Seventh Series, Vol. XL No, 11, - Monday, August 8, 1983/

Sravana 17, 1908 (Saka)

LOK SABHA
- DEBATES

( TWELFTH SESSION )

(Vol. XL contains Nos. 11s20)

~

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs, 4.00



CONTENTS

(Seventh Series, Vol. XL Twelfth Session, 1983/1905 (Saka)
No. 11, Monday, August 8, 1983Sravana 17, 1905 (Saka)

Oral Answers to Questions :
*Starred Questions Nos, 202, 203, 205, 206 and 214 to 216

Written Answers to Questions :
Starred Questions Nos. 204, 207 to 213 and 217 to 221

Unstarred Questions Nos. 2324 to 2525 and 2527 to 2556
Papers Laid on the Table

Supplementary Demands for Grants (General), 1983-84
Calling Attention to Matter of Urgent Public Importance

Reported difficulties in getting admission to undergraduate courses in
Delhi University especially by Scheduled Caste and Scheduled
Tribe students

Shri G.M. Banatwalla
Shrimati Sheilla Kaul
Shri Ramswroop Ram
Shri Bhiku Ram Jain
Societies Registration (Delhi Amendment) Bill—Introduced

Statement Giving Reasons for Immediate Legislation by the
Societies Registration (Delhi Amendment) Ordinance, 1983

Matters Under Rule 377

(i) Financial assistance to Kerala for paying compensation for
lands acquired for Naval Academy at Ezhimala

Shri K. Kunhambu

(i) Move by United States to supply Harpoon missiles
to Pakistan,

Shri Madhavrao Scindia

(iii) Establishment of nickel extraction plant in Sukinda
Cuttack (Orissa). '

Shri Arjun Sethi.

COLUMNS

1-34

3449
50--369
369—370
371382
383

384—405

390

394

400

405

405

405

406

406

407

* The sign + marked above the name of a Member indicates that the
question was actually asked on the floor of that House by the Member.



(ii)

(iv) Removal of Hotels and Commercial complex from
Sarnath (Varanasi).

Shri Chandrapal Shailani

(v) High Court Bench in Western Uttar Pradesh.
Shri Rasheed Masood

(vi) Central aid for Moghal Road in J & K State
Shri Abdul Rashid Kabuli

(vii) Rehabilitation of refugee families of Bettiah Camp.
Shri Ajit Bag.

(viii) Payment of arrears to sugarcane growers and salaries
to the workers by Sugar Mills.

Shri Ashfaq Hussain

Jute Manufactures Cess Bill and
Jute Manufactures Development Council Bill.

Motion to Consider
Shri P.A. Sangma
Prof. Rup Chand Pal
Prof. N.G. Ranga
Shri Indrajit Gupta
Shri Mool Chand Daga
Shri Rajesh Kumar Singh
Shri Chandrapal Shailani
Shri R.L.P. Verma
Shri B.K. Nair
Shri Ramlal Rahij

Half-an-hour Discussion

Target of Irrigation Potential During Sixth Plan-
Shri B.V. Desai
Shri Ram Niwas Mirdha
Shri Sudhir Giri
Shri Mool Chand D;ga

Shri Virdhi Chandra Jain

Shri B.D, Singh

COLUMNS

408—409

409—410

411

412—413
413 -470

413
414—416
416—422
422429
429442
442447
447—453

453 - 458
458—462
462—466
466—470
471—492

471—474
474—478
478—480
480—482

482483

483—A86



LOK SABHA DEBATES

ILOK SABHA

Monday, August 8, 1983 | Sravana 17,
1905 (Saka)

The Lok Sabha met at threec minutes past
Eleven of the Clock

(MR. SPEAKER in the chair)
ORAL ANSWERS TO QUESTIONS
Price Rise of Essential Commodities

¥202. SHRI INDRAIJIT GUPTA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that prices of
essential commodities have continued to rise
during the last few months;

(b) if so, the details; and
(c) what measures are being taken to

expand the present net work of the public
distribution system in the country?

2

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAOQ): (a) to (¢) : A statement is laid on the
Table of the Sabha.

Statement

(a) There has been some rise in the
prices of some essential commodities during
the last few months.

(b) The information
ment at Annex.

iS given in a state-

(c) Under the New 20-Points Programme,
the coverage of the public distribution system
is sought to be expanded by opening of new
fair price shops, including mobile shops for
far-flung areas and shops to cater to indus-
trial workers, students’ hostels etc. State
Governments have been told to strengthen
and streamline the system so that it could
better serve the consumers.

Statement

Monthly Indices of Wholesale Prices of Selected
Commodities during March, April, May and June, 1983.

Commodity/ Wholesale Price Index Numbers
Sub-Groups.
Mazich, 83 April, 83 May, 83 June, 83

Rice 273.1 278.0 283.8 293.1
Wheat 247.7 225.4 210.4 210.5
Jowar 229.3 223.4 230.2 229 7
Bajra 234 .4 242.8 257.8 249.3
Barley 289.5 249.9 249.2 258.4
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Commodity/ Wholesale Price Index Numbers

Sub-Groups. _ -

' March, 83 April, 83 May, 83 June, 83
Maize 287.5 . 270.2 282.2 292.6
Ragi . 2282 233.7 245.2 2473
Gram 274.8 281.4 284.6 282.4
Arhar 335.6 339.8 348.1 358.5
Moong 293.2 312.7 332.7 3354
Masoor 275.3 286.5 306.6 308.7
Urad 279.3 302.3 314.4 320.9
Potatoes 1344 162.7 204.3 204.5
Onions 275.2 2723 300.4 3240
Oranges 317.6 323.8 340.5 3385
Bananas 257.2 302.2 331.5 272.8
Milk 229.6 231.1 241.3 241.7
Eggs 160.3 166.1 150.8 . 169.8
Fish 434 .8 4389 455.3 457.5
Meat 375.6 375.6 375.6 375.6
Black Pepper 175.2 185.2 214.6 211.5
Chillies 119.0 118.9 117.1 115.1
Turmeric 243.8 268.6 307.1 297.1
Tea 370.5 369.2 392.0 443 .4
Coflee 148.4 ;0 52.6 158.9 160.3
Kerosene 371.0 341.1 341.] 341.1
Atta 226.8 2354 248.4 | 248.4
Maida 234.9 468.4 264.6 264.6
Suji 230.2 241.8 259.3 259.3
Biscuits 229.8 229.8 229.8 229.8
Bread 231.8 237.2 245.4 245.4
Sugar 222.5 225.8 234.4 234.6
Khandsari 227.8 239.6 263.3 270.5
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Com;rlodity/ Wholesale Price Index Numbers
Sub-Groups.
March, 83 April, 83 May, 83 June, 83

Gur 239.6 275.5 311.2 3189 - ¢
Coke 463.5 463.5 463.5 463.5
Vanaspati 254.8 254.7 256.9 258.1
Groundnut oil 283.2 289.9 304.4 304.0
Mustard oil 243.1 245.2 256.9 268.4
Coconut oil 260.8 257.4 257.9 283.4
Gingelly oil 287.3 298.0 306.2 282.9
Kardi oil 264.7 283,3 312.1 304.3
Cottonseed oil 253.6 .266.9 293.4 293.3
Salt 203 .8 210.3 210.1 206.8
Cigarettes 247.3 2473 2473 247.3
Bidi 217.7 217.7 217.7 217.7
Cotton cloth (mills) 247.4 248.0 248.0 250.9
Handloom & Powerloom

cloth 223.5 219.7 225.4 227.3
Paper 278.2 294.0 300.3 299.6
Tyres 321.8 321.8 329.8 321.8
Tubes 324.4 324.4 329.9 | 324.4
Rubber & Plastic Shoes 162.6 162.6 162.6 162.6
Drugs & Medicines 176.1 176.1 176.1 177.0
Soda Ash 367.2 373 383.3 394.4
Soap 240.6 2402 247.0 251.6
Synthetic detergents 297.3 297.3 297.3 2973
Tooth Paste 177.5 177.5 177.5 177.5
Tooth Powder 242 .4 242.4 242.4 242.4
Matches 129.0 125.0 129.0 129.0
Cement 399.1 399.7 399.7 399.7
Hurricane Lanterns 235.4 235.4 2354 235.4'
E cctric Lamps 237.4. 235.7 240.3 233.2
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Commodity/ Wholesale Price Index Numbers
Sub.Groups. S s S
March, 83 April, 83 May, 83 June, 83
Dry Cells 264.5 264.5 264.5 262.7
Razor Blades 119.9 130.1 145.5 145.5
Utensils 283.1 283.8 283.8 283.8
. Tooth Brush 158.3 158.3 158.3 158.3
All Commodities 294.3 297.0 304.6 307.1

SHRI INDRAJIT GUPTA : The state-
ment to which the Minister refers conceals
much more then it reveals like a good bi-
kini. I would draw your attention to the
question. The question never asked for
wholesale prices of essential commodities.
If he says that it does not specify which
prices I wanted to know, then he should
have supplied the figures relating to both
wholesale and retail prices. But he has
chosen conveniently to omit retail prices and
supplied some chart of wholesale prices
only.

-

I would like to point out here that the
prices of essential commodities is a matter
which affects the common people in this
country. That is the importance of this
question,

Now there is a consumer Price index the
figures of which he has not supplied. 1 wa-
nt to know whether it is a fact or not that
the all India Consumer Price Index which
stood in May last year at 462 rose to 521 in
May this year, that is, a rise of 12.8%{. If
that is so, because I believe that the basis for
calculating the rate of inflation is never the
wholesale price rate, but it is the consumer
price index and it has risen by 12.8% in one
year and has risep by 13 points in one
month, from Apri] to May this ycar, which
is supposed to be the highest jump in a
single month that has ever taken place, does
this not prove that a double digit inflation
has some back again despite all the denials
of the Government ?

(Interruptions)

SHRI M. S. SANJEEVI RAO : Mr.
Speaker, Sir, I want to bring to the notice
of this august House that the drought in
1982 was the wrost for the entire century,
In 1979 . . . (Inrerruptions) let me conclude-

MR. SPEAKER : Why are you Interru-
pting 7 Let him answer first. He is answer-
ing that part.

SHRI M. S. SANJEEVI RAO: Sir, in
1979 drought and floods, the hectares affected
were 41 million ; it affected a population of
24 crores whereas for 1982, the hectares aff-
ected were to the tune of 48 million and it
has affected 31 crores of population. Also
let me tell you that the amount of Central
assistance given in 1982-83 was to the tune
of Rs. 738 crores compared to Rs, 326 crores
in 1979-80 campared to this, please remem-
ber the inflation in June 1979 was 9.6% and
rose to 22.1% in June 1980 whereas it rose
from 2.1% in June 1982 to 7.5 in June 1983.
In regard to what Mr. Gupta was saying, I
do not agree that the consumer Price index
will cover the entire country, it takes service
charges like health service and all that.
It caters to some of the industrial workers.
You cannot compare it to the wholesale
price index.

SHRI INDRAIJIT GUPTA : Sir, one thing
you will agree. The reply shows that the
Government is not bothered at all about
this price rise. They are very much satis-
fied. Now, may 1 ask him a question ?
On the 27th of last month, that is, just
about a fortnight ago, a detailed reply had
been given on a similar question in the
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other House in regard to starred question
No. 42. There also they have taken the
wholesale price index—not the retail price
index. There I find they have given a
long list of all essential commodities.

For the six months, that is, from December
1982 to June 1983, out of 66 articles shown
here, Government has admitted that there
has been ap increase in the index figure
of 49 articles and only in 8 articles, there
has been a slight fall. Now, sir, he did
not answer the point about the consumer
price index going up. It shows that the
inflation rate is going up.

MR. SPEAKER :
inflation rate.

He told about the

SHRI INDRAJIT GUPTA : Hc is plea-
sed with the fact that the inflation rate after
coming down to 2.7 has gone up to 7. Any-
way there is a second part to the question.
I ask my second question. He has replied
that the coverage of the public distribution
system is sought to be expanded by opening
up a few fair price shops. This is the stan-
dard reply which is always given. It is not
a question of opening up of a few fairprice
shops only. By opening up a few more
shops, the system is not going to be impro-
ved. There are complaints but I do not
know if you are aware of these. Everybody
is complaining including Members of Parlia-
ment. The regular supply of all the com-
midities which they said under the 20 Point
programme would be supplied through these
outlets are never available. Sometimes, for
weeks together particular items are not
available. Therefore, it is not a question of
expanding the number of shops only. What
are they doing to see that adequate stocks
of all the commodities which are considered
essential are supplied, and people are not
unduly harassed and made to wait for weeks
and months sometimes, before they can get
their requirement.

SHRI M. S. SANJEEVI RAO : I would
Like to bring to the notice of the hon.
members that from about 2.35 lakh Fair
Price Shops in January 1980, we have in-
creased them to the tune of 2.90 lakhs by
the end of July 1983. We have not only in-
creased the number of Fair Price Shops
during this period, but from January 1983 to
August 1983, the Central Government has
allotted to the tune of 10.89 million tonnes
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of foodgrains compared to 9.67 million ton-
nes of food grains (both wheat and rice) in
the previous eight month period. Also we
have increased the allocation of edible oil to
the tune of 3.21 lakh of tonnes as compared
to 2.63 lakhs last year, an increase of 22.1%.
We do agree that this extraordinary situation
is prevailing. That is the very reason why
quota of the essential commodities like food-
grains, cdible oil and kerosene has been in-
creased. I would appeal to my friends to
see that they also influence the State Gover-
nments respectively, to see that the coordin-
ated effort is done so that all the essential
commodities reach the common man.

(Interruptions)

MR. SPEAKER : The position is that we
will be having a full discussion on nthis very
subject this week. The Business Advisory
Committee will decide it tomorrow and in
that case I can pass on to the next question.
Otherwise we will not be doing justice to
this.

DR. SUBRAMANIAM SWAMY: We can
now ask him for clarifications and the dis-
cussions, will be there later.

(Interruptions)

SHRI INDRAIJIT GUPTA : Sir, you
have saved him.

MR. SPEAKER : If you don’t want a
discussion on this subject, then I can allow
him to reply to all your questions. It is
only for vour sake that | am doing it.

(Interruptions)

SHRI K. MAYATHEVAR : Sir, sugar
and other essential commodities are sold in
black-market. 70% of the country’s popu-

lation are very much affected.

(Interruptions)

MR. SPEAKER : Either you have a
discussion on this subject or this kind of
questions and answers. Either of the two
you can have. 1 have already said that we
are going to have a discussion an this
subject.

(Interruptions)
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wsax ageg ;- g fan § oaew
o< 7T @r g f& 99 feasma # ant
15 AT FIIA |

(smawm)

SHR]I K. MAYATHEVAR : This ques-
tion concerns the problem of the down-
trodden people and the middle-class people.

(saawia)

st Tate wgeE : fegwad O anr
qTEEH FT JATE G HTTIAT |

wa@ WENAW : IHE IlgE  AOH!
TATHEAT £ | ITH JIX GFIZT AT AT |

(mém)
awifoa aiwY &Y geATE

*203. »t atfag wwam@r: F47 F
Tt ag qqrF 1 H9T F fF

(%) @ar farat £ @ey qqT A
forg dreit #Y god gfafma 53 &
FIqE ga7g qafq §;

(@) g8 T ¥ USFE A9

frrat #Y #a7 fARw 1 fEw a7 €,

() Far sorrforg qgr afear feew
& o) &1 S f&ar S & RO
wad A5 gl ATAT §;

(ur) afe gr, mY oet feafw & a=ww
& fag 731 Sura @ 0¥ § AR

() ¥ar @I § AIgH § F
del & wo-fawm &g AT Awd
arfofsas wmfqaY &1 uwww d@iw
faal grar & o Fama &1 Q0 aw@
geaaT fFar 1 <gr & ?
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THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN) :
(@ In order to assess and meet the
requirements of certified quality “ seeds for
the farmers in thc various agro-climatic
regions advance planning of production
and distribution of such seeds in consulta-
tion with the State Governments and other
seed production/distribution  agencies is
regularly done beforc every crop season.
This is followed by close liaison with the
research, certification, multiplication and
processing agencies. Contrnuous monito-
ring of the availability situation is conduc-
ted and all efforts are made to maintain
adequate supply of quality certified seeds.

(b) Distribution of seeds within
State is the function of the State Govern-
ment. However, the Government of India
remain in touch with the State Governments
and State Seed Corporations continuously
and issue guidelines from time to time to
ensure adequate supply and to strengthen
infrastructures required for seed production
and distribution.

the

(¢) Crop yield per hectare amongst
other inputs depends on the quality of the
sceds used. Poor and sub-standard seeds
affecl the productivity.

(d) Apart from enforcement of
various legal and administrative measures
to ensure distribution of quality seeds to
the farmers, massive efforts are being made
to inerease the availability of breeder,
foundation and certified seeds through the
strengthening of the infrastructure of
research, production and processing under
the National Seeds Project.

(e) The Goverment is not aware of
any concession being given by the State
Seeds Corporations to the private commer-
cial companies for the purchase and sale
of seeds.

wt 7fag wwE™r : FsEeT WEIAd,
¥ gg Fgd1 9gar g & g #1 am
sfwwl & qage A &) g7 gFaaw
gi7 & qre T framl #Y @ faew #1
Ay fawar §, g% sgwr ard wwa
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F% g STy & AT A F g 9T q1 99
FR & a1z § o WY gAArE Ag |y 2 |
NId g&EIT & ate fgar 2 & a9 &0
fqaor £ F1 f99ard g AFT 9T

& WY TST GIFTT W Fo g F gFAT

HY7 7gi & WY @ A T 1 K gF
ST Frgar g fv faaral 1 awg &g
7 fad, f78 398 wue 4w T gl, T9H
fae Far gvF1C T I9TT FLIEE 7

sy srfee |igewg @i gIFIR FT
)T yarg ag) g § & fEamE #1 a=y
feew & ats 3odsy FOU FiC | el
Fgt ¥ Wt faFma faaar 2 f5 asga
qgl afe A 2, Fgi FFET GIFIT R[IAL
ATE § AIL ST FIFTT AT WY ZHW 39
gag # fags w9 &y & fr 7 ag gfa-
fega &% fx 51 A5 gead 53 w0, ¥
y=g gf OIx 7121 & 9z fasma aofs
ney 419 qeArE 937 gu g, dgi T4
faerag a1 st #T 9 g7 fawma a1
gL FT, |

= FLfag AFIEAT . IETT ), HIG-
FT 1 fastr-samrd ot swfagt 3
fraral 71 19 39 ¥ F€ 1gas FET F
ST A w5y €, AT wdifede ¥
g T qFE M Iw gdffEsz F e
wRfrgmdl a war g ik fe5T gwm
IFA T F1TT § WX FIS FJETE FI
& f6E1T 9T IgT g H@Y 9gAr g 1 Y
st Feafaar gwwre & afysifal @
faal-ge & o 3@ Few Fegml w0
ufear #rer fasrar &1 ag o gw T
7 AT &, FAFT AFA & fI0 FER
FAT 81T FT TET § ?

-t efew Aigene wi oogw g ¥
TIHT F 94 F79  I31Y § W ITF 4

SRAVANA 17, 1905 (SAKA)

Oral Answers 14

At amifaa & fe 9 & fageor &t sma-
zae Feg afafaan & weasiq & faar war
& 1T 3q qrg=g § 1 fqa9 &, F IAQ
IT WE ) zEa qarar qigh w37 & A
Tgsz AR fafzga fasrag M fx w=gf
g @ Frar &1 fager fEar T g,
1 za® Ak § § wradly gwen a1 e
FHA AT AT % wxF1Y 39 fawrad
1 g F4A & fAw g7 qwg garw w4
I F©& FIF W ISTCA | HAT ATAATT
3L AT, Al H HFS & § AT 9T 3=
A9t 71 gearg ghafrma #@ F fag
% frar waqr A7 agT ¥ wrzae e
& faar® gaad o 7 79 s 39 9%
qgT § HIH 99 W 7 € |

st fragme fag g : F o9 F
qreqy ¥ FIAAT FAT AT ¥ AZ FIAAT
FIZAT § AT ITHT ©AT7 3§ M AHfga
FIAT ATAT g fF QR 37 & uF azg &7
Ihz a1 AT & Ay fEmrat v ams
AT AT FII § | T FEREyE) §
FOI AT & A ATSATH FIT A
qIET & 1 W' ¥ AT Iyar & W
TFt N fFarAt F1 faey § ok ag
T f&er oF @2 #1 98Y § afer qrk
3 ¥ T UF BT F41 AT § | Frgran
F1 AFer A7 {77 19 &, A9 399y
9T qIEIT giat 2 1T frarT &1 @q
FQ FZ T1aT 8 | F 719 F Wiegw g qA
ST & FgqT Igar g fa@ ¥ ot oFfaae
FTACIEN UF2 § TH a9 AT @ &, O
fraw g1 ¥ 7 wrgdr #3 sw ae ?y
FT AT a9 gHIr AT frarat &t

FIqQAF T & a7 AT &, 9 S 7g
AT FY FIT FT |

qEuel AAET ;T 3iF &Y Fg W© & |
AFA 1T FT 9G7 F TN g8 ATSH
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$ 15 agw g E e A A &
T TF A 71 &3 fawar sifgoo

it FIQA% APz a&f © 39 9¢ =
&1 @Y =rfge #4ifF Ffq ewraT Y agrs
& fou g¥ ava a1 53 € 7 =1fge
M CF FE7 ag &+ g7 w97 frgm@l #t
o=y dral w1 faguwr gfafea #3
glaardy arg ag § fF =g 419 F7 AfT
agd agr ¢ 1 &1 i AgAw &7 FrOr-
T i fafusr wsat & fasedY ¥ grar
ot qare el o @ & gaw feaEl &1
HEAFAT I g2 qF T AGN &7 a7 @Y
faadt fF o 983 &1 us & 7z faa-
g7 sEar fr afz gmz fsama Faa
e wTremT AT usq s faaat F
giewids o, ar a3y cafsar g
gfewises @9 & g0F 41 3941 9i@l-
qEI & JET w4 @A (TR
R oY sraT F -t g ST 8

st faragae f'aé BVET : AWAT Wl
T, A2 GIIA KT J919 A1 197 g1 &
ag AT A1Ear g F o7 fma @
FIYIRAT & qT9 IFFT 1T g7 graT &
fagar fr fram w1 anfge, aa @ F
arae ¥ QU 3 A Y ag T AW Qo
&, gux faas T aar FraaEr FT W@
g?

W WA 7 I P wREF
Y IEATHY FIA &, AT TET FH FTQ 8§,
gax faars #ar sHaEr #3007 93

il

What is the strictest possible punishment
you are prepared to give them ?

SHRI M. RAM GOPAL REDDY :
Mr. Speaker also wants to know about this
information.

* AUGUST 8, 1983
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MR. SPEAKER : The House wants it,
not the speaker. It is for national good.

=N mifes wgeaz @i JarHT ogy
ST H FGT, 9&T FE A7 ¥ Frawr F
feafad & fFat =7 & grr Sy
FI I & a1 I ArAST AST AT A
T AET & 1 S F grer 3w Fowag
F 3|1 A Ay frvrag a1 2% FOr
FI FIferar #0 oA &

74 & 3T ATFT WUF gWAT TAT
FEAT LS g fay T ¥ g wwe
-

1979-80 ¥ 35,416 §wqar oy wir

1980-81 & 36,095 |

i

1981-82 & 31,171 ,

agl FWIfad Fu-waved qrf af,
gy AgY i 0%, oy AqrAy

1979-80 & 5,430

1980-81 & 7,324

1981-82 & 5,612 qma ¥

Yy Sac fyaar aifaw & af ar
% faoTs goew 99 @ 8—

1979-80 ¥ i81
1980-81 # 87
TGRY 70 0 20 9

Sar &7 531 5 sraww agg swfe-
ﬁrz:m uFE ATAT AT W g AT AN
fram amT AT @ &« ey <F wiaw
&7 78 faar 7ar § 1 sgH adY 9w AN
¥ @ FT ISTATCAT T1fF 39 NQrESy
F UFT AT & AR fFaET 1 o5
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ot &1 faawo gfafewa frar 51 &%)
g&r % fae T faam sad st @ €

st gAATA W GG UFEITT F
A% ¥ wg IO T 417 fzav AT IWH
gardd fRamEl & @ar el g A,
g% ggf darare & adi g$1 g9, fusd
e S AT T AT AT FAT IHFHT A (541
¥ W FT FIRFFTA FT 497 797 ? AT,
o @t #1 i F1 awg & @fy g @
ITFT FAT GERTL GATERAT a7 &1 faq12
T@darg ’

St srltw Wgeaz ef: gIAAT 37
Foal WrAMrT Ag g ) AT FE A7
T 9T fHgmat &1 gFFE gar g AR
g% fau w57 a¥F1T UHT §B WggH
FIE & a1 ag FE g &1 afy
F19T T 7 IF TTIET FLHTL FIA FAT
ST aFare | afsT ¥ gumear 37 AT
FIE AT A & |

star f& wradlT gIen F gEar &g,
SEF AR T guR qi@ F5 gfaar g
£ 1 39% I A gIAT UFT F@EF HA-
#rT gITT FT 2 &7 STIUAT

afFq wEAlg @zEw A ag AE
garar fs ag s feas gro faafa
farar war ? ST QET gAAT &7 SIOAY @Y
faafw £ aw ¥ fawis agg FAaET
F1 ST |

SHRI Y.S. MAHAJAN : The hon
Minister has said that action is being taken
against the culprits. But I want to know
exactly how many suppliers have been
punished in the last year ?

MR. SPEAKER : He has replied to
that. It is only 29 or some thing like that.
The number is very negligible.

SRAVANA 17, 1905 (SAKA)
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SHRI ARIF MOHAMMAD KHAN :
I have already given the number of those
who have becen warned. They had been
warned only after it was found that the seed
supplied by them was sub-standard.

SHRI Y. S. MAHAJAN : But warning
is no punishment.

SHRI ARIF MOHAMMAD KHAN :
Prosecution is also taking place. I will pass
on the information to the hon. Member.

Creation of Disease Free Zone for
~ Meat Export.

*205. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that the Indian
Council of Agricultural Research is planning
to create a disease free zone in the country
from where meat can be exported ;

(by whether it is also a fact that Indian
cattle suffered from rinderpest which adver-
sely affected the country by the ban on In-
dian meat import imposed by certain coun-
tries ; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A disease
free zone is being developed as a Centrally-
sponsored Scheme in three southern-most
districts viz., Quilon and Trivandrum of
Kerala and Kanyakumari of Tamilnadu.

(b) and (c) There have been sporadic
occurences of Rinderpest. However, this
disease has largely been controlled in the
maj:r part of the country.

SHRI K. MALLANNA : The hon.
Minister has mentioned about the centrally
sponsored scheme in three southern-most
districts. Apart from this scheme, I want
to know whether there are any other
schemes to control this pest throughout the
country ; if so, the details thereof ?

SHRI YOGENDRA MAKWANA : It
is the general policy of the Government to
control this disease throughout the country.
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Not only is this centrally sponsored scheme
doing some work in that direction, but the
NDDB through the dairies, is also doing
some work throughout the country.

SHRI K. MALLANNA
that some countries have banned
mcat from India. 1 want to know the ac-
tion taken by the Government to export
disease free meat. What are the measures
taken by the Government to make the meat
disease free before exporting it ?

Is it a fact
import of

SHRI YOGENDRA MAKWANA : The
meat which we export is always disease free'
There are two countries, Saudi Arabia and
Qatar, who have banned import of meat
from India, particularly because of this
rinderpest disease. Now, the Government
has taken certain steps and assured the im-
porting countries that the meat will be
discase free. This centrally.sponsored sche-
me is there in order to crecate disease free
zone from where we can export meat 1o the
importing countries. There are several meas-
ures which the Government of India has taken
to eradicate this disease from the country.

SHRI M. RAM GOPAL REDDY : Now,
I do not talk of zones. T want the whole
country to be discase free. Is that possible ?
When have eradicated so many diseases
from our country, why not this disease also?
What are the detailed steps that are being
taken by the Government ?

SHRI YOGENDRA MAKWANA : As
rightly pointed out by the hon.Member, that
is the aim of the Government. We intend to
make the entire country disease free, There-
fore, to start with we have taken a decision
to create a disease free zone in the extreme
south of the country. We can vaccinate the
cattle and make them disease frec.

Rules for Allotment of Sports Stadia

*¥206. SHRI SATYASADHAN CHAK-
RABORTY :

SHRI AJIT KUMAR SAHA :

Will the Minister of SPORTS be pleased
to state :

(a) whether it is a fact that the sports
stadia, built at enormous costs at the time of
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Asiad ’82 are bcing allowed to be used by
political parties for giving training to their
cadres;

(b) if so, under what principlcs;

(¢) whether the said decision is in con-
formity with the Government’s sports policy;

(d) if so, how;

(¢) if not, whether Government are
going to stop this and sce to it that sports
stadia are not used for purposes other than
sports only; and

(fy if note, the reasons therefore ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : (a) to
(fy : No, Sir. The Stadia are meant prima-
rily for sports, but when not required for
sports, these can also be used for cultural
and recreational programmes and activities

of youth welfare. Detailed rules and pro-
cedure have not been laid down, pending,
formation of the Sports Authority of India

which will be entrusted with the management
of the stadia built or renovated for the IX
Asian Games in Dethi. The sports policy
is under consideration of the Government
which will provide broad guidelines for the
development of sports in

usage of the sports facilities.

the country and

SHRI SATYASADHAN
BORTY : Mr. Speaker.
ask the hon. Minister whether he is reading
for the first time or previously also he has
gone through the question and prepared the
answer, because my question was very spe-
cific whether it is a fact that sports stadia;
built at enormous costs at the time of Asiad’

2 arc being allowed to be used by political
parties for giving {raining to their cadres.
Instead of directly answering the question
he has become all of a sudden philosophical’
about rules and other things. Now I would
like to ask whether it is a fact that these
political cadres of a particular political party
were trained in these
the Nchru stadium ?

CHAKRA-
Sir, T would like to

stadia, particularly” in

(Interruptions)
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PROFE. K. K. TEWARI : What is the
practice in West Bengal ?

SHRI SATYASADHAN CHAKRA-
BORTY : The practice in West Bengal is to
allow you also to go and speak there provi-
ded you have the audience.

(Interruption)

Sir, this is Times of India, Wednesday,
June 29. It says :

«Nehru Stadium—venue of AICC Train-
ing Camp”" All the important Ministers and
political leaders of the ruling party went
there and addressed their cadres. 1 would
like to ask the hon. Minister when such
occasion comes, whether priority is given to
the sports purposes or for this type of peliti-
cal, or what the Minister likes to say, as
Youthful purposes ? 1 am asking this because
of the fact that there are some complaints
from the sportsmen that instead of giving
them preference, this type of political train-
ing is given preference.

(Interruption)
MR. SPEAKER : Let the Minister
answer.
AN HON. MEMBER : What is the

question, Sir ? . .. (Interruption)

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I have asked the question
... (nrerruption).

SHRT BUTA SINGH : Mr. Speaker,
Sir. Nehru Stadium is meant for the sports
and should be used primarily for the sports
activities and the youth activities, So far as
the Stadia used by various organisations is
concerned, 1 can give you the names. These
are :

All India Veteran Athletics Association;
they used from 18th to 20th March, 1983.

Delhi Carrom Association.

Association of All India Carrom Feder-
ation.

All India Football Federation.

Board of Cricket Control, India.
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All India Football Federation.

I think the information which the hon.
Member has got in not correct. The AICC
Camp is being organised in a place, of cou-
rse, quite near Nehru Stadium but it is out-
side the Nehru Stadium. 1t is called Jhankar
Restaurant.  The whole camp is being or-
ganised there. I do not know  how many
hon. Ministers have gone but senior AICC
leaders have gone and participated in that
Camp. The hon. Member has asked a
very vital question by saying that priority
shall always be given to the sports activities.
I agrec with him. Even when the stadia are
allowed to be used for youth activities and
the things connected with the cultural activi-
ties. we always take into consideration the
fact that priority is given to the sportsmen.
If the sports activities are on, then we will
not allow any other activity to go on.

SHRT SATYASADHAN CHAKRA-
BORTY : Since the Minister has stated that
the space which has been used for AICC
training camp does not exactly belong to
this stadium, may I know whether the rooms,
which have been used by the AICC for
camps, will be allowed to be used by the
other political parties by the Minister when
they want to hold their own camps ?

SHR]1 BUTA SINGH The stadium
and the facilities meant for (he sportsmen
will be used exclusively by the sportsmen.
But, as you know, the Nehru Stadium is a
huge complex and in the building they have
carved out some sections for providing
living accommodation to sportsmen, sports

organisations and youth activity. Each
case will be considered on merits. The
suggestion of the hon. Mcember is well

taken. We will consider all requests on
merits, provided there is no sports activily
in the stadium. In case theré is sports
activity, we will definitely not allow it.

DR. SUBRAMANIAM SWAMY : The
Minister just now outlined the broad policy,
which will govern the use of the stadium
premises. 1 would like to know from him
whether it is a fact that, if not the stadium
proper, much of the office space built in the
stadium itself 1S going to be made available
to the public sector and the governmental
agencies to have their oflices therc. I ask
this because I believe there are many govern-
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mental institutions, like the Institute of
Defence Studies, which are secarching for
office space.

SHRI BUTA SINGH : I am afraid, the
hon. Member’s suggestion cannot be
entertained for the simple reason that we
have to accommodate all the national
sports federations and associations. In
addition to this, if some space is available,
naturally we will consider the suggestion
given by the hon. Member.

SHRI SANTOSH MOHAN DEV:
Shri Chakraborty and Swamiji spoke about
the political parties using the stadium . . .

DR SUBRAMANIAM SWAMY :1
am not a Swamiji. I have married and
have two children; still I am called Swamiji.

MR SPEAKER : He is not a Swamiji.

SHRI SANTOSH MOHAN DEV
They do not have the sporting spirit; that
is the trouble.

MR. SPEAKER [ remind you they
are both good bowlers of my team.

SHRI]1 SATISH AGARWAL : You can-
not challenge the speaker’s decision.

DR. SUBRAMANIAM SWAMY : You
have been clean bowled by that.

SHRI SANTOSH MOHAN DEV : That
is the only good thing he has done.
But I would like to know whether he is
aware of the fact that some of the stadia
which have been constructed have developed
some defects. Forinstance, the Talkatora
Swimming pool is leaking. Is he aware of
defects like these and, if so, what steps do
the Government propose to take to rectify
them ? :

DR. SUBRAMANIAM SWAMY : The

whole Government is leaking. What can
you do ?
SHR1 BUTA SINGH : The Stadia

which were used during the Asian Games
stood the test of the rainy season. Natu-
rally, whenever any new building is put up
or constructed, during the rainy season
there are certain leaks, which are later on
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plugged. 1 have asked the CPWD and the
Ministry to examine each stadium.
Wherever there are defects, or leakages

through which water flows, definitely we
will make a study and try to see that in
the next monsoon season these things are
not there.

MR. SPEAKER : 1In addition, I would
like you to instruct your Department to
look around parliament House.

SHRI BUTA SINGH : The hon.
House will be pleased to know that I am
the most obedient Minister of the Speaker.
[ have already sent a tcam to look at the
Parliament House, not only for leakages,
but also to look at the other things like
the sound system etc. Everything is being
checked up.

MR. SPEAKER : Thank vou.

SHRI SOMNATH CHATTERIJEE ;
The hon. Minister says that priority is
always given to sports’ organisations. Does
he not know that when the training pro-
gramme of the political party was going on,
the pre-olympic Football coaching camp
was going on in the stadium.

Sir, the football players are in fact stay-
ing there. Newspaper reports have come
out saying that they are complaining about
lack of facilities and they are facing diffi-
culties because of political personages occu-
pying most of the rooms, who are treated as
VIPs. The football'players who are going
to be chosen for the country, they are not
VIPs, but the other occupants are treated as
VIPs. [ would like to know for how
many days the political party reserved
rooms there, how many rooms were reserved
and at what rate they were being charged.

SHRI BUTA SINGH : Let me inform
the hon. Member that there has not been a
single complaint. There are so many stories
coming up in the press. (Interruptions). 1
will tell you what the press has been saying.
There was a story that our women hockey
team stayed in Nehru Stadium and they
complained, whereas the fact is that they
stayed in the National Stadium, they never
came to the Nehru Stadium. So, these
stories are concocted stories. 1 am sorry I
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have to say all this, but this again is one of
the stories. No player has complained
about any kind of discomfort or inconve-
nience as a result of some people staying in
the Nehru stadium. The living wing is
quite separate. The players’ wing is still
partly vacant. So many rooms are there.
Therefore, all the stories are inspired stories,
1 can say that.

(Interruptions)

SHRI SOMNATH CHATTERIJEE :
How many rooms and for how many days,
and what are the rates? My specific question
is : At the National Stadium how many
rooms had been wused ? (Inrerruptions).
This is the specific question I put.

SHRI BUTA SINGH : Sir,
blocks. In one room there are 8 beds. in
some rooms there are 6 beds and in some
rooms there are 10 beds. So there is a small
block in which most of the people make
their living in a sort of a block. There are
four or five blocks like this. But the
living accommodation meant for the sports-
men is partitioned.

there are

MR. SPEAKER : Question No. 207—
Shri Keshorao Pardhi. Absent. Question
No. 208—Shri Ramanna Rai. Absent.
Question No. 209—Shri Navin Ravani.
Where is this gentleman ? Mr. Swamy,
clean bowled. Question No. 210—Shri

Subhash Chandra Bose Alluri—Absent. Qu-
estion No. 211—Shri Imbichibava—Absent.
Question No. 212 —Shri Chaturbhuj. Absent.

What has happened to all
today ?

my Members

- DR. SUBRAMANIAM SWAMY : They
have all gone to Shri Lanka !

MR. SPEAKER : Question No.
Shri Harish Rawat. Absent,
214—Shri B. V. Desai.

213
Question No.

Impact of Monsoon on Price of
Farm Produce

*214. SHRI B. V. DESAI : Will the

Minister of AGRICULTURE be pleased to
State :
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(a) whether the unsatisfactory progress
of the monsoon so far in the country has
resulted in a firm price sentiment for a num-
ber of farm commodities, especially the
items in short supply;

(b) if so, whether rice has firmed up
and so has gram besides wheat after an
initial rise is quoted steady at higber levels;

() if so, to what extent the unsatis-
factory progress of the monsoon has affec-
ted the farm produce prices up till now;
and

(d) what steps Union Government are
considering to keep them under check ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (¢) :
Notwithstanding initial delay of about 12
days. the progress of South-West monsoon
has so far (upto 3.8.1983) been generally
satisfactory in most parts of the country.
Between May and middie of July, prices
registered a wusual seasonal rise. There
were increases in the prices of rice, gram
and wheat. The improvement in rainfall
situation after 20th July over large parts of
the country, however, has discouraged
speculative tendencies and had a sobering
cffect on the price behaviour of agricultural
commodities, particularly in the main
producing areas. In the case of gram,
despite the seasonal rise, the current prices
are generally ruling lower than those at
this time last year.

(d) The Government is keeping a close
and constant watch on the course of prices.
The steps taken by the Government to
check the rise in prices include stepping up
of public distribution of foodgrains, import
of certain quaatities of wheat, rice and
vegetable oils, mounting of Special Kharif
Campaign, 1983, reduction in fertilizer prices,
expanded supplies of improved seeds through
minikits and open sales, observance of
National Agricultural Inputs fortnight etc.

SHRI B. V. DESAI : The hon.
ter was pleased to state, he has actually
accepted that monsoon impact will have
some cffect on the farm produce prices.
During this year because of the bad mon-

Minis-
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soon so many agriculturists have suffered
due to rise in prices and the supply has been
short. In fact some of the items which
Minister said he will import include oil and
some other items. But even then the prices
have increased. Unfortunately the agricu-
Iturists could not get that rise in prices be-
caues of the imddlemen. May I know from
the hon. Minister, with Khariff campaign
and other steps which he has taken, will this
improve thte situation of the price during
this year so that the agriculturists may get
at least a little portion of the rise in prices
and the consumers also are benefited by

import of certain items ?

SHRI ARIF MOHAMMAD KHAN :
All the steps which the Government are tak-
ing are to ensure that the agriculturists, the
producers, are given remuncrative price and
the price rise is checked. For paddy this
vear we have fixed the price at Rs. 132 per
quintal. This had been fixed even before
the sowing season.

SHRI B. V. DESAI ; Actually by the
bad monsoon in South, the censumers are
hard pressed for wheat as well as for gram
which usually comes from the North. Due
to transport bottlenecks this item also is not
available in requisite quantity., The hon.
Minister said that they have given Rs. 132
per quintal for rice and paddy. Although
it is the Government price, but actually the
agriculturists have suffered in two ways—one
is they are unable to get a little portion of
the higher prices because of short supply of
the commodity and secondly a portion of
their produce is taken away by way of levy.
So the price comes far below the market
rate. May I know at least during this season
when the monsoon is not very good, the levy
price will be little increased so far as staple
corn is concerned just as Jawar, Bajhra, rice,
in our area ?

SHR1 ARIF MOHAMMAD KHAN :
1 had stated earlier that even before sowing,
the prices which have been fixed were re-
commended by the Agricultural Prices Com-
mission, This has been accepted by the
Government. That has already been anno-
unced. The decision has been taken to ensurce
that the farmers get remunerative price. As
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far as supply or transport bottlenecks are
concerned we shall convey the feelines of the
hon. Member to the ministries concerned.

Cultivation of Commercial Crops.

*215. SHRI N. DENNIS : Will the
Minister of AGRICULTURE be pleased (o
lay a statement showing :

State Governments
undertaken any intensive and cxtensive
cultivation of commercial crops during
the last three years with Central assistance:

(a) whether have

(b) the details of the States which have
done so; and

(¢) the quantum of Central assistance
provided to the States for these projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a)to (c)

A statement is laid on the Table of the
Sabha.
Statement
(a) The intensive/extensive cultivation

of commercial crops namely, oilseeds, cotton,
Jute/mesta/sunnhemp and sugarcane has been
undertaken by the State Governments with
Central assistance under various Centrally
Sponsored Schemes.

(b) The details of the States which have
done so are shown in the enclosure
(Appendix I).

(c) The quantum of Central assistance
provided to the States for these projects
during the last three years is as follows :—

Year Amount
(Rs. in lakhs)
1980-81 1122.03
1981-82 1726.60
1982-83 2353.22
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Centrally Sponsored Scheme
for the development of

1. Oilseeds Gujarat,
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Andhra Pradesh, Karnataka,

Maharashtra, Punjab, Tamil Nadu, Uttar Pradesh, Haryana,

Rajasthan,
Bihar.

2. Cotton

Orissa, West Bengal,

Punjab, Haryana,
Andhra Pradesh, Orissa, Karnataka,

Himachal Pradesh and

Pradesh, Gujarat,
Pradesh, Tamil

Madhya
Uttar

Rajasthan,

Nadu, Maharashtra and West Bengal.

3. Jute/Mesta Sunnhemp

West Bengal, Bihar,

Assam, Orissa, Uttar Pradesh, Andhra

Pradesh, Tripura and Meghalaya.

4. Sugarcane

(a) On Plant Protection
Chemicals (1980-81)

(b) Sugarcane Develop-
ment Scheme.

Uttar Pradesh, Punjab, Andhra Pradesh, Rajasthan, Gujarat
Maharashtra, Haryana, Karnataka, West Bengal and Bihar.

Pondicherry and Goa.

SHRI N. DENNIS : The cash crop gro-
wers face difficulties because the price is
not adequate to meet the high cost of pro-
duction. So, may I know from the hon.
Minister whether the Government will come
forward to provide more subsidies assistance
and loans to the growers particularly to the
small farmers ?

SHR|] ARIF MOHAMMAD KHAN :
The statement which I have laid on the Ta-
ble of the House is specifically about the
scheme to help small and marginal farmers.
I have not been able to follow what the hon.
Member desires to know something speci-
fically.

SHRI N. DENNIS : The cash crop
growers are finding it difficult because the
price does not meet the cost of production.
May 1 know whether more grants, subsidies
and other assistance will be given to them ?

SHRI ARIF MOHAMMAD KHAN :
I do not agree with the contention of the
hon. Member that the price does not meet
the cost of production. In fact all the prices,
which are announced by the Government
are on the basis of this and as I stated ear-

remunerative prices to
including those

lier, it 1s to ensure
the farmers and producers,
of commercial crops.

SHRI N. DENNIS : From the state-
ment it has been seen that regarding the
Centrally-sponsored sugar-cane development
scheme, it is implemented only in Pondi-
cherry and Goa. May 1 know from the
hon. Minister whether this scheme would be
extended to other areas also ?

(Interruptions)

SHRI ARIF MOHAMMAD KHAN :
We will take note of it.

SHRI M. M. LAWRENCE : Kecrala
State is mainly a cash crop growing State.
For instance, coconuts trees, arecanut trees,
nutmeg, cardamom, tea and all this are
grown. Because of the recent drought, a vast
number of coconul (rees are dried up. So
also the arecanut trees. Half of the plant
of the cardamom is dried and perished. I
want to know from the Minister whether
the Government is taking any special me-

“asurc by giving special assistance or subsidy

or heln ta farmere Af Koarala ¢tn ra.nlant
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coconut trees, arecanut trees, cardamom,
pepper, cloves and all these cash crops ?

SHRI ARIF MOHAMMAD KHAN :
We are aware of the situation in Kerala and
the damage caused to the cash crops due to
the drought. The Central assistance has
been sanctioned and an additional amount
of Rs. one crore has been sanctioned. The
purpose of giving assistance is not to com-
pensate but the purpose is to rehabilitate
those who have been affected. Apart from
the scheme for small and marginal farmers
and providing money for oilseeds devzlop-
ment, now a decision has been taken with
respect to Kerala wherein the State Govern-

ment has been authorised to extend the
assistance to coconut growers under that
scheme.
Drought in Orissa
*¥216. DR. SUBRAMANIAM SWAMY:

SHRI BlJU PATNAIK :

Will the Minister of AGRICULTURE
be pleased (o state :

(a) whether a memorandum regarding
the drought situation in Orissa was sent
to Government by the leaders of opposition
parties in Orissa in November, 1982;

(b) if so, the main points raised therein;
and

(c) the details regarding -the action
taken by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ARIF MOHAMMAD KHAN) : (a)
A memorandum was submitted by ‘all
opposition parties of Orissa, in November.
1982 to the Prime Minister regarding impen-
ding famine situation in Orissa.
is laid on the

(b) and (c) A statement
Table of the House.

Statement

(b) The main points raised in the
memorandum were to draw the attention
of the Government towards series of cala-
mities of cyclone, flcods and drought
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faced by the State of Orissa in quick
succession during 1982, The memorandum
called for immediate assistance for drought
relief including enhancement of allocation
of foodgrains wunder public distribution
system. B

(¢) The State was sanctioned a ceiling
of assistance of Rs. 56.55 crores for cyclone
relief and Rs. 136.92 crores for flood relief,
of which Rs. 113.95 crores were for 1982-83
and Rs 22.97 crores were for 1983-84. The
State was also sanctioned a ceiling of
assistance of Rs. 1598 crores for 1982-83
and Rs, 24.65 crores for 1983-84 towards
drought relief, besides additional allotment
of foodgrains under the public distribution
system and drought relief programme.

DR. SUBRAMANIAM SWAMY : The
statement that has been laid on the Table of
the House misses the essence of the question
that I asked. I asked about the details re-
garding the action taken by Government in
regard to the memorandum. The memoran-
dum made several points. What the statement
says is that the Government has sanctioned so
much money, etc. I would like to know specifi-
cally about the points made in the memoran-
dum as to what they have done, point by-
point, The statement says that they have sanc-
tioned so much. I want to know how much
has been spent.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : In the
memorandum, the demand was made for an
enhanced assistant against drought in Orissa.
We took that into consideration and a ceiling
was fixed. That is given in the statement
supplied to the hon. Member.

DR. SUBRAMANIAM SWAMY : How
much was spent ? '

RAG BIRENDRA SINGH: We do
not have uptodate figures of the money
utilised so far. The figures are not readily
availablc. The States take a long time to
send us the figures. But there is a system
of monitoring. Our officers have also visited
the State after that and we are keeping an
eye on the utilisation of money. .For some-
time past, we arc paying particular attention
even to the share of districts where damage
has occurred.
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DR. SUBRAMANIAM SWAMY : Since
the presentation of memorandum and the
statement of the Government. I want to know
how much has been spent. The Government
even now itself says that they do not have
the idea about how the relict is being moni-
tored. They do not have the latest figures.
I would like to know whether the hon. Min-
ister is aware that since then the opposition
parties in Orissa have chalked out plans again
because the whole relief operation has come
under fire and it is under a cloud because
of various charges of corruption in the use
of the assistance and, if so, whether the
Government is taking any steps to see that
this assistance reaehes the people who are
affected by the drought and that it does not
go into other channels which are not author-
ised.

RAO BIRENDRA SINGH ; As it would
appear from the statement, the Orissa State
has received the highest amount of assistance
not only against drought but also against
cyclone and floods. We have given the
figures—Rs 56 crores for cyclone relief; Rs
136,92 crores for flood relief out of which
Rs 113.95 crores were for 1982-83 and Rs.
22.97 crores for 1983-84,

DR. SUBRAMANIAM SWAMY : These
are all lapsed funds that you are quoting.
They did not use at all.

RAO BIRENDRA SINGH : If the State

Government has not been able to utilise the .

amount, they can always come of forward
and request the Central Goverment to extend
the period. :

DR. SUBRAMANIAM SWAMY : The
drought affected people are suffering and he
is saying that they should go back to him.

RAO BIRENDRA SINGH : When the
sanction is given, the time is also fixed dur-
ing which it can be spent. It cannot be an
all-time grant.

DR. SUBRAMANIAM SWAMY : Why
have they not spent it ?

RAO BIRENDRA SINGH : That is
why we have been monitoring the utilisation
of funds. It is for the state Government
to see the needs of a partecular area. We
can only guide them, asist them and try to

SRAVANA 17, 1905 (SAKA)

Written Answers 34

persuade them to properly utilise the amo-
unt that has been given to them.

DR. KRUPASINDHU BHOI : Sir,
Orissa is a Statc which has always been a
victim of drought and cyclone and at the
same time, poltical instability. Manjority
of the time, the coastal Orissa is ruled by
some international fraud. I would like to
know from the hon. Minister what was the
memorandum  prepared by the Orrisa
Government that has been submitted to the
Government of India, what is the amount
they have demanded and what is the amount
that has been released. May I know from
the hon.Minister whether he is aware of the
fact that Orissa is always a victim of
drought and, if so, what are the concrete
measures the Central Government contem-
plate to take in this regard ?

RAO BIRENDRA SINGH : As has
been shown in the statecment, sanction has
been made for relief against cyclone, floods
and also drought. This is the maximum
that could have. been given to the States after
our team has visited, assessed the damage
and the needs of the people of the area.
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agFI wifan

¥204. =t gham agrr s giw
er famfafags s@sd ewfy arer
faazor gar qemr 9% <@y # F9r F+G
f& .

(%) 1 2w 7 SELSE At &
frarat #1 g=afq &3 agrd erfgr =y
S SIERIEE 1

'(tq') afe gf, @ FaT AT g X
T AFTT F g7 FT faar § ;

() afzgi, @t SuF Far wior &
KK

(v) afead, A zwera ¥ fra
swrfg g€ & ?



35 Written Answers

gfa @t (s dtver Tag) @ (F)
Y, g0 1 gEEI &1 w1 g9 HHAI,
fafras FrEr 17 Fra (FAET T YA
SEY F AEAR ¥ FAGAT T AZAT AT
sfgs fFwradT 37470 F39 23 €353 4
gufsa g & fod aad Far9r a1

(=) wgF1?y @AT & FAFA AT UF
el wioifsg gigar & =7 OH
qIAT TAT 9T 41T TH - FIIER F F#14-
FFAT JF TAST WA FT AFIAAT TT7EY
FIUE TS | FEFII FAT FT FAFT 749

wsa & F F1 gearafen w7 fagr qar

(w) @t (&) FFA HAT T 0T
T JI7g d FA(IT AACTIAT F TAFSA (-
@F dRErE ag fagw 20 g oww
ggFTa 7qr &1 afafrat gafss w79 &
FATT O FT AT F7F TGT ATH =47
o¥ Jar agFIr Afafant grer grEmat 7
qeATS FF B fFH1A1 #1757 99 9
st fear st g 2, Afw geamea A%
gareFEAr gz F fan 3 wurgfaw
ZFATATST AT 2T qF |

Interest on Advances taken by DDA from
Allottees of Self Finance Schemes

*¥207. SHRI KESHORAO PARDHI :
Will  the Minister of WORKS AND
HOUSING be pleased to state :

(a) the present rate of interest paid by
the DDA on the amounts collected from
allottees under its various self-financing
schemes;

(b) when was this rate of interest last
fixed and on what basis; and

(c) since this interest is far less than the
prevailing bank rates, will Government

consider reviewing the position and enhancing

the rate?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA

SINGH) : (a) The Delhi Development Au-
thority (DDA) has reported that Compound
Interest @ 7°) p.a.is paid on the regis-
tration deposits in the Seclf Financing
Scheme,

(b) This rate of interest was fixed with
effect from 1-7-80 to bring uniformity in the

rates of interest paid by DDA in all its
Schemes.
(¢) The DDA is not considering any

proposal 1o enhance the rate of interest on
registration deposits as any enhancement in
the rate of interest will tend to increase the
cost of the flats to be finally borne by the
purchasers,

Drought in Kerala

M. RAMANNA RA] :
AGRICUTURE be

*208. SHRI
Will the Minister of
pleased to state :

(a) the estimated loss due to drought in
Kerala as reported by the Central«Study
team in terms of money and the manner in
which it estimated the damage ;

(b) whether the loss and damage to the
arecanut cultivation i Kasargod and Hos-
dung were estimated; and

(c) if so, how much loss was estimated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) No
assessment  of  loss is  made by the
Central Team. The Central Team while
reccommending central consider
the figures of loss as furnished by the State
Government. According to the supplemen-
tary memorandum submitted by the State
Government to the Government of India in
March, 1983 the estimated loss due to
drought was Rs. 98,44 crores.

assistance

had not
loss and
cultivation in

(b) The State Government
furnished separate figures for
damage to the arecanut
Kasargod and Hosdung,
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(c) Does not arise.

Visit to Indian Irrigation Projects
by World Bank Team

*¥209. SHRI NAVIN RAVANI : Will
the Minister of IRRIGATION be pleased to
lay a statement showing : -

(a) whether a negotiation has been en-
tered into with the World Bank and EEC
for credit for irrigation projects in India;

(by whether a World Bank Team has
visited certain irrigation projects in  Gujarat
(including Narmada Project);

(¢) if so, thc names of the projects

visited; and

(d) the details of the loans sanctioned
by the World Bank- and EEC for irrigation
projects in  India ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) A
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list of project agreement negotiated
and signed with the World Bank for
credit assistance in the irrigation sector du-
ring financial year 1982-83 1s enclosed

(Annexure I).

EEC have agreed in principle to include
modernisation of Tank Irrigation Project in
Tamil Nadu and it has been placed in
the Pipeline of 1983. They have agreed to
include four other projects (Annexure LI) in
the reserve pipeline.

(b) and (¢) The World Bank Appraisal
Team has visited Sardar Sarovar (Narmada)
Project in Gujarat in May 1983. In April
1983, supervision mission of the World Bank
visited Damanganga, Karzan and Saurashara
Coastal development projects, under the 2nd
Gujarat  Irrigation (Composits) Project
which is receiving assistance from World
Bank and certain areas in Mahi.

(d) List of Projects receiving credit
assistance from World Bank is attached
(Annexure 1II). So far EEC has not sanc-
tioned any credit for a project.

ANNEXURE 1

1.  Maharashtra Water Ulilisation Project (Cr. 1383-—IN Ln. 2308 —IN)—negotiated in

May 1983

(2) Orissa Phase-II Irrigation Project (Repeater Project) negotiated in May 1983,

ANNEXURE-II

1, Modernisation of tank Irrigation im Tamil Nadu
2. Salinc Land Reclamation-Maharashtra
3. Gujarat Minor Irrigation
4. Maharashtra Water Control System
5. Andhra Pradesh Minor Irrigation Project.
ANNEXURE III
SI. Name of the Amount of Date of Credit of Cumulative
No. Project Assistance Agreement closing utilisation
date upto 3/83
1. A.P. Irrigation & -145.00 10.6.77 30.6.85 92.599
CAD Project
2. Gujarat Irrigation
Project 85.00 17.7.81 30.6.84 55.093
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SI. Name of the . Amount of Date of Credit of Cumulative
No. Project Assistance Agreement  closing . utilisation
: date upto 3/83
3. Second Gujarat 175.00 12.5.80 30.4.86 42.235
Irrigation Project :
4, Haryana Irrigation
IT Paoject 150.00 23.2.83 31.3.88 Nil
(New Credit)
o Karnataka Irrigation
Project 117.64 12.5.78 21.3.84 60.635
6. Karnataka Tank 54.00 26.3.81 31.3.86 0.156
Irrigation Project
7. Kallada Irrigation
& Treecrop Development
' Project IDA 60.00) 31.3.87 11.819
IBRD 20300 6782 10.300
8. Maharashtra 70.00 11.10.77 31.3.84 63.664
Irrigation Project
9. Second Maharashtra
Irrigation Project 210.00 14.4.80 31,12.85 110.494
10. M.P. Medium 140.00 26.3.81 31.3.87 7.790
Irrigation Project
11. M.P. Major 220.00 24.2.82 30.6.87 12.687
Irrigation Project
12. Chambal (MP) 31.00 7.9.82 30.6.87 Nil
Irrigation II
13, Mahanadi Barragés 83.00 5.12.80 31.3.87 5.514
Project
14, Punjab Irrigation 129.00 30.9.79 30.6.85 60.007
Project
15. Periyar Vaigai 23.00 30.6.77 31.3.84 12.596
Project
16. Second U.P. Public 101.00 31.3,83 31.3.88 Nil
Tubewells
17, Subernarekha 127.00 9.11.82 31.3.87 3.817
Irrigation
18. Orissa Phase-IT 105.00 June, 83 31.6.87 —
Project
19. Maharashtra Water 54.70 30.6.83 31.8.89 —
Utilisation :

Project
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Guidelines for Formation of State
Fisheries Corporations

*¥210. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE be pleased to state :

(a) Whether any guidelines have been
issued by Central Government to various
States for formation of fisheries cor-
porations in States; and

(b) What steps
States in this regard ?

have been taken by

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH). (a) and (b)
No, Sir. However, in accordance with the
conditions of the World Bank under Inland
Fisheries Project, five Fish Seed Develop-
ment Corporations have been set up in the
States of Bihar, West Bengal, Orissa, Uttar
Pradesh and Madhya pradesh.

The Government have separately written
to maritime States to activate their public
sector Fisheries Corporations to uudertake
deep sea fishing.

Fishing Harbour at Calicut

*211. SHRI E. K. IMBICHIBAVA :
Will be Minister of AGRICULTURE be
pleased to state :

(a) whether Government have any pro-
posal for construction of a fishing harbour
in Putiyappa at Calicut; and

(b) if so, action taken thereof?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and (b)
Project report for a fishing harbour at
Puthiappa near Calicut, prepared by the
Pre-investment Survey of fishing Harbours,
was received in the Ministry in November
1982 and the same has been sent to the
Government of Kerala for their comments.

UREATA H wt graw wfw fqwra afe
AFAr & tmg &+ gro fam T g4

*212 st sgyw : 37 f@md A=
ag TATA F1 FIT F@ % ¢
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(F) F77 FXFTITEW ATATT FHY
FleT Trqe sy fawra ofeats= & geqaa
1983-84 ¥ faAaT y faar Stwar aar
THFT I fHg TFTT fFgr SATOAT;

(@) ST FIFTZH gty & a3

g0 & far fraar e fFg ga1T &1
TEANT FI(T F G g; A7

(7) Fav xredT F ger FAT A 12
JATE #1 F1eT § w1 971 7 397 Fwaa

Fiy fagma oftsar & gaR axw i1
TH Z1T # {997 IAT 3% GIFE a7

sNwfa Far ggaia o fage #3a1; Ak

(=) afz g, at 3= w1 g gz
afegtsar &3 o7 fag =0 § ggEfea
FY AMAT FFT FeqgasT OO sqr Far g 7

fa=1? d=era & Tew Har: (s v
frawm fwat): (7) 7 (@) F=T w@3
q¥ IST-FIT FGIT gICTAT-a1T FTeTT
AgY fFar san & 1wl #r FEE ggl-
agr ErETd "7el 97 fFT U |@" F a1
qe feeftsr FT FEA g 1 ST AW F
HIIX, IAF gRT qfzwfera wraf
el & 3% 1983-84 H @wrww 80.10
q1G 'Y FT AT AgTIAT AT FY
qHAT |

FHIT a7 fas19 FEAFT F F75q94,
ST uF Ferg ggifsa wFw g, 9w d
af AT w1 AW AT 9T qEA A
affaa g | #9117 &7 % fasm, st 1974-
75 % faza % ¥ agraar sra afaiser
JW-UF F w9 § oo Gmar war 9m,
¥ dag F19 I AT qA, 1982 F
HT AT TS of | gf@isar w1 FCr-ar |
ST 1O qare fwRaraar g 1 Fw-us
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FT gAAGT F FTTT 9, VST FIFIX

qfedIsar & I3 &7 A FATE FI
WEre |

(T) &7 (q) TAEAIT & Feq JAL
T 11 gers, 1983 F1 Frzr ¥ FgT AT
f& wreg a7 § wFFfa g7 F¥7 949
F 9Tl FHIA &7 frarg wHEw
=Twu-at fwarfaa frar sroar | 7 fafase
98, f57 a7 wra @ww v EFEE
sqferd @, wisedrT gt grar giEa
A8 f7U 0 1 9T gAIg A7 A8 FEA
FI0-g]  ofegISqr Uy gEFHI g e

A g R

ATy, ITT qAM | RERAN 9y

fafwea WGHHTA g™ &1
gfaz wr=ar

*113. =it gl viad ;- 41 g hw |4=
gz 1A FT FIT T fF

(F) FAT Widra 9y fafwaar #@g-
gUrd qEqTT &t F15 giae qrema, fasr
Feuler, I gea H @rgd FT &g

AT I9F gA™ET & fgmraeT g

A

(@) afz gf, 15T geqra #1 & aF
Trgfa sreg g &7 sra @ 7

gfa a1 (va d@ve 'y @ (F)
ST A, SAT |

(@) 39g#a (%) F1 eqra § @d
g0 ggHT ¥ g AgY 9aar |

Supplementary Lecase and Tripartite
Agreements with Flat Owners on
Land Leased by Government

*217.
SHRI PIUS TIRKEY :

AUGUST 8, 1983

SHR]I SATISH AGARWAL :
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Will the Minister of WORKS AND
HOUSING be pleased to refer to news re-
port ““Curious ways of L. & D. Office” in
Hindustan Times dated 25 June, 1983 and
State :

(a) whether Government have decided
to enter into supplementary lease and tri-
partitc agreements with purchasers of
flats in  multistoreyed buildings built on
leased L.& D, O. lands and directly pur-
chased from lessees: if so, the details there-
of ;

(b) whether such Aat owners will be
asked to pay 50 per cent of the unearned
increase in the value of land, being the
difference between the market value on the
date of sanction lessees plan under bye-laws
and the date of execution of the said supple-
mentary lease ; and

(c) steps being taken to ensure that 50
per cent uncarned increase is recovered when
purchasers of such flats have further sold
and resold these flats ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND WORKS

AND HOUSING (SHRI BUTA SINGH) :

(a) Government  guidelines  permitting
conversion of existing residential 'commercial
leases (o residential commercial multi stor-
eyed buildings provide for recovery of conve-
rsion charges as well as execution of a supple-
mentary lease deed by the lessee with the
Land and Development Officer (L. & D. O.)
of this ministry. The supplementary lease
deed provides inter alia for due payment of
revised ground rent and other dues of the
Government as per team of conversion,
periodic revision of ground rent, prior per-
mission of the lessor to be obtained by the
lessees for transfer of their interest in indi-
vidual flats and for such permission being
granted only on payment of 50%, unearned
increase and execution of tripartite agree-
ment among the lessor, the lessee and the
buyers of flats. The tripartite agreement is
intended to recognise the buyers of flats as
sublessees of Government and to make
them bound, alongwith the original lessec
by the terms and conditions of the original
lease deed as modified by the supplemental
lease deed.
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(b) According to present guidelines
where permission is granted to the lessee for
transfer of his interest in an individual flat
in a multi-storeyed-commercial or residential
building, unearned increase at 50°, of the
difference between the value of the land on
the date marking three months from the date
of application (subject to the condition that
if the land rate is revised during the three
month period, the revised rates will apply)
and the last transaction value is recoverable.

(¢) The provision that request for
transfer of individual flats and mutation can-
not be agreed to unless 50% unearned in-
crease in respect of each flat proposed to be
transferred is paid ensures the recovery of
Government dues. In case there is any un-
authorised intervening transfers before per-
mission for transfer from L. & D.O. is asked
for, unearned increase willbe fully recovered
as it 1s based on the difference between the
value of the land as mentioned in (b) above
and value al the time of last

agreed to by the L. & D.O.

transaction

HA31AT qig W fasa 2% agan w@-
9 7 aifad &30

*118_ « Mfz=r warz wgt: Fa7
fast /= 92 F917 37 T FIN 0 ¢

(#) ax1 727 937w & fawrmgy fa
T AT AAT U7 AR qiy 41 fag
TF GIAAT FIAFA H qifgsr w7 a7
TaT 2

(=) nfz gf, A1 ag fag ad afa
faar wav ar ot afz g, 47 998 ¥
TIUT # 1Y F4T ITF GATHT F AT
8 TH AISq1 #1 fazg 95 qzgar #14-
9 |7 aqifae w7 fEar qroar; g

(7) 5= atg &1 fawtor #1977 9%
UE 1T AT FHTTAT § 7

Tea1g Axwa & visa |3y (57t v

faamm ﬁ’{ﬂi) (-'Ef.‘) s | (Tr) : ?';rr?[‘{_"fc_:;"}q
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farra g 7 #ed YAy dgg fqwrg afc
AT & a0 oF o wEEg fHar g, T
FTA, 1982 ¥ TWET 2 | T9 gfearsEr
@ wsg waw A famrager s & #ear
vy, ATFT FAGALT AT TF TEF 8,
# qArFT 7 qfywreT @ qarag faato
F1F qTiAT & | W R T HIAT FHH J
gafad wfafeF7 gaerof 0 49 F7
HITEA FIA T (AT g F1 AqE4T 2, AT(H
FyegA TfrATAAT FATT FT AT T | TLAT
zxrq w1 faato gervizmm T a9 F70
# zrav § gfeafaa 721 2 1 T 1 7eq g3
Z(v7 7T 727 T & fAn gfrarsar
Frqid sy 17 921 FY A% 2, FA ATH
Fofaato 1 219

~

f AT AT YA FTA
7Y FAT 2

qfana w7

*219 =t g I3 Tw ;37 farg
FAY A8 FATT AT FIT T4 fF ¢

(%) za & Fa fraar qfawa 77
2 otv gayg 7 frav afqws s w1 39-
Frw Z 9Ar F; #6Y

() @I gEFErT JATAT F AT
Fraa afrrg a0 1 9qr =T st
9T Igarr fFar s ?

faai$ dstaa & vsa /A (>N ™
faara faat) (x) yfawg 37 gt &
Fifa® ga : gUE-ART TF FI ITASY
gqTAT 41.62 fafaga gxa< f=< ai
Tz 2 faad awwwr 26 fafana Egea<
dizz w9 fa=g F zoam g I9dsy
g F) gW1EAT 2 | qfmg 9= ¥ aggEw
fa=tg erwar 40 fafaaa gxea oish 1€
g 1 urs, 1983 ax qfara 59 & gaan
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& wrfer 25.58 fafaas &x¥q< a1 erqar
afsq #r 7€ 41 N IvATT F @ A
A 649 fasfog HeaT &

(2)

(@) w2t gaa9Ta FIFa7 (1980-85)
F fau spram @ @ 7 fafags gxae 1
gfafeaa famd emar gfaa #37 71 97
fratfza fFarmar &

&g AT AT AgT AN § AEAH TH
(4)
¥220 it TAATT AT WEA
st /AT UH JIMET

A1 ARV @R g 7317 38 917
FY F97 FIT fF : (F) FT @I FT
feedt aar w1 WEETA F ATAH AT
AT FHI & FIX T TAFT 85

(@) =7 grrg & frg gga #fz-
Argat &1 qrwar fxar sr w@rg; otx

() =H guEAT AT WF T FE@ F
fau Far F29 Iz T § 7

e @, ¥ qar faato MY
g @5 (st g2r feg): (F) & (7)
gz AwAar & & qw o§ faama
TP @ WTET FF SHT § AT
Fr w4 faeea & fau fawrfad aqr
gargsa gfw FY IuAeEar, gieqrtA
g agT ®9 AT & gAY JET AFH
Heeaqy qayaTe & | 39 gueat ¥ faged
% fau sfgow s9m sy g U@
5

(1) Sdf gasta FVSHr #1 JAAT
¥ ararg ¥ g @3 TAr A
fraw & @ F TITAT ¢
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FIEATF &7 7 & 1379 FATHY
¥ gHIT & JUTHT FAFIL
Tt agr  fagrd  smaada
safagal 1 srgfasar a7 |

afaFaw gegr & A #
atfeag #73 & for amam
TISTATAT &1 FATHT |

1985 g% @Y arfror e
gl &1 qrfaa #@ &
fag @2Y arsar & goF strama
TS AT w4 #7787 fqag
FIAT |

ArEYor FY7T AT & A JAT
gt ¥ amfyx gfe g FwAR
Fwl 1 =a1s 1 {FIAAT &Y
q¥ ® &4 & (AU s qur
e fawm fm (ge)) &
g Sfadm @7 &1 600 FU¥
U TF FSET

AT ¥ 9T qF FON
qrar #1150 F2.8 =9y §fq
g JF AT |

9% AUU 7 §gFT aRigw
qraTy F JAEl F AT QA
# faw 6 TaT ¥ HYIEHT 1
faca afafaan @mp #1 fear
3T § | el W ggErd arg-
fer ararw afafqat v =

- qd fruifeg aU e & arat §

ayr g% fag gfw & w"ed
¥ oY uwe & g & fafaq
w faan g |
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(8) @ ¥ AT g@EIq T A &
qoft frde #1 qgrar & # forg
fegraviarg & faafog aga
g fadha giemngT fr g &

(9) wrEQ, 1962 & arfeg T 20
AT FIAFH T F IR AT~
g g famior ggraar aur
gaTsr & anfaw gfte § Fwsx
Tt & srrarE & Frawy wfAA

8|

(10) fegrazit arg & faafor
FzTar A & foag facy arfa-
fraw, 1982 & wfquxy fadim
grearga faw qg & |

Ban on Acquisition of Agricultural Land
for Non-Farming Purposes

SHRT K. PRADHANI :
SHRI RAM PYARE PANIKA :

*221.

Will the Minister of RURAL DEVEL-
OPMENT be pleased to state :

(a) whether there is any proposal under
the consideration of Government to frame
a national policy regarding banning acquisi-
tion of fertile agricultural lands for non-
farming purposes ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) and (b) As land acquisition is resorted
to only for public purposes, a complete ban
on acquisition of fertile agricultural lands
for non-farming purposes is not considered
expedient. However, the State Governments
have been advised that such acquisition
should be avoided as far as possible and
whenever it is unavoidable only the minimum
necessary area should be acquired. A num-
ber of State Governments and Union Terri-
tory administrations have informed that
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suitable instructions have beeg issued to all
concerned.

Scab Disease in Apples in Kashmir Valley

2324. SHRI ABDUL RASHID
KABULI : Will the Minister of AGRICUL-
TURE be pleased to state : '

(a) what remedies are being envisaged
by Government to overcome the Scab (a
disease infesting apple in Kashmir Valley)
which has done a lot of damage to the fruit
industry ; and

(b) whether chemicals produced by some
private agencies and sold to Orchardists like
Dithane have been tested and approved
before giving licence for their use ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The re-
medies envisaged and enforced by both the
Centre and the Etate Governments to over-
come the scab disease infesting apple in
Kashmir Valley, are as under :—

1. Persuading the orchardists to adopt
measures in the following manner :

(a) by mass contacts.

(b) through radio talks, slogans,
spots, television programmes,
films, captions.

(¢) By issuing brochures, pamphlets,
posters, literature, warnings in
local dailies.

[ 3]

Reducing the inoculum of the dis-
ease by arranging campaign on a
war footing for burning of leaves (in-
side and outside the orchards) and
removal of infested fruits from
orchards.

3. Issuing effective fungicides against

" printed ration cards with important

and necessary instructions recorded

therein. Telephone numbers of the

State Departmental Officers are

printed on ration cards to enable
the orchardists to contact them.
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4. By establishing small and big sized
need-based demonstration plots.

5. By establishing scab control rooms
in the State Department of Horti-
culture for the control of the dis-
case.

6. By arranging visits of the Central
and foreign experts for technical
guidance.

7. Fungicides are issued in huge quan-
tities at 50% subsidised cost (shared

equally by the State and Central
Governments).

8. The State Government has been
issuing through its Departments of
Horticulture and Rural Develop-
ment, machinery in the form of
foot pump on 33-1/39] subsidised
cost, to the orchardists in general.

(b) The chemicals like Dithane meant
for apple scab control are registered by the
Registration Committee constituted under
section 5 of the Insecticides Act, 1968 after
satisfying itself about bio-effectiveness and
“safety of the product. Besides, other fungi-
cides, Dithane-M 45 also known as Manco-
zeb has been registered after its bio-effective-
ness and safety have been established under
Indian conditions. For manufacture and
formulation of the insecticides, licence is
given by the Director of Agriculture of the
concerned State.

According to the State Governments,
the fungicides are issued only after conduct-
ing laboratory and field tests duly recomm-
ended by the Standing Evaluation Com-
mittee constituted by the State Government
for the purpose, in which experts from Plant
Protection Directorate of Government of
India, State Department of Horticulture,
Jammu & Kashmir, Shere-Kashmir Univer-
sity of Science and Technology are included.
These fungicides, after being purchased
through State Agro-Industries Development
Corporation are tested for their active in-
gredient and other relevant tests. At no
stage, the fungicides are released without
conducting these tests and until the products
are registered by the Registration Com-
mittee.
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N. D. M. C. Restrictions on Conse-
cutive Closure of Shops

*2325. SHRI HARISH KUMAR
GANGWAR : Will the Minister of

WORKS AND HOUSING be pleased to
state :

(a) whether under clause 20 of the
Deced of Licence, NDMC has restricted the
tenants of their shops not to keep their
shops closed for consecutive thirty days:

_ (b) if so, the underlying reasons be-
hind that when the NDMC gets its monthly
rent regularly and in time; and

(¢) whether there is not an immediate
need to remove that clause since it encro-
aches on the fundamental rights guaranteed
under the constitution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

(SHRT MOHAMMED USMAN ARIF) :
(a) Yes, Sir.
(b)y The NDMC has reported that

underlying reason behind this provision is
that consumer facilities remain available to
the public/residents of the locality regularly.

(b) As reported by N.D. M.C, it
is not considered necessary to remove that
clause.

Sanitary Condition of Rural Area

#2326 SHRI CHINTAMANI JENA :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(ay whether it is a fact that the sani-
tary condition of our rural areas is very bad
particularly the latrine system which is a
health hazard in rural areas;

(b) the state-wise target fixed to solve
the problem during the Sixth Plan period;
and

(¢) the achievements made till 1982-83?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
It is a fact that the rural population pro-
vided with adequate Sanitation facilities is
very low.

No
has

(b) Sanitation is a State Subject.
Sate-wise target for rural sanitation
been fixed for the Sixth Plan period.

(c) This Ministry has no information
regarding the achicvements made.

Issue of DMS Milk Tokens

2327. SHRI CHIRANIJI LAl SHARMA:
SHR1 CHITTA MAHATA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) progress made so far in issue of
DMS Milk tokens in Dethi and New Delhi;

" (b) name of the areas where these tokens
have been issued so far; and

(¢) by what time the whole area will be
covered ?

THE MINISTER OJF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKAWANA) : (a) and (b)The
Delhi Milk Scheme had invited applications
to re-issuc milk tokens on an experimental ba-
sis at the milk depots located in Old Rajinder
Nagar, New Rajinder Nagar, W.E.A., Karol
Bagh, Dev Nagar, New Rohtak Road, Jama
Masjid, Daryaganj, Sita Ram Bazar, Lal
Kuan, Hauz Qazi, Hauz Khas and Rani
Bagh. Tokens have already been issued to
most of the applicants from these areas
from their respective milk depots. Those
who could not collect their tokens from the
depots have been intimated by post to collect
their tokens from the Delhi Milk Scheme.

(¢) The re-issue of milk tokens in the
remaining areas would be taken up in a
phased mannper after evaluating the perfor-
mance of the experimental Token System in-
trod uced in the areas mentioned above.
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Central Assistance for Teesta Barrage Project
2328. SHRI1I SUBODH SEN :
SHRI ANANDA PATHAK :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether Government are consider-
ing the proposal for adequate assistance to
the Teesta Barrage Project during the current
financial year;

(b) if so, details thereof; and

(c) whether any progress has been made
in this regard so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (¢) The
State Government have sought additional
Central assistance of Rs. 20 crores during
the current financial year. The proposal is
under consideration in the Planning Commi-
ssion and the Ministry of Finance.

Plan to provide Drinking Water to Villages
during Seventh Plan

2329. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of WORKS
AND HOUSING be pleased to state the
details of Central plans decided for Rajas-
than State to provide drinking water to all
the villages in State during the Seventh Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
No decision regarding Central assistance to
State Governments for the water supply sec-
tor during the Seventh Plan period has yet
been taken.

Apple Cultivation

2330. SHRIMATI JAYANTI PATNAIK:

Will the Minister of AGRICULTURRE be
pleased to state :

(a) whether Government have a proposal

to increase apple cultivation in the apple
growing States.
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(b) if so, the schemes introduced to in-
crease areas under apple cultivation;

(¢) the amount allocated to those States
for the purpose in the current financial year;
and

(d) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMED KHAN) : (a) and (b)
There is no Centrally Sponsored Scheme on
apple cultivation in any State. However,
the apple growing States implement apple
cultivation programmes as part of the gene-
ral horticulture development programmes.

(¢) and (d) Since there is no Scheme
implemented by the Central Government for
increasing area under apples the question of
financial allocation of States does not arise.

Wider net-work of Irrigation to Prevent
Flood Damage

2331. PROF. MADHU DANDA-
VATE : Will the Minister of IRRIGATION
be pleased to state :

(a) Whether to divert the flood waters of
rivers and to prevent the damage, wider net
work of irrigation will be established; and

(b) If so, whether adequate allocations
will be made tor this purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) :(a) The Government
have formulated a National Perspective for
Water Resources Development envisaging
creation of optimum storages on various
rivers wherever feasible and transferring,
after meeting the local needs, the surplus
flows for utilisation in deficit regions by con-
struction of inter-connecting links. The im-
plementation of this scheme is roughly est-
imated to cost about Rs. 50.000 crores ba-
sed on present day prices. The Overall
scheme would give additional benefits of 25
million hectares of irrigation by surface wat-
ers, 10 million hectares by increased use of
ground waters and generation of 40 million
KW of power, apart from benefits of flood
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control, navigation etc. A separate organ-
isation namely National Water Development
Agency has been constituted in July, 1982,
for undertaking surveys and investigations
for the Peninsular Rivers Development com-
ponent of the National Perspective, in the
first instance. This work is estimated to
cost about Rs. 107 crores and is expected
to be completed in about 10 years.

(b) The question of making edequate
allocations for implementation of the scheme
will arise only when the project proposals are
drawn up by the National Water Develo-
pment Agency. However, the Seventh plan
working Group has been asked to formulate
proposals keeping in view the National
Perspective.

Amadequate Representation of SC/ST in
Grade of Ps/Pa

2332, SHRI BHEEKHABHAIT : Will
the Minister of AGRICULTURE be pleased

10 state :

(a) Whether it is a fact that there is
inadequate representation of Scheduled Cas-
tes and Scheduled Tribes in grade of P. S./
Sr. P. A. and P. A. of the C.S.S.S. as on 31
March, 1983;

(b) 1If so, the remedial steps taken by
his Ministry to fill up the unfilled carry for-
ward reserved vacancies for Scheduled Cas-
tes and Scheduled Tribes so far; '

(c) Whether the matter was taken up
with the. Ministry of Home Affairs to fill the
reserved posts as mentioned in (a) above,
and

(d) 1If so, what is the progress now ?

THE MINISTER OF STATE OF THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) to (d) The vacancies in different
grades of the Central Secretariat Stenogra-
phers’ Service are filled partly by promotion
and partly through limited departmental com-
petitive examipation and All India Compet-
itive Examinations conducted by the Staff
Selection Commission/Union Public Service
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Commission. The nodal Department respo-
nsible for these examinations is the Depar-
tment of Personnel and Adminpistrative Re-
forms in the Ministry of Home Affairs. All
the vacancies in the Ministry of Agriculture
to be filled by different methods (including
those reserved for Scheduled Castes and
Scheduled tribes) together with anticipated
vacancies, are reported to the Deptt. of
Personpel and A. Rs for nomination of
general as well as Scheduled Castes/Schedu-
led Tribes candidates against such vacancies.
The rescrved vacancies required to be filled
by promotion are reported to the Deptt. of
Personnel and Administrative Reforms, if
candidates belonging to these castes and tri-
bes are not available, within the feeder cadres
of the Ministry. All efforts are made to fill
the reserved vacancies by obtaining candid-
ates belonging to the Scheduled Castes and
Scheduled Tribes from the Department of
Personnel and Administrative Reforms.

Construction of Bridge over Nallah in
R.K. Puram

2333. DR. A. U. AZMI: Will the
Minister of WORKS AND HOUSING be
pleased to refer to the replies given to Unst-
arred Question Nos. 4629 and 2479 on 22
March, 1982 and 14 March, 1983 respectively
regarding construction of a bridge over a
Nallabh in R.K. Puram and state :

(a) if by now the estimate for the work
has been sanctioned; and

(b) if not, the likely date by when the
same will be released ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

(SHR1 MOHAMMED USMAN ARIF)
(a) No, Sir.
(b) As the sanctioning of estimate

depends on the availability of financial
resources, no time limit can be indicated.

Population covered by Supply of Drinking
Water

2334. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of WORKS

AND HOUSING be pleased to state :
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(a) what percentage of the population
in India is going to be in the Sixth Plan for
adequate supply of drinking water; and

(b) how much has been allotted for
such a project, and what percentage of the
sum earmarked, has been spent ?

THE DEPUTY MINISTER IN THE
MININSTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Based on the data received
from State Governments and Union Territory
Administrations, it is expected that 81.29;
of the urban population and 53.9% of the
rural population will be provided with drin-
king water supply during the Sixth Plan
period.

(b) A sum of Rs. 3,907.8 crores has
been allocated for the water supply and
sanitation programme during the Sixth Plan
period (1980-1985). In the first three years
of the Sixth Plan (1980-1983, approximately
48 per cent of the total Sixth Plan allocation
is estimated to have been spend.

Testing of Fertilisers
2335. SHRI MOHANLAL PATEL :
SHRI CHINTAMANI JENA :
SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have made
any arrangement to test the fertilisers manu-
factured in the country and imported be-
fore they are released for sale in the country;

(b) if so, the details thereof ;

(¢) whether any adulteration has been
found during testing in the last three years;

(d) 1if so, the details thereof and the
action taken against the culprits; and

(¢) what measures are being taken for
the testing of seeds and insecticides also?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yas, Sir. *
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(b) To check quality of imported ferti-
lisers, inspection agencies are appointed by
MMTC on behalf of the Government of
India in all those countries where from the
fertilisers are imported. The quality of the
imported fertilisers is also checked randomly
on arrival at Indian ports. The quality of
indigenous fertilisers is checked, by Quality
Control Inspectors appointed in different
States, by drawing samples and getting them
analysed at the fertiliser quality control
laboratories established for the purpose.
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(c) and (d) As per the information
supplied by States, 79193 fertiliser samples
were collected and analysed during 1980,
1981 & 1982, out of which 6216 samples
were found to be sub-standard/adulterated.
A statement detailing the action taken
against the culprits is enclosed.

(¢) In a similar way the quality of
seeds and insecticides is tested at the
laboratories established by the Central and
State Governments.

. Statement

Statement regarding the nuvmber of fertiliser sampies collected, analysed and

found sub-standard adulterated and

action taken by State Governments

during the year 1980, 1981 & 1982,

S. No. Year NUMBER

Samples Action Taken
Drawn Fund Sub- Fund Prosecution Convi- Action Other
standard Adulte- Launched . ction Taken Action
rated Awarded under Taken

. FCO

| 2 3 4 5 6 7 8 9
| 1980 20,954 1,411 150 187 68 523 584
2. 1981 35,582 2,860 269 182 179 1,370 276
A 1982 22,657 1,516 4 68 92 345 254
GRAND TOTAL 79,193 5,793 423 437 339 2,238 1.114

Total of Sub-Standard (5793) and
Adulteraded No.©  (423) of

Fertiliser Samples =  (6216)
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World Bank Funds for Housing
Schemes for L.ow Group People

#2336, SHRIMATI SANYOGITA RANE:
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether it is a fact that the World
Bank had agreed to provide funds for scheme
to house people belonging to the low-income
group in different parts of the country : and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1T MOHAMMED USMAN ARIF) :
(@) and (b) No funds have been given
by the World Bank specifically for Housing
Scheme. However, the World Bank assis-
ted projects for Urban Development include
components of sites and services Schemes
and Slun Improvement Programmes with
emphasis on the needs of low Income
Groups. Such Scheme are in operation in

Calcutta, Madras and Kanpur as well as

some towns of Madhya Pradesh.

F. P.S. in States

2337. SHRI SURAJ BHAN :
SHRT ATAL BIHARI

PAYEE :

VAI-

Will the Minister of EOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the number of villages and towns
in each State and Union Territory where fair
price shops to keep essential commodities at
controlled prices do not exist :

(b) the essential commodities supplied
by the Centre to States for fair price shops
for distribution and how they are made
available to the poor in rural and tribal
areas where fair price shops do not exist;
and

(c) Special steps contemplated to remove

difficulties being experienced by the poor
and tribles in such areas ?

THE DEPUTY MINISTER IN THE

DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND  CIVIL SUPPLIES (SHRI M.SS.
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SANJEEVI RAO) : (a) As per the reports
received from the States/Union Territories,
various parts of the country are already
covered under the public distribution system.
In certain pockets where this could not be
done (like 1145 villages in Arunachal Pra-
desh), the coverage is being progressively
undertaken by the concerned State Goven-
ment which has responsibility in this regard.

(b) and (¢) The Central Government
has taken upon itself the responsibility of
supplying wheat, rice, sugar, kerosene, and
imported edible oils, apart from controlled
cloth and soft coke to the States for issue under
the public distribution system. The Central
Government takes verious steps to ensuse
that essential commodities supplied by it to
States/U./Ts are adequate and reach them
in time. Once these commodities are received
by State Governments, it becomes their res-
ponsibility to suballocate them to various
areas of the State, including rural and tribal
areas, and to ensure that these supplies actu-
ally reach the consumers in those areas. In
the instructions sent by the Central Govern-
ment to all State Governments, it has been
made incumbent upon them to give special
attention to the requirements of the weaker
sections of the society, both in the Urban
and rural areas, for essential commodities.
Moreover, for remote and inaccessible areas,
where tribal population generally resides,
the States have been asked to operatc mo-

bile shops,

IATTPVE, ITT T3 N fa=rs arAay

2338 Y FHAAY AT AW ; FAT
faers w=) 78 aay 1 FI1 FI9 {5

(F) ITTIRW # ITALET &F A
faarg & qraal #:Y aaar feadr g 7%
fEa4T gfqasra arqar =1 IqaWr FHAT AT

@I &; 3

(&) IgET g q9dT & ITANT HILA
# ATTEFTEY F a7 FII07 § P

fa=1d worea & ©sa waAt (= <A
taaw faut) : (% 397 w@a 1 weaa:



63 Written Answers

gadta fqarg awar, agg &1 www
faar€ qfzatemmel & 12.50 fafeaw
gRgTaar @q feas qfasann &

13.20 fafeas R g wiwr 7€ & |
Tq¥ ¥ 97, 1982 ¥ o aF, qgq A<
geaw fgai€ ofaiwant ¥ 6.56 fafaaw
gHdae gar ay faand ofwatsamn &
10.31 fafggs < &1 fg=rg ewar
gfsrad & € 97| sguEs A F fA@g
TUF ¥ FIE JTHS ITAH TN ¢ |

(@) Sugw FTeRrA W &I U,
qg 97T IA AE AT |

Cultivation of Cashew with World Bank
Assistance

2339, SHRI J. S. PATIL : Will the
Minister of AGRICULTURE be pleased to
state :

«@) whether a scheme for cultivation of
cashew with assistance of the World Bank
in certain States is under consideration of
Central Government;

(b) if so, the names of the States and
the nature of the project in respect of each
of them:

(c) whether it is a fact that a final pro-
ject report is still awaited from the Govern-
ment of Maharashtra which is one of the
States being considered for the proposed
World Bank aid; and

(d) if so, what steps are being taken by
Central Government to secure a detailed
final report from the State Govenment and
to ensure that the benefits of the proposed
scheme are not denied to the people of the
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) Yes,
Sir.

(b) The names of the States are West
Bengal, Maharashtra and Tamil Nadu. The
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nature of the project is to bring additional

areas under new cashew plantation and to
improve and maintain the existing plantation.

() No, Sir. The revised projecl report
has been received from Government of
Maharashtra which is being examined in this
Ministry.

(d) Question does not arise.
AR § WA g et & AW w6 fow

2340. st vM wm wE  FAT
wre wiz mwfvs qfa 7= Stage § =Y
ok g e &1 ¥® fAawEd &7 gy
wqrfgd F7F F AT 11 q¥a, 1983 &
qITIfFT  NIT qGAT 6645 ® I F
gEged | ag aary &) 97 720 fF

(%) Far gwFre #1 fa=rv fogars,
gug faar famge & g |aa 9§ ST
fag a1 gowst & do &1 fAag  wgrfeg
FIE FT 2; A

(&) afz gf, ar ag 7 eqrfga fran
STORTT Y7 aeqasr sq1er 47 2 7
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FYE ATIET T NIq AN AT 2 | FF FHT
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Disappointed Yield from Irrigated Land

2341. SHRI MANOHAR LAL SAINI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it js a fact that a contro-
versy is raging between his Ministry and
the Planning Commission over the dis-
appointed yield from irrigated land despite
the heavy investment on irrigation Projects;

(b) has the Planning Commission
expressed a feeling that there is tremendous
scope for increasing the per hectare yield in
Irrigated areas considering the high level of
productivity achieved in national demons-
tration farms; and

(¢) if so, what steps have been
to remove the constraints in
management practices, input
etc. to increase Lhe yield?

taken
respect of
use and credit

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) No
Sir.

(b) The view that there is a potential
for increasing the per hectare yield levels in
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in the
Planning

areas is widely shared
including the

irrigated
Government
Commission.

(c) The strategy for raising the yield
level in irrigated arcas includes, among
others, appropriate water management, use
of improved seeds, application of proper
dosages of fertilisers, adoption of plant
protection measures and appropriate culti-
vation practices. Reduction in the prices
of fertilisers, distribution of. minikits of
seeds and fertilisers, assistance to-small and
marginal farmers, arrangements for a
smooth flow of institutional credit, demons-
tration of appropriate cultivation techniques
and training of farmers are some of the
measures and programmes to help raise the
productivity and production levels. Efforts
have also been made to ensure adequate
supply of electricity and diesel for pumpsets
with a view to maintaining uninterrupted
supply of power for irrigation purpose.

#eg1g s famim G & gaz
fedlqa ¥ g2t & TOdt 7 HEAT

2342, it fage fag : a7 famto
WYX QT JAT A TATT FT F9T F40
f
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Appointment of Ineligible Persons
to Group ‘A’ Posts

2343. SHRI MATILAL HASDA : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) how many incligible persons have
been appointed to Group ‘A’ posts duriug
the last one yecar in the Department of Civil
Supplies;

(b) has the Department since termina-
ted such appointments which were against
the recruitment rules and the directions laid
down by the Ministry of Home Affairs ;
and

(¢) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M. S. SANJEEVI
RAOQO) : (a) to (¢) During the last one year
only, in one case an officer, not having the
educational qualifications prescribed in the
recruitment rules, was appinted on ad-hoc
basis to a Group ‘A’ post in the Depart-
ment of Civil Supplies. The recruitment
rules also provide for relaxation of edu-
cational qualification in a deserving case.
Appointment to this post on regular basis
is to be made in consultation with the UP-
SC. As this is likely to take some
time and as the period for which this ad-
hoc appintment was made is within the
norms laid down by the UPSC and the
Home Ministry, the ad-hoc appintment
made in this case has not been terminated.

Average Cost of Irrigation

2344, SHRI A. K. ROY:
Minister of JRRIGATION be
state :

Will the
pleased to

(a) the cost of irrigation per hectare
by major, medium and minor irrigation in
the country as on 1 April, 1983 on average,

(b) whether there are places where
minor Irrigation is cheaper than the major,
if so, facts in details ;
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(¢) whether any study has been made
to divide the country into zones based on
topography suggesting  which type of
irrigation is suitable there ; and

(d) if so, facts. in detail ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHR1
RAM NIWAS MIRDHA) : (a) and
(b) The cost of Irrigation pro- jects per
hectare by Major, Midium and sur-
face minor irrigation on an average is pre-
sently about Rs. 15,000. The cost of ground
water Minor Irrigation works is about Rs.
5.000 to Rs. 7,000 per hectare. However,
the recurring costs in case of Ground Water
sources are high.

(c) and (d) Generally minor surface
Irrigation works are more suitable in undu-
lating hilly terrain. Ground water irri-
gation is the only source in areas which can-
not be brought within the command of sur-
face irrigation project. It is also available,
as a conjunctive measure, in the command
of surface irrigation projects, while the ulti-
mate irrigation “potential of the country has
been assessed at 113 million hectares, 73
million hectares are expected to be covered
by surface irrigation and the balance of 40
million hectares from ground water sources.

Allotment of Self-Financing Flats in

Munirka
2345, SHRI1 G.M. BANATWALLA:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether the flats under Sclf-Financ-
ing Scheme in Munirka (Opp. Nehru
University Campus) have been completed;

(b) 1f so, the reasons why the same have
not been allotted so far, inspite of the fact
that the other flats which were allotted after
a lapse of one year have since been specifi-
cally allotted; and

(c) the steps being taken by Govern-
ment to cxpedite specific allotment and
giving possession of S.F. flates in Munirka
to the allottees, most of whom are Govern-
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ment Servants and have to repay the instal-
ments of loans taken by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(RHRI MOHAMMED USM AN ARIF) :
(a The DDA has reported that the
flats are structurally complete.

(b) The draw for allotment of specific
pumber is likely to be held on 10.8.1983.

(¢©) The DDA has reported that the
allottees will be asked to pay Sth and final
instalment after the specific draw in about a
month’s time and the possession will be
given on receirt of the payment and on
completion of other formalities.

Expenditure on Construction of Indraprastha
Stadiom Hostel

2346. SHRI SANAT KUMAR MANDAL :

Wiil the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total expenditure incurred on the
construction of a mulu-storeyed hostel in
the Indraprastha Indoor Stadium complex
so far;

(b) the reasons why the hostel could
not be used for the Asian Games and why
is it lying unutilised; and

(c) the stage it is at present and (o
which use it is proposed to be put to?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF) ;
(@) to (¢) The information is being
collected and will be laid on the Table of
the Sabha.

National Poultry Projects with World
Bank Assistance

2347. SHR1 A.C. DAS : Will the Minis-
ter of AGRICULTURE be pleased to state:

(a) whether Government have a proposal
to establish a National Poultry Project with
Woild Bank assistance;
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(b) if so, the estimated cost of the above
Project and the amount of assistance sought
from the World Bank for that Project; and

(¢) what other steps have bcen taken
for the development of poultry in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir,

(b) The estimated total cost of Lhe
National Project will depend on the estima-
ted cost of individual Projects being formu-
lated by various State Poultry Corporations/
Federations as also NAFED which will be
merged into the National Project to be
posed to World Bank for assistance. As per
present indications, the estimated cost of the
Project to be posed to World Bank for
assistance is expected to be around Rs. 50.00
crores.

(c) Some of the taken are as
under :—

steps

(i) A number of Poultry Breeding
Farms in public and private sector
have taken up scientific breeding
programmes to achieve self-reliance
in respect of breeding stock & to
ensurc availability of quality chicks
to poultry farmers. '

{i1) A restrictive
Grandparent
persued.

policy on import of
poultry stocks is

(i) A restrictive policy on export of
various feed ingredients is adopted
to ensure their availability for
poultry feeds at reasonable price
within the eountry.

Opening of New Branches of Super Bazar

2348. SHRI1 BHOGENDRA JHA : Wil
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state -

(a) the number and places where new
branches of Super Bazar have been opened
during the last three years:
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(b) whether Government are aware
that there is no branch of Super Bazar in
Trans-Yamuna area to cater to the require-
ments of middle class people of Laxmi
Nagar, Shakarpur, Pandav Nagar,
Vihar and Geeta Colony etc;

(¢) if so, the reasons for not having
taken any steps in this direction;

(d) whether Government will take steps
to open a branch at the earliest; and

(e) if so, the details?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANIJEEVI
RAO) : (a) A statement showing the
number and places where new branches of
the Super Bazar have been opened during
the last 3 years is attached.

(b) At present, the following six
branches of Super Bazar are functioning in
Trans-Yamuna area :—
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1. Kanti Nagar.

|20

. Mansrover Park.

3. Kalyanvas.

4. Khichripur.

5. Shivpuri (For cerhcnt sale only)

6. Vivek Vihar.

No branch could be opened in Laxmi
Nagar, Shakarpur, Pandav Nagar, Preet
Vihar & Geeta Colony etc. due to non-
availability of suitable accommodation.
These areas are, however, being served by
mobile van of Super Bazar.

(c) to (e) Efforts to get suitable
accommodation from the DDA for opening
branches of Super Bazar in these areas are
continuing. As soon as suitable accommo-
dation is available to Super Bazar branches
will be opened, in these areas also.

Statement

Statement showing the number and Places where new branches of Super Bazar have
been opened during the last three vears,

S. No. Name of the branch Date
1. Malviya Nagar ‘]’ Block 12.9.1980
2. Sheikh Sarai 12.9.1980
3. Defence Colony 12.9.1980
4, Jail Road 12.9.1380
5. Pitam Pura 12.9.1980
6. Naraina Vihar 12.9.1980
7. Khyber Pass 20.9.1980
g. Subroto Park 14.1.1981
9. Kalyan Vas 30.3.1981
10. Saraswati Vihar 20.5.1981
11. East of Kailash ‘C’ Block 24.6.1981
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Sl. No. Name of the branch Date .
12« Badarpur 4.12.1981
13. Sultanpuri 12.1.1982
14. Shiv Puri 4.10.1982
15. Pitam Pura 4.10.1982
16. Masjid Moth Phase I1 24.1.1983

Drinking Water Facilities in Problem
Villages of Andhra Pradesh

2349. SHRI ANANTHA RAMULU

MULLU : Will the
AND HOUSING be pleased to state :

(a) whether the target to cover the
villages for drinking water facilities during
the year 1982-83 has been fully achieved in
the State of Andhra Pradesh ;

(b) if not, the reasons therefore ; and

(¢) thc number of villages proposed to
be covered during the year 1983-84 in that

state ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) :
(a) No, Sir. Against the target of 3061
identified problem villages to be covered
with drinking watcr supply during the year
1982-83, the Government of Andhra Pradesh
_was able to cover 2641 problem villages in-
cluding partial coverage.

(b) Because of drought, the efforts of
the State Government to providing drinking
water facilities had to be diverted towards
the drought affected villages.

(¢) It is proposed to cover 1478 identi-
fied problem villages ( including Partial
coverage ) during the year 1983-84.

Minister of WORKS.

Introduction ef Rural Industrialisation
Plan

2350. SHR1 N. E. HORO : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Covernment
have framed a Rural Industrialisation Plan :

(b) whether Government have also
decided to give loans to States in this regard
and if so, to what extent ; and

(c) the details regarding the plan for
giving maximum benefits to the masses ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINISTRY OF RURAL
DEVELOPMENT (SHRI HARINATHA
MISRA) : (a) and (b) No, Sir.

(¢) Under the Integrated Rural Develop-
ment Programme the identified beneficiaries
are entitled to subsidy (1/3rd of the project
cost not exceeding Rs. 3000/-) and credit
support for undertaking activities relating to
village industries and services and small
business.

Insecticide Laden Wheat Imported from
Australia

2351. SHRI RAMPRASAD AHIRWAR :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

() amount and value of the wheat
imported from Australia in 1981-82;
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it is a fact that the
prescribed limit of insecticide in wheat fit
for human consumption is .03 pp while
major portion of this wheat contained
higher levei of insecticide and thus inedible;

(b) whether

(¢) what has been the total expenditure
as yet on handling, storage, and trials for
lowering the insecticide level of the wheat;

(d) whether the quality of wheat was
not checked in Australia before 1ts purchase
and how the high level of insecticide was
thought to be dealt with, if so, the reasons
thereof, and

(e) did a quality control check officer
of wheat accompanied the purchasing team
to Australia?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHR1 M. §. SANJEEVI
RAQO): (a)to (e) A total quantity of
7.61 lakh tonnes of wheat valued at
Rs. 144.67 crores contracted for import
from Australia in 1981-82, was received
during 1981-82 and 1982-83. This wheat
was treated with Fenitrothion, an insecticide
which is used in many countries as grain
protectant. The insecticide residue, though
within the inter-national limits prescribed by
FAO/WHO, is higher than permissible under
Prevention of Food Adulteration Act. 1954,
in our country, where it is 0.02 ppm. This
insecticide wears off in storage during
passage of time and no extra efforis/cost is
required for lowering the residual limits.
The quality of wheat was checked by the
technical personnel who accompanied the
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team and it conformed to the contractual
specifications and international standards.
The wheat purchased was meant for buffer
stock, where even for normal storage. use
of protectant iS necessary.

-

¥ 7Nz § fag waTe Rwag

2352, »f UWAEATT Teal a0
frator aYx wrae A5 ag a0 A Far
w0 7

(%) #a1 agaw & f& gz 3
arqt ¥ {F g ¥ Argrg F fao S

arsar a4 o a8 W2 §  wfyw g g
THT 2 AT

(@) afz g, AY 39 graw T 7a-
FIT FAACHE AT F77 ¢ ?

fawtrr oYt gram wawa ® 39 A
(st wgeRz gerw wifes) o (F) @A
(@) arx w wfgsl & fag  #€
TATH TIAAT AZY & | 79T TTFTL qTHION
ng oo qq71 fanfo agmar awa &
Fataad w2 21 faaw gfegs
fFamat & sram@ar a=r gra ¥AgT o
FET vt &1 W ATSIHAT T FEA
fazwfag swrarg e ag1 99 97 frgman
uw&l & fAATorrd §graar &9 #1 sqawyl
3 1982-82 F 271,987 g Iqfes)
% TSFFTL 418 AT ¢ |
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faatm
JTEIT g 9T a9l Firror agraar zﬁsrsrtr % srade g 1R
- % fqu =aa vg Igafey |
T Sy /q Tg #qdA-1982-83 faafor agraar-1982-83
Fo ST T qET Iqefey SED sgafey
(erarfag af@rd (@rarfeaa afvar
F gEAT) F1 qEaT)
1. s{reer gaar 3,44,000 2,41,690 2,00,000 116,996
2. 9" 20,000 9,747 6,000 e
3. faziz 70,000 3,566 8,800 —
4. g 40,000 1,21,005 40,000 41,588
5. ghzarr 20,000 20,000 3,050 2,805
6. fguras wea 40 40 - -
7. S AT FIHIT 1,250 622 700 129
8. &alz® 1,49,440 1,30,882 1,02,000 48,129
9. HIA 10,000 1,894 2,500 1,192
10. T yex 15,400 37,354- 32,000 22,978
11, mgrares 70,600 31,200 69,000 51,753
12. 32T 13,300 10;940 3,800 3,800
13, 99 qt gt Tq 5,400 3,475
14, T 50,000 1,15,160 30,000 11,903
15, afasarg 80,000 1,16,683 40,000 40,092
16. fﬁ'g'{r 5,000 4,668 2,666 2,602
17. 39T qaF 70,000 1,51,137 17,000 10,845
18. gfzew Fara 15.000 3,885 15,000 16,115
1. AvEHTT AT fAxa
AR EESES 1,700 705 74 55



79 Written Answers AUGUST 8, 1983 Written Answers 80
2. SET qAYT AR FaAT 20 45 qut &Y 77
3. ey 2,000 2,406 600 - -
4. AT TR HIT 9 3,000 1,272 160 175
5. gifes 2,50v 2,015 1,130 1,732
Ah 9,563,250  10,07,466 579,820  3,76,464
102.46° 64.929,

L. and D. O. Recovery of Ground Rent due
to Branch of Lease

2353. SHR1 BABURAO PARANJPE :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) as per the records of L. and D.O.,
indicate the total amount and number of
premises in which ground rent on account
of breach of lease is in arrears upto 14 July;
1983,

(b) the list of premises in Sundar
Nagar, Jorbagh. Babar Road, Diplomatic
Enclave, Jungpura Extn. in which ground
rent is in arrears on accoun! of misuse;

(c) why it is not possible to prescribe
a time limit beyond which no misuse of
residential premises will be permitted even
on recovery of misuse charges and initiate
simultaneous action for non-conforming
use under DDA Act; and

(d) whether in past L. and D.O. never
permitted misusc of residential premises
beyond onc year without Government

sanction; if so, why the policy is not being
enforced presently?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND

HOUSING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) The information is
being collected and will be Jaid on the Table
of the Sabha.

(¢) The regularisation of misuses which
are not in conformity with the prescribed
land use is always ex-post-facto and without
projudice to the action under the Delhi

Development Act.

(d) Under the existing instructions of
the Government, L. & D.O. is competent Lo
regularise misuse on temporary basis from
year to year on recovery of misuse charges
at the prescribed rate. The Government
does not contemplate any revision of the
instructions.

Exotic Cross Breeding of Milch Cattle

KUMAR
of AGRI-

2354, DR. YASANT
PANDIT : Will the Minister
CULTURE be pleased to state :

(a) whether the Department of Animal
Husbandry is following the policy of exotic
cross-breeding of milch cattle in the
country;

(b) the approximatc number of milch
cattle population out of exotic breeding in
the country as on 30 Junc. 1983;

(c) whether Governiment arc aware of
the fact that the population of indigenous
breed cow and bull has decreased sharply
over the last 5-7 years;

(d) whether Government have studied
reports stating that progeny of exotic breed
is not useful in ploughing operation and
draught purpose and if so, Government’s
reactions thereon; and

() what steps are being taken to
develop indigenous breeds of bovinc cattle
and the policy of Animal Husbandry on this
-issuc?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA): (a) Cross
breeding with exotic dairy breeds 1s
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recommended primerily for improving non-
descript and low producing indigenous cattle
in the country.

(by and (c) Information on approximate
number of cross-bred cows on 30th June.
1983 and also on sharp decrease or other-
wise in population of indigeneous breed
cows and bulls over the last 5-7 years would
be known when data obtained from the
Thirteenth Quinquennial Livestook Census
(1982) become available.

(d) Reports indicating merits and
demerits of cross-breeding including cross-
bred bullocks being not useful as draught
animals or otherwise arc taken care of
informulating breeding policy.

(¢) For improvement of important
indigenous breeds of bovine cattle, selective
breeding is the general policy. For imple-
menting this policy, cattle breeding farms
for indigenous breeds have been set up in
States to produce high quality bulls for use

in cattle development programmes. Progeny
Testing Programme is being implemented
for producing proven sires. A Central

Herd Registration Scheme is functioning in
home-tracts of some of the important indi-
genous breeds.

Replacement of Kitchen Sinks in Type IV
Quarters in R.K. Puram

*2355. SHRI DIGAMBAR SINGH :
Will the Minister of WORKS AND
HOUSING be pleased to refer to the réply’
given to Unstarred Question No. 10712
on 9 May, 1983 regarding replacement of
kitchen sinks in Type IV guarters in R.K.
Puram and state :

(a) whether the 10 ycars life for replace-
ment of a sink is to be reckoned from the
date of its initial installation or from the
date an allottee occupies a Quarter :

(b) whether the CPWD authorities ip
Sector XII R. K. Puram are placing a
different interpretation and want 10 years
to be reckoned from the date an allottec
occupies a Quarter even though the sink
would have been installed there many years
before: and
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(c) if so, action proposed to be taken to
set right this anomaly and issue definite
instructions to replace the sinks in all cases
where they are more than 10 years old?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) From the date the quarter is occupied
by the first allottee.

(b) No, Sir.

(c) Does not arise.

World Bank Assistance for Development
of Irrigation

2356. SHRI CHANDRABHAN ATHARE
PATIL : Will the Minister of IRRIGATION
be pleased to state :

(a) whether it is a fact that the
World Bank has agreed to give financial
assistance for the development of irrigation
net work in our country;

whether Government have
ready to avail of this

(b) if so,
detailed schemes
facility; and

(¢) if so, how much o1 the World Bank
money will be made available to the
Government of Maharashtra?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) (a) Yes, Sir.
The irrigation net work have been receiving
World Bank assistance since Fifth Plan
period.

(b) Yes, the Department of Economic
Affairs has a list of irrigation projects which
are proposed by various State Governments
and technically appraised by the Ministry of
Irrigation.

(¢) The Government of Maharashtra is
currently availing of US $ 334.70 million
credit from World Bank under 3 on-going
projec s.
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World Bank Assistance for Badanallah
Medium Irrigation Project of Orissa

2357. SHRI GIRIDHAR GOMANGO:
Will the Minister of IRRIGATION be
pleased to state :

(a) whether the World Bank has agreed
to provide assistance for Badanallah Medium
Irrigation project in Orissa;

(b) if so, the estimated cost of the
project and the agreed assistance along with
the amount released so far by the Bank;
and

(c) the measures taken by the Govern-
ment of Orissa and his Ministry to execute
the project on priority basis as this project
falls under tribal sub-plan area ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA)
(@) to (¢) Yes, Sir. The Badanallah
Medium Irrigation Project has been included
in the medium line of credit by the World
Bank under the on-going 2nd Orissa Medium
Irrigation Project Agreement (Credit 740-IN)
for credit of US § 150 million. The Bad-
anallah Project is estimated to cost Rs.
208.44 million. The World Bank agrees to
reimburse the expenditure to the extent of
about 70 per cent. The Project has been
approved by the Appraisal Committee.

Acquisition of LLand in Village Bhulsawa

2358. SHRI K. LAKKAPPA: Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply given to Un-
starred Question No. 10808 on 9 May, 1983
regarding acquisition of land by DDA at
Village Bhulsawa, Jahangirpuri, Delhi and
State;

(a) whether the information has been
collected;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor ?
o
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) :
(@) to (c¢) The requisite information
has not so far been received from the Delhi
Administration and the Delhi IDevelopment
Authority. The matter is being vigorously
pursued with them.

qaz gzegt & Qrata § a9 /@
¥ qmET & A9 JIAAT

2359. st vim fag wam o FaAT
faator ate wiate /7Y 98 FaT F1 F97
F fF

(F) Far gwwTe F1 a2 93 qeedl
F AT4 Uaeg 91 q139 gAeg F fAara
TITH F GI9 99 gU §9¢ FARU F qIHT
F AF FAT FT§ ; AT

(@) afs i, &1 agaa Fa as
ATTT AT KT GEATIAT &

famto ot mam Aatwa & 3 79N
(=Y WMgFaz oA sifew): (F) S, g |

(@) =1g fafa g & T W
FT & Q g1 ATA FT FEATIAT & |

Reintroduction of Rehabilitation Programme
for Co-operative Banks

2360. SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether itis a fact that Govern-
ment propose to rcintroduce the rehabilitation
programme for the co-operative banking
structure, mainly for districts central co-
operative banks in the country; and

(b) if so, the details regarding the pro-
grammes of this scheme and the time by
when it is likely to come under operation ?
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THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) The details of the scheme are under
consideration of Government of India.

Implementation of Recommendations
of N. C. A.

2361, PROF. AJIT KUMAR MEHTA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government’s  attention
has been drawn to a news-item which appe-
ared in Clarity dated 17 July, 1983 wherein
it has been stated that the grim prospects
on agriculture front leading to imports rice
despite false hopes created by break through
and highest production claims and if so, the
facts thereof ;

(by whether it is a fact that the
detailed reports of National Commission on
Agriculture are collecting dust and these
have not even been considered by Govern-
ment; and

(c) _ whether it is a fact that bulk of
over 2000 recommendations are lying unimple-
mented or no suitable implementation agen-
cy of professionals has been set up as pro-
mised by Government earker and if so, whe-
ther Government will fix responsibility in
the matter ?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH)
(a) Government do not agree with

some of the observations and information
given in the relevant news item in Claritv
dated 17th July, 1983. The prospects on the
agricultural front are not grim. Due to one
of the worst droughts experienced by the
country in 1982 there was a decline in rice
production of about 7.7 million tonnes as
compared to the previous year’s production
of 53.6 million tonnes. In fact, in 1981-82
rice situation was so good that the country
could export rice worth of Rs. 343 crores in
that year and worth Rs. 114 crores in the
early part of 1982-83. Compared to this,
India has arranged imports of only a small
quantity of 1.2 lakh tonnes of rice valued
at about Rs. 25 crores FOB to add to the
buflfer stack_from whichiincreased allecation
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of 4 1o 6 lakh tonnes per month are being
made to the State Governments. The claims
regarding highest production in foodgrains
have been made by Governmen( in relation
to rabi foodgrains, particularly wheat. In the
last three years wheat production has conse-
cutivelv moved from one record level to ano-
ther. The total rabi foodgrains production
of 1982-83 at 58.3 million tonnes surpasses
the last year's rabi production by 4.4 million
tonnes. Within this total, the contribution
of wheat production is a record 41.6 million
tonnes which is 10 per cent higher than the
last year’s record production of 37.8 million
tonnes.

(b) & (¢) Government attach consi-
derable importance to the recommendations
made by the National Commission on Agri-
culture and in order to ensure their imple-
mentation Government had set up an Imple-
mentation Cell immediately after the Commi-
ssion submitted its Report in 1976. The
Commission had made 2361 recommendations
which had even conveyed to various Depart-
ments and Ministries for examination and
implementation.  As on 31 July 1983, over
2000 recommendations have been acted upon/
commended to the States. Twenty-five
recommendations have not been accepted by
Government. The remaining recommenda-
tions of the National Commission on
Agriculture are receiving consideration.
Thus, it is not correct to say that the
recommendations of the Commission have
not been considered or a suitable imple-
mentation agency had not been created.

Acquistion of Land in Village Dashghara,
New Delhi

2362. SHRI SWAMI INDRAVESH
Will the Minister of WORKS AND HOU-
SING be pleased to refer to assurance given
in reply to Unstarred Question No0.7755 on
18 April, 1983 regarding acquisition of land
in village Dashghara, New Delhi and state :

(a) whether Government had acquired
all this land in village Dashghara, New
Delhi-12 and paid compensation to the own-
ers and if so, when and how much of it was
paid.

(b) whether any land was allotted to
people of this village in licu of land acquired
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and if so, the place where it was allotted.

(¢) whether these people are in illegal
posseéssion of Government’s land which was
lying out of the Lal-Dora, and if so, the
facts thereof; and

(d) the steps proposed to be taken by
Government to remove illegal occupants of
Government’s land in this village ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (d) : The present question is identical
to the Unstarred Question No.7755 dated
18th April, 1983 for which an assurance has
already been given. The information is still
being collected and will be laid on the Table
of the Sabha when received.

Allotment of Land to Group Housing
Societies and Preference to such Societies
of SC & ST

2363. SHRIT T. NAGARATNAM : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the Delhi Development
Authority has opened registration for fresh
Group Housing Societies to be registered
with the Registrar, Co-operative Societies,

(b) whether all such existing Socicties,
have been allotted lands, if not, the number
of societies which are yet to be allotted
land;

(¢) whether there is any society cons-
isting of Scheduled Castes and Scheduled
Tribes only and if so, whether the
DDA has given any preference/reservation
in the allotment of land to such a society;

(d) whether DDA has plans in future
to give preference/reservation to such so-
cieties to be registered under the new regis-
tration scheme, if not, reasons thereof; and

(¢) upto what time the DDA is hope-
ful to complete the allotment of land to the
existing and fresh group Housing Societies ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The registration of cooperative group
housing societies has been opened by the
Delhi Adminijstration in the office of the
Registrar, Cooperative Societiés, Delhi for a
period of one month ie. 18.7.1983 to
17-8-83.

(b) Out of a total 453 cooperative group
housing societies registered with the D.D.A.
for allotment of land, land has been allotted
to 409 eligible societies in two batches.
Remaining 44 societies could not be allotted
land as thev had failed to make payment of
cost of land by the target date i.e. 15.1.1983.
Societies which have now made full
payment and have also fulfilled other require-
ments are being considered for allotment in
the next batch.

(¢) There are 3 registered cooperative
group housing societies in which most of
the members belong to Scheduled Castes
and Scheduled Tribes (their bye-laws do not
restrict the membership to Scheduled Castes
and Scheduled Tribes only). D. D. A. have
reported that these societies were ‘accorded
priority with regard to the choice of locality
for allotment of land. One of these socie-
ties namely, Scheduled Castes & Scheduled
Tribes Government Employees Cooperative
Group Housing Society Ltd; was included
in the first batch for allotment of land even
though it had not made full payment within
the prescribed period.

(d) Under the existing guidelines the
D.D.A. may consider on merits the coopera-
tive Housing Societies with membership of
women or economically weaker sections for
allotment of land near the places of their
work keeping in view the embarge placed by
the Government on allotment of land to any
society in South Delhi and also other decisi-
ons relevant to such allotment. There is no
provision for any other preference.

(e) D. D. A. have reported that they
are likely to complete the process of allot-
ment including handing over of physical
possession of land to the existing societies
registered - with < them, by 31-12-83.® Full
details of the.mew cooperative group housing
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societies currently being registered will only
be available after the registration closes.
Only thereafter it would be feasible to assess
the time to be taken for allotment of land
to these new societies.

Completion of Rajghat Dam between
M.P. and U.P.

2364, SHRI VISHWANATH SHARMA:
Will the Minister of IRRIGATION
be pleased to state :

(a) the estimates regarding the comple-

tion time and total cost of Rajghat Dam
being built under the supervision of Betwa
River Board between Madhya Pradesh and
U.P.;
f (b) whether the project is behind
schedule and if so, the reasons thereof; and
whether there has been cost escalation also;
and

(c) this being a centrally sponsored
project, whether Central Government are
trying to sec that it is completed in time
for which, nccessary, Central Government
are prepared to render financial help because
it is said that the Madhya Pradesh Govern-
ment are not paying their due share for
exccution of the project?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (¢) Rajghat
Dam Project 1s an inter-State Project of
Madhya Pradesh and Uttar Pradesh. The
funds for the construction of the project
are to be provided by both the participating
States in equal shares. The Betwa River
Board has been set up by the Ministry of
Irrigation to oversee the efficient and
smooth execution of the Dam and appur-
tenant works. The Project is at present
estimated to cost Rs. 123.22 crores and
the original schedule for completion of the
project was June, 1986. However the cons-
struction work as the project is behind the
contemplated work schedule, on the partici-
pating States are not able to provide,
requisite funds to match with the construc-
tion programme. The delay in the construc-
tion schedule is likely to escalate the
estimated cost of the nroject.
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The Project is not a Centrally
sponsored project. However, with
a view (o ensure timely completion of the
project the Central Government is trying’
its best to pursuading both the State Govts.
to provide adequate funds for the project.
Due (o financial constraints of Central
Govt. it may not be possible for Central
Govt. to render financial help to the project.

Demolition Orders Re : Vishwas Nagar
(Bhikham Singh Colony)

2365. SHRI R.L.P. VERMA': Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the number of demolition orders
issued by Delhi Development Authority during
last six months in Delhi in general and
Vishwas Nagar (Bhikham Singh Colony) in
particular and number out of them which
have been executed.

(b) whether Government are aware
that Delhi Development Authority demoli-
tion officials have not executed many orders;
and

(c) if so, the resasons therefor and steps
taken by Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The DDA has reported that, during
the last six months demolition orders have
been passed in 3144 cases, one of which
related to Bhikham Singh Colony. These
also include 60 unauthorised structures
which were demolished between 1-1-83 to
30-6-1983 after completing proceedings under
Section 30 of the Dclpi Development Act,
1957.

(b) and (¢) The DDA has reported
that most of the unauthorised constructions
are in the colonies which have since been
regularised and that, in certain other cases,
stay orders have been obtained by the
persons concerned, . °
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Qamz gaad & fag g@ua ) & a
uf=

2366, »it wWar wiE MTo WM

FT Mo fawwe T Tg I FFT
F4r fF

(F) ML &F FAGA FT 9T FIH
% fag g gvwre #1 & w1 g9 Afy
fraat g, g, grazg afw § @
Iqgr T g wE wufwm fFEET @ e

FAY TC AFTL JIFUA #T F10 F747

g

(@) =gatr &1 @ af qw wliw
fraat g ;

() @1 FErA aFT T I9 F9 Afy

Famy o faar § agar 3§ aw ufa
F1 FaF1 =@ F99 g fear war g

(7) =@ gau ¥ fqgA1 &1 s @r

g?

e fawE daiEa & TsT /AT
(=it gfeara fam) : (%) =iz (@) 1980-
81 ¥ w7 1982-83 & guf & U
IAETT TIMO AT FTTHFA F H=qad
IAUT F1 ITesy fHu 1T gHIAAT, I9F
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S9TRT, NAF I & dvq F I9AWT F A
A Y AN FEargAl g7 gl QA
F1 TATT JIST UF faqaqzer gama & |

() &R (o) TS FrEIY AT
FEFH F Fdd qAAT 1 qfeq A
a8 T8 gaufy arfog A Sra€ g
aarfg, 1982-82 & Avg ¥ 15 wfysw
gZ1IAT F UF W F7 1983-84 &
I geAFEa 1 0f guy freg § qui-
gifad faear mreg | ST H q arg
9% ufa Y stv7 09 & AFA F fav =9
a9 fawsr a9 &) g a=n fafgai av 25
sfaaa &1 sifaran @7 fagifa & a8
& | AT 59 = ot § A7 91971 § FiF
9 1992-83 F IqqIT § 7 15 T AW
gazrfo 25 gfgog § &9 2

afe =g ad & JroA faer wsa #1
#19 faearaT ssw1 <@r g v wfafaa
-z ggrgar g sy a7 fg=arz fFar
ST HFAT § 97 fx fafyar soqsy g
I ST I qUEAF WA &)
sATYT F1 TE Y | I USAT gl Afas
g gy fqfayat & ofvoroease e
¥ 2 gg g, & fau o afafer #+ha
giaar Igwsd g afe g wreay H
a9 & YT #17  fAsargw T gy gar

Al
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1980-81 & %< 1982-83 & auf & 2ATA UsIF AT AFMIIT FTAFH
F Faa AT F1 IuSsy fEn au ggrTAAl, IR ITANT, ENAF AT ®
aw § oA # 7 o€ 9 [w gavfy qgr gfvg Awm @ gl q@

fearaor
Ty fasor 9 %1 g g4 ITINT F Iqanr § SAECERIEDIEY
fafast afga wsa e TS qTg TS AT
TEFIL & 919 ITAY fafeaar fafray
Fa fafaat
(1| Tad ) (A1 g0 H) (@@ w0 #) (4w fat #)
" 1980-81  761.88 652.88 109.00 9,75
1981-82  1229.00 652.14 575.86 56,55
1982-83  2056.86* 1688.68 368.18 216,53

*TAH giyw FEta qgraar & &7 7 74 a0 3 #3% w0y o wfaa

Candidature of Chairman ASRB as
Emeritus Scientists

2367. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICULTURE
be pleased to refer to reply given to the
Unstarred Question No. 9494 on 2 May,
1983 regarding appointment of Chairman
ASRDB and state :

(a) whether present Chairman, ASRB
was applicant under scheme for Emeritus
Scientists’s appointment to be considered by
ICAR’s Screening Committee on 10 March,
1983;

(b) did ICAR Screening Committee
consider his application for Emeritus Scien-
tists appointment on 10 March, 1983 and

(¢) if not, the rcason and date when
Government were apprised of this position?

THE MINISTER OF AGRICULTURE

v (RAO BIRENDRA SINGH) : (a) Yes, Sir

(b) and (c) No, Sir. The Standing .
Committee did not consider the application
of Dr. J.S.P. Yadav, the present Chairman,
Agricultural Scientists Recruitment Board in
the meeting held on 10th March, 1983 as he
had taken over as Chairman, ASRB before
that i.e. on [8th February, 1983.

Deterimental Effect of Increasing
Soyabhean Cultivation

2368. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of AGRI-
CULTURE be pleased to state ;

(a) whether it is a fact that the rapid
increase in soyabean production is not in
national interest (Times of India—15 February,
1983) and if so, reasons for Government,
pushing its cultivation ;

(b) whether Government are aware that

soyabean production is being increased
due to interests of CLUSA with the help of
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Dairy Board in order to serve overseas

interests; and

(c) whether Government are aware that
Dairy Board is also helping a 5 other
countries to develop facilities for import
and recombination of surplus EEC milk
products and help their exports for dairy
equipment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) No,
Sir, The increase in soyabean production
IS in national interest because soyabean
not only contains oil but it is also
a rich source of protein. It has, therefore,
an added advantage as large percentage of
population, particularly the weaker sections
in the country, is found deficient in protein.
Moreover, it has good potential for culti-
vation in Kharif fallows in certain States
like Madhya Pradesh where no other crop
was being grown. It has, therefore, helped
in ameliorating the economic condition of
the farmers specially in Madhya Pradesh
where substantial area has been brought
under its cultivation,

(b) Soyabean cultivation on commercial
scale has been taken up in the country from
1971-72  under a Centrally Sponsored
Scheme. i.e. much before the launching of
National Dairy Development Board’s
vegetable oil project, financed through
commodity assistance, received from CLUSA
in 1979-80.

(¢) Government of India is aware that
Dairy Board has helped in preparing  plans
for dairy development in Phillipines,
Pakistan and Sri Lanka. Aficr preparation
of such plans, it is for these countries to
decide whether implementation of projects in
accordance with the plans prepared by
NDDB would be beneficial to them.

Development of Live Stocks and Poultry

2369. SHR1 RAM KINKAR : Will the
Minister of AGRICULTURE be pleased to
state .

(a) whether  during  1981-82 and
1982-83 any major research thrust has been
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made by ICAR on development of vepious
categories of livestock and poultry ;

(b) if not, reasons therefor and if so,
species and Institute-wise expenditure
incurred during these years, corresponding
quantity of produce and revenue receipt
accrued, year-wise ;

(c) have Central Government farms
adopted these research findings and extended
to farmers ; -

(d) if so, farm and areca-wise details
and if not, reasons thereof :

(¢) whether it is a fact that livestock
research programmes have not yielded
satisfactory results ; and

(f) if so, measures Government con-
template in Seventh Plan ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) to ()
The information asked for is  very
voluminous and shall have to be collected
from different sources. Action (0 procure
the information has already been initiated
and the replies are awaited. As such the
answer to the questions shall be laid on
the Table of the Lok Sabha in due course.

Taking over of Sugar Mills by Government

2370. SHRI BALASAHEB VIKHE
PATIL : Will the Minijster of FOOD AND
C1VIL SUPPLIES be pleased to state :

(a) whether in Bihar, Maharashtra
and Punjab Sugar Mills which were run
through financial assistance, through financial
institutions had turned sick and were taken
over by Government for their management ;

‘(by if so, names of mills taken over by
Government during last three years, State-
wise along with the reasons for their take
over ;

(c) whether there arc cases where a sick
unit after being nursed by Government was
returned back to the owners and if so, the
numbers of such mills, State-wise, and
justificatien for the action ; and
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(d) in how many of the mills that have
been handed back to the owners are
defaulters of income tax and non-payment
of sugarcanc dues to farmers and if so,
action contemplated by Governmenl against
them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M. S. SANJEEVI
RAQO) : (a) and (b) During the last three
years, the management of M/ s. Motipur
Sugar Factory Lud. Motipur, District
Muzaffarpur in Bihar was taken over on
3.11.80, under the Industries (Dcvclopment
&Regulatiop) Act, 1951, as the Central
Government was satisfied that the persons

incharge of the undertaking had, by diversion

of funds, brought about a situation which
was likely to affect production of sugar in
that undertaking. The management of no
other sugar mill was taken over by the
Central Government in the threc States
mentioned.

(c) and (d) No “sick” sugar mill has
been returned to the owners by the Central
Government after being ‘“nursed’’ during
the last three years.

g gAfaat & w5 § aF® T w1
arqfq

2371, » g7« aa¢ ;. Fg1 fawio

YT | FA 97 A A FIT LA
ﬁF :

(%) Faraar afafg grer # ag
fgwifeer & sgare fafys g3 oF-
faat & =5 & 987 g9% are 1 geafq
1 g fzary & fog w18 w#1dT0E)
FT TS

(=) afz gf, @t waas wxar grao
grag #J 7€ grgfg F1sNw AT A

() 57 uSfeal § s § ot aF
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famtar ot wraa Ax9g & gewEAY
(st migFRe sEmA wifwE) @ (F) & (7)
feeeft famra sfasmeor/sf aorr fasra
Fratan & fagxuei= fqaEegs a s
aeafaay g7 a4 gfufa *v fgerfa
faega =q @ GURIT F SAETENA &

Price of ¥, C. 1. Fertilizers

2372. SHRI G. NARSIMHA
REDDY : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether over and above the 7.5
per cent reduction in the price of fertilizers,
the FCI has given further cut to consumers ;

(b) if so. at what price the FCI fertilizers,
could be sold ; and

(c) whether it is an ad-hoc reduction
or a permanent feature ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) to (¢)
The price of Urea and Di-ammonium Phos-
phate lying with the Food Corporation of
India older then 2 years on the date of sale
has been reduced by 10 per cent for the far-
mers, over and above- 7.5 percent
recent general reduction in consumer prices
of fertilizers already ordered. The sale of
this material will bc made through major
manufactures having well established sales
network, through Indian Potash Limited,
through Food Corporation of India's net-
work and if necessary through other Pool

Handling and Institutional Agencies. Thus
Urea would be available at Rs. 1935'- per

tonne and Di-ammonium Phosphate at Rs.
3015 - per tonne to the farmers. This reduc-
tion has been ordered only as a one time
measure and is not a pcrmanent feature.

Seminar on Town Planning for
Generation of Employment

2373, DR. KRUPASINDHU BHO] :
Will -the Minister of WORKS AND
HOUSING be pleased to state - :
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(a) whether a four-day seminar on
town planning was held in New Delhi re-
cently ; :

(b) if so, the recommendations made
by seminar and resolutions adopted ; if any;

(¢) whether the seminar recommended
development of appropriate technology devi-
sed to generate employment and certain
other minimum facilities in rural areas to
narrow down the gap between cities and
villages ; and

(d) if so, the efforts being made by
Government in this direction.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
Yes. The Institute of Town Planners, a body
of professional Planners registered under the
Companies Act, Organised the seminar from
11th to 14th May. 1983.

(b) The Seminar made recommendations
on the following topics: —

(1) Physical Planning inputs for 20 point
Programme

(1) Planning education and training.

(ii) Preservation of Cultural heritage
and environmental improvement in
slums and rural settlements.

(iv) Aerial Photography and remote
sensing techniques in Planning.

(¢) Yes. Thec Seminar has recommen-
ded ‘In view of the fact that there exists a
technological gap between the cities and the
rural areas, 1t 1S necessary to generate jobs
and to provide infrastructural facilities and
shelter.’

(d) Suitable Policies and Programmes
on the subjects considered by the seminar

are already provided for in the Sixth Five
Years Plan,

Allotment of Fertilizer to States

2374. SHRI AJOY BISWAS : Will the
Minister of AGRICULTURE be pleased to
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state the basis of allotment of fertilizers to
different States ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) Allotment
of fertilizers is made twice a year, for
Kharif and Rabi seasons, to different
States based on their requirements. The
requirements are assessed in consultation
with the States after taking into account the
past consumption trends, areas under Irri-
gation/high yielding varieties and the opu-
mum does of application for the crops pro-
posed to be sown. An effort is made, while
making allotments, to ensure that criss-cross
and long distance movements of fertilizers is
avoided as far as possible.

Achievement in Social Forestry

2375. PROF, P. J. KURIEN : Will the

Minister of AGRICULTURE be pleased
to state :

(a) whether Government have made
any assessment of the achievement in  social

forestry as a means of  preserving the

ecology ;

(b) how many States have implemented
it

(¢) what is the annual rate of denuda-
tion of forest in the country and the
percentage of afforestatioa ; and

(d) whether  Government have any
crash plan in respect of afforestation ?

THLE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKAWANA) : (a) Moni-
toring of the plantation programme is carried
out both by the State and Central Govern-
ments. Social Forestry objectives also cover
preservation of the ecology.

(b) this programme is being implemented
by all the States and Union Territories.

(¢) Average annual rate of disforestation
between the period 1951-52 to 1979-80 was 1.5
lakh hectares. From 25.10.1980, to 30.6.1983,
the pace of disforestation is reduced to just
3700 ha. per year. The current rate of
afforestation is nearly 4.5 lakh, ha. per year.
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(d) Under the New 20 Point Programme
vigerous afforestation programme has been
taken up through various schemes.

Setting up of a Body to Check Prices,
Adulteration and Blackmarketing

2376. SHR1 P. M. SAYEED : Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) whether Government have an-

nounced to set up a body to study schemes
to check price rise, adulteration, black-
marketing and other related problems ;

counse|l has

(b) if so, whether the
already been set up ;

(¢) whether Government have appointed
representatives of all the States ;

(d) if so. when the same is likely to the
announced ; and

(e) to what extent it will help to reduce
the price rise and check malpractices ?

THE DEPUTY MINISTER THE IN
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTERY OF FOOD AND
CIVIL SUPPLIES (SHRI1 M.S. SANIEEVI
RAOQ) : (a) No, sir.

(b) to (e) : Does not arise.

ITIF FI FIT |

2377. =it gsm gam fag : Fav
sfa a3t ag garT ®F T FO F

(%) #a1 WA § 397F Fr afa
gTT GIH U= I AT FTAT T T
FHE

(=) =fz gf, @t ITFT gATRTF 77T
T g ; AT

(T) &9 @gT F FAT FILTF A
gga I afg #30 F oo g g Far

<
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F g § GIFA  SET-ATH
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(3)
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JF TACE QA AT ATAT
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83 F g& 250 FAT wU
frg'w fro g & wafs 1978-
79 ® 125 F01€ "€, 1979-
80 # 136 FAI wIQ q9GT
1980-81 agr 1981-82 =«
®HE: 200-200 FIT wqU
fages fFm aqm &

(9) wrwe g 74T TR I3-

w1 @ meafgy aafea grd
faara F1a%8 ¥ 487 BIE q97
T fwqrat &1 fazg g7 qz
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faazm
oAty gf7 2Fzaw 37w (ga4-d,an, 4 F,51) T
qId Ft A FIAr gAATHS faqzor (1980-81)

HH Ho 3 FT ATH q9q fearm 2F2aT
1, Fifezar 249.1
2. gemfar 198.4
3. TAATH 236.4
4. I 300.8
5. e 788.8
6. A 162.4
7 To o 293.6
8. To THo THe HIT 0.9
9.  Fg® vrsa mafeRr 111.6

10. FATT 43.2
I, T 154.6
12. A 30.9
13, TIF 16.9
14, ErCE) 10.4
15. qqrd 9.7
16. JIEATE 16.2
17. Frtaar 26.2
18. fae 21.0
19. ELT 10.0
20. JHTIfAEATT 6.3
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Number of Fishing Boats Sunk into the
Sea on 15.6.1983

2378. SHRI CHITTA BASU : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware
that 2 number of fishing boats were sunk
in the sea on 15 June, 1983 which sailed
into the sea from Sasktikulangara of Quilon
District of Kerala,

(b) if so, the number of ships sunk,
number of persons who died and number of
persons missing:

(c) other casualties and losses;

(d) whether any precautionary measures
were taken by way of weather forcasts and
warnings etc;

(e) compensation given,
(f) whether any inquiry was held;
(g) if so, the result thereof;

(h) whether all the fishing boats are
not registered with the Port authorities as
per the rules and the workers employed in
the boats arc not properly registered; and

(i) safety measures generally taken for
the boats and their crew?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) to (i) The information is being
collected and will be placed on the Table of
the Sabha.

Guidelines to States for Utilisation of
Draught/Flood Funds

2379. PROF. NARAIN CHAND

PARASHAR : Will the Minister of
AGRICULTURE be pleased to lay a state-

ment showing

(a) whether Government have issued
any guidelines for the utilisation of funds

AUGUST 8, 1983

Written Answers 108

released on account of drought/floods to
the State Governments under NREP or any
other programme during the last 3 years
including the current financial year;

(b) if so, the exact guidelines issued in
this regard including the specific items on
which the funds would be spent;

(¢) whether any agency for authorising
the expenditure at the District level Block
level has also been specified and if so, the
nature therof;

(d) whether any sample survey or
monitoring has also been conducted for this
purpose; and

(e) if so, the nature and result thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a)and
(b) No funds are released on dccount of
drought/flood relief under NREP or any
other programme. However ceilings of
Central Assistance arc sanctioned to the
affected States to meet the situation arising
out of drought/floods as part of the policy
of the Central Government on disaster
relief since independence. The manner in
which thesc funds are to be utilised are
specified in each case separately based on
the recommendations of the Central Team
and its approval by the High Level
Committee on Reljef.

(¢) After issue of ceilings of Central
Assistance, States are free to determine the
agency for use of the Central Assistance.

(d) and (e) A small Inter-Ministerial
Team or the subsequent Central Team look
into the progress of relief assistance. Most
of the States have bcen reported to have
used the Central Assistance for the purposes
for which it was given.

Strengthening of Panchayati Structure

2380. SHRI AMAR ROYPRADHAN :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :
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(a) the steps Government have taken to
strengthen the Panchayati structure In the
country; and

(b) the name of the States where this
system is continuously prevailing and the
names of these States where this system
has been abandoned and the reasons
therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) Panchayati Raj comes within the purview
of the State list of the Seventh Schedule to
the Constitution. Panchayati Raj institu-
tions are designed by the laws cnacted by
State Legislatures so as to suit Jocal condi-
tions. However, the Government of India
have been examining the recommendations
of the Ashoka Mehta Committee and various
suggestions for strengthening the structure
of the Panchayati Raj Institutions so as to
make them an effective instrument of local
self-Government and rural development,

(b) Panchayati Raj system is in existence
in all the States except Meghalaya and
Nagaland where Autonomous  District
Councils and Village Councils respectively
perform the functions of Panchayati Raj
Institutions.

Fishing Development in Assam

2381. SHRI SONTOSH MOHAN
DEV : Will the Minister of AGRICUTURE
be pleased to state :

(2) whether it is a fact that the Assam
State Government have submitted to the
Union Government a project report for
fishery development in the State;

(b) if so, the details thercof;

(c) whether it is also a fact that the
World Bank has agreed to provide assis-
tance for this purpose; and

(d) if so, the main features of the
Project in which the World Bank will
provide assistance and other details?

SRAVANA 17, 1905 (S4KA)

Written Answers 110

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) Project envisages development of
28000 hectares of Beel Water area for
culture and capture fisheries in Assam
under World Food Programme.

(¢) and (d) Question does not arise.

Andhra Pradesh Projects cleared by
Centre in 1983

2382. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of IRRIGATION be
pleased to state :

(a) the number of major irrigation
projects cleared this year concerning
Andhra Pradesh by the Central Government;
and

(b) the number of medium irrigation
projects cleared by Central Government
this year concerning Andhra Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b) No
major or medium irrigation scheme of
Andhra Pradesh has been cleared by the
Planning Commission during the last twelve
months.

Request from Jammu & Kashmir for
Subsidized Sprays

2383. PROF. SAIF-UD-DIN SOZ:
Will the Minister of AGRICULTURE be
pleased to state;

(a) whether his Ministry was approached
by the Government of Jammu and Kashmir
to sanction two additional subsidized sprays
this year to save orchards from scab and
other diseases; and

(b) if so, what action was taken on the
request from the Jammu and Kashmir
Government?

THE MINISTER FOR AGRICUL-
TURE (RAO BIRENDRA SINGH) (a)
Yes, Sir.
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(b) The State Government have been

informed that under the Centrally Spon-

sored Scheme for the Control apd Eradi-
cation of Pests and ]iseases of Agricul-
tural Importance including Weed Control
in Endemic Areas, already four sprays are
allowed throughout the apple-growing
season for which Central subsidy is admis-
sible at the prescribed rates. During the year
1983-84, administrative approval for Rs.
44 .60 lakhs as Central Share of subsidy had
already been issued in favour of the State
of Jammu and Kashmir and funds for the
first two quarters of the yecar 1983-84
amounting to Rs. 22 lakhs have also been
released.

Projects Held up due to Inter-State
River Water Disputes

2384. SHRI BRAJIMOHAN MOHANTY :

Will the Minister
pleased to state :

of IRRIGATION be

(a) which of the major irrigation pro-
jects have been held up on account of inter-
State dispute on river waters,
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-~ (b) which of the disputes are under
adjudication  stage with the competent
tribunals; and

(d) whether there is any proposal to
introduce any new mode of adjudication for
speedy disposal of the disputes?

THE MINISTER OF STATE OF THE

MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The main
pending inter-State river water disputes

relate to the further use and development of
waters of Cauvery and Yamuna basins, due
to which 18 major irrigation schemes are
pending clearance, A list of these schemes
is enclosed.

(by None
under
present.

of the pending disputes is
adjudication with the Tribunals at

(¢) There is at present no proposal to
introduce any new mode of adjudication for
speedy disposal of the inter-State river
water disputes,

Statement

List of Major Irrigation Projects Pending due to River Water Dispute

S. No. State concerned Name of Project
I Cauvery River Basin
1. Karnataka Hemavathi
2; -do- Kabini
3.. -do- Hosptana Lift
4, -do- Harangi
5 -do- Yagachi
6. -do- K. R. Sagar Right Bank Canal Stage-I
r Kerala Kerala-Bhavani
8. -do- Kuttiadi Augmentation
9. Tamilnadu Modernisation of Cauvery Delta system.
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S. No. State concerned Name of Project
II Yamuna River Basin

1. Haryana Increasing capacity of Bibipur lake.

2. -do- Sewani Lift Irrigation (Stage-II & III)

3. -do- Loharu Lift Scheme Stage-II.

4. -do- Construction of Manak Canal Link
Channels and Hansi Branch, Gohana
Distributary and Delhi Parallel Branch.

5 -do- Remodelling and Lining of Hansi Branch
RD 60000.

6 -do- Remodelling and Lining Sunder sub-
Branch RD 16137 tail and Sunder Distri-
butary head to tail.

7. Uttar Pradesh Kishau Dam

8. -do- Modernisation of Eastern Yamuna Canal

9. -do- Modernisation of Agra Canal.

Request made by Gujarat Government for
Extra Quota of Essential Items.

2385. SHRI UTTAMBHAI H.
PATEL : Will the Minister of AGRICUL-
TURE be pleased to state :

(ay whether it is a fact that Gujarat
Government have requested the Centre to
send immediately extra quota of pamolin,
sugar, Kerosene, and cement keeping in
view of a heavy damage to life and pro-
perty of the people for the distribution to
affected people due to havoc of recent
floods, cyclones and natural calamities in
various parts of Saurashtra region and other
part of Gujarat;

(b) if so, how much extra and total
quotas of each item have been asked for;

(c) the action taken thereon;

(d) how much sanctioned and physi-
cally sent; how much is likely to be given
in the near future; and

(e) what steps have been taken by
Centre for its proper distribution so that
actual needy and affected persons can get
the same items immediately and in their
own hands ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (¢)
A statement giving the required information
is given in the attached statements.

(d) and (¢) Once the release of items
is senctioned, it is the responsibility of the
State Government concerned to lift the
commodities. Management of Relief is in
the hands of the States and they take
suitable measures to ensure that the assis-
tance reaches the needy.
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Statement
Sl. No. Commodities Asked for Released
1. Pamolin 4,000 MTs 2,500 MTs
2. Levy Sugar 4,000 MTs 4,000 MTs
3. Kerosene 5,000 KL 3,000 KL
4. Cement 1.00 lakh MTs. 40,000 tonnces
Conference on Cooperative Credit and National Co-operative development

2386. SHRI K. RAMA MURTHY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the principal recommendations made
by the two-day Conference of Cooperative
Credit organised by the National Bank for
Agriculture and Rural Development and
the action taken thereon;

(b) the steps proposed to be taken for
streamlining the functioning of co-operatives
from primary to State level as has been
emphasised by him at the Conference on
May 30, 1983; and

(¢) the step proposed to be taken for
collecting the heavy overdues of co-operative
credit instructions?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH : (a) A state-
ment is given in the attached statement.

(b) Cooperatives are governed by State
Co-operative Societies Act and arc under
the administrative and supervisory control
of the concerned State Governments. The
Government of India has been advising the
State Governments regarding streamlining
the functioning of co-operative Institutions
from time to time and has taken up
schemes like re-organisation of primary
credit  societies, cadre fund scheme,
rehabilitation and strengthening of Co-
operative Banks, marketing societies, primary
agriculture credit societies etc. either
directly or through National Bank for
Agriculture and Rural  Development

Corporaton ctc.

(¢) The performance relating to recovery
of loans by Co-operatives has been under
constant review by the Government of India
and the National Bank for Agriculture and
Rural Development through meetings of
representatives of the State . Governments,
Registrars of Co-operative Societies, Chief
Executives of State Co-operative Banks
and Central -Land Development Banks. The
matter has been taken up by Minister for
Agriculture in his letter dated 31st January,
1983 with the Cheif Minister of States with
the request to take appropriate steps for
takling the problem of overdues on a
priority basis and create a proper climate
for recovery.

Statement

Principal recommendations made be the
two-day conference of Cooperative
Credit Instiutions organised by
NABARD

(1) Primary Agricultural Credit Socicties
(PACS) should be developed to function as
single window, providing all types of
services under one roof. The first step in
this direction is functional co-ordination
i.e. PACS should act as agents of Land
Development Banks.

(2) PACS should be developed into
strong and viable multipurpose units. Each
State Co-operative Bank (SCB) State Land
Development Bank (LDB) should draw up
a time-bound programme and make a
selective approach.
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(3) The Government of India should
revive the Central Sector Rehabilitation
Scheme in a modified form, for assisting
the weak cetnral banks.

(4) Professionalisation of management
should be expedited.

(5) A high level rcview of the existing
training arrangements for co-operative right
from primary level to National Level may
be organised.

(6) National Bank for Agriculture and
Rural Development should cxamine issues
like opening up of line of credit for non-
defaulter and new members and for default
by small farmers, upto 10%.

(7) The Credit Institutions should take
up financing of artisans on a schematic
basis which will ensure adequate supply
of raw materials and marketing of finished
products.

(8) Land Development Banks should
draw up schemes to match the Government’s
scheme of massive assistance to small and
marginal farmers for increasing agricultural
production.

Booking of Sports Stadia during Current

Year
2387. SHRI P. K. KODIYAN : Will
the Minister of SPORTS be pleased to

state :
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(a) whether the Stadia constructed for
the Asian Games such as Jawaharlal Nehru
Stadium, Indraprastha Indoor Stadium,
Talkatora Indoor Stadium, are being given
on rent for purposes other than sports and
games events; and

(by if so,the delails of the bookings
made for the current year giving full dectails
of the name of the party, rent and other
terms and conditions

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b) The stadia constructed for
the IX Asian Games are being used for
various sports activities. As and when
these stadia are not required for any sports
activity, they are allowed to be used on
demand for non-sports activities, such as
cultural and recreational programmes and
activities of youth welfare, etc, on pay-
ment. This is done to recover some money
for meeting the expenditure to that
extent on the maintenance of the stadia. A
statement showing the names of the parties
to whom the stadia have been rented out for
non-sports activities as on 3.8.1983 and the
rent and other charges received so far is
attached.
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Assistance Sought from Friendly Countries
to Combat Flood

2388. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of IRRIGATION
be pleased to state :

(a) whether Government have sought
any help from the friendly countries such
as Soviet Union and other countries
including China who had successfully
combat against floods in their country to
tide over the difficulties arising out of
recurrence of floods in every year,

(b) if so, the details thercof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) (a) and (b)
Except for some assistance under United
Nations Development programme and also
under Danish Aid programme for moder-
nising and improving the flood forecasting
systems, no assistance from foreign coun-
tries to tide over the difficulties arising
out of recurrence of floods every year in
the country has been obtained for comba-
ting floods.

taking
avilable

know-how of
measures is

(¢) Adequate
various flood control
in the country.
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State-wlse Irrigable Land and Pumpsets

2389. SHRI NIREN GHOSH : Wil
the Minister of IRRIGATION be pleased
to state ;

(a) amount of irrigated area State-wise;
(b) number of pumpsets, State-wisc;

(c) whether power is available to work
those pumpscts; and

(d) in which States, power is not
available for working all the pumpsets?

THE MINISTER OF THE MINISTRY
OF IRRIGATION (SHRI RAM NIWAS
MIRDHA : (a) Irrigation potential of 63.32
mi'lion ha. is likely to have been created
by March, 1983 from all major medium and
minor irrigation projects. The State-wise
details are given in the attached statement.

(b) the number of pumpsets energised
upto the end of March 1983 is 49.79 lakhs.

The State-wise breakup 1s shown in
Annexure II.

(¢) and (d) The State Governments
and their Electricity Boards draw up the

Schedule of supply of power to Agriculture
sector. The availability of power for
agriculture sector in various States is given
in Annexure III. They have been requested
to ensure minimum 10 hours supply per
day to agriculture sector during Kbharif
season.

Starement 1

Statement showing the area Irrigated from Major, Medium & Minor Irrigation
Schemes upto March. 1983

(Unit 000 hectares)

SI. Namec of the State Major & Minor Total

No. Medium

1. Andtlmra Pradesh 3169 2139 5308

2. Assam 134 333 467

3. Bibar 2704 2818 5522
1113 1523 2636

4. Gujarat
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S, Name of the Staje Major & Minor Total
No. Medium
5. Haryana 1849 1362 3211
6. Himachal Pradesh 6 112 118
1. J& K 134 326 460
8. Karnataka 1182 1103 2285
9. Kerala 501 354 855
10. M.P. 1686 1767 3453
11. Maharashtra 1532 1786 3318
12, Manipur 26 34 60
13. Meghalaya — 3t 31
14, Nagaland — 50 50
15. Orissa 1521 856 2377
16. Puujab 2433 3021 5454
17. Rajasthan 1651 1919 3670
18. Sikkim - 12 12
19. Tamil Nadu 1210 1975 3185
20. Tripura _— 42 42
21. U.P. 6695 10971 17666
22. West Bengal 1545 1567 3112
Total States w000 a0l en92
Total U.Ts. 19 o 112 ) —1_3'1—
ALL INDIA TOTAL : —;9—1;) _____ 34213 - H—_—6_3-3_23—
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Statement II

Statement showing the Pumps energised up to 1982-83.

130

ALL INDJIA TOTAL

Unit (Nos.)
Sl:No. Name of the State Irrigation pumpsets energised
. upto 1982-83. o
1. Andhra Pradesh 546845
2. Assam 1934
3. Bihar 182189
4. Gujarat 261761
5. Haryana 251989
6. Himachal Pradesh 2080
7. J &K 1173
8. Karnataka 358113
9. Kerala 111148
10, M.P. 393123
1. M.aharashtra 790645
12 Q\Aanipur 12
13. Meghalaya 53
14. Nagaland Nil
15. Orissa 22900
16. Punjab 333272
17. Rajasthan 241975
18. Sikkim Nil
19. Tamil Nadu 965017
20. Tripura 858
21. U.P. 460794
22, West Bengal 27490
Total States —4;;7—1—-
Total U.Ts. ;5g36

4979007 or 49.79 lakhs
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Statement-ITI

Statemant showing the Power supply to Agriculture Sector.

1. Andhra Pradesh

2. Assam
3. Bihar
4. Gujarat

5. Haryana
6. Karnataka
7. Kerala

8. Madhya Pradesh

9. Maharashtra
10.  Orissa
11. Punjab

12. Rajasthan
13. Tamil Nadu

14. Uttar Pradesh

15. West Bengal

No restriction
No restriction

Minimum 4 hrs./day
Sapply of additional depending on
availability.

12 hrs. day

12 hrs. day

I5 hrs./day

No restriction

15 hrs. day

13-17 hrs. day

No restriction

8-10 hrs. day

6 hrs. day

6 hrs. day

9 hrs./day upto 27-7-83.
10 hrs./day from 28.7.83.

Only Peak hour/restrictions are in
force.

Construction of Small Dams by Madhya

Pradesh Depriving  Rajasthan of their
Share of Waters.
2390. SHRI VIRDHI CHANDER

JAIN : Will the Minister of IRRIGATION
be pleased to state :

(a) whether it is a fact that a number
of small dams have been constructed or
are under construction on the land under
Gandhi Sagar Dam, depriving Rajasthan
Government of their share of water from
Gandhi Sagar, Rana Pratap Sagar and

Jawahar Sagar; and

(b) if so, whether the Central Govern-
ment have been ineffective to persuade the
Madhya Pradesh Government to give up
construction of irregular dams ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b)
Madhya Pradesh Government have repor-
ted that a few medium and Minor Irriga-
tion projects have been constructed/are
being planned by the Madhya Pradesh
Government in the Chambal’ basin
upstream of the Gandhi Sagar Reservoir to
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. provide irrigation benefits in
Districts of the State.

the seven

The Government of Rajasthan have
been representing to the centre since March,

1980 that with the construction of a
number of minor and medium irrigation
projects in the wupper reaches of the

Chambal basin by Madhya Pradesh, inflows
into the Gandhi Sagar Reservoir is likely
to be reduced. From the information
furnished by the Madhya Pradesh Govern-
ment, it is seen that the abstraction from
all projects so far constructed is 0.125
M. A. F., against the 75°% dependable
flow of Chambal River at Gandhi Sagar of

3964 M. A. F., whereas the  utilisation
envisages in the Joint Chambal project is
320 M. A. F.

The problem will have to be resolved
by the States in a spirit of co-operation
and keeping in view the needs of the areas
in Madhya Pradesh and Rajasthan. In
this - connection the Centre convened an
official leven meeting of the two States.
They have agreed for the examination of
the hydrology of the Chambal River by
C. W. C. with their co-operation and
consultation and also to mutually exchange
data on the abstractions from the Chambal
River system by both the States, other
than what was envisaged in the Joint
project and to reconcile the data to arrive
at an agreed picturc of the situation. They
have also agreed that till a mutually accep-
table decision is arrived at, Madhya
Pradesh may not enhance the problem by
proceeding with new works upstream of
Gandhi Sagar Reservoir.

Central Assistance for Construction an
Indoor Stadium in Bhubaneswar,
Orissa

2391.

Will the Minister of SPORTS be pleased to
state :

(a) whether Government of Orissa
have requested the Central Government for
financial assistance L0 construct an Indoor
Stadium at Bhubaneswar, Orissa;

(b) if so, how much
released so far;

amount has been

SRAVANA 17, 1905 (SAKA)
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(c) whether State Government have
fulfilled the conditions and requirements as
desired by Government of India; and

(d) if so, details thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : (a)
Under the Central Scheme of Grants to
being implemented
by this Department, a request was received
from the Government of Orissa for financial
assistance for construction of a composite
stadium in Bhubaneswar. The proposed
project included, inter-alia construction of
an Indoor gymnasium.

(b) An amount of Rs. 2.5 lakhs has

been already released.

(¢c) and (d) The State Government
have fulfilled the conditions regarding
sanction of the grant which has been re-
leased, e.g. making available adequate land
for the project, Plan (blueprints) and esti-
mates duly approved by the competent
authority, etc.

Credit Facilities to Farmers

2392, SHRI SUDHIR KUMAR GIRI :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether monsoon has got off to a
good start in all parts of the Jcountry and

if not, which are the States which lag
behind; and

(b) whether Government have taken
steps to provide credit facilities to cultiva-
tors before and after the peak

sowing
season?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) There
was an initial delay of about 10-20 days in
the onset of monsoon over most parts of
the country. However, the monsoon
advanced rapidly in the earlier part of July
and covered the entire country by mid July
almost normal in time. Rainfall is de-

ficient in Bihar. West Bengal, Orissa, Kerala

and Himachal Pradesh as on 3 August,
1983.



135 _ Written Answers

(b) Institutional agencies, namely,
cooperatives, Commercial Banks are pro-
viding short-term loans to farmers for
production under a crop loan system both
in kind and cash for each season. Zonal
meetings on Kharif campaign were held
recently with representatives of various
State Govts., National Bank for Agriculture
and Rural Development, Cooperative Banks
and Commercial Banks to discuss and sort
out the problems regarding availability of
inputs, such as, credit, fertilisers, seeds etc.
for kharif production.

Reduction of Farm Loan Interest Rates

2393. SHRI G.Y. KRISHNAN :

SHRI CHITTA MAHATA :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government
to reduce the

have decided
interest rate charged from

AUGUST 8, 1983
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farmers for short and long term loans for
agricultural and allied occupations and
simplify the procedure for the release of
subsidies of various funds; and

(b) if so, details in this regard?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and (b)
The National Bank for Agriculture and
Rural Development has reduced the rate of
interest to be charged from the farmers for
short term and long term loans for agricul-
tural and allied occupations with effect from
1.4.83. A statement showing the details of

the interest rates is given in Annexure
1 & 11,

In order to simplify the procedure for
relcasing the subsidy, a revised procedure
has been introduced according to which a
savings bank account is opened and the
bank is authorised to debit this account at
the time of the disbursement of the subsidy.

Statement-1

Interest rate charged by the Cooperative Societies w.c.f. 1.4.83

Category

Existing Rate 9

Revised Rates %,

SHORT-TERM AGRICULTURAL
LOANS.

A. Small farmers
(loans upto Rs. 5.000/-)

B. Others

MEDIUM-TERMS ARICULTURAL
LOANS

A. Minor irrigation and
land development
purposes (all types
of borrowers).

Not exceeding
12.50

Not exceeding
11.50

Not exceeding 15.00
(not exceeding

12.50 in those
States where the
present rate to
other than small
farmers is 11.85

as per earlier
instructions).

10.50

Not exceeding
14.00 (in all
States and Union
Torritories).

10.25
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Category Existing Ratc%

Revised Retes%;

B. Other Purposes

i) Small farmers 11.50
(loans upto Rs. 5,000/-)

1) Others 11.50/12.50
LONG TERM LOANS
A. Minor irrigation 10.25

scheme for small
farmers.

B. Diversified Purposes

Othcr farmers. 12.50

Statement-II

10.25

12.5Q

10.00

12.50

Interest Rate of Commercial Banks for Agriculture

Category w.e.f.2.3.81 w.e.f.1.4.83
1. SHORT TERMS LOANS
(i) Loans to small farmers Not exceeding 12.50% 11.50%
(Short, Medium and (upto Rs. 5000/-)
long term.)
Not exceeding 15% 14.00%

(over Rs 5000/- and
upto Rs. 25,000/-)

Not exceeding 17.50% 16.50%

(above Rs. 25,000/-).

(i) Others —do—

2. Terms loans with a maturity
or not less than 3 years.

(a) For Minor Irrigation and 10.25%
Land Development

(b) For diversified purposes
defined by ARDC

(1) Small farmers. 10.25%

(ii) Other farmers. 12.50%

10.00%

10.00%

12.50%
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Pilot Research Project for Controlling
Plague in Cattle

2394. SHR1 R.P. GAEKWAD : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that the Gulf
Co-ordination Council Secretariat warned
to its Member-State of a reported plague
affecting Indian cattle in last April, which
may lead to suffer the export of Indian meat
10 the Gulf-countries;

(b) whether it is also a fact that the
Veterinary Scientists have recommnded a
Pilot Research Project for effecting control
of diseases in cattle at the 3-day workshop
conducted during the last week of April,
1983 by All India Co-ordinated Research
Project on epidemiology at New Delhi; and

(c) if so,
thereon’

Government’s reactions

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) According
to Ministry of External Affairs, they have
no official information about Gulf Co-
ordination Council secretariat warning its
member state of a reported plague affecting
Indian Cattle.

(b) Yes, Sir. The Veterinary Scientists
have recommended a Pilot Research Project
for control of Fool and Mouth Disease
during the deliberations of the All India
Co-ordinated Reseaich Project for Epidemio-
logical Studies on Foot and Mouth Disease
held at New Delhi in April, 1983.

(¢) The Scientific Panel on Animal
Health of the Indian Council of Agricultural
research, takes decision on such proposals.

Soyabean Project for M.P. and West
Bangal

2395. SHRI AMAL DATTA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the projected out-lay by Central
Government for intensive soyabean project
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in Madhya Pradesh for the Sixth Plan
period, how much of it has been spent so
far, giving year-wise break up;

(b) the details of the schemes and what
has been the tangible benefit of the project
so for;

(¢) what otber such projects, if any,
have been taken up in other States, giving
State-wise break up of out-lay for the Sixth
Plan period, amounts spent so far and the
results obtained;

(d) efforts, if any, being made through
centrally sponsored scheme (0 promote
soyabean cultivation in the eastern region
particularly in West Bengal; and

(e) if no, effort is being made or effort
is negligible, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) projected
outlay by Central Government for the Five
Year Soyabean Project in Madhya Pradesh
for the Sixth Plan peried is Rs.10.75 crores.
The year-wise break up of the amount
spent so far on the project is given below :-

Yecar Amount spent
(Rs. crores)
1981-82 1.13
1982-83 1.12
1983-84

(Amount sanctioned) 3.60

(b) The Five Year Soyabean Project in
Madhya Pradesh aims at expanding the

area under soyabean to 18 lakh hectares in
1985-86 from 4.50 lakh hectares in 1980-81
by (—

(1) distribution of quality seeds;

(ii) carrying out large scale demonstra-
tions;

(iii) free distribution of seed minikits;
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(iv) production and
rhizobium culture;

distribution of

(v) adoption of adequate and
plant protection measures; and

timely

(vi) training of different level function-
aries and farmers.

With the implementation of the project
the area under soyabean in Madhya Pradesh
increased to 5.84 lakh hectares in 1982-83
from 4.14 lakh hectares in 1979-80.

(c) Project for Intensive Production of
Groundout has been taken up in Gujarat.
The total cost of the project in the Sixth
Plan is Rs. 35 crores. So far, an outlay of
Rs. 23.19 crores has been spent on the
project during the first three years of its
implementation, i.e., 1980-81 to 1982-83.
An outlay of Rs. 11.58 crores has been
sanctioned for the year 1983-84. With the
implementation  of the project, the
production of groundnut in Gujarat increas-
ed to 21.46 lakh tonnes in 1981-82 from
16.45 lakh tonnes in 1980-81. The final
estimates of production for 1982-83 have
not so far become available.

(d) and (c) Soyabean crop is not culti-
vated in the eastern region excepting in
Bihar and Sikkim. To promote the culti-
vation of this crop in Bihar and Sikkim, a
centrally sponsored scheme for soyabeah
development is being implemented in these
States. However, for promoting the culti-

vation of soyabean in West Bengal, a
pr.og‘rz_xmme for the free distribution of
minikits has been sanctioned under the

centrally sponsored scheme for small and
marginal farmers.

Panchayati Raj Institutions

2396. SHRI ARJUN SETHI : Will the

Minister of RURAL DEVELOPMENT be
pleased to state ;

(a) whether Government are aware of
the fact that in some of the States no Pan-
chayati Raj Institutions whatsoever are fun-

ctioning at present after its dissolutions by the

State Governments on some pretext or the
i other;
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(b) if so, the name of the States, if any
and the specific reasons thereof, the date and
year of their dissolution;

(¢) whether it is mandatory under
NREP to involve the Panchayati Raj institu-
tions for its successful execution at the gross
root level;

(d) if so, the machinary involved by
such States for its successful implementation
as envisages in the Sixth Plan documents;
and

(¢) the reaction of Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
The Panchayati Raj institutions exist in one
form or the other in all the States except
Meghalaya & Nagaland where Autonomous
District Councils and Village Councils respec-
tively perform the functions of the Panchayati
Raj institutions.

(c) to (¢) The NREP guidelines envisage
active involvement of Pancnayati Raj institu-
tions in implementation of the programme
where they exist. Shelves of projects are to
be prepared on the basis of the felt needs of
the local people to be ascertained in meetings
of the Gram Sabhas. Projects and annual
action plans are prepared by the DRDAS on
this basis. The guidelines also emphasis that
execution of works under the programme
should be, as for as possible, through the
Panchayati Raj institutions as they have the
capability of executing the works and fulfill-
ing the needs of people, given the proper
technical and administrative support. ’

Seminar on Social Forestry

2397. SHRI K. T. KOSALRAM : Will
the Minister of AGRICULTURE be pleased
to state :

(@) the salient points raised in the recent
Seminar on Social Forestry held in New
Delhi;

(b) whether it has been found during
the implementation of Forest Act 1981
that the tribals are becoming alliens in their
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own habitats just because they cut wood for
their daily needs; and

(¢) whether Government are encoura-
ging monoculture trees rather than multicul-
ture trees which is against the Forest Policy
of 1952 and if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No Semi-
nar on Social Foresboy was organized by this
Ministry in New Delhi recently but a Work-
shop on Agro-forestry was held at Karnal
in Haryana on 21-23 of July, 1983. ’

(b)
1981.

No Forest Act has been enacted in

(¢) Government is not encouraging mono-
culture of trees. Choice of species depends

upon locality factors and socio-economic
needs.

feeet tawmm Tifawzar g faftma W<
aafeq a=wm=
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Procurement of wheat and its Supply Through
Public Distribution System

2399. SHRI KAMAL NATH : Will the

Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) thc total procurement of wheat in

India during the recent harvesting season,
and

(b) whether keeping in view the fact
that procurement has been above target,
Government propose to increase the supply

of wheat through public distribution system
particularly in Delhi?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO): (a) 82.16 lakh tonnes as on the
30th July, 1983.

(b) The allotments of foodgrains to
various States/Union Territories, including
Delhi, are made on a month to month basis
taking into account the overall availability
of stocks in the Central Pool, relative neceds
of the various States, market availability
and other related factors. As a result of
revicws, the allocations are
increased decreased wherever necessary.

Self-Financing Scheme of DDA for Retiring
Government Employees

2400. SHRI SUBHASH YADAYV : WIill
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is any proposal under
consideration of the Government to again
introduce Self-Financing Scheme for those

Government employees posted in Delhi for
D.D.A. flats who are retiring during the
next 2-3 years;

(b) if so, the details thereof and

(¢) if not, the reasons therefor?

144
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
¥ (a) to (b) The DDA has reported that no
such proposal is under consideration, the
last registration scheme for retired/retiring
public servants having been closed on
22/07/1985. :

Visit of Study Team in Bihar to Review
the Progress of NREP

2401, SHRIMATI SUMATI ORAON :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that in June,
1983 a team of officers {rom his Ministry
had visited, among other places, the tribal
* subplan area in Bihar to study review the
progress of NREP;

(b) if so, the gist of report, if any
submitted to his Ministry after such a
study, review;

(c) is the Ministry satisfied with the
functioning and progress thus far of NREP,
both in physical and financial terms,
particularly in tribal sub-plan area of Bihar;
and

(d) if not, the proposals, if any, to
make amends in this respect and details
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) to (d) Yes, Sir. A central team visited
Ranchi, Singhbhum, Saran and Patna
districts in Bihar to study implementation
of rural develpoment programmes in the
State. A statement containing some of the
important observations of the team i3
enclosed.

Statement

Important observations/suggestion of the
Central Team to districts of Ranchi,
Singhbhum, Saran and Patna in Bihar for
study of the Implementation of National
Rural Employment Programme
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During the year 1981-82, the total
utilisation under NREP in Bihar
amounted to Rs. 2566.69 lakhs. This
went up to Rs 5137.65 lakhs in the
year 1982-83. Similarly, the employ-
ment generated under the programme
in the State during the year 1981-82
was 318,70 lakh mandays which
went upto 450.64 lakh mandays
during the year 1982-83. This indi-
cates stepped up utilisation of
resources under the programme during
1982-83 as well as greater employment
generation during the year.

. Works for execution have to be

selected aflter ascertaining the felt
needs of the people by holding
meetings in the villages and these
have to be executed through Pan-
chayati Raj institutions. This proce-
dure is not being strictly followed.

Action Plans
have been prepared in districts visited
by the team.

. The allocation of resources to the

districts is sometimes at variance
from criteria laid down for the
purpose.

distribution »of
foodgrains to workers need to be
expanded and improved.

. Some of the deepening of tanks etc.

which should have been taken up
much before the on-set of monsoon
were taken up only a little before
the rainy season. In" case of such
works, it is necessary that these
should be taken wup atleast three
months before the rains so that these
are completed before the rains start.

. The monitoring of mandays should

be done in a systematic manner and
on the basis of muster rolls.

. The monitoring of material and w}age

components needs improvement.

. NREP funds are also being utilised

for a State scheme under which
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MP/MLA can indicate works of
certain value to be taken up in the
respective constituency. The manner
in which this is being done is not
in accordance  with National
guidelines.

Rehabilitation of Increasing Urban Slum
Dwellers

2402. SHR1 EDUARDO FALEIRO :

Will the Minister of WORKS AND
HOUSING be pleased to state :
(a) whether the population living in

slums in urben areas throughout the country
is steadily increasing; and

(b) if so, what steps have been taken
to rehabilitate the slum-dwellers and to
resettle them in more human and adequate
envirement?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF): (a)
and (b) Definite information regarding the
increase of population living in slums is
not available. However, some States are
reported to have taken action to survey and
identify the slum population in different
urban areas. Major schemes for the
environmental improvement of urban slums
are taken up by the State Plan under the
Minimum Needs Programme. Under this
scheme basic amenities like water supply,
sewers, storm water drains, community baths
and latrines, widening and paving the
existing lanes and street lighting are pro-
vided in the identified slum areas.

Survey to Promote Deep Sea Fishing

2403. SHRI RAVINDRA VARMA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have conducted
or aided any survey of the prospects and
problems of deep seca fishing along the
West Coast of India in the last 20 years;

®) if so,
conducted;

when were these surveys
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(c) what are the main conclusions of the
survey; and

(d) the action Government have taken
on the basis of these surveys to promote
deep sea fishing?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) (i) The Exploratory Fisheries Project,
Bombay(EFP), has been conducting ex-
ploratory fisheries surveys to assess marine
fisheries potential in the entire West Coast
of India since 1946.

(i) The Integrated Fisheries Project
(IFP), has also conducted exploratory and
experimental fishing with large vessels in the
South West Coast of India from 1962
onwards from Cochin.

(ii1) The Pelagic Fisheries Project(PFP),
a joint venture of the Govt. of India,
United Nations Development Programme
(UNDP) and Food and Agriculture Orga-
nisation (FAO) was established at Cochin
in 1971 as a time bound Project and con-
ducted pelagic fisheries resources survey in
the South West Coast of India upto 1979.

(iv) Government of India chartered a
large vessel (68 M) from Poland in 1976 to
assess the industrial fisheries potential off
the North West Coast of India. This survey
was conducted for one year (1977) in the
depth range 30-200 fathoms.

() On the basis of survey of demersal
(bottom) fisheries, it was observed that the
North West Coast of India has an estimated
potential of 4.4 tonnes per sq. km. The
Potential of South West Coast was estimated
to be 3.8 tonnes per sq. km. Rich prawn
grounds off Kerala were located. Surveys
in the deeper waters upto 200 fathoms off
South West Coast of India led to location
of resources of deep sea labster and deep
sea prawn besides deep sea fishes. Quality
fish like Perches, Cat fish and squids were
also located along the continental shelf and
the slope of South West coast of India.

It was found that purse-seining is ideally
suited for mackerel, sardine, white bait and
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tuna. The Indo-Polish Industrial Fisheries
survey conducted in the North West Coast
of India showed that the depth zone 51-70
fathoms is comparatively more productive
than other zones.

(d) In order to promotiec deep sea
fishing, Government have taken measures
for (i) dissemination of survey data to the
fishing industry (ii) charter of foreign
fishing vessels, (iii) import and indigenous

construction of fishing vessels and (iv)
fishing by joint ventures (v) sanction of
integrated Marine Fisheries Project in

Gujarat with the assistance of the World
Bank and (vi) construction of harbours on
the Western Coast, such as Cochin,
Vizingham, Veraval and Malpe.

Expenditure of I.C.A.R. Govt. and
Sheep Institutes

2404. SHRI MULTAN SINGH
CHOUDHARY : Will the Minister of
AGRICULTURE be pleased to state :

(a) sub-head-wise actual plan expen-
diture in first quarter of 1983-84 at ICAR
Goat and Sheep Institutes, Institute-wise,
along with corresponding amounts sanction-
ed for full year 1983-84, sub-head-wise;

(b) the actual plan expenditure during
June 1983 at ICAR Goat and Sheep Insti-
tute, sub-head-wise;

) (¢) how ICAR monitors such expendi-
ture at its Institutes in relation to its
sanctions and action taken to ensure pur-
poseful and efficient fund utilisation at
these Goat and Sheep Institutes in 1983-84;
if no action has been taken, the reasons
therefor;

(d) whether similar trend of excess ex-
penditure than plan sanctions occurred
under equipments and contingencies in
earlier years of Sixth Plan; and

(e) if so, details thereof for non-plan
corresponding for sub-head-wise and insti-
tute-wise expenditure?
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THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b)
The information is being collected and the
same will be placed on the Table of the
House.

(c) The Directors of the ICAR Institutes
are responsible for efficient and purposeful
utilisation of funds according to sanctions.
The progress of expenditure in the ICAR
system as a whole is reviewed at the level of
senior officers periodically, .

(d) and (e) The information is being
collected and the same will be placed on
the Table of the House.

Target Set for Tree Plantation

2405. SHRI NITYANANDA MISRA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the target set for planting trees in
the Sixth Plan;

(b) whether grow more trees pro-
grammes have been launched in State; and

(¢) if so, the progress made so far and
the target get set for the above plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA : (a) Sixth Plan
target set for planting trees is 21.48 lakh ha.
equivalent to 322.10 crore seedlings.

(b) Yes, sir.
(c) Progress made so far during the

above plan period is as follows :

(No. of seedlings in crores)

—— s b — — —

Achievement upto
31.7.1983

— —— —_———

474,90

Target

322.18
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Non-Demolition of Unauthorised Constructions
in Dr. Mukherji Nagar

2407. SHRI ANAND SINGH : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(@) whether it 1s a fact that some

unauthorised construction have been demo-
lished by the D. D. A. recently;
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(b) if so, the details thereof; and

(¢) reasons for excluding from opera-
tion the unauthorised constructions in Dr.
Mukherji Nagar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF): (a)
Yes Sir.

(b) The DDA has reported that
during the period from 1.1.83 and 30.6.83
7152 unauthorised constructions/encroach-
ments were removed including 60 unautho-
rised constructions which were demolished
after completing proceedings under section
30 of the Delhi Development Act, 1957,

(¢) The DDA has reported that only
those areas are being taken up for clearance
on priority where schemes of DDA are
held up.

Ban on Amonium Sulphate

2408. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Amonium
Sulphate has been banned all over the

country:

(b) if so, the reasons thereof;

(c) whether it is a fact that fertilizer
companies in private sector are still produ-
cing it;

(d) if so, why a total ban is not
imposed on the companies; and

(¢) what steps are being taken o
educate the farmers to discontinue the usc
of this fertilizer ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No Sir.

(b) Does not arise.

(¢) Yes Sir.
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(d) and (¢) Do not arise, in view of
answer to part (a) above.

Suspended Employces of Food Corporation
of India

2409. SHRI BHEEKHABHAI : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

(a) the number of employees suspen-
ded due to under-weighment in FCI in
different Offices, godowns of the country
during the last three years;

(b) how many of them have been
reinstated and the reasons thereof ; and

(c) whether any review proceedings

have been undertaken ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : (a) According to the
information received from the various
Zones and regions of the Food Corporation
of India, 74 employees were placed under
suspension on this account during the
last three years.

(b) Out of the 74 employees, 27
have been reinstated after completion of
investigation and review of suspension
cases, keeping in view the gravity of the
charges etc.

(¢) The suspension cases are reviewed
periodically as required under the instruc-
tions of the Corporation.

Irregularities in N.B.C.C.

2410. SHRI RAM VILAS PASWAN :
SHRI M. RAMGOPAL REDDY:
Will the Minister of WORKS

AND HOUSING be pleased to state :

(a) whether Government have seen the
press reports that appeared in the
Hindustan Times dated 11, July, 1983
wherein it has been  stated that National
Building Construction Corporation is at the
mercy of unscrupulous operators ;
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(b) whether there has beem a large
scale theft and irregularities in the NBCC ;
and

(c) whether Government have since
enquired into the working of NBCC and if
so, what action Government have taken to
improve its working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) ; (a)
Yes, Sir. -

(b) No, Sir. Allegations made in the
press report  appearing in the Hindustan
Times dated 11-7-1983 are false and mislead-
ing. Correct facts have been stated by
NBCC in their version which  appeared in
the Hindustan Times dated 18-7-1983.

(c) In view of replyto (b) above,
question does not arise.

Reintroduction of Tokens by D.M.S.

2411. SHRI K.A. RAJAN : Will the
Minister of AGRICULTURE be pleased to
state : ’

(a) whether the token system has been
reintroduced by Delhi Milk Scheme (DMS)
in selected milk booths on experimental
basis ;

(b) if so, the details thereof ;

(c) whether it isa fact that there is
widespread discontent among the consumers
as a large number of  consumers were not
given token by D.M.S. ;

(d) if so, on what basis the tokens
were issued ; and

(¢) whether Government propose to
continue and extend the  token system (o

new areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) Yes, Sir.

(b) The Delhi Milk Scheme
introduced token system

has re-
on experimental
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basis in the areas of Old Rajinder Nagar,
New Rajinder Nagar, Western  Extension
Area, Karo]l Bagh, Dev Nagar, New Rohtak
Road, Jama Masjid, Darya Ganj, Sita Ram
Bazar, Lal Kuan, Hauz Qazi, Hauz Khas
and Rani Bagh.

(c) No, Sir.  Delhi Milk Scheme has
issued tokens to most of the applicants
from their respective milk depots. Those
who could not collect their tokens from the
depots have been intimated by post to coll-
ect them from Delhi Milk Scheme. About
2500 applications kept in the waiting list are
being processed.

(d) Does not arisc,

(¢) The re-introduction of  tokens by
the DMS in the remaining areas would be
taken up in a phased manner after evaluat-
ing the performance of the experimental
Token  System introduced in the  areas
mentioned above.

Problem of Housing Finance

2412. SHR1 MADHAVRAO SCINDIA:
SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government are aware of
the gaps and weakness in the existing system
of housing finance thereby creating difficulty
in and checking the growth of the housing
sector in the country ; '

(b) whether Government would make

a study to indentify the problem and
examipe the working of financial institu-
tions ; and

(c) special efforts under consideration
for making available funds for house build-
ing and its details ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN ARIF);
(8) to (c) The Government recognises
the necessity of institutional finance for
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Housing. With this end in view a study on
Housing, Finance has been entrusted to the
National Institute of Public Finance and

Policy.

The Plan outlay for Housing has been
stepped up from Rs. 600.92 crores in  Fifth
Plant to Rs. 1490.87 crores in the VIth
Plan. The investment level of HUDCO
has also raised from Rs. 360.72 crores to
Rs. 600 crores and the quantum  of Bank
loans raised from Rs. 100 crores to Rs. 150

,Crores.

gl S @gEar A nA & w A afg

2413, it Tt AE wiafor o Fa47
gfa At ag arT &1 FIT F4A fF ¢

(F) F4T GLFTT &1 sq17 25 %,
1983'% gfaw “fgeg” “g=hiee faes dee
frareidse w9 &FIF 37 fo F1Es
o1 fagafa Qaeamn aif v =
fagre H’ @9 ¥ 3T GHMNEIC 9T
WA METF AT gry feeey ¥ gwifaa
g ardl aifgs afssr mya’ F S,
1983 & % § ‘THIss FI% fAHew So
g gfas’ dF § 87 = #1307
fesrar 7ar §;

(@) FAT GIEHIT 7 39 aGT 1 A
F1 g, afe g, at s Fr gqfwrm
faser; alx afe adl, @ S9F a1 FROW
g &

() #AT AT AT 7AGT &
fazraw @ faaTe-fany #& 39 gag &
#1¢ Aifq ar 3w Ja F@T AR
aife g F g & afas @ ¥ fog
q¥ T § ag yarr .y frar o g% ?

wfa @9 (xvrr AXatag) @ (%) o
gr, sar |
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(@) it 7 shwr

THY I3 1 FO Fe-YE R 9gd
It faet & dfFa areafas odaut F
HIHIT 9T G IeqreT ¥ #if wgeaqy
FFAX TG AT |

(1) STAHT (@) FT AIIAAT @A
gU ZEFT FT7 gl Ag! I&aT |

Tl & Al & w1 § g

2414. it wedg Ao fag
it Tt any

it fafag -

T @ w1 qmfs qfa 7 g
FArT &1 F7T F37 fF ¢

() Fragas g f&F % I~a
gYETd 7 ¥+ § fags @ @igeT &
#1¢ & afg 77 F1 agqy fFar §;

(@) afz g, ar g7 AT & 1A
Fq7 § 3R AN § we4F 7 fra¥ wfqlcs
I F1 AT EE;

() FaT FET G T IART AN
# A &< fear § sk afe g, @
SEH FAT HII §; A
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(7) <rsal T gTEIST AT WA A
& & fay s #W ¥ FFfeos
yary F33 w1 gara fear mar g ?

gorezifAe faam ¥ Far @w Wi
amfw gfa dw=a § Iaa+ (s qRo
qao gwat a) : (F) T (@)
gl | % fgazo (go=y) gaw g foad
fafasa wsal/@=z arfaa g@9T #Y emreq,
1983 @I & GIAFAT &7 THT AT AR
ATaeT & qI3 F aaTar Iar § |

() sz () &5 qa@ § fafa=
USAT F QETAI & AESA, HET G
¥ T F) g9 Iq@euar, fafrea wreal
FI qT9eT ATIAFATHL, FITIT ITASIAT
1T 97 §aq J=q7T 1 917 § @ 7
arfgs stk aX fFEar sy E 0 arfaw
qHIET F FACTET, T FE A ATTZAF
gar g, wraed §  qig/®FH #T JF Srat
g1 @sm qa ¥ feg smY awer srEed
FIT HIIIF TAET & § FA TAFEAT
F qrEgFani & grEetas G
qUITelt & FATAT G AL X 5 ATSAH
¥ QU FATZIAT |
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fagt

e, 1983 # fou fafwm wsai@g aifed saat a1 507 9@ & @uEret
A1 /T AT A(FET FT qar qrar fqaeor

FATT WEd a7 §
qiT qrgzd
ST g arfad g3a a';r;_ ?r;ﬁ ?rg_ ;:a;-*ﬁ_?rgm__ﬂ%
qTo o qTo Qo
7o o fTo o
9o fgo q- fro
AL TR 186.0 21.0 2000 100.0 21.0 8.5
qT 50.0 19.5 21.0 20,0 10.0 6.5
fagre 50.0  100.0 33.0 20.0 60.0 15,77
UEEAG] 25.0 20.0 20.41 7.5 17.5 8.8
gheaon 3.4 4.0 24.0 2.2 10.5 7.3
TgqTas g3 4.65 5.0 6.0 2.5 2.5 2.25
I qAT FIHT 250 170 2385 120 7.0 6.62
Fafz® 40.0 10.0 40.0 20.0 15.0 22.0
FT 145.0 10.0 10.0 110.0 35.0 4.0
H8T 9T 80.0 60.0 12.0 20.0 25.0 5.0
HYITTCE 75.0 70.0 50.0 25.0 60.0 30.3
aforgz 6.0 1.0 1.0 3.0 2.0 —
qYAT 9.2 1.1 1.5 6.5 2.1 0.5
ATITATE 5.0 2.0 2.0 4.0 1.0 2.0
IEIT 75.0 25.0 10.0 20.0 20.0 7.6

TSTT 12 5.0 35.0 0.5 8.0 17.0
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(g=smz e 2T H)

qmr AT

vsafgg arfaa g3 9@Ed g g SEIE g Tg

(HTO (T}C‘ (H’To (ﬂ'o

'Fa'o qgo fa'o Qio

o) fae) o) fav )

ASTEITT 2.0 60.0 15.0 1.0 28.0 2.0
fafFra 4.0 0.25 0.4 3.5 0.25 0.38

afasarg 100.0 40.0 50.0 25.0 25.0 30.0

fager 10.0 0.5 2.3 7.5 2.5 1.0

ST q&W 100.0  100.0 50.0 25.0 45.0 30.0

gzt g7 200.0 145 0 55.0 110.0 105.0 35.0

Fo AYT f7e T

qqg 3.0 0.5 — 3.0 05 —
TR H3T 3.5 0.4 — 3.0 14 —
JUETTE 0.3 1.5 1.0 0.2 1.5 1.0
QIa L dgT -
gasl 0.1 0.03 — 0.1 0.02 —
feeett 25.0 60.0 36.1 15.0 41.0 23.0
AT, THT qaqT
arg 3.8 2.3 1.9 30 2.3 1.2
Tifea¥r 3.0 0.24 0.5 ikt 0.17 0.1
frstrea 10.0 0.3 045 5.0 1.05 045
AT — — — — — -—
SIS 1244.85 781.62 532.41 57650 558.79 268.27

glo f§o Jyo—gEafas fagwor gore
Wo Fo fHe—AwT AT e



163 Written Answers

JAT NAW A TRl Fw aeArd

2415. =t UW ®a9 @ T @G
stz Awfes gfT @&t 7z a7 T FA
F3r ¢

(F) SEL 9T FITHX A 1982
% gy a1 feafy & faozs & feu 1 o
|ET=AT &1 /HT AT AT FAT E;

(@) wrsr @1 anras ¥ fEaAr
FTqT WA[ 74T E;

() #a1 o7 w1 Fraeaa: fraffa
1 ¥ ga7 #5 wfafaa aram aar
TAT; AT

(%)
37

afe g, M qegad sayw FT
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rometfas) faamr & qar e W)
awfew gia wensta § et (= 9do
gdoc FSE ) (%) & (9) 1%
faacor (Iuray) &av7 § fo@d 3@l
wyegr & g 7 fagray, 1982 & A9,
1983 &t wafa & YT il &4
qiT, ITF ATqeT A ISTT &1 I
fear war &

fafesr woai/qa wrfaa s=al &
GIFFAT & AT1T2T FE1T WG H TI(H
&1 ggar Ioasgar, fafie usat a7
qgroe  HTFTIFaral,  FrAr-Sqseddr
HIT o7 §I9 J2qT AT o417 F T@FT
ga® g & e 97 fHg S g o
qifa®s g@ler FW & FAEET  JTaAl
qaTazas fg/FHT FI A IrAr

faazm

fageaz, 1982 & wred, 1983 #1 safy & =T Iq< w3w &1 grawfas
faazor gt & fa¥ &g qFF & F199AF F AWM ArFST AL
ISTA &1 qAH FT fagzo

(81T A =7 #)

qrg T ATF A 33T

CICE | g q1ad TE EACK g
1982
faaeaz 75 75 35 25 35.0 29.1

10@

AFIAX 75 75 35 30 20.7 26.2
T 75 75 30 40 20.8 26.3
fegrax 75 75 30 40 29.9 40.3
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qTa il AEET SE
—— _ﬁ% qEaE Ag ‘;TEI'FT g
1983
EECEd| 75 100 30 50%* 39.8 80.2
XCER 75 100 25 70 35.6 93.9
T 75 200 25 100*¥*  27.0 85.0
qIA 100 50 25 45 19.2 24.2
qg 100 50 25 45 37.6 17.9
A 100 50 25 45 37.6% 17.9
JaTE 100 50 25 45 SoTNA TodNA
HIET 100 100 25 45 JedANA TodANA

Az IOG AT HIAT & FArEr, ag 1982-83 & fou usdra araior AT 1959 &
HIT UST FIFTT & 46,720 ®ed = (10,720 Hizd = Ar@d AR

36,000 @Y 24 AF) F1 Arar A srrafed &1 wg o7

Sodo = ITFY TET

(@ a1 Fgraar # fao

* 29T 10.0 g9 H2d @ &1 afafes fagre srae o afgst &4

¥* zm¥ 30.0 gNIT Hedr @7 #1 wfafcs azq wrafeq arer afas &

£ srafegw —zad g 21 FFar g |

TMoATo Mo HT —[6ETF GTHIT LS FIAFH
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Arrears of Rent Re : Government
Accommodation in Possession of
Ex-Ministers and Ex-M.Ps.

2416. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) details of arrears of rent due on
Government bungalows and flats in posse-
ssion of ex-Ministers and ex-M.Ps; and

(b) whether any action has been taken
to recover the arrears and to evict them?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) An amount of Rs. 2,96,470.62 is out-
standing against Ex-Ministers and Ex-M.Ps.
as arrears of licence fee for the General
Pool accommodation in their occupation,

(b) Eviction proceedings under the
Public Premises (Eviction of Unauthorised
Occupants) Act, 1971, have been completed
in most of the cases of unauthorised occu-
pation of general pool accommodation. Re-
quests for retention of accomodation in
some cases are being considered by the
Government.

All possible steps for recovering the due
from the Ex-Ministers and Ex-MPs are being
taken. In some cases action has been ini-
tiated under the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971, for re-
covering the dues.

Cold Desert Dcvelopment Programme

2417. SHRI P. NAMGYAL : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the Cold
Desert Development Programmes which had
been started in Ladakh some years back is
not functioning properly;

(b) whether it is also a fact that the
funds which are supposed to be shared

equally by Centre and the State Governments

on 50:50 basis are not being released and
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utilised properly by the State Government
mac hineries, and

(¢) whether a statement showing total
amount earmarked, amount spent and pro-
gress achieved during the financial years
1981-82 and 1982-83 separately be placed
on the Table of the House ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) and (b) No, Sir. There was some
delay in the implementation of the prog-
ramme in the early stages. Funds were
released to the State Govt. towards the end
of 1977-78 ; and work was actually started
from 1979-80. From that year the cost is
being shared equally by the State Govern- -
ment and the Central Government. Earlier
the scheme used to be financed solely by
Central runds and Rs. 56.62 lakhs had been
released for this purpose. Rs. 147.58 lakhs
were released for the programme to the
State as  Central share during 1979-80 to
1982-83.  An equal contribution was to be
made by the State Government. Total funds
available for the programme right from its
inception thus amounted to Rs. 351.78 lakhs
against which an expenditure of Rs. 336.26
lakhs was incurred till 1982-83.

(c) A statement is given below :

Year  Allocation for the

programme including

matching share of Expenditure

the State Govt.

(Rs. in lakhs) (Rs. in lakhs)
1981-82 118.32 103.81
1982-83 120.00 100.54

The main components of the programme
are development of agriculture, irrigation,
horticulture, animal husbandry forestry and
pastures.
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Introduction of harmful Agro-Chemicals
by Foreign Countries

SHRI ZAINAL ABEDIN :
SHRI R.P. DAS :

2418.

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have any

knowledge of attempted harm to our
agricultural production through introduc-
tion of harmful agro-chemicals by certain

foreign countries through deliberate market-
ing procedures in the same manner as was
done to African Coffee production recently;

(b) if so, details of the safety measures
taken by Government in this matter ; and

(¢) whether the matter  was taken up
with the respective foreign Government as a
Protest action, if any ?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH)
(a) and (b) No, Sir. An Agro-chemical
having insecticidal properties is brought on
to the Schedule to the Insecticides Act, 1968,
by a notification by the Government of
India on the advice of the Central Insecti-
cides Board. After inclusion in the Schedule
to the Insecticides Act, that agro-chemical
is recognised as an insecticide in India. Any
person desiring to import or manufacture
such an  insecticide has  to apply to the
Registration Committee constructed under
Section 5 of the Insecticides Act and get a
certificate of registration under Section 9 of
the Act. The Registration Committee regis-
ters the insecticide  and issues a certificate
of registration only after satisfying itself as
regards the  efficacy of the insecticide in
question and its safety to human-beings and
animals. Since no registration is granted in
respect of an insecticide which is considered
harmful by the Registration Committee, it
is not a fact that such an insecticide can be
introduced in this country. Further, even for
the import of small quantities for research
and trial purposes, the permission of the
Registration = Committee is required to be
obtained. Small quantities of even those
agro-chemicals  which are not included in
the Schedule to the Insecticides Act can be
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brought to the country for research and
trial purposes only with the permission of
the Plant Protection Adviser to the Govern-
ment of India as laid down in the  Import-
Export Policy.

(¢) Does not arise in view of negative
reply to (a) above.

Non-Realisation of Cominercialisation charges
by .. & D.O. for Multi-storeyed Building in
Connaught Place Extension.

2419. SHRI BHIKU RAM JAIN: Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether quite a few multi-storeyed
buildings have come up in New Delhi in the
Connaught Place Extn. area e.g.  Kasturba
Gandhi Marg and Bara Khamba Road etc. ;

(b) whether these places were earlier
used as residential houses and  have now
been built as high buildings duly permitted
by the concerned authorities ;

(c) whether there was a stipulation in
the Master Plan  to convert this complex
into commercial house by 1981 ; and

(d) what further action is proposed to
be taken to  implement the above said
stipulation and whether the L. & D.O. has
not been responding to the requests of these
builders for realising the commercialisation
charges although the buildings have been
constructed 10 years back ?

THE DEPUTY MINISTER TN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
Yes, Sir.

(b) Certain plots on Kasturba Gandhi
Marg and Barakhamba Road were originally
leased for residential purposes. As per
provisions of the Master Plan/Zonal
Development Plan the land use of  these
plots was shown as commercial. In some of
these plots, multi-storeyed buildings had
been constructed  after getting the plans
sanctioned from the New Delhi Municipa
Committee but without the  permission of
the lessor and without payment of coversior
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charges, as per Government guidelines and
provisions of the lease deed.

(c) The Master Plan/Zonal Develop-
ment Plan prescribes the land use of these
plots as commercial but there is no
requirement that the commercial complex
should be constructed before 1981,

(d) In view of answer 10 (c¢) above the
question of implementation of the stipula-
tion of the Master Plan/Zonal Development
Plan by 1981 does not arise.  As regards
realisation of conversion  charges, in two
cases of plots falling on Kasturba Gandhi
Marg Conversion charges were paid. In
cases where  multistoreyed buildings were
constructed without the lessor’s permission,
the premises were re-entered/show-cause
notice for re-entry were issued and the ex-
lessees|lessees filed writ petions in the Delhi
High Court challenging the lessor's action.
The matter is sub judice.

Godowns of K.C.I.

2420. SHRI UTTAM RATHOD : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the uumber of godowns which
Food Corporation of India has got in the
country for storing foodgrains ;

(b) their storage capacity ;

(¢) the percentage of foodgrains

damaged during last year due to pests, rats,
etc;

(d) for how many years can wheat and
paddy be kept in the godowns : and

(e) after how many years stored food-
grains are declared unfit for consumption ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M. S. SANJEEVI
RAO) : (a) and (b) The Food Corporation of
India has 1,952 godowns (owned and hired
taken together) with a capacity of  16.65
million tonnes for storing foodgrains.
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(¢) No separate estimates of foodgrains
damaged due to pests, rats, eic.  are avai-
lable.

(d) With scientific storage practices and
in good climatic conditions,  wheat can be

stored generally for a period upto 5 years
and paddy upto 2 years.

(e) Length of storage is not the cri-
terion for declaring foodgrains unfit for

human consumption. Foodgrains not  con-
forming to the standards laid down under
the Prevention of Food Adulteration Rules,
1955 are considered unfit for
sumption.

human con-

Foreign 1.0ans for Housing Projects in
Bombay

2421.- SHRI R. R. BHOLE : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the Central
have obtained

Government
foreign loans for  certain

projects of Housing in Bombay if so, how
much and for which projects ;
(b) whether the minimum  demand is

of 60,000 housing units a year and whether
the grants by the Government of India and

foreign loans will solve the housing problem
of Bombay ; and

situation
sanitation

(c) the reasons for difficult
of water, hygiene, housing and
etc. in the city ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAH ARIF) :
(@) and (b) No foreign loans have
been oblained by the Central Government
for housing in  Bombay. However, the
Govt. of Maharashtra have approached the
Govt. of India for  World Bank assistance
in Bombay  which will include sites and
services for about 85,000 plots and slum

upgradation scheme benefitting about 1 lakh
families.

(c) Rapid population growth and
increased congestion have resulted in higher
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demand for civic services like water supply,
housing, sanitation, etc.

ICAR studies on Mango

2422. SHRI GEORGE JOSEPH
MUNDACKAL : Will the Minister of
AGRICULTURE be pleased to state :

(a) what studies ICAR has conducted
to identify the reasons for  ‘‘off season™
bearing in mango in Kanyakumari District
of Tamilnadu and certain parts of Kerala
so that people could get mangoes all round
the year in an assured manner ; and

(b) considering the difficultires of fruit
growers why does not ICAR start a research
complex in Kerala to intensify research on
Jack fruit, nondran, banana, pineapple and
mangoes, especially suited to high rainfall
areas ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : () The
Indian Council of Agricultural Research has
funded an ad-hoc scheme entitled <‘Improve
and stabilise off-season bearing of mango™’
at Kanyakumari (Tamil Nadu) which
operated from  April 1960 to March 1969.
The reasons identified for off-season bearing
are genetical and physiological.  Further
investigations are envisaged to be taken up
at the Zonal Research Station to be establi-
shed at Kanyakumari under the  National
Agricultural Research Station to be establi -
shed at Kanyakumari under the Nationaj
Agricultural Researeh Project of the Indian
Council of Agricultural Research.

(b) The research work on Nendran
banana and pineapple is in progress at the
Banana Research Station, Kannar (Trichur)
and at the Pineapple Research  Station,
Vellanikkara respectively in the State of
Kerala under the All India Coordinated
Fruit Improvement Project of the Indian
Council of Agricultural Research. An ad-hoc
researeh scheme of the Indian Council of
Agricultural Research entitled “Survey,
collection and evaluation of germplasm  of
Jackfruit” has operated for a period of 5
years w.e.f. 1st July, 1978 at Kerala Agrj-
cultural University, Vellanikkara, Trichur,
Kerala State.
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The results of the proposed research
work on mango to be conducted at Kanya-
kumari by the Tamil Nadu Agricultural
University under the National Agricultural
Research Project will be utilised for similar
conditions in Kcrala State.

In view of the above, the Indian Council
of Agricultural Research is not contemplat-
ing to start a research complex in Kerala
for the present,

Proposal to increase Levy Sugar Price in U.P.

2423. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government of  Uttar

Pradesh have considered the  price of levy
sugar for the U.P. zone as unduly low and
have requested Central Government to
review and refix price suitably ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAQ) : (a) No request has been received
from the U.P. Government to  review and
refix the ex-factory levy sugar prices of the
zones in U.P.

(b) Does not arise.

Achieving 20-Point Programmes
through Asian Games

2424. SHRI ERA ANBARASU : Will
the Minister of SPORTS be pleased to
state :

(a) whether apy of the New 20 Point
Programme has been achieved by conducting
the Asian Games 1982; and

(b) what is the permanent employment
potential created as a result of Asian Games
1982 and temporary employment potential
created till conduct of the Asian Games
1982 ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) No specific point of the New 20-Point
Programme was sought to be achieved by
holding the IX Asian Games, 1982. The
Games were held to fulfil an international
commitment made by the Indian Olympic
Association with the approval of Govern-
ment in 1976 and reiterated in December,
1978. The Games have generated sports
consciousness on a wide scale and have
improved the country’s image in the sports
world.

(b) The Asian Games 1982 did not
creale any permanent employment potential.
The Special Organising Committee for IX
Asian Games had 3583 temporary employees
at the time of the Games.

Setting up of River Basin Commissions
in States

2425, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION be pleased to state :

(a) whether steps have been taken to
ensure optimum use of water resources;

(b) whether river basin commissions
are proposed to be set up to prepare master
plans for each river basin in the country
for this purpose; and

(c) the details of the plans and the
programmes of Government in Sixth Plan
in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.

(b) Yes, Sir.
() The details of the set up and func-

tions of the proposed river basin commis-
sions are being worked out.

Target of Kharif Crop for 1983-84
2426. SHRI HARIHAR SOREN:

Will the Minister of AGRICULTURE be
pleased to state :
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(a) the target set for the production
of Kharif crop in the 1983-84 financial year;
and

(b) whether any steps have been con-
templated to ensure the achievement of the
target?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Targets
of crop production are fixed for the agri-
cultural year i.e. July-June and not for the
financial year. The Plan targets set for
the production of kharif crops in the agri-
cultural year 1983-84 are given below :

Crop Unit Target for
1983-84
Kharif Million 83.6
Foodgrains tonnes
Kharif oilseeds Milllion 7:3
tonnes
Sugarcane Million 180,00-185.00
tonnes
Cotton Lakh bales 82.00-85.00
(Lint)
Jute & Mosta  Lakh bales 82.00-85.00
(b) Following measures have been

taken to ensure achievement of the targets
of kbarif crops for 1983-84 :

i) A massive Kharif Production Cam-
paign has been mounted in the Various
States. Detailed guidelines have been
issued to the State Govts. in this
regard.  The thrust during the
Campaign is on increasing the pro-
duction and productivity of paddy in
the Eastern and Central States where
the present yields are low and poten-
tials are considerable.  For this
purpose, State Governments have
been asked to concentrate ecfforts on
non-monetary inputs like timely
sowing, optimum plant population,
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weeding and line sowing.  Guidelines
for this purpose have been issued to
-the State Gouvts.

iiy As part of the Kharif Production
Campaign, a National Agricultural
Inputs Fortnight was observed suc-
cessfully throughout the country from
1st to 15th June, 1983. The thrust
during the Fortnight was on making
available seven crucial agricultural
inputs (technology, irrigation, im-
proved seeds, fertilisers, plant pro-
tection, implements and credit) to the
farmers easily, timely and adequately.

iii) A massive programnie for distribution
of seed minikits to farmers has been
taken up. During the year 1983-84
(both kharif and rabi) it is proposed
to distribute about 25 lakh minikits of
cereals, pulses and oilseeds as com-
pared to only 4.5 lakh minikits dis-
tributed in 1981-82.

iv) Inter-Ministerial Meetings have been
held and State Govts. have been re-
quested to make all possible efforts
to ensure adequate and timely
availability of elactricity, diesel and
life-saving canal irrigation to farmers
for kharif operations.

v) Government have reduced the prices
of fertilisers by 7.5 per cent. Besides,
more than one million tonnes of
fertilisers lying with the Food Cor-
poration of India would be sold to
farmers at a further discount of 10%.

vi) The procurement/minimum support
prices of kharif crops have, for the
first time in the past several years,
been announced before the com-
mencement of the sowing season. As
an incentive to the farmers, the pro-
curement/support prices for 1983-84
are substantially higher than these
announced during the previous year.

Sale of daily use items by Supper Bazar
on no profit no loss basis

2427. SHRI KUMBHA RAM ARYA :
Wiil the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) whether it is a fact that ‘Ship”
brand safety matches produced by machines
and sold through Super Bazar over the
safety matches produced in cottage industries
in South India is available in the market at
Rs. 2.20 per box and the Colgate Tooth
Brush (Regular) sold by the Super Bazar at
1.90 paise each is available in the market at
about Rs. 1.75 paise each;

(b)y if so, what are the reasons for
taking credit to sell items of daily need at
no profit no loss basis under the 20 Point
Programme and giving wide publicity of the
same; and

(c) is there any proposal to go in price
structure of Super Bazar as the same does
not pass on the extra benefits taken by it
from the distributors suppliers 'manufacturers
to the consumers?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD & CIVIL
SUPPLIES (SHRI M.S. SANJEEVI RAO) :
(a) It has been reported by the Super
Bazar, Delhi that ‘Ship’ brand safety match
box is being sold in the market at 25 paise
each and Rs. 2.20 and above per dozen
while the Super Bazar is selling @ Rs. 2.20
per dozen. The market rate of Colgate
Tooth Brush (Regular) is Rs. 2,00 and above
per piece in the market as against Rs. 1.90
in Super Bazar.

(b) With a view to providing items of
daily need to the consumers at reasonable
rates, Super Bazar has been selling some
items on ‘No profit no loss, basis under the
New 20-Points Programme. The mark up
on these items is small and, by and large
covers only administrative overheads.

(¢) A Monitoring Cell is functioning
in Super Bazar to monitor Super Bazar's
prices and those operating in the important
markets of Delhi. In case of any com-
plaint about the Super Bazar's prices being
not compelitive, immediate remedial action
ie taken. As such, Government have no
proposal to go into the price structure of
Super Bazar.



179 Written Answers
i gur ¥g 9-&AT |

2428, =t wAeX wgwz : 747 i
Ry ag FITA FT FU FT

(¥) 71 &R 7 Wy Fq FraEl
UFE T, IIT-GEAE HI IJHT T
afg & Ffy aa aqF swgar 99 w
9 Quor £7F & fau FE q-Aar qq
T FIFAT F3 0L oY

(@) afe g, @¥ ¥ =g a=w
FATET T FT F 397 F1 §; AT

(w) zgam & N wfzarzar g
I8 §X FI@ 3 YHAT T & FT *T
AT T F7 aF w®1a€7 3 fear q@
foad Qs F guer # N Fo
wrT F7 g9 frar w1 @& ?

e wama ® Tea west (A
INE wEATAT) o (%) F (W) Iy
AERTT T “Y-JF1" FT17 F 1€ FIAr
Tgt gt g ggrfy,  grfefegfas
fawrg e aifxfafas’ agas = g+
IOAT § qaqd afae wr Fann
SqanT w37 & fou qafgzo fawmg o
Uy qifcfeafaat fasrg o & quw
fra o & waga dfast a1 arfefeafast
FaF I wfsq fwar A1 @M g 1 S
yoxr & foarfasi & far @ o aife-
frafast Faw =9 w1 137 frar war @
ANT qAAEIA T I HIX TG
afw fasra & faa ox sva arfcfeafast
Fd% o &1 737 fHar o1 Wrg |

Drainage Pipes in Clive Square, Diz Area

2429. SHRI CHITTA MAHATA : Will
the Minister of WORKS AND HOUSING
be pleased to state :
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(a) whether the drainage pipes of the
2nd floor of balconies, K-Pocket, Clive
Square, DIZ area are proposed to be laid
underground, if so, why the pipes have not
been laid so far;

(b) whether the rain and waste water
flowing from these pipes enters into the
doors of the ground floor quarters; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) The pipes are not proposed to be laid
underground.

(b) The spouts in balconies are meant
for disposal of rain water. The balconies
are not intended t0 be used for purposes
like washing, cooking ec¢tc. In normal
circumstances, the rain water flowing from
the drainage pipes does not enter into the
doors of the ground floor quarters.

(¢) Does not arise.

fagage vsEqE & fag "<
#t 7 faad aftgwna

2430. =1 fatgwow gaafar
a1 feard @l g @A FrOFA
3

(F) FT U F  fggEyl
(¥5) gaa (fadr) o7 ar<t (JeR)
u wegn faarg afeaiomr &1 Fopdr 4y
g

(@) afe gi, @ g7 ufcaisamed qx
g% frgd &oal F1T 919 a9 F qEA9T
QT AT §; <

(1) & =T Iw
ac@agr saIr v g ?

fexid wewma & wwa wen (s
va fagm  faet) @ (7)) wsE™E

qa g &
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gz & fageye gae fa=ard afaiwmr
JaT gEHr s arEErdeE qeaw fawrg
efcatoaren &1 RAE asrEl w@Ety
91 AT FIANT FT AR T T
¥ fau ¥ 97 "R § AT gL E |
gad g, guar weaw fg=id gfearsar
F1 FIFAT  HTTWT & GSEHIT
gfafs g go  gawl F oAeadl,
fegra, 1981 & wFa fwar war 47,
fre 9¢ TI5g GYFTY GO FIAAE FT
a1 WY 2 reem Qv afentsAred, smafq
famagz agr artdss FY ST IENR
FoqUAT & FNT Ju AT F A=
F1 AT @ E

(@) ST FTHFITT T THET &
femimgas & faw 1983-84 F Y
frat fafy &t syaeqr agt a1 &

(w) ofearsar faet & sgame,
39 qf ISR 9T #13 J1WFT T F
ar=1q fagegr fawig aofatsar & qu
grv &Y wafg 5 ag R gadr gy
gretieE afersant & q@ @ A
wafg 4 ag g

T2 A FRERT & 91T

2431, =t gig wig wifag

st FElA ATl

FaT gra AT awfes qfa 750 g3
JATT K1 FIT Fr fF

(%) 37 ¥ Y THaWlT FreET H
e feaa A% AT Fr@E @ T w7
qeq g X g IR § za ax fHad
g 9 S8 fFe A gF §
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(@) & =1 faa &=y F feg
30 5, 1983 aF feas wrEed ax
qreT gu & AT gAF ST FT ASA-A1T
T s g3 S fag U §; oK

() ¥m arx ¥ afemg wtm #

sy F4T §, USF-JIX  JAF UST  HY
fega stomg 93 S fRFw ST &y
gEITFAT & AT FF TF 7

gagifaw fawm § g9 @ Wit
Awrfew ofr wesiera & 9 weAl (A
gae gdo At TE) : (F) T
T TIY IFINTT AVSTAT & YA & H
ag T faa @y F fag yF fafase
weg fagttza agf frar 21 aurfy, w3
THTETT ITAT & SYUT FET T AI3-
gguar eRar ¥ afg & w1 Aew
fauffea fear war g1 &3t gaauiy
Tiwar § ew & fafws wenl ¥ A%
H+Y fae enfag #9578 fac wa g
41 srrrg 9F/agad a1 fro ad

(@) =T (7) 30 7T, 1983
aF, I 7 a5 A1 wfagar eqifya w7
% fau 113 magq-97 g9 gu &1 0F
faazor (Swrasr) 91 & geq 9T @
1T 2 f99™ 39 dragT oA & USAIIL
AR, TAF Ty w1y fEw om@
TAT-qAT F1 g&qr NI fauaray afeaq
9€ g0 W4T 93T FT GEAT  FT SFYILT
fzar war & 1| F2 g=awla FSET FY /Y
gafgy & Jqux 4= I # gfafes
&TAAT 8 TIEHT a7 & HFEA] fggreal
AR ¥ oA /aa: aedr/fray
gl F1 grafasamy & wgar I am-

e qAt 9x fa=re fear s ) s
Ty & F107 39 ST qraal &1 fqg-
ST FT FT-HAT IAET G¥T A & |
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30 77, 1982 1 7€ =4 wfaeat wrfug <7 & fou wreg gEeT oFf &1
gear, FTA fFo 70 Ay qut F) gear @R fagrvg afmy sr@eT-adt
FY gEIT FATH arAT fggwor

MF srfas wrwa 113

- ——— ——— ———t—m

FT o A qreT ArdEA- AT fEd oy eEdwa/amE  afaa
gAY EAT  HIAT FAT/ fag a1 Jraeq-
ATz@al #i ATIGA- qal

q&an AT F gEAT AT AT
(1 (2) (3) (4) (5) (6)
1. I gIW 14 9 5 —
2. HEUIE 56 13 i 43
3. I 10 5 3 2
4. gfearomn 3 3 — —
5. afgaarg 8 3 [ 4
6. IqH | —_ 1 =
7. eI WaW 3 2 1 —
8. Hforgz ] 1 - -
9. Fafew 6 1 — 5
10. RG] 6 1 o 5
11, ES Kl 2 2 — —
12, gL agr AL gaar |1 I — —
13. ATFET ST 2 — — 2



185 Written Answers

Amount Allocated to States under P.A.D.I.
Scheme

2432. SHRI D. L. BAITHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) the total amount allocated and
spent by different States under People's
Action for Development India, Scheme,
State-wise and  amount spent over cach

scheme ; and

(b) whether it is a fact that due to
lack of proper cooperation of the State
Government, no expected progress iS possi-
ble under the scheme although people have
organised themselves and made efforts to
take advantage of the scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b) PADI  (People’s Action for
Development (India) is a registered Society
under the Societies Registration Act of 1860.
I'he Society gets funds mainly from  inter-
national donor agencies. These agencies
provide funds to the Society only after the
project proposals submitted by the Society
are approved by them. The Society, in its
turn; receives project proposals from
registered voluntary  organisations, public
trusts, cooperative societies, etc. for provid-
ing financial assistance. Only the approved
projects are posed to international donor
agencies for funding. Therefore, the question
of allocation of funds to different
States under People’s Action for Develop-

ment (India) scheme and their utilisation
doeg not arise,
The officials of several State Govern-

ments are represented on the General Body
and Governing Council of PADI Society
SO as to ensure  their cooperation in the
implementation of the projects. So far no
instance of non-cooperation from the States
has come to  the notice of the Society.
Therefore, it i1s not correct to say that non-
cooperation from the State Governments
is effecting the progress of implementation
of the projects.
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« Assistance given to Punjab under the NREP

2433. SHRI R.L. BHATIA : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the assistance rendered by Central
Government  during the current  year to
Punjab Government for National Rural
Employment Programme ;

(b) the criteria of allocation by Central
Government ; and

(¢) the areas to be covered by this
programme viz., works relating to afforesta-
tion, social forestry, fodder and fuel
plantation the benefit of S.C. & S.T, etc. ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT

(SHRI HARINATHA  MISRA) - (a)
A total amount of Rs. 275.00 lakhs
has been provisionally allocated to Punjab
for  implementation of National Rural

Employment  Programme during the year
1983-84. An amount of Rs. 137.50 Jakhs
out of it has been released for implementa-
tion of the programme during the first two
quarters of the year.

(b) 1In allocating funds to the  States
under National Rural Employment Prog-
ramme, 75%  weightage is given to the
number of Agricultural  workers/marginal
farmers and 25% weightage is given to the
incidence of poverty.

(c) All types of works which result in
creation of community assets in rural areas
are permitted to be taken up under National
Rural Employment Programme. An excep-
tion has been made in the case of Scheduled
Castes/Scheduled Tribes for whom even the
individual beneficiary works like  develop-
ment of land for  house sites etc. can be
taken up.

Violation of Spirituous Preparation Control
Act, 1955

2434, SHRI D.S. A, SIVAPRA-
KASHAM : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased tc
state :
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(a) whether Government of India have
received any complaint regarding violation
of Spirituous Preparation (Inter-State Trade
and Commerce) Control, Act, 1955 ; and

(b) if so, nature of such  complaints
and action taken by Government on it ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI1 M.S. SANIJEEVI
RAO) : (a) and (b) No complaint regarding
violation of Spirituous Preparation (Inter-
State Trade and Commerce) Control Act,
1955 appears to-have been  received in the
Department in the recent years. Under the
Act, the power to invesiigate the  offences
including search, seizure, arest without
warrent etc. Is vested in the State Govts,,
which are competent to take action on
complaints received. if any, on the subject.

fagiz & gan

2435. =t fasta AT qvEd . ;I
sfa 7= ag Fam £ Far F3 fF

(%) #ar g a= g f a4 1982-63
3T 1983-84 ¥ 7 aF & A fage
¥ waET ga A1 AFTw 1 feafa @ E;

(@) afz g, a1 za8 fFat aagear,
7 T Taree guifad gom;

(r) fagrz @vwe 9 T feufa @
fagesr st wga &9 =9 &Y %
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g&Ix ¥ fegar s @k wifas
qETaar gy 4F T Fwx gHEIT A faaAy
agraar &

(7) T ag a9 § f& &% g@R
7 fagrz # ggraar I & AraY § arcy-
fas gerdtar agal; mic

(z) afz g, ar fagrz #r gufea
FEATT I F JIXH FA4T FITITET
#T fa=re g ?

gfe wama & o oweEr (s
aifis sigeae @A) @ (7) fegie az-
FIX 7 980 g0 fafag daf &1 eEF<
wed gt faal @1 gaged ofaq
fFar ar | g &1 gwiq F1g a0 F A
W gy fEar smar w@r

(@) =T (w) faazor sgaeg-1 &
fear war &

() 19T T T 9T FR FET
g &1 feqie et wgq @) S=w
adra afafa 1 fawrfat & gy ax
Uy & fau FFw ggmar ) qufey
sfaFan dmr &Fa 1 75 9Y |

(=) w77 & g grar 1
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wgEe-1
1982-83 & gt ) 1983-84 & IW 5, 1983 a®
srtfad ganfad &5 qgraar #7319 ggraar
ATHEAT FEGIT & A AT T qRIT TR THT Y TE
(arg &)  (o@ gFeax) aE wr T
(sr= Tou )
190.65 44.17 23400.00 250063 7456.85 897.50

1982-83 3T 1983-84 & &Y 7, 1983 aF grastfas faqzor et
F qEd @Y F 9, arded AR @ A IwiA arar faaw

(z=T #ed 29)

CL qiT wafed A

1982-83 2071.00 887.47 796.8
1983-84 549.00 277.31 130.50

(17, 83 a¥)

AFMT G54 & U gar wga FEAFAT & g0 AT GrRAAT FI
guriA arar fagzo

Bl

T8 arafea IFZMAT MAT/ITANT fwar war

1982-83 8460 Mo &dA 4355 Wo Tq
1983-84 9230 o = 1315 Hto &

(st7, 1983 a=)
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FqA ® AFET & AEHQ

2436. =7 WMo QAo THW : F4T
wfw weat ag FarT &1 a1 F4 o

(%) gw & fafum woi & ==27 a0
AFE FY ATHIT FH HATHS WHFGF T AQ
(a) afg gi, @ wa zamdi &

FT § . @ ar ¥ fEraa aren
freware fam o 25 7%
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() qEFd & 7T qF fFI¥ gea F
=T ® AFE qFE qE g qogE
gIITT Far § 7

iy wewma & Tom oweEr (s
AN wFFET) ¢ (F) F USAT A ITH
gafag & 71 @ qET 499 =T ¥ Aead
FY AFET & o o 7 foE & 2

(@) @12 (7) 39 qFF79 q FIAH
TAFTY govT fagwor § a8 2

fagzam
s e fer qIaeT 1 qFS MU qFST TE F7qA
FET sqferat FY AFET FI
FT T qea
qTeET T 1979-80 83 Fodo 20.28
g
1981-82
FqTEF 1980-81 929 412 121.10
T
1982-82
LA 1980-81 48 76 1.55
T
19082-82
afaaarg 1978-79 1269 Fodo 79.11
q
1980-81

Soedo IqASY qg’}' |
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gheaae, afraw faseit & Wowc Qo
qadl & fag “@iE QA T’

2437. it KAI@ [EA . FAT
fawtm wYT mat® we Ig aaqr &1 F
w4 % :

(%) afen faeeft # gforre feeel
qfxgg fAma & feal & @ i
qrve § A grar Atafea 112 oqe2d

¥ fafegq cam@ & FIFTU ATH FT
ITTY €,

(=)

g7 “arFEd i’ AT &l

e

(m afz 7gf a1 zq% T FATE
T

() <@ & aF T femr stra;

fawtor YT sTE weaTE § J9HAT
(st Wgeaz seAE wifew) o (F) %
(=) S, 7@

() #vz (9) argfe® wEmE arfeed
¥ qra-gry SQEATY AT FATE AT
> gaifs ¥ aifed gwiEa fagm arsET
FIATE |

T 2w ¥ TR &) awar ufw

2438. st HAGIF §HAT . AT @A
wtc awtew ofa 737 ag aarw &1 FAT
F 7

(%) zFTwT A ag 1982-83
F ater 15 garg 1983 a5 & faud &
aga & waarar faud Gy @ awd
F7 faer-am gea #47 €,

(@) &= & gog *1 YTae
F HIT Y fFar 1g7 a1, qeEad F7a-
FIT AT HENAT-ATT AT &7 ;

() 15 gard aF sfa A1 faa
& a1 fradT asar ufT §;
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(o) Fa1 98 & g ¥ gaEfuq

1€ awrar ufaw g, afg g, Ot qcaad

fas-arT w7 agmT-arT @Y AT §; AW

(5) frerad slxarg ad
aF1ar afy & § FgEt &1 14 feqg &

iz fraar gaufar & «€ gz fax
fegr sarer g9 F gFaR §; SAFT
fra-grT ot AT & 7

geomzifag) fawm & aar @ga Wiz
awfiw ofF wex@g & Iq m@aAY (s
gHo Qd. dwEr IE) o (F) FHA
AYEIT & 917 gEq  gaqr Iqded Tl
g aqify, 39T ey Fr HHT fAay

I 1982-83 Aigw & A 30 I,
1983 & @F 17 a7 & Fea F AL
g wrgar gear e fageo-l § &
g & | (Feqrad | Tar 1ar f|y §wEgn

LT-6831/83).

(@) @tz (W) amr IGEE HT
fro o A wIX 30 S, 1983 aF
T & FEHEY FT HFErT @K /At
sary gofiq fagwo-11 & fear smar 21
(wegmerg & v@T 47 Af@T gEar LT-
6831/83).

() 1981-82 & fewer Algal
F faqary $1T aqare FETEY FT AN
gaw fagr.11l & fgar war g
(rarag § @1 aar gfer gear LT-
6831/183).

(%) 71 & gog & FF14] WY T4
FATAT 9T I ATT FT YAATT FE&TT FT
fear<t et wsm FEFITF QAT §
T wd yrarl & faaa e usw
GIFTT F qI9 37A9 g T1fgd |

Import of Rice for the Central Buffer
Stock

2439. SHRI1 B.D. SINGH :

SHRI RASHEED MASOOD :

Will the Minister of FOOD AND
C1VIL SUPPLIES be pleased to state :
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(a) whether Government propos¢ (o
import rice for the central buffer stock;

(b) if so, what is the yearly average of
demand and supply of rice and the existing
position with regard to the buffer stock;

(¢) what is the quantity of rice proposed
to be imported and the value involved; and

(d) what is annual average production
of rice as against the target, if any and the
reasons for the shortfall in the production?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS \ND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : (a) and (¢) Recently, a quantitv
of 70,000 tonnes of rice from Thailand ai
an estimated FOB coct of US § 15.55 million
and 50,000 tonnes rice from Burma at FOB
cost of US § 9.625 million have been con-
tracted for import for deliveries during July
and August, 1782, The Government keeps
its options open for imports as and when
considered necessary and feasible.

(b) Demand and ofl-take of rice for
public distribution system during the year
1982 was 113.73 lakh tonnes and 74.29 lakh
tonnes respectively. Total stock of food-
grains with public agencies as on 1.7.83 was
164.92 lakh tonnes inclusive of 38.70 lakh
tonnes of rice.

(d) Rice production during 1982-83 s
provisionally estimated at 45.77 million
tonnes as against the annual plan target
fixed at 56.5 to 58.0 million tonnes. The
fall in production during 1982-83 has as a
result of number of States having been
affected by drought occurred floods.

Drinking water facilities to the problem
Villages

2440. SHRI1 RASHEED MASOOD:
SHIRT SURAJ BHAN:

SHRI ATAL BIHARI VAJPAYEE:

SHRI B.D. SINGH:

Will the Minister of WORKS AND
HOUSING be pleased to state :
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(a) whether Government have made
any assessment of know the progress made
and the target achieved by the various State

Governments  with regard  to providing
drinking  water facilities to the  problem
villages in the States ;

(b) if so, what are the details there of

stating the reasons for the low progress and
shortfall, if any, in achieving the target ;

(¢) to what extent the Central assis-
tance for the purpose has been actually
utilised by the State Government stating the
reasons for not  fully utilising the funds
allocated by the Centre ; and

(d) the steps contemplated by Govern-
ment to ensure that the Sixth Plan target in
this respect 1s achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(by Since 1972-73, as a  result of the
larger investments made in the rural water
supply sector, about 95,000 problem villages
were provided with safe  drinking water
facilities by Maich, 1980. Further as a result
of the high priority accorded to the supply
of drlnking water to all problem villages
by its inclusion in the New 20-Point Prog-
ramme as also the higher outlays in the
Sixth Plan for the programme, more than
one lakh problem villages have been provid-
ed with drinking water facilities during the
first three years of the Sixth Plan, according
to the information so far received from the
State Governments. The overall progress
has, therefore, been substantial and satis-
factory. State-wise achievements are given in
Annex. [.

(¢c) Information about the extent of
Central assistance utilised by State Govern-
ments is given in Annex, 1.

(d)y The outlay for the programme has
been stopped up for the year 1983-84 during
which the target is to cover 48,846 problem
villages. As this rate of progress, the Sixth
Plan target is expected to be achieved by
the end of the Plan (1984-85).
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Statement-1

RURAL WATER SUPPLY PROGRAMME-PROBLEM VILLAGES

S. No. State/'UT No. of Problem No. of Problem No. of Problem
villages with- villages provided Villages which
out Water Supply with Water Supply remained to be
at the beginning during 1980-83. provided with
of Sixth Plan. water Supply

as on 1.4.1983.

1 2 3. 4 S,

1. Andhra Pradesh 8206 5160 3046
2. Assam 15743 3839 11904
3. Bihar 15194 8375 6819
4. Gujarat 5318 175611 3562
5. Haryana 3440 885 2555
6. Himachal Pradesh 7815 3417 4398
7. Jammu & Kashmir 4098 1032 3666
8. Karnataka 15456 10469 4987
9. Kerala 1158 274 884
10. Madhya Pradesh 24944 17963 6981
11. Maharashtra 12935 8943 3992
12.  Manipur 1212 447 765
13, Meghalaya 2927 315 2612
14. Nagaland 649 229 420
[5. Orissa 23616 6368 17248
16.  Punjab 1767 207 1560
17.  Rajasthan 19803 9811 9992
18.  Sikkim 296 1020 194
19.  Tamil Nadu 6649 44100 2239
20. Tripura 2800 1354 1446
21.  Uttar Pradesh 28305 7401 (@ 21104
22.  West Bengal 25243 | 6166 19077

23.  A&N Islands 173 61 112
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24. Arunachal Pradesh 1740 790 950

25. Chandigarh — = —_—
26. Delhi 99 89 10
27. Dadra & Nagar Haveli —- - —

28. Goa, Daman & Diu 66 38 28
28. Goa, Daman & Diu 66 38 28
29. Lakeshadweep — — -
30. Mozoram 214 44 170
31. Pondicherry 118 78 40

Total 2,30,784 1,00,023* 1,30,761

@ Includes partial coverage achieved 'anticipated.

@ Tenlective figure. Includes figures for 1982-83 based on information received by
States/ UTS during April-May 1983 which are to be finalised on delailed progress
reports.

Statement-11

Annexure referred to in reply to part (¢) of Lok Sabha Unstarred Question No.
2440 for 8-8-1983.

ACCELERATED RURAL WATER SUPPLY PROGRAMME—
DETAILS OF FUNDS RELEASED AND UTILISED

(Rs. in crores)

Year Funds released Funds utilised

Works M.1.Unit Tolal. Works H.L. Units Total
1977-78 37.65 0.55 38.20 39.17 0.19 39.36
1978-79 59.0] 0.97 59.98 58-95 0.56 59.51
1979-80 58.20 0.78 58.98 58.58 0.67 59.25
1980-81 83.91 0.33 84.24 86.41 0.78 87.19
1981-82 109.03 0.91 109.94 120.38 1.32 121.70
1982-83 150.79 ' 0.66 151.45 N.R. N.R. N.R.

N.R. Certificates of utilisation yet to be received.

M.1.Unit : Monitoring and investigation units.
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AT XIT W AREA  ® WG

2441. =it e arvam wfzar
FqT @@ GYT Aawfew gfa 73 g agE
# w91 ® f& 19%3-84 & fau
FENg FLEHTL g0 q87 qaqr &1 fwrgan
grgr wrafza frar war ok fFaay
graved &1 qrgfa #1 7% ?
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amnfes ofa waea & 39 @Y (0
gwe gdo awat wa) @ fafwea weat
I FIFAT F ATFTES TAF A F
a7 97 ffU 9rq £ | 757 ge@w & AR
¥ mgs, 1983 & nwed, 1983 &7 arafy
A FNT Q9§ Al &
yrFzT W I3 &7 eArw A= fzay
AT 7 —

(FedY =7 H)

—ma LI C B IEH
1983
A o 50,000 37,200
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AT 50,000 Jo o
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Subletting of Quarters in DIZ Area

2442. SHRI MANMOHAN TUDU :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether some allottees of type I
quarters in D.I.Z. Area in New Delhi have
sub-let their full quarters and garages; and
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(b) if so, how far government have
been able to detect such cases and what
action Government are contemplating to
take against earing officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) a few complaints have been received
regarding  unauthorised  sub-letting of
quarters’ garages by some allottees of
Type-1 quarters in D.I.Z. Area in New
Delhi.

(b) In cases where unauthorised sub-
letting of quarters/garages has  been
established action against the allottees have
been taken under the Allotment Rules either
by cancelling the allotment or debarring the
allottee from sharing of accommodation.
Colony-wise Random Survey is also under-
taken to detect cases of sub-letting.

Medium [Irrigation Projects Completed
with Non-Plan Funds

2423,
Minister
state :

SHRI ERA MOHAN : Will the
of IRRIGATION be pleased to

(a) whether the States are authorised
to implement medium irrigation projects
with investment of hundreds of crores
under non-Plan head through which the
authority of the Central Planning Commission
is by-passed; and

(b) if so, the names of States and the
names of medium irrigation projects on
inter-State rivers that have been completed
by them, without the approval of the
Central Planning Commission?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The Central
Government does not have authority over the
State Govts. in respect of Non-plan expen-
diture. The State Govts. are expected to get
all major and medium Irrigation Projects
cleared by the Planning Commission.

(b) Information regarding non-plan
projects executed by the State Govts. is
not available with the Central Ministry of
Irrigation.
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Enhanced Fertilizer Consumption due to
Reduction in Price

2444, SHRI B. V. DESAI Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether reduction in the prices of
fertilizers announced by Government will
result in an enhanced rate of growth in
fertilizer consumption in the country and
consequent rise in agricultural production;

(b) if so, to what extent the reduction
in prices of fertilizers has helped the
farmers: and

(¢) by what time the results of the same
will be achieved?

THE MINISTER OF AGRICUTURE
(RAO BIRENDRA SINGH) : (a) Yes Sir,
an increase in fertilizer consumption is
expected as a result of the price reduction.
This should also result in increased agri-
cultural production provided wheather
conditions remain favourable.

(b) It has helped the farmer by impro-
ving the cost-benefit ratio. Whereas prior
to the price reduction on 29.6.83, 4.19 kg.
of Paddy were needed to buy one kg. of
Nitrogen nutrient, only 3,54 kg. will be
nceded as a result of the reduction in price
of Fertilisers and enhancement of the
support price of Paddy.

(¢) The impact of price reduction would
be feit during the coming months, since the
price reduction was ordered only on 29.6.
1983.

Conference of Chairmen/Commissioners of
State Housing Boards held in Bhopal

2445. SHR] NAVIN RAVANI ;:
SHR1 MOHANLAL PATEL :

Will the Minister of WORKS AND
HOUSING be pieased to state :

(a) whether the All India Conference
of Chairmen and Commissioners and State
Housing Boards held in Bhopal recently
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criticised the credit policy of the Reserve
Bank and pleaded for greater credit facilities
for housing schemes, particularly those meant
for the poor.

(b) the names of the States participated;

(¢) what other suggestions were made;
and

(d) the action taken by Government to
settle problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF):
(a) to (d) The Conference had been organ-
ised by Madhya Pradesh Griha Nirman
Mandal, an undertaking of the Government
of Madhya Pradesh. This Ministry has no
information about the items discussed in the
conference. The proceedings of the confer-
ence have also not been received by this
Ministry.

Import of edible oil

2446. SHRI NAVIN RAVANI : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state the quantity of
edible oil likely to be imported during the
year 1983-84 7

THE DEPUTY MINISTER [N THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD & CIVIL
SUrPLIES (SHRI M.S. SANJEEVI RAO) :
The quantum of edible oils to be imported
each year is decided by the Government
taking into consideration the demand for
and production of indigenous oils in the
country, foreign exchange availability and
international prices etc.  The quantum of
import of edible oils during 1983-84 oil year
commencing from November, 1983 will be
taken at the appropriate time.

Cost Structure on the Production of Wheat

2447. SHRI K. MALLANNA : Will

the Minister of AGRICULTURE be pleased
to state :

(a) whether Government have made
any assessment regarding the cost structure
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on the production of wheat per quintal
keeping in view the cost incurred on inputs,
etc. necessary for its production; and

{(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
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(by Cost structure on the production
of wheat is being assessed under a Com-
prehensive Scheme for studying the cost of
cultivation production of Principal Crops.
The Scheme envisages collection of data on
inputs and outputs of Principal

various
Crops including wheat on a continuing
basis. A statement giving details of cost

MINISTRY OF AGRICULTURE (SHRI structure in production of wheat in major

ARIF MOHAMMAD KHAN): (a) Yes, growing States viz. Punjab and Uttar

Sir. Pradesh, for the vear 1980-81 is annexed.
Statement

Statement showing the details of the inputwise break-up of the Cost of Cultivation/
Production of wheat in the States of Punjab and Uttar Pradesh for 1980-81

Cost Items (per hectare)

Year 1980-81 (in Rs)

Uttar Pradesh Punjab

1. Human Labour 485.05 (16.28) 478.11 (13.90)
2. Bullock Labour 647.53 (21.73) 142.81 ( 4.15)
1. Machine Labour 170.59 ( 5.72) 458.46 (13.32)
4. Seed 205.40 ( 6.89) 163.56 ( 4.75)
5. Fertiliser 359.40 (12.06) 781.11 (22 71)
6. Manure 9.14 ( 0.30) 3.67 ( 0.10)
7. Insecticides — - 14.16 ( 0.41)
8. Irrigation charges 152.20 ( 5.10) 70.86 ( 2.06)
9. Tnterest on working capital 55.05 ( 1.84) 51.48 ( 1.78)
10.  Miscellaneous — 5.46 ( 0.15)
11.  Operational Costs 2084.36 (69.98) 2179.68 (63.38)
12.  Fixed Costs 894 .48 (30.02) 1259.79 ( 36.62)
13.  Total cost of cultivation 2978.84 (100.00) 3439.47 (100.00)
14.  Cost of production (Rs. per qtl.)

(a) Cost A, 72.56 77.52

(b) Cost C 121.52 124,70

Note :

Figures in percentage show percentage to total cost of cultivation.

Cost A, pertains to the paid out costs or expenses incurred in cash or kind on material
inputs, hired human |abour, bullock and machine labour (both hired & owned) and rent

paid for leased in land.

With addition to Cost A2, the imputed value of owned land,

interest on owned fixed capital and the imputed value of family labour, Cost C is obtained.



207 Written Answers

West German Aid to Rajasthan for
Irrigation Works

2448. SHRI KRISHNA KUMAR
GOYAL :
SHRI BHEEKHA BHAI :

Will the Minister of 1IRRIGATION
be pleased to state :

(a) the details of medium and minor
irrigation schemes carried out or completed
during the last two years in Rajasthan;

(b) the details of irrigation capacity
generated therefrom; and
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(c) whether it is a fact that Rajasthan had
entered into an agreement with Wcst
Germany for assistance for minor irrigation
schemes and if so,- the details of assistance
and schemes identified for the purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
106 Nos. Minor Irrigation Schemes creating
an additional Irrigation Polential of 15135
hectares were completed during the last two
years., The details of the Schemes are
shown in Annexure-I. No Medium Irrigation
Schemes were completed during the last
two years and the list of schemes under
examination is shown in Annexure-II.

(¢) No. Sir.

Statement

Statement of Minor Irrigation Schemes Completcd in 1981-82 and 1982-83 with
Details of Irrigation Potential Created from them

S.No. Name of Scheme District Irrigation Potential
created in Hectares
1 2 3 4
(A) YEAR 1981-82
Minor Irrigation Sector
1. khndeep Sawai Madhopur 186
2. Khera -do- 80
3. Sangarli Khera Sirohi 140
4, Ojara Bhilwara 129
> Junakheri Jhalawar 41
6. Amin Kheri -do- 73
7, Sarola -do- 365
8. Roon Ka Khal Bundi 190
9. Moti Pura -do- 397
10. Ratai Dam Kota 1120
11. Hatwari -do- 85
12, Rampura -do- 100
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1

SCHEMES COMPLETED DURING YEAR 1981-82 AND 1982-83 D.P.A P. (1981-82)

13.
14.
15.
16.
17.
18.
19.

39.

Bala Bund
Ghantalia

Bhijwaria Bund
Manchitia

Dhokalia Bund
Nesar Canal
Vandhar Bund
Loona Khurd-I Kn.
Loona Khurd.Il Kn.
Chandan Kn.I
Chandan Kn.lI
Kucheri Kn.

Lakha Kn.
Meghwalonwala Kn.
Kanoi Kn. [1I
Khilia Kn.

Chetalia Kn.
Kharetra Kn,
Brahamsar Kn. (Dara)
Seli Kn,

Dungri Kn.
Bankana Kn.
Sankara Kn.I
Kamlia Ka Naka
Khanan Bund

Devi Sagar

Thana Bund

Jodhpur
-do-
-do-
-do-
Nagour
Jalore
-do-
Jaisalmer
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
Dungarpur
-do-
Udaipur
-do-

152
1681
671
45
83
63
34
44
59
42
92
38
97
65
.
34
52
41
36
39
65
37
66

SCHEMES COMPLETED DURING YEAR 1981-82 & 1982-83 (D.D.P.)

40,
41.

YEAR 198]1-82 (DDP)
Lavera Klan
Socicty Kn. I1

Jodhpur

Jaisalmer

159
83
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1 2 3 4
42, Sawa Kn. Jaisalmer 34
43, Moderli Kn. 1I -do- 30
44, Moderli Kn. I -do- 49
45. Birmi Ki Kn. -do- 46
46. Kamoti Pali 33
47. Kholkra Bund -do- 118
48. Reperwas -do- 100
49. Phulad .do- 58
50. Chikala Jalore 45
51. Bhetala -do- 28
52. Kola Ki Nangal Sikar 41
53. Heeronwali Dhani Sikar 41
54. Paban -do- 59
55. Hardass Ka Bas o- 58
56. Bhuj Kn. Jaisalmer 132
57. Sagar Kn. -do- 75
58. Hada Lower Kn. -do- 46
59. Hada Upper Kn. -do- 52
(B) 1982-83 (Minor Irrigation Sector)

60. Pachkui Kota 81
61. Daulatpura -do- 100
62. Sor Khand Khurd -do- 91
63. Khendcla Anicut -do- 40
64. Choma -do- 69
65. Khati Kheri -do- 114
66. Abhaya Pura Bundi 1040
67. Shambhu Sagar -do- 218
68. Soman Khera Jhalawar 306
69. Jolpa -do- 100
70. Deolia Chittorgarh 250
71. Sukar Ka Naka Udaipur 286
72. Pando Jaipur 110
73. Khidurpur Alwar 40
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1 2 3 4
74. Rata Ki Khal Dholpur 360
75. Bhanwaria Ka Naka Udaipur 88
76. Khokhuria Ka Naka -do- 97
717. Kesar Sagar -do- 261
78. Morwania Banswara 158
79. Talaya Chittorgarh 142
D.P.A.P.
80, Ghotad Dungarpur 108
81. Raising of Hariyala -do- 78
82 Saran Patel Ka Naka Banswara 76
83 Gorcha -do- 107
84. Kundli Stage-IIl Udaipur 120
85. Ruparail -do- 20
86. Bhudher -do- 101
D.D.P.
87. Jeelo Sikar 60
88. Dokan ~do- 8O
89. Rajlota Nagaur 165
90. Bhuni Bund -do- 247
91. Bhanwa -do- 408
92. Mikala -do- 154
93. Dansariya -do- 90
94. Malion Ka Dhora -do- 86
95. Kanolao Ka Bala -do- 73
96. Sonawa Bund Pali 118
97. Mukand Sagar -do- 308
98. Babra -do- 352
99. Ghirpatia -do- _
100.  Deedwan -do- 81
101. Madra Ki Nal -do- 67
102. Bajerwala -do- 40
103. Amlia -do- 248
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1 2 3 4
104. Raising of Silwason Jalore 20
105. Naneri Vagunda Barmer 111
T.A.D. (S.C.A)
106. Kuisagna Sirohi 163
15135
Statement-ITI
List of Medium Irrigation Schemes under Examination
1. Meja Feeder
2. Bhim Sagar
3. Harish Chandra Sagar
4. Som Kamla Amba
5. Som Kagdar
6. Panchana
T Wagon Diversion
8. Bassi
9. Kothari
10. Gosunda
11. Bilas
12. Chhapi
13. Parwan Lift Scheme
14, Sewan Bhado
Funds For Narmada Dam Projcct (¢) the quantum of benefit that will
be made available to the above beneficiary
2449. SHRIMATI JAYANTI PAT- States on completion of the above multi

NAIK : Will the Minister of TRRIGATION
be pleased to state:

(a) the funds earmarked by the Centre

for the execution of the multi-purpose
Narmada Dam Project;

(b) the amount allocated by Gujarat,
Maharashtra,  Rajasthan and Madhya
Pradesh for the completion of the above
Dam project; and

State dam project ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) (a) : No funds
for execution of Narmada Dam Project
also known as Sardar Sarovar have been
earmarked by the Centre.

(b) The total estimated cost of Sardar
Sarovar Project is Rs. 4240 crores and the

share cost of the beneficiary States for the
completion of the project is as under :(—
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Statc Share Cost Allocation of edible oil to the States
(Rs. in crores) 2450. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FOOD AND
Gujarat 3476 CIVIL SUPPLIES be pleased to state :
Rajasthan 138 (a) whether Government have increased
the monthly allocation of edible oil to the
Madhya Pradesh 425 States for sale through public distribution
Maharashtra 201 sysiem;
S (b) if so, the month from which the
Total 4240 enhanced allocation of edible oil is supplied

(¢) The project will provide irrigation
benefits to an area of 17.92 lakh hectares
annually in Gujarat and transfers 0.50 MAF
to Rajasthan border for irrigation in that
State. This will provide irrigation for a
culturable command area of about 1.50
lakh hectares in Rajasthan. The Project cost
at part (b) above does not include cost of
irrigation system in Rajasthan, which will
be borne by Rajasthan.

The Project provides for installed capa-
city of 1450 M. W. of hydel power and
actual power generation will be shared in
the ratio of 57% by Madhya Pradesh, 277
by Maharashtra and 16°, by Gujarat.

to different States;

(¢c) the monthly allocation of edible
oil made to each State in 1983-84 (so far)
for sale throught PDS; and

(d) the details thereof?

DEPUTY  MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M. S. SANJEEVI
RAO) : (a) Yes, Sir,

(by to (d) A statement showing the
details of monthly allocation made to
States Union Territories from March, 1983
onward is attached. The increase in the
monthly allocation was made during April,
June and July, 1983.

Statement

Statement showing details of Monthly Allocation made to States Union Territories

from March, 1983 to August, 1983.

Name of State March, 83 April, 83 May, 83 June, 83 July, 83 August, 83
Andhra Pradesh 3450 4000 4000 4500 45002000 6500
Assam 455 630 630 800 80050 850
Bihar 210 350 350 445 4554300 755
Gujarat 3260 3600 3600 4500 4500-4-5004-2000 7000
Haryana 175 200 200 260 260 260
Himachal Pradcsh 455 625 625 790 790 790
Jamu & Kashmir 65 120 120 170 170-+100 270
Karnataka 89G 1235 1235 17004200 17004200 3700
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Name of State Masch, 83 April, 83 May, 83 June, 83 July, 83 August, 83
Kerala 1560 1950 1950 2325 232541000 3325
Madhya Pradesh 1015 1030 1030 1050 105041000 2050
Maharashtra 3860 4850 4850 5845 584542000 7845
Manipur 265 265 265 265 265+-45 310
Meghalaya 175 230 230 290 2904150 440
Nagaland 55 60 60 65 65435 100
Orissa 510 770 770 1030 103041000 2030
Punjab 610 1130 1130 1645 164541000 2645
Rajasthan 190 350 350 510 5104500 1010
Sikkim 130 155 155 180 180420 200
Tamil Nadu 2930 3530 3530 45004300 4500 2000 6500
Tripura — - — — —_ _
Uttar Pradesh 1695 2345 2345 2990 2990 2990
West Bengal 4780 5950 5950 7045 704541500 8545
Arunachal Pradesh 25 25 25 30 304-20 50
Chandigarh 10 15 15 15 15 15
D. & Nagar Haveli 15 15 15 20 20 20
Delhi 1040 1430 1430 1820 1820+ 380 2200
Goa, Daman & Diu 240 293 295 350 350 350
Lakshadweep Lumpsum allocatlon was made in November 82 and January 83.
Mizoram 50 50 50 50 504-50 100
Pondicherry 85 130 130 170 170 170

All States, UTs
Total 28,200 35,355 35,355 43,890 61,020 61,020
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Guldelines to States for Introducing Crop
Insurance Scheme

2451, PROF, MADHU DANDAVATE :
» Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any Central guidelines
have been issued to the States for introdu-
cing the scheme of crop-insurance;

(b) if so, what are the salient features
of this scheme; and

assistance
imple-

(c) whether some Central
will be given to the States for the
mentation of these schemes ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) (a) The
General Insurance Corporation of India

= (G. 1. C)) formulated a Pilot Crop Insurance
Scheme in consultation with the Govern-
ment of India and the State Governments.
It was recommended by the Government
of India to all the State Government in
1979 for adoption.

features of the scheme
enclosed statement.

(b) Salient
are indicated in the
(Annexure).

(¢) No. However, 259 of the pre-
mum payable by small and marginal farmers
is subsidised by the Government of India.

Statement

The main features of the Pilot Crop
Insurance Scheme

* (1) RISKS COVERED ;

The Scheme provides multi-risk
cover against all risks operating during the
insured crop season except the following :-

(a) war and allied risks
(b) nuclear risks
(2) PROCEDURE OF THE SCHEME :
Under the Pilot Scheme, the crop insu-
rance scheme is linked to short-term

agricultural Joans issued Dby the credit

%
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institutions to facilitate collection of pre-
mium and indeminities. The crop insurance
policy is issued by the General Insurance
Corporation (GIC) to the institutions
giving crop loans. The General Insurance
Corporation does not deal with the farmers
directly. The financial institution is responsi-
ble to pay premium to General Insurance
Corporation and also to discharge the
elaims. A proportion of the loss 1.e. non-
indemnifiable limit, has to be borne by the
farmer himself. The GIC has laid down a
ceiling on the maximum sum insured per
farmer per annum not exceeding Rs, 5000/-
or 110% of crop loan whichever is less.
However this limit may be rclaxed by the

GIC in case of any individual area
depending upon the crop and scale of
finance.

(3) SELECTION OF AREAS

The areas for operating the scheme are
selected by the GIC in consultation with
the State Governments. The premium rate
as well as indemnity for the selected crops is
uniform for all insured farmers within each
basic unit of area selected irrespective of’
aetual yield per borrower. It is proposed to
select for the Pilot Scheme only such areas,
where the non-indemnifiable limit does not
exceed 40% and premimum does not
exceed 7-1/29% (i.e. low and medium risk
areas).

(4) BASIS OF PREMIUM AND INDEM-
NITY :

Premijum and indemnity rates for each
selected crop and season in each selected
area are determined on the basis of crop
cutting experiments for the last 10 years.
The Scheme of Insurance does not provide
100 per cent compensation of the event
of loss of crop and the farmers are required
to bear a portion of the loss. Calculations
made on the basis of crop cutting data in
respect of Andhra Pradesh, Gujarat,
Maharashtra, Kerala have shown that full
indemnity in the case of crop losses is not
feasible since premium rates for securing
full indemnity would be anywhere upto
30% at which rate farmers can not afford

to pay premium. Therefore, premium
and indemnity tables have been
worked out on the basis that farmers
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will bear a portion of loss, which is called
non-indemnifiable limit, which various from
20% to 50%. On this basis there will be a
number of areas where premium rates are
well within 5%, and many other areas where,
premium ranges from 59 to 10% of sum in-
sured. Past experience in operating crop in-
surance scheme and the date of 10 years
crop yield based on NSS National Sample
Surveys indicated the percentage of 5-109%
premium to be sufficient to cover the
incidence of indemnity payable. Indemnity
to any farmer becomes payable only if the
assessed yield in the insured areas falls
below the guaranted yield.

(5) ROLE OF THE STATE GOVERN-
MENT :

The State Governments are co-insurers
with GIC and share the premium and
indemnity to the extent of 259%,. They are
also responsible for arrangements for
estimation of crop yields through crop
cutting experiments. The State Governments
are also required to link their agricultural
-extension programmes with crop insurance

and undertake publicity of the scheme
through their existing media.
(6) SUBSIDY TO SMALL AND

MARG INAL FARMERS :

Premium payable by small and marginal
farmers under the IRD Programme is sub-
sidised upto 509%,. The expendituie on
this account is equally shared by the
Government of India and the concerned
State Governments.

(7) OVERALL LIMIT OF LIABILITY :

The overall liability under the pilot
scheme is limited to Rs. 12 crores per
annum. This liability is shared by the

GIC and the State Governments as under:-

() GIC's maximum limit Rs. 9 Crores

(b) Minimum aggregate
liability of the State
Governments Rs. 3 crores

Rs.12 crores
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If any State Government wants risks to
be assumed in excess of the limits allotted
by the GIC, such excess is to be borne
entirely by the State Government.

Measures to check quality, quantity and
prices of Essential commodities

2452, DR. A.U. AZMI] : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to refer to the reply given to
Unstarred Question No. 2495 on 14 March,
1983 and state :

(a) whether rates of Super Bazar and
other leading co-operatives in Delhi when
compared to the one prevailing in the open
market do not have much difference but the
customers are exploited in majority of the
cases having faith in the quality and prices
charged by these organisations;

(b) whether Super Bazar and
leading co-operatives in Delhi are interested
in keeping quality goods tested by them
quality-wise but impose their own terms and
conditions to the manufacturers of their
authorised dealers in the event of which the
items are not given (0 them;

other

(c) if so, reasons
steps taken
and

for imposition and
to. procure all quality goods;

(d) has the Indian Institute of Manage-
ment, Ahmedabad completed the task
assigned to it ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI M.S. SANJEEVI RAO) :
(a) Leading comperatives like Super Bazar,
Central Government Employees Consumer
Cooperative Society etc. are selling quality
products. Their rates are generally comp-
ctitive with those in the open market.

(b) and (c) Based on customers’ per-
ference and demand, Super Bazar and other
leading cooperatives in Delhi deal in pro-
ducts which are of good quality and conform
to standards laid down by ISI etc. In case
of Super Bazar, wherever necessary, products
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are tested bv its own laboratory. There is
no bargaining with the suppliers regarding
their quality but other terms and conditions
like mode of payment, mode of delivery elc.
are negotiated.

(d) The study on the preparation of a
national design on the supply Management
Information System by the Indian Institute
of Management Ahmedabad is in progress.

Central Assistance Sought by Karnataka
for Forest Scheme

2453. SHRI B.V. DESAI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Karnataka Government
have requested the Centre to help in imple-
menting the forest scheme prepared by the
State; and

(b) if so, to what extent Union Govern-
ment have agreed to help the State Govern-
ment of Karnataka?

THE MINISTRY OF STATE IN THE
MINISTRY OF AGRICUTURE (SHRI
YOGENDRA MAKWANA : (a) and (b)
Forestry Schemes with General assistance
like "Social Forestry including Rural Fuel
wood Plantations’ is under implementation
in fuelwood deficit districts of the State,
namely :

1. Bangalore

2. Gulbarga
3. Kolar

4. Bellary
5. Mandya
6. Dharwad
7. Mysore

8. Chickmaglur

Central assistance of Rs. 157.38 lakhs
has been released so far during the Sixth
Plan period for implementation of the
scheme.
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Recommendations of Reservoirs Sedimenta-
tion Committee

SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

2454,

Will the Minister of IRRIGATION be
pleased to state :

(a) what are the recommendations of
the Reservoir Sedimentation Committee;

(b) the recommendations accepted by
Government and the progress in imple-
mentation thereof;

(¢) the recommendations not accepted
by Government and the reasons thereof),

(d) the present and future course of
the related action; and

(¢) acumulated loss to the country as
a whole as yet due to reservoir Sedimenta-
tion ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) The summary of
conclusions and recommendations of the
Reservoir Sedimentation Committee is laid
on the Tahlc of the House. (Placed in
Library, See No. LTC 6832 /83),

(b to (d) The recommendations are
under examination in consultation with the
Ministry of Agriculture and the Department
of Environment.

(¢) While higher rates of siltation
observed in the reservoirs (than these
assessed while designing them) may result in
the life of such reservoirs getting reduced,
no loss of irrigation potential has been
reported.

Rains Damaged Wheat

2455. SHRI SURAJ BHAN:
SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of
be pleased to state :

AGRICULTURE
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(a) the estimates of rains damaged
wheat in each of the last three years and the
current year ; and loss suffered by farmers;

(b) how was it disposed of ;

(¢) how much crop insurance has been
paid to the farmers ; and

(d) steps taken to meet the damage

from untimely rains ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and (b)
Every year excessive rains at various stages
of the crop cause some damage in different
parts of the country.  In April-May, 1982,
rains damaged harvested crops lying in the
fields or in the Mandies. This year again
there were heavy rains in March and Agpril
which caused damage to the harvested and
standing crop in parts of Punjab, Haryana
and U.P. The damage takes place in various
shapes. 1In the case of  harvested crop it
takes thc shape of soaking in water in the
lowest layers, sprouted grain, discoloration,
etc. In the case of the standing crop heavy
rain causes lodging and also discoloration.
It is not possible to  measure these losses
precisely and, therefore, no estimate can be
given. The rains this  year were helpfull in
boosting the  production of wheat which
according to the latest estimates  has been
put at 41.6 million tonnes.  This is higher
than last year's production by 10°, and has
exceeded the target fixed by the Planning
Commission for the current year.

A major proportion of the production
is consumed in the rural areas. The produce
which was brought by the farmers to the
market and  offered to the procurement
agencies was purchased by these agencies. To
facilitate this, the quality specifications were
relaxed by the government.

(c) Crop insurance has been introduced
as a pilot project in a limited number of
State and Union Territories. Most of the
important wheat  growing States have not
taken up crop insurance for wheat crop
even on pilot project basis.

(d) Government are trying to improve
the system of whether forecasting and early
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warnings to farmers about  untimely rains,
cyclones, etc. Effort is also being made to
increase the supply of electricity and diesel
to facilitate thereshing operations immedia-
tely after the harvest. Procurement activity
is also stepped up to take care of the large
quantities of  produce by the farmers for
sale immediately after the harvest.
Amendment of Delhi Rent Control Act, 1958
2456. SHRI SATISH
Will the Minister of WORKS
HOUSING be pleased to state :

AGARWAL :
AND

(a) how many representations for
amending the Delhi Rent Control Act, 1958
have been received by Government to date
along with particulars of such petitioners
and brief summary of each representation
and the action taken thereon ;

(b) the causes, if any, of the increasing
number of disputes  between their tenants
and house-owners in Delhi  and the rising
number of cases and their slow disposal
under Delhi Rent Control Act, 1958 ; and

(¢) what Government propose to do
in alleviating the sufferings of economically
weak tenants and single house owners who
are exploited by big landlords and affluent
tenants in  Delhi and  ensuring adequate
returns on investment in housing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF): (a)
A large number  of representations have
been received in the recent past from various
individuals ‘'organisations regarding amend-
ment of the Delhi Rent Control Act, 1958.
The detailed  statistics indicating the
particulars of each petitioner organisation
and brief summaries of representations are
not maintained in the Ministty,

(b) and (¢) The disputes between land-
lords and tenants are caused due to various
factors including shortage of accommodation
in Delhi. The disposal of cases involves a
certain amount of time because of proce-
dural formalities. In order to remove the
shortcomings, a comprehensive amendment
of the Delhi Rent Control Act, 1958 is under
consideration of the Government.
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Consumer Protection Council

2457. SHRI SATISH AGARWAL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to news
report ‘Consumer Protection Council Soon:
PM’s Times of India dated 28 June, 1983
and state :

(a) what are the objectives, functions,
organisational set up and legal status of the
proposed Consumer Protection Council ;

(b) whether this Council would have
any organisational links and representation
from voluntary consumer organisations
already working in the country, if so, the

nature thereof and if not, the reasons
therefor; and
(c) whether Government propose 1o

enact a law on codifying consumer rights
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vis-a-vis big business corporations in the
private and public sectors?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M,S. SANJEEVI
RAOQO) : (a) and (b) The objcctive behind
setting up of Consumer Protection Council
is to provide effective protection to the
consumer in the matter of quality, quantity
and price. The constitution of the proposed
Council is given in the Annex. and indicates
organisational links and representation from
voluntary consumer organisations already
working in the country. The proposed
Council would be of advisory nature,

(¢c) The proposed Consumer Protection
Council would make recommendation to the
Government on all such matters.

Statement

Constitution of the proposed Consumer Protection Council

1. Minister of Food & Civil Supplies
2,  Secretary (Civil Supplies)
3. 4 Members of Parliament
4. 4 Members of Parliament
5. 4 Members of Parliament
6. 4 Members of Parliament

7.  Ministry of Chemicals & Fertilizers
(Drugs - Price Control Order)

8. Department of Food

President

Member

Member

Member
Member

Member

Member

Member

9. Ministry of Health & Family Welfare (Prevention of Food

Adulteration Act, Drugs & Pharmaceuticals Actl)

10.  Ministry of Industry, Industries (D&R) Act

I'l. Ministry of Rural Reconstruction (AGMARK)

12.  Chairman, Food Corporation of India

13. Minister Secretary incharge of Consumer

Member

Member
Member
Member

Member
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14. Minisiei/Secretary incharge of Consumer Member
15. Minister/Secretary incharge of Consumer Member
16. Minister Secretary incharge of Consumer Member
17. Protection in 5 States (by rotation for one year) Member
18. Minister Secretary incharge of cusumer Member
19. Protectlon in 2 Union Territories (by rotation for one year) Member
20. One Member representing SC & ST Member
21. Members, not exceeding four, to be nominated by the Central

Government representing (a) Women’s organisations and

(b) Consumer Associations (by rotation for one year) Member
22. Members, not exceeding four, to be nominated by the Central

Government representing (a) Women's organisations and (b)

Consumer Associations (by rotation for one year) Member
23. Members, not exceeding four to be nominated by the Central

Government representing (2) Women's organisations and (b)

Consumer Associations (by rotation for one year) Member
24. Members, not exceeding four, to be nominated by the Central

Government representing (a) Women's organisations and (b)

Consumer Association (by rotation for one year) Member
25. Indian Standnrds Institution Member
26. National Co-operative Consumer Federation Member

27. Joint Secretary incharge of Consumer Production in the

Department of Civil Supplies,

Consumer Movement in India

2458. SHRI SATISH AGARWAL
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the replies
to Unttarred Question No. 2541 on 14
March, 1983 and Unstarred Question No.
9510 on 2 May 1983 regarding Consumer
in India and state :

(a) the names, designation, address,
phone, specific responsibility and powers of
cach official who is empowered to
atltend to consumer grievances concerning
consumer protection laws specified in parl.

(b) of the above noled question,

(b) the names and addresses of cach
consumer organisation granted assistance in

Member Secretary

terms of conditions of eligibility specified in
statement to USQ No. 9510 along with its
legal status (e.g. society, trust etc.), amount
of assistance granted in each of last three
years to each applicant; and

(¢) the assistance given to each con-
sumer organisation under each specific
activity mentioned in part (¢) of USQ No.
9510 along with details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD & CIVIL
SUPPLIES (SHRI M.S. SANJEEVI RAO) :
(a) The information is being collected
and will be laid on the Table of the House.

(b) and (¢) The information is given
in the attacted statement.
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Statement showing names, addresses, status, activity and Financial Assistance

given to organisations during 1980-81, 1981-82 and 1982-83.

Name and address of the
Organisation

Legal
Status

Specific Activity with
details

1980.81

Consumers’ Action Form,
5'1, Red Cross Place,
Calcutta.

Mabhila Dakshata Samiti,
2, Telegraph Lane,
New Delhi.

National Consumers’ Front,
B-12, Pandara Road, New
Delhi.

Consumer Education and
Research Centre,
Thakorebhai Desai Smarak
Bhavan, Ellisbridge, Near
Law College, Ahmedabad.

1981-82

Mahila Dakshata Samiti,
2, Telegraph Lanc,
New Delhi.

Consumers’ Action Forum,
5/1, Red Cross Place,
Calcutta.

Society

Society

Society

Trust

Society

Socicty

Publication of magazine concer-
ning consumer affairs.

For 1979-80 Rs. 3,052/-
For 1980-81 Rs. 5,980 -

Running of Consumer Com-
plaint Counters

For 1979-80 Rs. 989/-
For 1980-81 Rs. 12,230 -

Consumer education through
exhibition on Food Adulteration

Setting up of a Laboratory for
testing of consumer items

Creating infrastructure and
for bringing out publicity
materials concerning consumer
affairs.

Creating infrastructure for
development of a Library for
consumer education.

Study on Edible Oils and
consumer education thereof.

Setting up Laboratory for
testing of consumer items

Running of Consumer
Complaint Counters.

Amount

Rs. 9,032/-

Rs. 13,219/-

Rs. 1,290/-

Rs. 23,155/
(1st instalment)

Rs. 40,000/ -

Rs. 29,860;’-

Rs. 18,425 -

Rs. 5.910/-
(2nd instalment)

Rs. 14,800/-



235 Written Answers

AUGUST 1983

Written Answers 236

Name amd address of the Legal Specific Activity with Amount
Organisation Status details

Indian Federation of Society Office expenses, monthly Rs. 23,090, -

Consumer Organisation, magazine, seminars for con-

231, Jor Bagh, sumer education (re-imburse-

Ne w Delhi. ments for 198 0-81).

Consumer Education & Trust Study on Drugs and Consumer Rs. 18,000, -

Research Centre, Education thereof

Thakorebhai Desali,

Smarak Bhavan,

Ellisbridge, Near

Law College,

Ahmedabad.

1982-83

Consumers™ Action Society Reimbursement for monthly Rs. 7.436; -

Forum, 5 1, Red manazine (1981-82)

Cross Place, concerning consumer affairs.

Calculta. :
Running of Consumer Rs. 21,750 -
Complaint Counters. '
Publication of monthly magazine Rs. 10,200 -
concerning consumer affairs for
1982-83.

Consumer Education & Trust Publication of monthly magazine Rs. 25,740 -

Research Centre,
Thakorebhai Desai
Smarak Bhavan,
Ellisbridge,

Near Law College,
Ahmedabad.

(Re-imbursment for 1981-82)
concerning confumer affaire.

Internship Programme for public Rs. 11,100 -
workers and education of
consumers.

Allotment of Land in Delhi Without
Production of Ration Card

2459, SHRI HARISH KUMAR
GANGWAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether hereafter it will
necessary to produce ration card for
ment-of land by DDA; and

not be
allot-

(b) if so, the reasons thereof and the
likely reprecussions thereof in further con-
gestion of the capital city of Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b) The information is being col-
lected and will be laid on the Table of the
Sabha.

Supply of Raw Oil to States

2460. SHR1 HARISH  KUMAR
GANGWAR : Will the Minister of FOOD

AND CIVIL SUPPLIES be pleased to

state :
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(a) whether the Chief Ministers of
certain States have asked Central Govern-
ment that quota of raw oil instead of edible
oil be supplied to the States;

(b) if so, the names of the States whose
Chief Ministers have made such a demand;

(¢) whether Government have accepted
their demand; and

(d) the quantity of raw oil to be sup-
plied to each State ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD & CIVIL
SUPPLIES (SHRI M.S. SANJEEVI RAO) :
(a) to (d) During May, 1981, the Chief
Minister of Madhya Pradesh had requested
that imported raw oil may be supplied to
Madhya Pradesh instead of refined oil. The
proposal was not accepted.

Ty & qray fraarn

2461. =it Frze Tag : a7 fogad
|7t a8 TATA A1 FIT F49 fF

(%) #ar1 aafafaq arad #r e
F1, Ia%r 3If9q ZEWIS 9 g (17 IAF
qiFYy frgq & F1or, Ty @I gar
2t Tar 2;

() zor w37 Fafafga arar
ga gear fraar g faawr sfaq qawm
AT AT AT TEY 2 AT FAT A qIAT Y
frgar 2; @

() afzzi At avwrr Iw gay
T 3qT FIH IBTVEE 7

faatf d@awa & wsa "t (A
A faate faaf) : (%) & () aiai
1 fAuto g91ea 97 @-3@rF FIAT

UFAT FT #1F g A argl F  I@-3@Ta
#1 feafq qur 979 g @ & gafya
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AIFE F A @ wrx g garfy,
Tsr qIET & fray fafass ogaie &
qTeT Z1 9T F7EIT TF ATANT F JIG
g gfaz & wfastd gFe agdr
gueaTAt FTATT FATT AT ITATIRAF
3qTaT F1 gFT A F fam  afersara
FT T FLF 2 ) wafwd  ggr gwfaw
Ta-7ard F1 giafra w77 & fao aeat
F ot arq grerr gfqe warfea feo or @
7 | qarfg, fraw 214 & wreo ag-fafag
Fiat § & faay o gty #¥ grem
oft TF TAIT TIT AZ FA & |

Y & I TE-vETa Agr frag
Fggt gmrgen wife 9% ST fefga
£ # fau afzy gvwrey #fmy faard
qiT @feq w9 ¥ greaw § @ A O,
gArg, 1982 7 faar€ Atz FF1e ara}
g frga gaygY gueary 93 oF fa=r9-
Aresy srafsa 37 91, fagd Fawe
sqraaifgzsl 9 W fear 9r) 2o #
fafge afql #1 wagdr e zear &
garr @A & feg fafws afonsar
FIfRFT F1 2977 ATFf9T £77 AL ITA
FEATRT qFAT FT AT F3T & g
=Y avg T fg=Ere-nifezai #@ -
A AT AHA-AHA G HATAT fRAT
ST E

ST FE WIAW F HSE ATHI-
zfar gfae 3o & g4 g€ ga7 afe-
gigarat & famio &y wrAefor &
gug, gfasaet & fanfo & soarg
st 7@y wiEarst ate agfaal @ A
W w7y § atw afvmtwar aifawrfead
FY ATTAT &g W 3d & |
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Supply of Foodgrain to Bihar
2452. SHR1 AK. ROY : Will the

Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) demand made by Bihar Govern-
ment and the supply of foodgrain given per
month since 1 January, 1983;

(b) whether he is aware that most of
the fair price shops in the industrial areas
of Bihar are having no supply of foodgrains
resulting in abnormal rise in prices of
foodgrains, if so, facts in details;

(¢) whether he would examine the
specific case of district of Dhanbad re-
garding its requirement of fair price shops
and actual supply received in the last six
months with month-wise break up; and

(d) whether he would increase the
supply of foodgrain to the State Govern-

AUGUST 8, 1983

Written Answers 240

ment specially for the supply to the indus-
trial belt ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : (a) A Siatement showing demand,
allotment and offtake of foodgrains 1o
Bihar Government for the period from
January, 1983, to August, 1983, is altached
(Annexure).

(b) to (d) Allotments of foodgrains to
various States Union Territories gre made
on a month to month basis taking into
account the overall availability of stocks in
the Central Pool. relative needs of the
various States, market availability and other
related factors. As a result of monthly
reviews, the allocations are increased
decreased wherever necessary.

The distribution of foodgrains within
the State is looked after by the State
Government concerned.

Statement

Statement showing demand, allotment and offtake of foodgrains in respect of Bihar for
the period January, 1983 to August, 1983.

(In "000 tonnes)

1983 . —— o
Month Demand Allotment Offtake
January 183.0 80.77 80.3
February 183.0 80.77 75.5
March 183.0 80.77 94.5
April 183.0 90.77 69.0
May 183.0 90.77 61.5
June 183.0 95.77 79.9
July 183.0 95.77 N.A.
August 183.0 95.77 N.A.

N.A.=Not available.



241 Written Answers

Rise in prices of Edible Oil and other
Essential Commodities

2463. SHRI1 SANAT KUMAR
MANDAL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) whether he is aware that due Lo
weak monsoon, the prices, of edible oil and
other essential commodities are rising and
the traders arc building stocks to reap
dumper profits during the ensuing festival
season,;

(b) if so, what steps he has taken to
build up buffer stocks of edible oils both
imported and indegenous and other essential
commodities like wheat, rice etc.; and

(c) the quantity of edible oil and wheat
and rice allocated to the West Bengal
Government for distribution through fair
price shops as bufter stock for the next
quarter ending October, 1983 by which time
the festival season will be over ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI1 M.S. SANJEEVI
RAOQ) : (a) During the past few months,
there has been some increase in the prices

of some essential commodities. Under the
Essential Commodities Act, 1955, orders
have been issued to limut the stocks of

commodities like  foodgrains,
edible oils. These orders
by the State Governments.

pulses and
are being enforced

(b) Efforts are being made to build up
stocks of foodgrains by maximising procure-
ment and regulated 1eleases of foodgrains
from the Central Pool. Imports of foodgra-
ins are also resorted L0, as and when neces-

sary, depending on various circumstance.
¢ buffer stock of imported edible oils is
being maintained. However, the Govt,
does not have any proposal to build up a

buffer stock of indigenous edible oiis or to
procure the same for issue through the
public disuibution system. :

(c) The allotment of foodgrains and
imported edible oils for distribution through
the public distribution system is done on a
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monthly basis. The allocation of rice, vheat
and edible oils for the public distribution
system to West Bengal for the month of
August, 1983 is indicated below:

(In Tonnes)

Rice Wheat

1,10,000

Edible Oils

8,545

1,05,000

Regularisation of L&do Misuse of
Residential Buildings

2464. SHRI BABU RAO PARANIPE :
Will the Minister of WORKS AND
HOUSING be pleased to state:

(2) whether L&DO  allows continue
misuse of residential buildings by levying
misuse charges thereby perpetuating violation
of DDA Act for non-conforming use, if so,
the reasons therefor and whey it is not
possible for DDA to take action in each
mis-use regularised by L&DO;

(b) whether under lease clause 2 (7)
after lessee files eviction suit against misusing
tenant thereufter he neither carries on nor
permits to be carried on the said premises
any trade or business whatsoever, if so,
how is the lessee liable for misuse
even after filing of eviction suit and
whey subsequent misuse should be regulari-
sed by recovery of misuse charges to help
erring tenants continue misuse; and

(¢) why a lessee who has filed a suit
for eviction of misusing tenant is not exten-

ded help by L&DO in a court of Law to
secure end of misuse?
THE DEPUTY MINISTER IN THE

MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) L&DO does not permit misuse of
residential buildings. However, if the lessee
is unable to remove the breaches for some
reasons, the misuses, breaches are regularised
ex-post-facto temporarily on year to year
basis on payment of prescribed misuse
charges and on spesific request of the Iessee.
One of the conditions for such temporary
regularisation is that it is without prejudice
to the rights of D.D.A. under the D.D.A.



f
243 Written Answers

Act, 1957 or those of the local body to take
action for the change of purpose, i.e.,
non-conforming, use.

(b) Under instructions of the Govern-
ment, those lessees, whose tanants misuse
the property without the knowledge or con-
sent of the lessee and against whom
lessee takes immediate action to file an
eviction suit and succeeds in evicting
him, are only charged a token
amount of one per cent
misuse charges. Regularisation is always
done only on the application of the lessce
and the question of helping thc tenant does
not arise,

(¢) Eviction suits are litigation between
private parties and the L&DQO cannot take
sides. However, where the court so summons
the L&DO, records are allowed to be pro-
duced as evidence on factual matters
regarding misuse.

i

Clearance to Polavaram Barrage Project of
AP by CWC

2465. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
IRRIGATION be pleased to state:

(a) whether the construction of the
Polavaram  Carrage Project in Andhra
Pradesh is held up due to the non-clearance
by the Central Water Commission; and

(b) if so, the
giving clearance?

reasons for the delay in

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
The modified project on Palavaram Proiect
(Phase-I) was reccived in  the Central
Water Commission in ~ April 1983 and is
under examipation. The project is a multi-
purpose project estimated to cost Rs. 884.17
crores and it requires detailed examina-
tion on various aspects such as hydrology,
designs, estimate etc., and also with special
reference to the decisions of the Godavan
Water Disputes  Tribunal 1980. Besides its
scrutiny in the specialised Directorates of
the Central Water Commission, the project
has to be examined by the Ministries of
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Steel and [ndustry. Central Ground Water

Board, Ministry of  Agriculture and
Department of Environment. Comments
on certain aspects have  been sent to the

State Government in June and July 83, for
clarification. There has, threfore, been no
delay.

Assessmént on Intake of Fertilizers

2466. SHRI BALASAHEB VIKHE
PATIL
SHR1 CHANDRABHAN

ATHARE PATIL :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have made
any assesment as to whether the intake of
fertilisers is good only uptoa  point for
augmenting agricultural production and
beyond that point is errodes the fertility of
soil;

(b) whether at the point of sale of
fertilisers any helpful guidelines can be
issued in regional languages to the cultiva-
tors suggesting the optimum use of a par-
ticular variety of fertilicer and the need for
irrigation within a particular area of land so
as to get the best results; and

(c¢) if so, the present facility avaible for
educating the cultivators  about the use of
fertilisers and in what way Government
propose to  further improve it, so that
majority of cultivators can be covered?

THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH) : (a) Yes,
Sir. The assc:isment hac revealed that the
balanced application of fertilisers does not

erode the fertility of soil.

(b) The fertiliser manufacturers and
State Governmentg are already distributing
technical literature in regional languages to
the farmers suggesting optimum  use of
fertilisers and package of practices as a part
of their fertiliser promotion programmes to
get best results.

(¢) In order to introduce
the farmers to fertiliser

turers and the State

majority of
use, the manufac-
Governments  are
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implementing various programmes 10 educate
the farmers about lhe optimum use of
fertilisers.  These programmes include
field dempnstrations, farmers, meetings,
crop seminar field days, exhibition
and fairs and publication of pos-
ters, technical bulletions, radio advertise-
ments, Thoardings, slides and cinema films.
They also provide soil testing service to the
farmers.

Lixation of Maximum Price of Fertilizers

2467. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have fixed the
maximum price for sale of different varieties
of fertilizers and if so, what would be the
price for each such variety;

SRAVANA 17, 1905 (SAKA)
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(b) whether there is any proposal
under Government’s consideration to have

all India price for one variety of
take

one
fertilizer so that some regions do nol
undue advantage of their location; and

(c) if so, Governmenr's proposal in
this regard ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
variety-wise maximum selling price fixed by
the Government are given in the statement
laid on thc table of the House.

(b) and (c) The price fixed by the
Governmenl are uniform throughout the
country. This does not, however, include
local taxes.

Statement
(Rs. per MT)
S. No. Product Retail price
effective from

29.6.83
I. Urea 2150
2. DAP 3350
3. MOP 1200

4. SOP 1950
5. 20:20:0 (APS) 2400
6. 20:20:0 (ANP) 2200
7. 24:24:0 2800
8. 15:15:15 1950
9, 19:19:19 2750
10. _ 14:28:14 2800
11 10:26:26 . 2750
12, 12:32:16 3000
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S. No. Product Retail price
effective from
29.6.83
13. TSP (Granular 2400
14. TSP (Powder) 2200
15. 28:28:0 3350
16. 16:20:0 2150
V' 14:35:14 3150
18. F7:07:07 2400
19: 17:17:17 (Low Chloride) 2400
20. SSP (16°, P20S (Powder) 850
21 SSP (15°, P205) 1000
(Granular)
22, SSP (14°, P205) 750
Formulation of Consumer Protection Council (a) Yes, Sir. The Government are

2468. SHRI B.V. DESAI : Will the
Minister of FOOD AND CIVIL-SUPPLIES
be pleased to state :

(a) whether it is a fact that Govenrment
are considering to set up a Committee to
study schemes to check price rise, adultera-

tion, blackmarketing and other related
problems ;
(b) if so, whether this council will

consist of the various high officials and also
the experts to deal with the situation ;

(¢) by what time the consumer pro-
tection council is likely to be formulated ;
(d)y what will

be its aims and objects ;
and

(e) to what extent it will help to reduce
the price rise and blackmarketing ?

THE MINISTER IN THE DEPART-
MENT OF ELECTRONICS AND IN THE
MINISTRY OF FOOD AND CIlVIL

SUPPLIES (SHRI M.S. SANJEEVI RAO) :

considering to set up a Consumer Protection
Council with the object of providing effec-
tive protection to the consumer in the matter
of quality, quantity and price.

(b) The constitution of the proposed
Council is given in the attached statement.

(¢c) The Council will be constituted
after the consent of all the Members of
Parliament, nominatcd on the Council, is
received.

(d) The main purpose of the proposed
Council is to give a higher direction and
purpose to the Consumer Protection Move-
ment in the country and to suggest legisla-
tive, administrative and other measures by
the concerned regulatory organisations in
different Ministries.

(¢) The Council, inter alia, would sug-
gest measures to curb unhealthy practices in
the trade. These are likely to reduce the
price rise and blackmarkcting to a great
extent.
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Minister of Food & Civil Supplies
Secretary (Civil Supplies)
4 Members of Parliament

Ministry of Chemicals & Fertilizers (Drugs—Price Control
Order)

Department of Food.

Ministry of Health & Famiiy Welfare (Prevention of Food
Adulteration Act, Drugs & Pharmaceuticals Act)

Ministry of Industry, Industries (D & R) Act
Ministry of Rural Reconstruction (AGMARK)
Chairman, Food Corporation of India

Minister Secretary incharge of Consumer Protection in 5
States (by rotation for one vear)

Minister Secretary incharge of Consumer Protection in 2
Union Territories (by rotation for one year)

One Member representing SC & ST
Members, not exceeding rour, to be nominated by the
Central Government representing (a) Women’s organi-

sations and (b) Consumer Associations (by rotation for
one year).

Indian Standards Institution
National Cooperative Consumer Federation

Joint Secretary incharge of Consumer Protection in the
Department of Civil Suppiies

President

Member

Member

Member

Member

Member

Member

Member

Member

Mcmber

Member

Member

Member

Member

Mecimber

Member-Secretary
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Iqd usal § WA QA ¥ B
LA ES ER|

2469. N gOm vaw : F11 wfw
|3 Ig aard F1 F97 F fF :

(F) =@ 93 afga I A1IT
F weAi ¥ gg gwa fFaq 9w aq
gar ¥ afgFrdr F1AT §;

(@) =Far ¥ wsa @R fGad
FE Fuf § WX WEE a7 o1 & wfys
afgaifeal a1 777 7T @ E; AT

() afz g, &1 3sF%T ;T H
ggare agi #x feaq afgsd fagew
fog o1 @ § ¥R S¢ @ ¥ fag
far straar ?

sfa weama & wem wer (s
AAeg wFATAr) - (F) fzard 1-7-1983
F1 I TSAT F AT A AILFIT a9
gar afywfal 71 gear A @ wg
g i—

FATE AT wfwsr fral &1 qear
I, S HYT FRHTT 43
2. fgwraa a3a 59
3. 99T 22
4. ITTEITA 56
5. ITT gaTT 140
6. fagr= 95

(@) wsg geF1d § 9a% gaq &
#1X Afus Arzdha aq  Jar  afgyxwifar
FT AATEFT FI7 & I T AFUT 9T

gU e |
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() wEAT Fq Fa1 9A@AT F
ArgTT 97 Wt f&y T wredta 79 gar
F gfaFifeat #1 gear F1 dEed gro
&Y § waas gav ¥ faa g egEl &

gargeTa ¥ famfafas e @ fEar aar

g MY ¥ afgFrd a9 FFAI FEIF
aw  wgifagra dzwga Ag9r 9@
agrgy ATEAT 1A gaTHA  AFHIGH]
g w99 @ 999 SwEAw FqU
glg & qzara waE, 1983 H ¥Hqd-
¥97 gad ¥ foqiE FI —

Jara fF&a aw
FHTF ST gfgFrfear
e — F1 qEAT
1. Sy HYT FIHIL I
2. fewmma @@ 5
3. qaTT 2
4. IAATATT 4
5. 397 wam 5
6. fagrv 4

a1z ¥ gwifaa =

2470. st axfag wEIEAT 0 FAT
fasi€ @t ag FarT &1 FI7 F4
Fa7 frge ad F1 gAAT § @AY F1E &
e srfax &x garfag gar & 7

fgars w=@a & w1 (M1 W
faara fast) : st a8

HITAF FEIH & Yo

2471. st TIi@g w&kIAT 0 FGT

&1 Wi awfew afa 737 ag qT FF
Far Fr & F31 user awf @F
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qfvory ex®T WraRaF FegA T qodl |
frergz T #F grargay & ?

gawerfamt faam & Far @a wiT
anfexr ofe meamo d§ 9o A (s
gHC Q8o AWIEY T0a) - qTIEAF qEgal,
fsaa wfy qqr faffaa Swor Q&
aifae &, F qe1 FF Fiar a g9ifaq
gia & 1| Furfy gakg wrar 9 q9r 997
¥ sq19F Faf g & oy Y7 9T FaAa
qegat # goat a¥ fgasv gwrg 98ar 3 |

Progress in Cooperative Farming

2472. SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be

pleased to stare :
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(a) whether the cooperative farming
was Jaunched in the country for the pro-
gress of farmers having small holdings;
and

(b) the progress made in the field since
1970 giving the details, year-wise 7

THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH) : (a) Yes,
Sir. The  objective of cooperative
farming was to enable the farmers,

particularly small land holders to group
themselves voluntarily in order to make a
better and more economic use of resources
through joint management.

(b) A statement is given at the attached
statement.
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Abolition of Sales Tax on Seeds and
Fertilisers

2473. SHRL K. MALLANNA : Wil the
Minister of AGRICULTURE be pleased to

state .

(a) whether it is a fact that Central
Government have advised all State Govern-
ments to abolish sales tax on seeds and
fertilisers to enable the farmers to adopt
modern farm techniques and encourage
them to go in for increased consumption
of improved seeds and ferulisers; and

(b) if so, the response of State Govern-
ments in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) ln past
Ministry of Agriculture requested the State
Governments to exempt fertilisers and seeds
from sales tax.

(b) Some of the State Governments
like Punjab, Haryana, Maharashtra, Hima-
chal Pradesh, Assam, Goa, ctc. have
exempted fertilisers from sales tax. The
State Governments ol Tamil Nadu, Orissa,
West Bengal, Andhra Pradesh, Karnatak,
Rajasthan, U.P. and Gujarat did not agree
to the request. Similarly, Andhra Pradesh,
West Bengal and Bihar (only i certified
sceds) have exempted seeds from seles tax.
In Tamil Nadu the seeds sold by producers
are exempiad from sales tax. Other States
are considering the request of the Ministry
of Agriculture.

Plan for Construction of Houses in West
Bengal by HUDCO

2474, SHRI1 AJIT KUMAR SAHA :
Will the Minister of WORKS AND

HOUSING be pleased to state :

(a) whether there is any plan of
HUDCO for construction of houses for the
middle and lower income groups in West
Bengal ; "

(b) if so, district-wise details thereof;

SRAVANA 17, 1905 (SAKA)
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(c) whether the houses are to be built
in the villages also there;

(d) if so, details thereof;

(¢) the amonnt sanctioned for this

purpose; and
(f) if so, detcils thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) HUDCO normally does
not undertake construction of projects.
It only sanctions loans for various housing
as and
when received from different agencies
in States etc. as per its guidelines. HUDCO
has so far sanctioned in West Bengal 44
Schemes, with a loan component of
Rs.3291 86 lakhs which will help in cons-
truction of 13843 dwelling units of which
4331 and 3142 shall be for middle and

lower income groups respectively., The
schemes arc spread over 7 cities i.e.,
Calcutta Urban Agglomeration (including

Dankuni, Sarsuna and Kalyani), Asansol,
Maithon, Chandrapur, Durgapur, Kolaghat
and Bishnpur.

(c) to (f) West Bengal has not
availed of HUDCO financial
rural housing sector.

so far
assistance for

Defects found in Self Financing Flats in

Janakpuri
2475. SHRI KESHORAQO PARDHI :
Will the Minister of WORKS AND

HOUSING be pleased to state :

(a) what defects, if any, have been found
by the high-power fact finding committee
in the self-financing flats being constructed
by DDA in Janakpuri Pocket ‘B’ ; and

(b) steps taken or proposed to be taken
to rectify those defects?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) The DDA has reported
that the Self-Financing flats being coustruct-
ed in Janakpuri Pocket ‘B’ have not been

inspected by any high power fact finding
committee. However, Chief Engineer
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(Quality Control) in the DDA pointed out (d) by when
some defects in this construction which were  will be disbursed to

got removed before the work was allowed to  so that
proceed.

the remaining amount
the irrigation projects
the construction work may not

sufler?
World Bank Assistance to Irrigation THE MINISTER OF STATE OF
Projects THE MINISTRY OF [IRRIGATION

(SHRI RAM NIWAS MIRDHA) : (a) Till
2476. SHRI NAVIN RAVANI : Will date, India has singed agreements with the

the Minister of IRRIGATION be pleased to  World Bank for approximate US $ 2500
state : ‘ Million.

(@) the total amount India has so far (b) and (¢) The names of the projects
received as credit for irrigation projects from  and the amounts utilised against ecach

the World Bank ; project are given in the Statement attached.

(b) the names of the irrigation project - (d) The State Governments get disbursed
for which loan has been received:; on the actual expenditure and loan utilisation

by the Project Authorties.
(¢) the amount utilized so far ; and

Statement
{(IN US $§ Million)
Name of the Name of the Date of Amount Total Credit
State Project Agency Signing of Exter- utili- closing
Credit/Loan nal Assis- sation dates
No. tance upto (On-going
31.5.83 projects)
1 2 3 4 3 6 7
Andhra 1. Pochampad IDA 23.8.71 39.000 39.900 (Closed)
Pradesh Irrigation
(268-1N)
2. Godavari 1DA T:3.75 45.000 45.000 (Closed)
Barrage
(532-IN)
3. A.P. Irriga- IBRD 10.6.75 145.000 93.770 30.6.85
tion & CAD
(1251-1N)
Bihar 1. Sone Irriga- IDA 29.6.62 15.000 15.000 (Closed)
tion (21-IN)
Gujarat l. Shetrunji IDA 22.11.61 4.500 1.19¢ (Closed)
Irrigation
(13-IN)

* (Net of cancellations and de-obligations)
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Haryana

Karnataka

Maharashtra

Orissa
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o

-2

rJ

v

o

r2

. Kadana Trri-

gation
(176-IN)

. Gujarat Irri-

gation
(K08-IN)

. 2nd Gujarat

Irrigation
(101 I-IN)

. Haryana

Irrigation
(843-IN)

Haryana
Irrigation-11 -
Project
(1319-IN)

., Karnataka

Irrigation
(78R8-IN)

Karnataka
Tank Irriga-
tion (116-IN)

. Purna Irri-

gation
(23-IN)

. Maharashtra

Irrigation
(736-IN)

. 2nd Maha-

rashtra Irri-
gation
(954-IN)

Maharashtra
Water Utili-
sation (Ln.
2308-IN, Cr.
1383-1IN)

. Salandi

Irrigation
(14-IN)

IDA

IDA

IDA

IDA

IDA

IDA

IDA

IDA

IDA

IDA

IDA

IDA

9.2.70

17.7.78

12.5.80

16.8.78

23.2.83

12,5.78

26.3.81

18.7.62

11.10:°7

14.4.80

30.6.83

22.11.61

35.000

85.000

175.000

111.000

158.000

117.640

13.000

70 000

210.000

$ 22.700

SDRs 29.600

8.000

35.000 (Closed)

57.861 30.6.84

47579 30.4.86

111.000 (Closed)

Nil 31.3.88

60.648 31.3.84

31.3.86

13.000 (Clloscd)

64.961 31.3.84

115.298 31.12.85

Nil 31.8.85
(concurred
for loan to
credit)

7.50% (Closed)

* (Net of cancellations and de-obligations).
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2. Orissa Irri-  1IDA 11.10.77 58.000 58.00 31.10.83

gation
(740-IN)

3. Mahanadi IDA 5.12.80 83.000 8.391 31.3.87

Barrages
(1078-IN)

Punjab 1. Punjab Irri- IDA 30.3.79 129.000 60.077 30.6.85
gation
(899-IN)

. Periyar IDA 30.6.77 23.000 12.971 31.3.84
Vaigai Irri-
gation
(720-IN)

Tamil Nadu

—

o

. U.P. Tube- 1DA 6.9.61 6.000 6.000  (Closed)

wells Irriga-
tion (18-IN)

Uttar Pradesh

291

U.P. Public [IDA 12.5.80 18.000 14.254 @ (Closed)

Tubewells
(1004-IN)

3. 2nd Public IDA 31.3.83 101.000 Nil 31,3.83
Tubewell
Project

n
I
L
2

Rajasthan 1. Chambal IBRD 19.6.74
(Raj.) CAD
(1011-IN)

(Closed)

[ 9]

Rajasthan IDA 31.7.74 83.000 69.334 4 {Closed)
Canal & (on 30.6.83)
CAD

(502-IN)

Madhya 1. Chambal IDA 20.6.75 24.000 24.000 (Closed)
Pradesh (MP) Irri-

gation

(562-IN)

@ Bank has agreed to keep books informally open to facilitate disbursement against the
remaining credit.

+ Bank has agreed to keep books open upto 31.12.83 to facilitate disbursement against
remaining credit.
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2. M.P. Me- IDA
dium Irri-

gation

(1108-IN)

3. M.P. Major
Irrigation
(1177-IN)

IDA

4. Chambal 1DA
(MP) Phase-
IT (1288-IN)
Kerala 1. Kallada Irr-
gation &
Treecrop
Development
Project
(a) 1269-IN IDA j
(b) 2186-IN IBRDJ
Multi-State 1. Suber- IDA
narekha
(Bihar &
Orissa, Irri-
gation
(1289-IN)

26.3.81

24.2.82

7.9.82

6.7.82

9.11.82

140.000 8-013 31.3.87

220.000 13.900 30.6.87

31.000 2.398 30.6.87

60.000 31.3.87

11.819
20.300 ]

0'300J
31.3.87

127.000 3.815

FIFT FA § AT

st /e TR FHT
st waq fag w5aq

24717.

F7 Ffa A7 ag FITT FT FIT FA
(€

(%) #a1 FLFIT F1 74 f377F 9
qers, 1983 & “SAgT d FIH &
(AgTrsg) ¥ arg UF F@AT 85 S
R s ¥ gyFifaa aumnT #ms
femtar war &; AR

(&) #7= gxwxa difeq arm
FAT UZA IS9 7T 7

sfe m=a@a & owa a=n it mfw
dgeg @A) ¢ (F) "wgrInE A
wearfafy, faegt qar sregryz A=t &
qZ A F R A frg ¥ g fomd 24
sufaral &t H¢g g% |

(@) o177 & TS T HI
Jgg g #5917 w9U foF Ay §
I EIEICCAC IR E B G O
arefen®s @d 1 QU FW & fAu TS
FIEHETL ® 919 456 &9 w0 F) HIHET
gAqfa g | g AWER § TR,
ferggt qar Fiegigr foael & am@i @
Saeq feafa @ faged & o a=iw
AR & J9T % F1% Fgaar Tg
7T



267 Written Answers

UATATT & AT § T qFq TTAT AT

2478. st Igyw: Fr faatw
YT W@ AFHT g AT FT FIT FQA
f& .

(%) wiseqT & y@s faa & i)
g 15 garg, 1983 aF fFaa g o3
MY T,

(@) w@% frr & fraw &= oo
ST 03 F

() sTegE &=T-9FAY F HIEHT A4
aE iy FATQIT; 7

(a) afg Tt F1E FrFar & a1 IGHT
SUYET FAT 2 7

faatar v wiare ae T T ® Iq |t
(st Mgrry IR@ wiftw) @ (F) -
g 7 1980-81 @ 31-3-1983 dF
qMg T gT oqedl a1y gean
qasF-1 T & W’ | 1-4-1982 7
15-7-83 @F ST q0 gT-T897 T GEIT
& R T I 3G G7A1AT F 19 IqAH
el g |

(@) & (7) Fa 5@ gfa wsg =1
faua & O sy gk ATHATT T
8, IFT FIATFAT FIET § AT gy
FT € | g8fAy, Sioqel gE-aer mifs #
AT F 912 UST GIHIL & 19 gAY

AUl
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fagTm

31-3-1983 d¥ g=-9vq yar=41 & fadr

26.
27.

o ——

X o aqFa & fagare sny

faar gEII & AT
TT FAFAT FT AT
TIAHT 1971
HHAY 1578
FTAIIRT 1479
DEGLE 1846
FITYT 239
WYFFTST 2459
CIEAC K —_
CEA 6234
faatsrz 1345
qE 160
EUEL K 1293
TAFTY 721
FAgT 2038
THATT 31
ST 187
AIATIIE 6635
FTE] 109
HTHYT 479
FIET - 0% 4
AT 2589
qrsir 481
qI1E ATEAIYT 1940
CHE X 695
fadgr 539
CAE o 762
3T 3007
CIEL 337

e 26768
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TwEg § fqaEl Wi o |9ig
qfraysarg
F71 fa=ars

2479, =it \gqw

=Y 78 AT ET FAT F 5

() Fa1 UFEAIT F 997 Fer A
faary fa=re afeqtsar a9 wramE T
grat fa=rd afearsar 51 qEr FwF A
F15 gyar gafy fauifer 50 af 2, 9%
afz gi, @t za @At fagE afvarsae
F Fq TF QI g AT T GHGAT 2

(@) #a1 gvEre g aforrsarsd
T 90 e * Ao g3 faifes ama &
FIA qafeq gqvrfer saaeq &4 =@ 25
E1R

(w) afzgr, A FegEar YT AW
5 9

fa=mrs qea1a & UsA "= (30 1A
fraw fawl) . (&) <50 gvwe 7 gfaa
fear 2 f& fasm =it st #7241
q=qW fg91E Wl & qiadl aISar |

I g1 ST FY GEIEAT 2 |

(@) stz (w) fa=rs ux ra-fawa
g otz fgaig ofemrsaren & fanfo &
fou fafuat #) sugear s a@d g
3T &1 ST grar g |
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§A T(ISTATHAT &1 AFHTAT AMTT
gt sag wify fae wE R

(#0g &9 )
qfeqtaar sggas 3/83 I AWAT
w1 ATH ygaraa aF gar ° ofveam

AT g
faara 6.30 0.62 2.75
I 12,22 0.23

6.30

e e e — e v e et

F A9} afgrsame Wt @gsw Usa
weATearg fawra #fwIw HEO AT
* g gfemfag

faw i wem & fgedt Y wafa &
agd & fag gwEs

2480, o0 w1 A g - 7T
fgat$ wesit gz aqra a7 Fq7 F40 6

(%) #ar fq=rg gearAg 7 THY A9
ws wrg H faed) F worre) wAnr & g
T it ow auTeg § W YEIR
F T afgg, =7 77 o &
geqs g7 a8 weaTaa & A g
fasral & gurat #r TrowmET = &
TN FT ag17 21 I8 gru fFy wo
garat & fan gxega qar gearfaa Grar
TAT 4T;

(@) zF=afFaia, (TFa FEF
FAT FHTLT g, |

(r) #a1 9z @=w 2 fx ¥ afws
gfaFtd woar  afasw g@Ed & @
FIT F IS H F@ &; AL

(7) aar g ra=w? fF =y oq
wTanr & arfes gigazs 79T AT TER
qF[AT F39 wIA § yarfma Y ad

g 7
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fa=1€ dxma & TEA /A (A0 W
fraww fawf): (%) ok (&) fa=id
gerad &1 fgeir gagER afafq v
TS g & arg, 11 7€, 1983 F1 IgHT
agell §o% g€ oY 1 T@ FzF W, WAL
¥ grag qa1 AEAEq  Frafaar/gsAr,
arfs § gt & g & fag gEEF
faafra &7 7o &1 T gwEFT I7
garaa, wwwrar  fgwamr grer fgamE
6-2-1979 F &IF  Flo Hlo o 11,
12013/2/76-Towro(F-2)  arq qfz-

Fifag &1 T ITFT I F AAUT .

geqifag f&g 1@ & 1 & gEEFr7 1979-80
agr 1980-81 & anf ¥ tag fau
TO A | T QAT werd i F
g1 safwa efgaa @ agr, afew s@
gred & gy ¥ &7 ¥, fwwwr ¥
gfafafae w7 9, fag av 2 1

() afwezs stfasrdr ggar F@i@a
FT FT9 GIHTET: G a1 7 &7 491f7,
HTAFIFATGATT § FIFS T2 12 G0
anay fg=T |7 "1 faad g

(¢) FwE@ 9= sranr A1 arfad
feate sitw “wafreg” ofgwro few=sr a9rn
TS, FAT ATATHT § qHThIrA AT AT
& | TFEATHT AFHAT & T THTIT AT
fewr & gxrfaa Al f&3 s § 1 agrfy,
g7 qgarel #i1 fgedy & ot s #q
F faw sraag ey s af g

gogodlo & AZAT ¥ TAT AT & A
Ugw eixi o adtwIw qur qf g

2481, =t gdm waw :  F1 iw

" AF AT FT FAT F4A fF

() Zofodlo ¥ ¥zaW § ITX
N_Y F FIA-FI9 T Al § AT T AT
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F1 97 FAFEW AN gfr e F fag
IA1 TAT §;

(@) 9 I9T FT AT 4T &;

() Fr wFFT  HAma o faer
qEHIST §  ®IHI, TG, TAdl, §IY,
F3Tg, aaTg Aifc ¥ w1 agor AT H
gr @ wAFT y-vev F1 fAafag s &
faor 1€ #iwar g9 7 S9% fAC
aaas fada graumT &30 &1 femr @
FIE FeqW I2T @1 2; AR

(7) afzadl srzasaT s |
WAFT -8 &1 UFA F faqu aar
Fxfeqs agm Iz AT wWE ?

g "a@a & wwa /0 (1 WA
qEwaEr) ¢ (F) gIdrr afgd g
F GEANT § I T3 W HIT FAUIA
v gfa @ gad) wa7 &F @ gd
forer o &g<r | A9 |rnTdT g7 ME W
fegq & 1 z9% gy ana gl wuirvgy 1
ST-EF HIIAT | |

(@) zwHaw &g & =99 7 HU-
ATAT TE gg@ FANI T gAd17 IAEAT
gavfga feafa fogw  Fadqo &1
MIAAFAT §, 39 a1 F1 g7 eqifad
FIA A ATAZAFAT, A Y-FZ1T 8 F9T
¥ fau sfo &7 a1 gfw 1 qrFT AT,
AT R IFET-@EE W & STFIT A
HTAWFAT AT FAE IR Ger: 71
fafraaa mifaa & 1 g= 71 a€ afwgisan
nF gufeg afvgtsar &, fsga arfaa,
Ffu, gar g M7 agaras afeafag
e YT IFT IZAzT AN F @EANT
FIT FTAT & |
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() =k () ¥ FeFR fAe-
fafaa atsarst & #wreqq § Afgay &
Fa AT § Wi gfw Fzrg 1 qFT F
fad wrsal =itz g9 wmifgg s3at &
qgraar FIF FT @I g © -

(1) 7 arEy ofvatsami & w70

AT W YT H AW,

(2) war & afgq 7 a1g g9 FfAT
F JIU AF T gHTHFT qAAIRT T,
TIT

(3) femrara & &= & gET R g&
2o | wfas wreArT gav st i 39-
AT §3T I F7 g g, arfs 99-
HITTH &1 qr9faFar #1 9q7 qaO04 {4
qAYTIT Ja79 Qra~HT JIF91l &1 477
F39 & fax g3 &7 gegey Ffaczaren
F1 IIASH FI0AT AT TF |

geAlgt gY & faga % fqu waa
AZAAT FT FAMT ani & fag gqam

2482. st g viad ¢ Fa7 fAwte
YT W@ gl g FqE AT FIT FIA
I

(%) &1 7 9RIx wg+d F1 fawfaa

fFo s &1 NFAT F wEaAT HAFHIST

(ST 9&) ATHF W &1 39 a9 fwaqr
sifgs agraar 4 1€ g;

(&) #a1 ST FIFIX T Fgl 74T &
f&ag & «f 3@ yavfa § gw sfawa
ghewat aqr wwqx awt &1 ArarEg
YT T FIT F 1A% @9 3

() afe g1, a1 Far fowsr av gewIeT
H 9 QAT F eqad ) a8 gaafow #71
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FaaT gfeaal AT FAFT a0 #1 Ara-
i gfagr w21 #3@ gg fFar aan; A

(x) afz agl, at 39%F AT FO
g7

fagtm MT @ FAA § Iq w2
(st Mgz IwwA Awifkw) o (F) F=
gIir yafaq SIS q9T ysaq & & WU
F1 THIST [aF19 TISTAT & T-qATT HeA4
HO GEIAar & ®1 § g fadig aw
1983-84 & arcATeT Wgx & fag &.00
arg &y fer a7 & |

(@) =& arstAr & wiT fag@Al &
ggae frgramt fag@ & s=ada 50
gomro iz wifa® gfex & wawre awt
% fau 91 20 Yoo cre fAm =
a7 & fau arfag & 1 e € fF wsw
FIFHIT TH FIAAT FT AEAAZTAT & HF-

1T F1atfeaa a7 |

(7) SuwEH AT F ATHIT AF-
arfga &1 fRgraet aITAeii 9T ;AT aF
F1 wifa @ 98t #1 1% § |

(7) q-IT 7 gRETT qq1E TE & 0

“TiERW’ aIAAT & e Iu] 93N §
sfmfea gawi & dear

2483, st gO=m w&Ed @ agT qrE
fasma =t g @ F1 FIT FAT F ¢

(%) “zrzaa” 41991 & wFaAd I
g3 & #ewrer A frpuwg el &
sg ax fwaq gawi &1 Sfeweor faar

TAT €

(@) a1 2 fordt § 59 avor @
Jed MIWF AWAT 3T FJ q[Wa: I
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gfereror qo7 safaa qSaSAT ITASY &
E* 1K

(1) w7 ax zA sfafas @40 7 &
feas sfgaa gaqt 5 g7 faal & @
vqrfag fro & ?

gt faed wxida & Usw "
(s gfeara faar) (%) & (1) “greEw’
yife aIFAT F TFawT gfareror greT gaET
FI &8I & AT 7 Fe4g g g7 fH4r-
qIT GIAT AZY 7HY ST vEr 7 A4,
qrquf IV NeE UST F IR A qT T
froret & g, EEaw’ F omead
gfareror sres Agr &gfaarfss ars

gIFT F1 J&AT F IR A I9 F77 HAT
T ag
I9 gfzreror wier afqmif=a
TTHT FTHT I A1
T qEAT qETY
1979-80 696 1052
19080-8 ! 29619 10,274
1981-%2 27925 12.7¢0
1982-83 16,713 11, 12
(et g=1a1)  (wqol =)

— —— —— i — e s W — s | e, S i i S W . .

Shortfall in Food Production
2484. SHRI B.V.DESAI :
SHRI CHINTAMANI
PANIGRAHI :
SHRI G.Y. KRISHNAN :
SHRI ANANTHA RAMULU
MALLU :

Will the Minister of AGRICULTURE
be pleascd to state :

AUGUST 8, 1983

Written Answers 276

(a) whether the Planning Commission
has assessed the short-fall of six million
tonnes in the food production target of 154
million tonnes set for Sixth Plan in 1984-85;

(b) if so, whether only wheat production
has been keeping pace with the plan
targets;

(c) if so, what are the other items that
are falling short of target; and

(d) whether the Planning Commission
has suggested some means so that the taiget
fixed for the Sixth Plan is achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) The terminal year (1984-85) target of
foodgrains production under the Sixth Plan
is 149-154 million tonnes. The Planning
Commission has estimated a shortfall of 4-6
million tonnes in the achievement of this
target.

(by Wheat production has exceeded the
annual plan targets fixed for 1980-81 and
1982-83 and during 1981-82 the annual plan
target was almost fully achieved. Inspite of
the severest drought during 1982-83 and
untimely rainfall during April and May 1983,
wheat production has touched an all-time
high of 41.6 million tonnes, registering an
increase of 10 percent over the previous
year. The annual growth rate of wheat pro-
duction during the first three years (1980-83)
of the Sixth Plan has been 5.33%/ as against
the annual growth rate of 4.3%, envisaged in
the Sixth Plan. If this growth rate is main-
tained during 1983-84 and 1984-85, the Sixth
Plan target of 44 million tonnes may be
exceeded.

(¢) Planning Commission expects a
shortfall of 3-4 million tonnes in the rice
target of 63 million tonnes envisaged under
the Sixth Plan and a shortfall of 1-2 million
tonnes in the target of 14.5 million tonnes
of pulses production in 1984-85.

(d) The following
adopted by the Ministry of agriculture for
achieving the Plan targets of foodgrain
production :

strategy has been
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(i) Ensuring optimum utilisation of irri-
gation potential through proper  water
management, increasing cropping intensity,
use of fertilisers, high-yielding varieties of
seeds. pest control and agricultural exten-
sion,

(ii) Propagation of dryland and rainfed
technology through watershed management,
use of seed-cum-fertiliser drills, use of ferti-
lisers and manures and appropriate seed
varieties, cultivation of oilseeds and pulses.

(ii1) Ensuring supply of electricity and

canal water during the critical stages of
crop growth by village to village monit-
oring.

(tv) (a) Increasing productivity of rice,
especially in the Eastern and Central States
through special emphasis on non-monetary
inputs like timely sowing, optimum plant
population, line sowing, weeding, land deve-
lopment, contour bunding, etc.

(b) Special campaign to be mounted in
the non-traditional wheat growing States for
increasing productivity of wheat in the
coming rabi, so as to improve upon the
record level of 41.6 million tonnes still
further.

(v) Massive programme of distribution
of seed minikits raising the number from
4.5 lakhs in’ 1981-82 to 25 lakhs this year
and distribution of quality seeds from 14
lakh quintals in 1979-80 to 51 lakh quintals
this year.

(vi) Thrusts on timely, easy and ade-
quatc supply of critical agricultural inputs of
credit, technology, irrigation, seeds, fertilisers,
implements and plant protection chemicals.
The target of fertiliscr consumption has been
fixed at 72 lakh tonnes this year as against
a consumption of 64 lakh tonnes last year.

(vii) Emphasis on providing incentive
support prices and declaring support prices
before the sowing season and organisational
support for purchase of commodities at
support price.
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| ITET H FHY

2485 = @I qTAAE

TMo GAZHOAH TTHY
sitaat e faean

w7 gla ®== 7z FATA FT FIO
Fr 5

() a1 g a6 sqala AAgT &
FILT @Iy IATET H FHI g #T
ATAFT &;

(@) afz zf; ar Fa1 389 @ETAT 1
Soasyar s gr Sra v qfog-
@ET 9% geat # gfg g1 £ gwrEAr
2 ¥R

() afz gi, a1 g9 99 H FIHL
FAT FITIIET FI7 T fga0T T &Y &
TIT IAFHT SYIRT &7 & 7

ffu mama §  usw "R (oA
aifte Mgz aw) : (F) 99, &
gE H AT & A H 10 & 15 faa
51 faais gam a1 9%y acaz=ig feafq
9 AT & gATT gAT T 6 M aw
UTATT F AT ofz=H{ 9w w1 gls-
FT AW & gl WM d gafgraf 7
¥ 20 g=15 ® NF Fg &7 a9T gt |
AfFT ITF a7 FIF 46T I§] Fe & |
gfzdaY FqTT F AAT F FATHY, afeqoiy
fagrz, 3Yar v afaaarg, & o am
1 Trew< Jw H ol &1 gaqy fegfq
FIG JIFA ¢ | ITLAY FA § Fgf
1 feafa ngge W@ ar =Y F
IqIEd ¥ wgaqu dfe gt geaa
2N |

(@) sr< (1) 5= & A ) grar |



279 Written Answers
ﬁfqﬂa ST &1 @

2486, =it §E =T T T
fagtd v fasafafas srasid zoiq
grer faa<or THI9ZT 9T 1@T #T FIT
EX I E

() wusaark ga feaq gfang
S| & qq7 97 feqraar o mIY
qHasty a9 F Frua fray gfana
ST T TAT FATAT JTAIT; AT

(@) =a % 37 g9 T II9FATL
g fFaar ufs sag 77 7€ 2 97 9FR
F1 fa=arv I3t gaadty arsqr F A
sage feat wfn @9 ww #1277

fead da@a & s w1 (an
un fram faal) @ (F) I 7 @i
qATSTAT & fﬂT{ ITAT FA  IT. aqp:t(f’a-
arg qfara 9% gqmgq 41.62 fafega
gaeqy HIEX id au g, foad & 26
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fafsas gFax Mex 1 Feg14t q¥ ¢
feard # fag sqalsas w4t Tar g
fraig stqar & &7 @ @ 40 fafaaq
EFIGT ATHT AT 21 AT, 1980 T+
22 fafags ggax #r fa=id svAar
qisra £1 91 gFr 47 | I A1 HAfy
% 2, yfaaa s gaga & 7 fufe-
aq 2aeax &1 wfafea swar gfaq
fear srar geafaa 8 1 wsg-ar 99%-
g% fgazor gmEg-ux § frar wqar g

(@) wfgw wq <fga, g fa=rg
% fasrd 97 9ger AYFAT F HTON A
1979-80 a% &= 1 TS FA g7 2502
FIIE B7Y 2 | FAT AVFAAT & IA9 @H
Fr gy geartaa gaafa 1811
T w7 g, faaw & yfoag sa &
fasia 93 675 FO% w9¥ F1 gavfe
gq fFu 19 FT qFH19 2 | TSI
AV IqTaFg-ar ¥ faar war &

faaza-1

giwra s srAar ©d I9am

(11T 2FeTT )

FH ISy FT 918 Avad . 1979-80 waET TYSAT
Ho g GED 1980-85 &
qaarn Iqafsaar qEg
1. TS F&3T 2200 1045 250
2. gy 700 33 57
3 fagiz 4000 1410 940
4.  gFqE 1500 1319 155
5. gheam 1500 1229 140
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1 2 3 4 5
6. fewraer saw 50 6.5 4
7. g AT FIHTT 150 5 5
8. FTTEH 1200 420 225
9. LA 300 20 50
10. qeq WaT 3000 982 400
11, #grus 2000 1095 160
12. afurg 5 0.1 3
13. T 15 6.1 4
14, ATMTAS 5 qarg 3
15. 32191 1500 290 350
16. qsTra 3500 2880 835
17. FAEITT 2000 1490 125
18. fafasa 2 A _
19. afgaarg 1500 1090 150
20. fagzr 15 4.5 4
21, ELESDE 12000 8030 3320
22 gfz=m dma 2500 485 400
FIE 5T 39642 21945.2 6980
T g9 ST & 120 55.0 20
afgd q13d dAle 39762 22000.2 7000
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faaza-11

fadra afma g =g

284

(#3018 T9F)

qgST TITAT § AFT
wrd, 1980 % &Y
faag wrat o frar

S3T TNTAT F ST foar
1T arar gEqifag sag

TaT A ag faard  Faa gfara

2E) g faswE
(srgarfaq)

1 2 3 4 5
1. ATFET 9330 118.02 79.00 13.50
2. qgw 63.39 74.50 32.45
3. fagrz 192.74 163.70 57.50
4, USR] 152.51 §3.00 27.15
5. gfearomr 9.56 23.71 15.71
6. femra® g 19.17 21.00 0.90
7. ER: N7 FIAIT 3R .48 44 .50 4.50
8. FOfeT 183.24 100.00 6.70
9. KT 50.0¢ 40.00 5.05
10. T g 242.70 267.75 95.00
11. HETLI6 267.16 164,65 7.06
12 wforgz 4.75 8.50 (.45
13. qETAT 318 6.00 0.70
14, AT v 5.19 10.00 —
15. 3T 94.03 85.00 25.00
16. qIATT 53.01 9.43 6.50
17. ATEqTT 61.92 34.00 4,00
1§, fafara 2.50 4.00 —
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fawtm Wiz s 99 ag A F
Fa1 #33 {5 ¢

(%) w2t g9adfa arsaT & AU
=) gfeqar F1 gzt & for ga fwaar
gaufa fga #Y a5 & #1 USAII q9T
g9 TS0 & 17 I qear Ffeaar v
geaT fradr & foaa aatar 1 gare
¥ fau g'or amE af 2, 7 g9F qragee
FAT 2;

(@) ==% fgaay o=y
gfegdt & @M Y IgFT A9 fgeqr g;
AT

() =t afeqat & g & fag
feg g fa3sr & w@F wsa AR A
fagar avrer fear & 7

EAC2’ C N R
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1 2 4 5
19. afasarg 132.28 39.40 20.14
20 Frgar 6.33 13.10 4.10
21, EGESECL 442.49 279.96 247.96
22 qfz=a e 141.25 150.50 25.00
T UST 2297.93 1711.70 599.40
23 AT 9 75T qF 18.435 29.60 5.90
afga vr3g e 2371.145 1741.30 605.30
Fegla o= 120.93 70.00 70.00
FA 1T 2502.075 1811.30 675.30
g dwAT # g wmA gfeaal faatm ®Wix swm@m S @a d§ 99
ZXTAT ATAT w1 (ot MgeRg seAE wifes) o (F)
¥ () : w3 AIAAT FT FET G T wlaT
2487. st ®§& =W T AAT (7) :

afegat w1 ca7 g v faafew w7
#t aqrr gt wfaq afeaar & gaf-
FT GIIT &7 2 | GST JIFAT T A,
1985 a% ux FOT gfay ad7 JTaqeqr
1 qrarfag #37 & fau usa  grsam
g 151.45 F9g =y & qfvegy gx
fa=r= fear war 2 s sagfa, &<
geardr  arfeat, @igafas @raE
97 FrATAAT, FEFRT FT AET FEAT AT
T3 & fagmET, aqr 981 9T gFTIw A
sAgEqT HIAT TH goqa glaare miag
& | wfas gzt garx wsa F1 faww §
I T ST AT T ATH HIIEIFAT
FAFT & AT & ® H IJAT4T A1 TG
2183 YT F 799 3 Ul & A
T qAT USAl UF G AT WA
AT g7 U U o@d &7 W
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Fuefew &1 faa<or gwr g2« 9T @r g |
(weqrern § w@mr  war ) sf|o gear
LT-6833 183)

Execution of Water Supply Schemes in
Himachal Pradesh

2488. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the exact position regarding sanction
and execution of the following drinking
water supply schemes in Himachal Pradesh;

(i) Deot Sidha group of villages (District
Hamirpur) ;

(i) Baumpal Navngih of villages (District

Hamirpur) ;

(b) the date from which the construction
work has been would be undertaken and the
likely period of completion; and

(c) the total estimated cost of the schemes

and the source of finance as also the expen-
diture incurred to date on each of the sche-
mes separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (¢) (i) The water supply seheme
for Deot Sidha group of villages at an
estimated cost of Rs. 124.23 lakhs has been
approved for execution with external assis-
tance from Govi. of Netherlands to the
-extent of 3.0 million Dutch Guilders. In
the absence of progress report from the
State Govt., information regarding the
exact date from which construction work
has started on this scheme is not available
with this Ministry. However, in accordance
with the terms of the agreement with the
Govt. of Netherlands, the State has initi-
ated advance action on procurement of pipes
and an expenditure of Rs, 76.30 lakhs has
already been incurred on this upto Dec. '82.
On present indication, the completion date
of the scheme has been assessed as four
years from the start of work.
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(i) the water supply scheme for Bhaum-
pal Navngih group of villages was approved
by the Govt. of Himachal Pradesh in Aug-
ust, 1981 for execution with State Plan
funds. The estimated cost of the scheme is
Rs. 21.73 lakhs and the target date of compl-
etion is 31.3.1985. Since the sucheme is to
be executed in the State sector, the details
such as date of start of work on the scheme
expenditure incurred thereon would be avail-
able only with the State Govt.

Auction of DDA Pilots

2489. SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether D.D.A. auctions plots at a
price, which is 10 times as high as in American
cities and other developing countries; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b) The D.D.A. has reported that
information about prices of land in American
cities and other developing countries is not
available. It is, therefore, not possible for
them to make any comparisons.

Availability of Foodgrains to Consumers

2490. SHRI AMAR ROYPRADHAN :
Will the Mionister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Centre has asked the State
Governments to make food grains available
to the consumers in their respective jurisdic-
tions; and

(b) if so, the details thereof and the
reaction of State Governments thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANIJEEVI
RAO): (a) and (b) Under the public distribu-
tion system the Central Govt. allots food-
grains to all the State Governments for issue
to the consumers in their respective



289 Written Answers

jurisdiction. The primary responsibility for
implementation of and supervision over the
public distribution system in their respective
territories rest with the States/U. Ts. The
State Govts./U.Ts. Administrations have
been asked to ensure that the essentia] com-
modities, including foodgrains, supplied
through public distribution system do reach
the consumers at pre-determined prices. The
State Governments have also been advised to
effect a greater coordination in procurement,
transportation, storage, and distribution of
essential commodities, as also to tighten
their supervision and enforcement machinery.
The State Governments are already taking
action in this regard.

Import of Soyabean Seeds

2491, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it 1s a fact that the soya-
bean processing industry has urged Govern-
ment to import soyabean seeds instead of
soyabean oil in view of idle capacity of the
processing industry ;

(b) if so, the prevailing gap between
soyabean production and the processing
capacity ; and

(¢) the decision taken by Government
about importing oilseeds instead of oil ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHR1 M. S.
SANJEEVI RAQO) (@) to (¢) A
proposal was received from M/s Lucky
Industry for import of soyabean seed. It
was not considered desirable to allow
import of oilseeds, instead of oils, mainly
for the following reasons :

() It would act as disincentive to
farmers and there would be consi-
derable set back to the development
programme for increasing produc-
tion of soyabean ;

(2) Bulk 1mport of seeds will pose
serious problems of quarantine ;
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(3) The economics of importing oil-
seeds vis-g-vis oil was not favoura-
ble.

The production of soyabean during
1982-83 has been estimated to be of the
order of 45 lakh tonnes. The capacity for
which Letters of Intents Industrial Licences
have been issued for setting up of soyabean
processing plants so far, is around 6.5 lakh
tonnes but these units are yet to go into
production. However other solvent extrac-
tion plants can also process soyabean seeds
for extraction of soyabean oil.

Public Distribution System in
North-East Region

2492, PROF. MADHU DANDAVATE ;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that in most of
the States in the North-East region there is
an absence of effective public distribution
system;

(b) if so, whether lack of adequate
Central assistance is mainly responsible for
this situation; and
whether Central

(¢) if so, adequate

assistance will
the Centre ?

be given to these States by

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) ; (a) No, Sir, this is not a fact. The
public distribution system in the North-
Eastern Region, moreover, is being progre-
ssively strengthened.

The primary responsibility for implemen-
tation and supervision over the public distri-
bution system in their respective territories
rest with the States/U.Ts. They have been
requested to undertake periodic reviews of
the implementation of the scheme of public
distribution and for strengthening and stream-
lining the system. The States;U.Ts. have
also been impressed upon to ensure a greater
degree of coordination in procurement,
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transportation, storage and distribution of
essential commodities as also for strengthn-
ing the field level administrative apparatus.

(b) and (c) : A scheme for providing
assistance by the Central Govt. to States/
U.Ts in the North-Eastern Region for the
setting up of Civil Supplies Corporations
and construction of godowns by such
corporations, has been included in the

6th Five-Year Plan. No proposals have
yet been received in this  regard
from the concerned State Governments
of the Region. In the mean time,

the Central agencies have undertaken to
augment their own storage capacities in the
North-Eastern Region for the stocking of
essential commodities. Steps are also being
taken to further smoothen the transportation
of these commodities to the Region.

India’s Position in the World in the Field
of Dam Building

2493. SHR1 A.K. ROY : Will the Minis-

ter of IRRIGATION be pleased to state :

(a) whether it is a fact that India is a
leading dam builder country in the world,
if so, details of the achievements so far and
its place amongst the countries in the world
in dam building;

(b) whether it is a fact that instead of
large dams submerging vast areas mini size
dams are more suitable for this country,
specially in the hilly areas without affecting
the life of the tribals; and

(¢) if so, whether a new policy
guideline would be issued to the States?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) (a) Yes, Sir.
About 1000 major and medium reservoirs
have been taken up since independence and
about 640 reservoirs have been completed,
others are under various stages of construc-
tion. India occupies the fourth place in the
world in dam building.

(b) Yes, Sir. Both large dams and mini
size dams have their place in water resources
development depending on site conditions
and their choice is based on various factors.

(¢) Does not arise.
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Irrigation Capacity Created
2494, SHRI A.K. ROY : Will the

Minister of IRRIGATION be pleased to
state total capacity of irrigation created
in the country by major, medium and minor
irrigation schemes till 1 April, 1983 ; facts
in details with break up in major, medium
and minor irrigation schemes ?

THE MINISTER OF STATE OF THB
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): The total
irrigation potential created as upto June
1983 is as under :

Major & Medium  29.110 million ha.

Minor 34.213 million ha.

Total : 63.323 million ha.

Siphoning of NBCC Materials by
Unscrupulous Operators

2495. SHRI N.E. HORO :
SHRI ANANTHA RAMULU
MALILU :
SHRI SANAT KUMAR MAN-
DAL :
Will the Minister of WORKS AND

HOUSING be pleased to state :

(a) whether Government have seen the
news report in Hindustan Times of 1l July,
1983 that a Mafia-style ‘Killing' and
attempts of assaults on workers trying to
prevent the siphoning of materials has
overtaken the public sector National Build-
ing Construction Corporation Ltd ;

(b) whether a Central Government con-
trolled public sector organisation like

NBCC if not violating, has evaded labour
laws by denying basic facilities to non-
construction labourers associated with

office work who have been kept on the
casual rolls for as long as ten years; and

' (c) if so, would Government review the
working of the N.B.C.C. which is at present
at the mercy of unscrupulous operators ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) Yes, Sir.

(b) No, Sir. Allegations made in the
press report appearing in the Hindustan
Times dated 11.7.1983 “are false and mis-
leading. Correct facts have been stated by
NBCC in their version which appeared in
the Hindustan Times dated 18.7.1983

(c) In view of reply
question does not arise.

to (b) above,

Cutting of Forest Trees in Chandigarh

2496, SHRI CHIRANIJILAL SHARMA :
Will the Minister of AGRICULTURE be
pleased to state ;

(a) whether it is a fact that about
11000 trees grown by the Forest Deptt. of
the Chandigarh U.T. are being cut ; and

(b) if so, the reaction thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
No, Sir. No trees have been cut so far.

Target of Food Production

2497. SHRI CHIRANJILAL SHARMA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government will be able to
achieve target of 154 million tonnes in the
food production ; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Plann-
ing Commission has estimated a shortfall cf
4-6 million tonnes in the achievement of the

" Sixth Plan Target of 149-154 million tonnes
of foodgrains set for 1984-85,

(b) The production of rice and pulses
and consumption of fertilisers are lagging
behind the Plan targets.
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Land Ceiling Laws

2498. SHRI K. RAMAMURTHY : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) how many States have
the Centre’s guidelines on
the names of such States ;

implemented
land ceiling and

(b) how many State land ceiling laws
are pending for the approval of the
President ; and

(c) how many State laws have been
referred back to the States for amending
according to the Centre’s guidelines ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) All the
States have been implementing land ceiling
laws enacted according to the national guide-
lines, Land ceiling laws have not been
enacted by Nagaland and Meghalaya where
land is largely under community ownership.
Much of the work of implementation has
already been completed. Of the 14.4 lakh
returns submitted by landowners, 14.15 lakh
returns have already been scrutinised and
disposed of. Cnly 25,000 returns are yet to
be disposed of. As a result of this 43.3 lakh
acres have been declared surplus ; 29.5 lakh
acres have bean taken prossession of and
20.05 lakh acres have been distributed.

(b) One bill relating to amendment of
provisions for land ceiling is awaiting the
assent of the President.

(c) President’s assent has been withheld
from two bills dealing with amendments to
land ceiling laws since 1976.

Construction of Field Channels in the States

2499. SHRI K. RAMAMURTHY : Will
the Minister of IRRIGATION be pleased to
state :

(a) whether the gap between the irri-
gation potential created in recent years and
its utilisation has widened to 48 lakh hecta-
res because of the failure of the State
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Governments to construct ficld channels to
take water to the ficlds ;

(b) the names of State Governments
that have failed to do the above ; and

(c) the steps being taken to bridge the
above gap ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c) Non
availability of field channpels beyond the
Government outlets is the main reason for
the lag in utilisation of created irrigation
potential. These were expected to be cons-
tructed by the beneficiaries themselves by co-
operative effort. With a view to speed up
the utilisation, a centrally sponsored co-
mmand area development programme cove-
ring 15 million ha. in 76 projects in 16
States and 1 Union Territory has been under
implementation for about 8 years. Further,
State Govts, have been advised to take up in
a big way construction of water courses from
the Government outlets presently serving
blocks of about 40 hectares each to the out-
lets to be constructed to serve smaller blocks
of 5-8 hectares in the projects not covered
under the CAD Programme.

Lowering Down of Sub Soil Water Level in
Madras and A.P.

2500, SHRI G. NARSIMHA REDDY :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that the sub soil
water level has gone down terribly low in
Madras and in parts of Andhra Pradesh ;

(b) if so, what are the reasons for the
same ;

(¢) whether the local population is
under the apprehension that there is a threat
of sea water seeping in and in that event the
land will turn saline ; and

(d) if so, whether Government agree
with the views of the common man, and if
not, what steps are being taken to check
salinity ?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Yes Sir.
In Madras City area, the water level has
gone down by 6 to 10 metres. Water level
has also locally gone down by a few metres
in parts of Andhra Pradesh.

(b) The reasons attributable to the
decline of water level in Madras city include
pumping of 18 million gallons per day for
city water supply and successive years of
drought situation since 1979. In Andhra
Pradesh, the decline of water has been due
to prolonged drought conditions.

(c) and (d) : In eastern part of Minjur in
the Madras Metrapolitan area, there 1is an
increasing trend of salinity in ground water
and consequently 8 tubewells of the Metro
water supply have been abandoned. There
appears to be no threat of sea walter intru-
sion in land except in areas very close to
the coast. The steps taken proposed to be
taken to combat the danger of salinity
include regular ground monitoring
by the State and the Central agencies, stop-
page of pumping of water for irrigation
except for standing «crops and meeting
domestic supply. Besides, the UNDP tcam
is also engaged in delineating the disposition
of salt water wedge for tauking preventive
measures to salt water encrochment.

walcr

arrest
Possibilities of recharging the aquifer through
artificial methods to prevent the decline of
water levels are also being studied.

Sharing of Ganga Waters By Stales

2501. SHRI NIREN GHOSH : Wili
the Minister of [IRRIGATION be pleased
to state :

(&) what is the total flow of water in
the Ganga during lean period ;

(b) how much water is drawn from
Ganga during the lean period in the upper
reaches of the river for irrigation purposes ;
(¢) since Ganga is an inter-State and
now international river as well, would a
total policy be worked out for sharing of
water by different States keeping the need of
Calcutta Port in view ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THB
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) According
to actual observed flow of the Ganga at
Farakka (1948-1973) the average annual flow
was of the order of 317 million acre fect of
which about 24 million acre fect flows in
the lean period—January to May.

(b) The water of the Ganga and its
tributaries are being used not only by the
States of Himachal Pradesh, Uttar Pradesh,
Haryana, Delhi, Rajasthan, Madhya
Pradesh, Bihar, West Bengal but also by
Nepal. Precise data relating to the quantum
of withdrawals for irrigation purposes are
not available.

(c) and (d) : No such proposal is under
consideration of Government at present.,
The needs of Calcutta port are always kept
in- view. It has been recognised that the
flows at Farakka are inadequate to meet
the overall requirements and augmentation
of water is essential. India has proposed
the Brahmaputra-Ganga link canal supple-
mented by storages on the Brahmaputra-
Meghna system for this purposc. The Indo-
Bangladesh Memorandum of Understanding
of October 1982 directed the Indo-
Bangladesh Joint Rivers Commission (0
complete their pre-feasibility studies of the
Indian and Bangladesh proposals in this
regard <o decide upon the optumum
solution within 18 months. The matter 1s
under discussion in  the Indo-Bangladesh
Joint Rivers Commission.

has

as to

Distress Sale by Middle and Marginal
Peasants

2502, SHRI NIREN GHOSH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether middle. marginal and poor
peasants make distress sales;

(b) if so, is there any mechanism to
ensure that they get the minimum price fixed

by Government;

(c) if so, the details there of; and

SRAVANA 17, 1905 (SAKA)

Written Answers 298

(d) if not, the reasons therefor ¢

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (d)
The main objective of Government’s agri-
cultural price policy is to ensure remunera-
tive prices to all categories of farmers. The
Government announces minimura support/
procurement prices for all important food-
grains and commercial crops and undertakes
price support operations. The minimum
support/procurement prices are in the nature
of a long-term guarantee to producers so
that in the event of <a glut in the market
consequent on increase in production or for
any other reasons, prices are not allowed te
fall below the minimum economic levels. In
the case of foodgrains these operations are
carried out by the Food Corporation of
India, State Civil Supplies Corporations,
State Cooperative organisations through a
network of purchase centres. For similar
market operations in the case of cotton, the
Cotton Corporation of India, the Maha-
rashtra State Cooperative Marketing Fade-
ration etc; are the purchasing agencies. The
Jute Corporation of India for raw jute and
the National Agricultural Cooperative Mar-
keting Federation and in some cases the
National Consumer Cooperative Federation,
are the agencies for providing
and

these

Support
pulses The
operations of agencies are
being expanded in a phased manner.

operations for oilseeds.

purchase

Government Accommodation for ITDC Staff

2503 SHRI ANANTHA RAMULU
MALLU : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether there is any proposal under
the consideration of Government to extend
the facilities of providing accommodation te
the staff, particularly low paid staff (Class
IV such as Room Attendants Chamber-maid
ctc.) of the ITDC by treating them on the
same pattern as the other Central Govern-
ment Employees as they are also working in
a Government Undertaking :

(b) whether the Tourism Ministry has
approached his Ministry in this regard ;

-
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(¢) if not, the reasons therefor ; and

(d) whether Government would consider
" the housing difficulties of the low paid
ITDC Staff sympathetically and at least
provide some quota in their favour ?

THE DEPUTY MINISTER. IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
and (b) No, Sir.

() The employees of the Public Sector
Undertakings, as a rule do not fall in the
eligible category for allotment of accommo-

dation from the General Pool.

(d) No, Sir in view of the reply to part
(¢). Besides, there is acute shortage of
accommodation in the General Pool.

Formulation of National Drought Policy

2504. SHRI VIRDHI CHANDER
JAIN : Will the Minister of AGRICULTURE
be pleased to state ;

(a) whether Government have formula-
ted a National Drought Policy so far to
prevent repetition of drought in various
States every year ;

(b) if so, details thereof ;
(e) if not, the reasons therefor ; and
(d) whether

Government propose to

formulate the National Drought Policy for g

the Seventh Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) to (c)
In order to mitigate the effects of drought,
special Programmes like Drought Prone
Area Programme, Desert Development
Programme, increasing areca under irriga-
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tion, development of command areas and
dryland farming programmes have been in
operation. The drought affected States are
also given assistance to render relief to the
affected population.

(d) There is no such proposal under
consideration at present,

Plantation/Preservation Schemes from States

2505. SHRI VIRDHI CHANDER JAIN:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of the plantation and
preservation of forest schemes received from
Rajasthan, Madhya Pradesh and U.P. ;

(b) funds asked for the purpose from

Central Government during the last three
years; and
(¢) the amount sanctioned and the

progress of the works ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKAWANA) : (a) and (b)
According to available information no
plantation and rreservation of forest schemes
have been received for Central Assistance
during last three vears from Government of
Rajasthan, Madhya Pradesh and Uttar
Pradesh. However, these States are covered
under three Centrally Sponsored Schemes,
namely :—

- (1) Social Forestry including Rural
Fuelwood Plantations;

(ii)) Soil Conservation in the catchments
of River Valley Projects; and

(iil) Integrated Watershed Management
in the catchments of Flood Prone
Rivers of Gangetic Basin.
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(c) State-wise/Schems-wise details of amount released and progress of works during

1980-83 are as under :(—

Name of the Scheme Rajasthan Madhya Uttar
Pradesh Pradcsh
1. SOCIAL FORESTRY - INCLUDING
RURAL FUELWOOD PLANTATIONS
(i) Amount released
(Rs. in lakhs) 155.10 334.93 86.82
(i) Advance Soil Work done
(in hectares) . 16,400 25,354 6,531
(iii) Plantations raised (in ha.) 7.900 13,254 4,428
(iv) Seedlings supplied
(No. in lakhs) 120.00 783.66 Nill
2. SOIL CONSERVATION IN THE
CATCHMENTS OF RIVER VALLEY
PROJECTS
(i) Amount released (Rs. in lakhs) 202.86 796.22 237.82
(1) Physical achievements area
treated (in ‘000 ha.) 24.60 107.18 12.87
3. INTEGRATED WATERSHED MANAGE-
MENT IN THE CATCHMENTS OF
FLOOD PRONE RIVERS OF GAN-
GETIC BASIN
(i) Amount released (Rs. in lakhs) 106.47 69.00 292.30
(‘n') Physical acheivements area
treated (in ‘000 ha.) 4.77 4.00 18.71
Plan to Cut Production of Rice in Punjab been fixed in consultation with the Centre

2506. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether, it 1s a fact that Punjab
Government are planning of cut down rice’
production during the year; and

(b) if so, whether the new target has

and Planning Commission, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) (a) No,
Sir. '

(b) Does not arise.

. van
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Afforestation Deforestation in States

2508. DR. YVASANT KUMAR PANDIT:
Will the Minister of AGRICIHJLTURE be
pleased to state the total area in Hectares in
each State and Union Territory where defore-
station was done and the area wherein
reforestation was done in each year during
1980, 1981 and 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKAWANA) The
information is given in the Annexure. The
average rate of afforestation is equivalent to
4.5 lakh hectares per year.

Statement .
Deforestation: in Hectares.
Afforesta tion: No. of seedings in lakhs
State/Union 1980-81 1981-82 198283
Territory Def. Aff. Def. Aff. Def Aff.
ha. No. of ha. No. of ha. No. of
seedling seedling seedling
1 2 3 4 5 6 7
States
1. Andhra
Pradesh 101.000 409.55 408.832 680.00 204.140 1243.00
2. Assam — 22.50 2.207 313.00 388.084 306.00
3. Bihar — 371.23 97.760 553.40 251.260 901.00
4. Gujarat —_ 927.72 1.150 1494.00 471.751 2468.00
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1 2 3 4 5 6 7
5. Haryana — 308.57 - 600.00 1.200 760.00
6. H.P. — 283.91 - 277.00 45.826 468.00
7. J &K —- 125.00 — 86.00 —_ 205.00
8. Karnataka 84.000 559.43 — 1414.00 174.081 1768.00
9. Kerala 1282.580 142.00 112.358 162.00 1110.639 619.00
10. M.P. —- 1098.50 74.922 2456.00 293.137 2839.00
11. Maharashtra - 625.77 907.831 874.00 361.040  2276.00
12. Manipur — 68.80 0.340 63.29 — 69.00
13. Meghalaya — 26.36 140.000 35.42 0.570 82.00
14. Nagaland — 58.29 - 66.12 — 95.00
15. Orissa — 517.07 - 607.41 449.147  1038.00
16, Punjab — 175.09 — 373.00 0.314 547.00
17. Rajasthan 0.605 208.97 277.005 305.00 7.952  368.00
18. Sikkim — 52.50 4.700 36.00 100.200 50.00
19. Tamil Nadu 1200.000 818.54 280.000 817.00 22.956 1024.00
20. Tripura - 74.95 3.450 147.60 0.825 127.00
21. U.P. - 1050.00 392-676 1052.00 627.652  2305.00
22. West Bengal — 276.00 159.282 430.00 31.870 677.00
E_I\I[‘QI:I_FTERR’[TORH_SS
23. A. & N. Islands — 2.96 — 80.40 - 84.00
24, Arunachal — 94.35 — 58.00 104.478 108.00
Pradesh
25. Chandigarh —_ — - = — 4.00
26. Dadra & - 2.7 — 9.51 — 27.00
N. Haveli
27. Delhi — 25.00 — — — 31.00
28. Goa, Daman — 7.15 —_ — — 26.00
& Diu
29. Mizoram — 126.50 — 204.00 — 257.00
30. Pondicherry - — - - — 13.00
Total : 2668.185 8467.38  2862.513 13188.25 4647.122  20785.00
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Licences For New Sugar Factories

2509. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that a large
number of applications for grant of indus-
trial licences for establishment of new sugar
factories and expansion in the existing units
are pending with Central Government.

'(b) if so, the details thereof with date
of receipt of the applications ;

(¢) whether only a few applications
out of large number of pending applications
for new sugar factories were considered by
the Screening Committee on 27 May, 1983;

(d) if so, the number with details
thereof and how many of these have been
approved ; and

(¢) the reasons for the delay in the
disposal of the pending applications and
when these are expected to be finalised ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO): (a) and (b) 62 applications for
the establishment of new sugar factories
and 24 applications for expansion in the
existing units, from various States in the
country are under consideration of the
Central Government. Two statements giving
the details of these applications are laid on
the table of the House (Placed in Library.
See No. Lt. 6834/833).

(c) and (d) 12 applications for establish-
ment of new sugar factories were considered
by the Screening Committee at its meeting
held on 27.5.83. Of these, 5 cases were
approved for grant of letters of intent/
licences. A statement giving details of these
12 applications is attached (Annexure III).

() The reasons for delay in the dis-
posal of the pending applications can be
summarised as follows :
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(I) Quite a few applications were
not complete and did not have
full data regarding cane
availability and the basis of
quantification of future
potentialitics. These details
had to be oblained and re-
examined which took time.

(2) From a number of State there
were requests for postponing
consideration of the cases as
some of these State Govern-
ments were either reviewing
the cases or they wanted a
postponement to suit their
convenience.

(3) The Central Government were
also reviewing the progress of
implementation of licences
already granted in the first
two years of the Sixth Plan
with a view to examining
whether the existing policy
guidelines for licensing are
working  satisfactorily or
whether they need further
review change. The pending
applications are likely to be
considered by the Screening
Committee shortly and it is
not possible to give an exact
date by which time decisions
on these applications would
be finalised in view of a
number of factors.

Sugar Cane Price Paid To Farmers

2510. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state the
minimum and actual cane price paid during
1981-82 and 1982-83, State-wise ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : The requisite information is given .
in the attached statement.
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THE RANGE OF MINIMUM SUGARCANE PRICES NOTIFIED AND'
THE PRICES PAID BY FACTORIES IN DIFFERENT STATE
DURING 1981-82 AND 1982-83.

(Figures in Rupees per quintal)

STATE 1981-82 1982-83
Minimum Price Minimum Price
notified paid notified paid

(1 (2) (3) ) )

Uttar Pradesh 13.00 to 20.50 to 13.00 to 20.50 to

16.52 21.50 16.67 21.50
Bihar 13.00 to 20.50 13.00 to 20.50
16.21 16.36
Punjab 13.00 to 23.00 to 14.07 to 20.00 to
14.53 26.00 17.28 23.00
Haryana 13.00 to 22.00 13.15 to 20.00 to
15.60 14.68 23.00
Assam 13.00 18.00 to 13.31 to 18.00 to
20.60 13.61 20.00
West Bengal 13.00 17.50 to 14.07 to 16.00 to
23.00 14.38 20.00
Orissa 14.07 to 14.50 to 13.00 to 14.38 to
14.22 20.70 14.38 23.00

Madhya Pradesh 13.00 to 20.00 to 13.00 to 20.00
14.68 21.00 14.68

Rajasthan 13.00 to 20.01 to 13.00 o 17.00 to

14.99 25.00 15.29 25.00
*x
Mabharashtra (£) 13.00 to 18.00%** 14.53 to 14.00 to
18.81 19.12 17.00
%
Gujarat (£) 13.00 to 15.00 to 13.31 to 10.00 to g
17.13 17.28 21.50

26.00
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. (1) ? 3) 4) 5
Andhra Pradesh 13.00 to 14.22 to 13.00 to 13.00
16.21 23.67 15.91 22.55

Tamil Nadu 13.00 to 17.50 to 13.00 to 17.50 to
15.45 20.61 16.21 20.61

Karnataka 13.15 to 19.00 to 13.00 to 17.00 to
17.44 27.50 17.74 22.16

Kerala 13.00 to 17.00 to 13.00 to 17.00 to
13.92 20.00 13.46 20.00
Pondicherry 13.15 17.69 14.38 14.38
Nagaland 13.00 19.50 14.38 17.50
Goa 13.15 24.00 14-84 27.40

(£)—In Maharashtra and Gujarat the prices paid are generally ex-field.

**_Advance-Ex-field.

Indra Project Report Pending With C. W. C.

2511. SHRI RASA BEHARI BEHRA :
Will the Minister of IRRIGATION be
pleased to state :

(@) whether the project report of
“INDRA” of Kalahandi, Orissa, which
was under detailed examination by Central

Water Commission has been given clearance;
and

(b) if so, the details
not, the reasons for delay ?

thereof and if

THE MINISTER OF STATE THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
The reference is presumably to the Lower
Indra Irrigation Project of Kalahandi dis-
trict of Orissa. The Government of Orissa
forwarded the report on Lower Indra Pro-
ject estimated to cost Rs. 56.55 crores to
the Central Water Commission in June,
1982 for technical examination. The pro-
ject has been examined in Central Water
Commission and comments of the Commi-
ssion have been forwarded to thc State
Government during the period August,

1982 to June, 1983. On receipt of clarifica-
tions to the comments, the project can be
considered for clearance if found techno-
economically viable. The State Government
is being reminded from time to time.

Shortage of Food in States

2512. SHRI RASA BEHARI BEHRA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to State :

(a) whether there has been food shor-
tage in various States including Orissa
during 1982-83 and 1983-84;

(b) if so, Government’s reaction thereto,

(c) whether some State Governments
have sought permission to import foodgrain

from other States and foreign
and

countries;

(d) if so, steps Government have taken
so far, to solve the problems ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND

IN THE MINISTRY OF FOOD AND
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CIVIL SUPPLIES (SHRI M. S. SAN-
JEEVI RAO) : (a) and (b) Several State
Governments including Orissa have been
requesting for higher allocations from
Central Pool during 1982-83 and 1983-84
(upto August, 1983) for distribution through
public distribution system. Allotments of
foodgrains to the various States from the
Central Pool, are, however, made on a
month to month basis, keeping in view the
overall availability of stocks in the Central
Pool, relative needs of the various States,
market availability, and other related
factors. As a result of monthly reviews, the
allocations to various State Governments
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were increased/decreased, wherever consi-
dered necessary.- The public distribution
system, as it stands at present, cannot rea-
listically be expected to meet the total con-
sumption requirements of the States. The
needs of the population are to be met by
free market mechanism, supplemented by
public distribution system.

(¢) and (d) In response to requests
received from some State Governments, they
were permitted to purchase levy-free rice
from the surplus States of Andhra Pradesh,
Punjab and Harvana. as indicated in the
Statment attached

Statement

Statement showing permissions given to State Governments for purchase of levy-free

open market rice from other States.

State Quantity
permitted
(Tonnes)
West Bengal 15,000
40,000
Bihar 15,000
Orissa 10,000
20,000
Maharashtra 40,000
Kerala 15,000
30,000
Tamil Nadu 20,000
50,000
Karnataka 30,000
Goa 3,000

State from which Parmission
to be purchased given on
Pupjab/Haryana 22.10.82
Andhra Pradesh 1.6.83
Punjab/Haryana 22.10.82
Punjab/Haryana 22.10.82
Andhra Pradesh 30.3,83
Punjab/Haryana 11.2.83
Punjab/Haryana 10.3.83
Andhra Pradesh 30.3.83
Punjab /Haryana 18.3.83
Andhra Pradesh 30.3.83
Andhra Pradesh 4.6.83
Andhra Pradesh 14,7.83

TOTAL 2,88,000
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Irrigation Projects Of Orissa
Pending With Centre

2513. SHRI RASA BEHARI BEHRA:
W ill the Minister of JRRIGATION be plea-
sed to state :

(a) whether any irrigation projects sub-
mitted by the State Government of Orissa
is now pending before the Central Govern-
ment for clearance;

(b) which of the flood protection pro-
jects submitted by Government of Orissa are
actively being considered by the Central
Government : and

(c) the details thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Samakoi and
subernarekha major irrigation projects and
Deo medium irrigation project have been
accepted by the Advisory Committee of the
Planning Commission with certain obser-
vations to be complied with by the Orissa
State Government. Kanupur and Titilagarh
irrigation projects for which replies to
comments of Central Water Commission
have been received recently are under exami-
nation,

On seven other irrigation multipurpose
projects State Government has to furnish
replies to the comments of Central Water
Commission.

(b) and (c) Five Flood Protection Pro-
jects were received in the Central Water
Commission which after examination have
been referred back by the Central Walter
Commisson to the Government of Orissa
for submission of revised project reports in
the light of the suggestions made by the
Commission. The names of these projects
are as under :

1. Flood Control Scheme for Baitarni
system.

2. Flood Control Scheme for Brahmani
system.

3. Subernarekha ‘ double e mbankment

system.
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4. Batgaon Drainage cut to sea for imp-
roving the Subernarekha river.

5. Embankment Scheme on the river Bad-
genguti right.

Urban Community Development
Projects

SHR] CHINTAMANI JENA :
SHRI G. NARSIMHA REDDY :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government are consi-
dering to start Urban Community Develop-

ment Projects in all major cities of the
country ;

(b) if so, what are the criteria adopted
for selecting the cities for development ;

(c) whether any study has been made
in this respect if so, the details thereof ; and

(d) what are the services and activilies
likely to be provided under the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF); (a)
Urban Community Development is a state
subject and urban community development
programmes are taken up by the local agen-
cies and State Governments., However, on
a limited scale UNICEF is also assisting
urban community development projects in
various parts of the country. UCD pro-
grammes with UNICEF assistance - are
in  operation _in Ahmedabad, Baroda,
Hyderabad, Vishakhapatnam, Kanpur and
Madras.

(b) and (¢) Cities are selected for
starting UCD programmes with UNICEF
assistance keeping in view the availability of
basic services for women and children as
also concentration of slum population, level
of community participation etc.

(d) Urban Community Development
Programmes with UNICEF assistance are an
integrated package for providing basic ser-
vices to the urban poor particularly women
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and children living in slums. The emphasis
of the programme is to take up various wel-
farc activities like pre-school education, nu-
trition, community health programme, vo-
cational training, low cost sanitation and
immunisation programmes to complement
investments by other local agencies.

Winter Sports in Kashmir

2515. SHRI ABDUL RASHID
KABULI : Will the Minister of SPORTS
be pleased to stale the steps being envisa-
ged and help rendered to develop and
further improve the winter sports in
Kashmir especially at Gulmarg which be-
sides encouraging youth to take part in
winter sports can help the country to earn
foreign exchange ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
In order to improve the existing facilities
in Kashmir in respect “of wintef sports, the
Government have imported snow clearance
equipment and internally heated vehicles
and have already placed these at the dis-
posal of the State Government. The State
Government themselves have also provided
a practice ski lift. Besides, there is a propo-
sal to set up a winter sports and mountai-
neering institute in Kashmir in collabora-
tion with the State Government. These
and other steps will naturally boost tourism
and foreign exchange earnings.
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(b) The State Government have been
requested to identify such irrigation systems
and propose modernisation of such schemes.
State Governments have so far formulated
38 modernisation schemes, of which 7 have
been approved.

Low Yield of Rice in Eastern and Central
India

2517. SHRI CHITTA BASU : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that yield
levels of rice in the Eastern and Central
India are extremely low as compared to that
of Punjab, Haryana and Western U.P. ;

(by whether it is a fact that the agro-
climatic conditions of that part of the
country seem to be favourable for attaining
much higher levels of yield; and

(¢) if so, what steps Government pro-
pose to take to raise the yield level of rice
in those regions in particular, and in the
whole country in general ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
present yield level of rice in States of Eastern
and Central India as compared to that of
Punjab, Haryana and U.P. are given below :

States Yield (Kg/ha)
Failure of Projects in Meeting Irrigation (Years 1981-82)
Requirements 1. Assam 993
2516. DR. A. U. AZMI : Will the 2. Bihar 781
Minister of IRRIGATION be pleased to 3. Madhya Pradesh =~ 793
state 4. Oriséa 1091
(a) whether it is a fact that there are 5. West Bengal 1120
old irrigation projects and some constructed 6. Punjab 2951
recerlltly bu_t the same are not able to meet 7. Haryana 2470
the irrigation requirements; and 3. Uttar Pradesh 1079
(b) if so, what steps have been taken 9. All India 1317
to remedy the defects thercin ? \
(b) Yes, Sir. The agro-climatic condi- |
THE MINISTER OF STATE IN THE tions in the Eastern States including .

MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

Chhatisgarh area of M.P. are favourable for
rice cultivation.
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(¢) To raise the yield level of rice in
these regions in particular and in the country
as a whole in general, the Government is
taking the following measures : —

(i) selection of suitable locations
specific varieties for different
agro-climatic conditions;

(ii) intensification of paddy Com-

" munity Nurseries Programme

and transplanting of rice in
time;

(iii) increase in the coverage of
area under High Yielding
Varieties  Programme  and
adoption of recommended
package of practices;

(iv) timely release of canmal water
in irrigated areas;

(v) adequate supply of electricity/
diesel for running tubewells
and pumpsets in irrigated
areas;

(vi) timely supply of inputs in
adequatc quantities;

(vii) training of extension workers
and farmers regarding latest
production technology;

increased and efficient use of
fertilisers;

(viii)

(ix) wood control;

(x) warabandi for officient use of
canal water;

(xi) adoption of need-based plant
protection measures;

(xii) provision of adequate and
timely credit; and

getting the farmers through
extension workers as well as

the media of radio and press
to take suitable measures

according to the prevailing
weather conditions.

(xiii)
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Setting up of Permanent Task force to Deal
with Flood and Cyclone

2518. SHRI CHITTA BASU Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government consider it
necessary to set up a permanent task force
to deal with floods and cyclones in the coas-
tal areas of Saurashtra where such natural
calamities are a regular occurance ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and (b)
There is no proposal under comnsideration
of the Central Goverrment to set up any
Task Force to deal with the floods and
cyclones in the coastal areas of Saurashtra.
The engineering works necessary for tackiing
the problem of floods and cyclones in the
coastal areas of Saurashtra in Gujarat are
mainly to'®e formulated and executed by
the Gujarat Government. If any technical
assistance in this regard 1is required by the
State Government, the same could be prov-
ided by the Government of India through
Central Water Commission.

West Bcengal Irrigation Projects Pending with
Central Water Commission

2519. SHRI AMAL DATTA : Will
the Minister of JRRIGATION be pleased
to state :

(a) whether a number of irrigation
projects of West Bengal are held up by
the Central Water Commission;

(b) if so, the names of the projects,
cost, command area and date of submission
of schemes and reason for not approving
the same so far; and

(¢) what is the annual escalation cost
of irrigation projects ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) A State-

ment giving details of Irrigation Projects of
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West Bengal which are in various stages of
technical examination in the Central Water
Commission, including the projects for
which replies to comments are to be received
from the State 1s encloscd.

(c) The annual escalation in cost of
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irrigation projects depends on various factors
and varies from project to project and also
depends on the fluctuations in the general
economy. However, the escalation in cost
of the projects varies from 7 to 10% per
anpnum.

Statement

Details of West Bengal Irrigation Projects which are in various stages of
technical examination.

SL Name of the Estt, Cost Benefits Date Present
No. Project (Rs. Lakhs) (1000’Ha.) of position
receipt
in
C.W.C.
1 2 3 4 5 6
A-MAJOR SCHEMES
1. Dolong Reservoir Scheme 1823.00 22.0 13.1.83 Under Examina-
(Midnapore) tion.
2. Subernarekha Barrage 9750.00 106.20 6.6.81 State Govt's rep-
Project (Midnapore) lies received in
March and June
’83 are under
examination.
3. Modernisation of 23300.00 401.62 26.4.83 Under examina-
Kangsabati Res. tian.
Scheme
4. Damodar valley 1578.00 82.77 20.7.79 Comments sent
Project, Barrage- to State Govt.
Irrigation Moderni- in December ’79
sation Scheme, Phase I and March ’80.
Selective Lining of Replies not recei-
canals (Burdwan, ved from the
Hooghly, Howrah and State inspite of
Bankura) reminders.
5. Behula Basin Irrigation 1026.00 25.65 25.9.81 Comments sent
Scheme (Bardwan and to State Govt. in
Hooghly) March ’82 and

Nov. 82 Replies
awaited.
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1) €] 3 C)] ©) ©)

6.  Upper Kangsabati Res.|  4384.00 59.115  24.2.76 |  Accepted by
Project (Purulia and . Technical Advi-
Bankura) | sory Committee

| at the meeting

7.  Bamangela Habibpur 2167.65 31.09  28.5.80 > f: 1‘6':‘0. subject
Irrigation Scheme | ertam com-
(Malda) i ments, for which
f | clarifications are

8.  Tangon Valley Irrigation  1360.00 43455 46801 o o°SenLbyRe
Scheme (West Dinaipur) J o

B-MEDIUM SCHEME

1. Gazol Lift Irrigation 216.00 18.765 15.12.75 Replies to com-
Scheme (Malda) ments received

in April ’82 and
are under exami-
nation.

2. Kush Karni 215.66 3.39 18.1.78 Comments sent

in Sept. 78. Re-
minders for up-
dating the esti-
mate issued in
June, 81 and is
to be submitted
by the State.

Oilseed Development

2520. SHRI AMAL DATTA: Wil
the Minister of AGRICULTURE be pleased
to state the particulars of the State plan for
oilseeds development, give State-wise outlay
for Sixth Plan, amount spent in three years,
and results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : The infor-
mation is being collected and will be placed
on the table of the Sabha as soon as
possible .

Financing of Irrigation Projects
by Centre

2521. SHRI AMAL DATTA : Will the
Minister of irrigation be pleased to state :

(a) whether the Central Government
have taken up any irrigation project out of
their own funds or have they given

assistance to any State from Central funds
for any irrigation project ; and

(b) if so, the details including project-
wise and year-wise expenditure by the Cent-
ral Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Central
Government have not taken up any irri-
gation project out of their own funds. Over-

all Plan assistance is given by the Central
Government and is not related to any indi-

vidual project or sector of development.

(b) Does not arise.

A T AT gWMA 9T IWEA

2522. siAE WIE mITo =W
Wo wfsd FWT Agav :

st gy afgw aeeT
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w1 ww Wt awfos qfa 7= ag
FArT & FIT TA 5

(%) a1 9T F F§ TAIT I
IeITET FT @I gL, THIT &7 faai3
IFHT ATTAT §  Iyseyqr, Wfa safeq
gog & gfg sfz # gfafma 5@ 5
faw gga faazor & AAA § Fg U
FE FT g

(@) afz gh, o acaast Q1T F47°

5 AR

(r) afzadl, @ saF F]T FIW
g?

rogzifasl fawm ® qar & aic
amfes gqfs Hatga & 99w (=0
QHc QHe AT UT) ¢ (F) I (@)
1.3.81 &t sqgear & fag 425 a1+
fa safsq ITAsTAT F HTATT 9T AT,
1982 & Treagr mrfas qar 4T &
#1at & Ffg =¥ 1€ 47 stafs sdrq & 12
1.4.78 =t qfeaifsa ST49sqT 9T ATHT-
faa & Tgr 1981-82 wtgw & 84.38
org e e &1 g sargT g
AL IIATT AIgT & 83 AT@ HITL
FT FFATFAT IATIT &4 & FTIT F¥99
gorr & | grasfa® faawor & fog fafye
=gy &1 AgT AT w7 wifgw eqraeq
Fqrg & 2.71 AT Hed T F WA
¥ agFT AdF, 1982 ¥ 2.94 @@
e TT 14T & | IHH FHedwRq 97
magren & feu sifys arar & =Gt AT
gywew g€ § wfFT sigt aF fadawor 1
q1-afas ATA7 FT g, THEH XA
gafug usay gw gru o faan
qET g 1 Wiy grw faaw & oA
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qgicy qIEy-oTga @ fear w@r §
aifs s g F qrfaal &
ST &1 gud 93 A frafaa gefmt
3T gfafag fear a1 q% |

2. gA-g@ T @19 g fawr &
aifgs 12t &1 fafqafaq 3 gaa faw
F A+ F1 qaf godsear gfafea
F AT & gE faFr FOFEr o
SerRargE® Ay faat #19 F g
FIAT A Feal 1 I9gaa Tq< 9 @T
T QT g —5q@ #Afeal & |F1 &F gFAME
g o4 4.80 T¥ & 5.30 T9¥ ¥iq
feammm & I F § 1| a9} gEa T
F AT # afyFs mrar # fRy fEaar
FIT & FHeaed araT g fF5 1982-83
g § W F1 arafes @a 1981-82
wan # 57.11a1@ wedt @7 #) g8 |@qd
¥ GgFT 64 ATE Hel T g AT |

(W) wzF & g IIAT |

giawfas faaww smm@t &1 quwnaaEt,
gfiaz &} §5%

st AatwE e A
wo wfsta FwIT Agan
sit gigEifga g

2523.

77 e wix anfw ofa 73T Ag
qary &1 Far 3 fa ¢

() =ar grasfs fagvo sore
®Y auwera ofiwg #Y 93+ A, 1983
¥ feedt & g% o,

(@) afy g, ar fEa-fea &=l s
fagzur gonret @Ry #37 F ar ¥ fqum
fagw fwar war 4r;
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(1)  =® d5F T R AT A GHE
fer 7 &;

(7) 3§ 9T &% TR W W
gfafwar ; <

() < wurst Fr o T H
AR FIA TIT I FIWL AT FAFAA
FATA & foT &7 & T sy gIFq
#1 frg wFTT Y TgrEar a7 A1 9WEA
Fre’?

rogatfasy fawm & @ar @@ ik
amfts ofs Amwa § coast (s
qHo QAc Hstat w@) - (7) & (9)
grigsfas faagw  gwedt  gomged
gfafg 3 a5 19 1€, 1983 Tt 74T
feedt & g€ oY, faas svai & @ro-mry
fafmr Teat et gg-aifaa a5 %
qrEr W AEF qfq qfay sgar ga&
gfafafaai & wir fear ar wsat §
qTeT gHE TYq €] § TT 790 F qIR G
¥ QIAFEA qIT T JTIIAF TEGHT FT
gfafew ades Fwar, T awged &t
gog, fa@w =7 § sav g4t &,
wrgfwaT & ATy 9T FIAT, gEAAR
faavor goreY grasdt 19 T X ufv-
FON Ft frrgar & 9T WO _/T Fo
sqgeqT &A1 Hifg | FeEg g T
sqdT N &, veat & gfafafuat w1 ag
SaFr &7 5 fFa g ax gEsfas
faaor yoret & fag smagas aegen 1
yraea Fear war | WAl T ARIEA
fear war 2 f& ¥ w39 I3 AN,
frad gquerrg sk ey a9 a9y & fa@
g | Szt aF, o whaF faaay 3
T ST &7 FT gEAY, g WIAGT AIE A
fewrd 5 afga dafrag afwson & qw
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ISTAT AT & | qeF F gu faurcfana &
qfeormeaey, farafefea soral & ard
q o ggafa o - —

L 7% 20-get sAFH S A 17
F Fgark usal ¥ fqT &l ¥ it g
sfaa a3 #Y gF1F AL @S qqt § srwar
FH @AY Ay, gt YA FEA @
77 fa3y sqrA A gu @rawtas fagw
qurAEY F1 fgeaz #<arn )

2. e, grasfas fagr st
Fogeasa & S AT aEgHl § ST
gegu fq=ar mgfa &Y saFwqr ¥ €@y
FIIA, AMAT FIT FT FATTATHI &7 AT
4, arfe sfaq gv &7 grraY =) smew-
fadwar ¥ gz srarsr @ ; A

3. faw vewi/ew mfags & §
Y AF guRwA/FaHar  afufagi
afza agf &1 war §, ag vEr qfafaar
wfza wvAT | TISAT g grastaw fageor
guret & s ¥ afvafagaet #@
5T & fau w217 RIS FYAT, Ay
aramT aeg Afufaaw, 1955 F gwadd
gaaT FI3arE F3Aar arfe W mfaw 8 |

() w2y gaadfa AFAT H TE
sxw wofae 27 w4y & fa® agd 3w
qff rsal #R S qar FER, fgarae
g2 AT HEHT § [FFET ga 94qg
F qufes qfq faaal &1 AT &34

FAT ATAIAT TEGAT FT WS FIA &

fan g faorat grr el &1 famf
77 & for gzrgar & S@d ) wsal
#Y gg Wt garg & vt § R g smEeaw
FEgat A FGSr, g, WST Y
faazor @ gages arand  =aifaa w3 A
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ITATERET #7 Agax Far & feq wourEt
FY AAGT 9T GIATE AT | TW AR H,
&eslq GCHTL I USAT &7 HI-AHY
gT 719 25T fggra WS AT € I I
Y AT Frey FiEATEAN FY gWAT TSF
& wfvq g &% &1 yarg fwar Smar

g

Shortage Of Green Fodder

2524. SHRI J. S. PATIL : Wi'l the
Minister of AGRICULTURE be pleased to

state :

(a) whether it is a fact that almost all
parts of the country experience acute shor-
tage of green fodder at reasonable price ;

(b) whether it is also a fact that inade-
quate supply of green fodder severely affects
the productivity and/or life span of the
cattle population ; and

(¢) whether Government intend to
establish an all-India organisation to under-

take research, its extension to the farmers,

and coordinate and oversee the work of the
agricultural universities, exclusively in this

field ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Green
fodder is primarily grown by the farmers for
feeding their livestock and is generally not
offered for sale in the rural areas unless it is
surplus. No acute shortage of green fodder
at reasonable price has, however, been re-
ported from urban centres.

(b) Normal life span/productivity can
be maintained by other balanced feed substi-
tuting even major part of green fodder.
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(c) The Indian grass-land and fodder
Research Institute, Jhansi is an ~all Indi;a.
Organisation already engaged in such acti-

" vities.

Destruction of Life and Property in Ratnagiri
and Sindhudurg, Maharashtra

2525. SHRI J.S. PATIL : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that Jarge scale
destruction of life and property has taken
place in the districts of Ratnagiri and.
Sindhudurg in Maharashtra in the Monsoon
this year ;

(b) if so, the details thereof ; and

(¢) what help has been rendered by
Central Government for rehabilitation of the

affected people ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
Government of Maharashtra have sent a
report regarding floods in the districts of
Ratnagiri, Sindhudurg and Kohlapur.

(b) A statement giving the details about
the loss of life and property as reported by
the State Government, is enclosed.

(¢) The State Government have not
submitted any Memorandum seeking Central
assistance. However, the State Government
have got margin money of Rs. 4,57 crores to
meet cmergent expenditure for providing
relief to the affected people.

A sum of Rs. 5.00 lakhs has been releas-
ed from the Prime Minister's National
Relief Fund for providing relief to the
people affected by floods.

Statement

SI. Name of Population

Cropped No.of No.of No.of No.of Estimated value

No. State affected area houses/ human persons cattle of public and
(in lakhs)  affected huts lives missing head private property
(in lakh damaged/ lost lost damaged (in
ha.) destroyed. Rs. Crores.)
1 ' 2 3 4 5 6 7 8 9
1. Maharashtra  2.59 0.25 5378 24 —_ 1980 10.50
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State Level Co-Ordination Committee
Under NREP

2527. SHRI ARJUN SETHI: Wili
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether it is mandatory under
NREP to have a State level co-ordination
committee meeting for planning, implementa-
tion and monitoring etc. of the programme
regularly at least once in three months ;

(b) if so, the particulars of the person-
nel who constitute the committee at the
State level ;

(¢) whether Government are aware of
the fact that all the States/Union Territories
have constituted the committee ;

(d) if so, the name of the members of
Orissa State level co-ordination committee
and -

(¢) the dates and number of meetings
held since its constitution ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) to (e)
Revised National Rural Employment Pro-
gramme guidelines provide that the planning,
implementation and monitoring etc. of the
programme at the State level will be the
responsibility of the State Level Coordi-
nation Committee for rural development
programmes which may meet once in three
months. Prior to issue of these guidelines,
implementation and coordination of the
programme at the state level was the res-
ponsibility of the State Level Stecring Com-
mittee. This Committec was to be set up
in all the states. It was to be headed by
the Chief Minister or Minister-in-charge
of Rural Development and Panchayats.
Members of Parliament not exceeding seven,
having interest in rural development,
Secretaries/head of the departments execut-
ing the works under the programme etc.
-were to be its members. The Regional
Manager of the Food Corporation of India
and one officer from the Ministry of Rural
Development of the Government of India
were also included in the Committee. While
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in most of the States now, the State Level
Coordination Committee is entrusted with
the work relating to National Rura] Employ-
ment Programme, in some  States, some
Level Steering Committees are still continu-
ing. The State Level Coordination Com-
mittee is headed by the Chief Secretary or
Agricultural  Production Commissioner/
Development Commissioner and has concer-
ned Secretaries and heads of departments as
meinbers. Regional Manager of Food
Corporation of India and an officer from
the Ministry of Rural Development are also
included in the Committee. The Govern-
ment of Orissa Intimated in May, 1983 that
a State Level Sub-Committee has been set
up under the Chairmanship of Minister for
Agriculture to review the implementation of

integrated rural development programme
and National Rural Employment Pro-
gramme. This sub-committee submits its

recommendations to the State Level Com-
mittec under the Chairmanship of the Chief
Minister which reviews the implementation
of the 20-Point Programme. The Com-
mittee had its last meeting on 17.1.1983.

Non-Submission of Utilisation Certificates
under I.R.D.P.

2528. SHR1 ARJUN SETHI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether due to non-submission of
utilisation certificates and the returns of the
works done under IRDP in time by the
District Rural Development Agencies to the
Centre, the funds have lapsed during the
year, 1980-81, 1981-82 and 1982-83;

(b) if so, the names of the districts and
the (otal amount involved therein; and

(¢) the total amount lapsed in Orissa
State with particular reference to cach
district ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 HARINATHA MISHRA) : (a) One
of the prescribed conditions for release of
funds to the DRDAS under the IRDP is
that the audit reports and utilisation certi-
ficates for the previous years for the con-
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cerned agency should have been received.
The fulfilment of this condition is checked
at the time of the release of the second
instalment by the Government of India. If
these documents are not received, full second
instalment of the Government of India’s
share is not released. However, there is no
lapse of funds, as next year, the agency
concerned can get funds after fulfilling the
other conditions over and above the alloca-
tion for that year if justified by progress of
expenditure.

(b) and (c) Do not arise, in view of the
position stated at (a) above.

, Applicants for Allotments under Self-Financing
Scheme of DDA

2529. SHRI SUBHASH YADAYV : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of applicants registered
with D.D.A. under various Self-Financing
Schemes, Scheme-wise;

(b) the number of applicants out of
theme who have been so far provided with
flats upto 30 June, 1983 Scheme-wise; and

(c) the time by which all the remaining
applicants are proposed to be provided with
flats, Scheme-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b) The DDA has reported the
following scheme-wise details of the appli-
cants under its Self-Financing Housing
Schemes and the allocations made under
each scheme :(—

SRAVANA 17, 1905 (SAKA)

Registration No. of No. of
Scheme Applicant allocatiod
Y B
I 2743 2456
II 4393 3932
11 3616 2803
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(¢} () 3
v - 8615 4934
\" 32700 (approx) Nil
Special S.F.S. 570 387

(For Retired/
Retiring) Fublic
Servant.

(c) The DDA expects allocation/allot-
ment of flats to the remaining applicants
in 2-3 years.

wa o faan § affafeaarg

2530. =it vrg ar qfasr ;o Fan
Ffa wrat gg a1 1 971 FI fF -

(%) =Faraw & fabra wsx A9
frrat & sifqafaaard e wfafew g
@l &

(@) afz g, a¥ T FF W
& & faT F1E $3IC F50 3I3T WY &5
T

() afe gi, av ac@adt saRT FAT
g, A1 afe adf v o Far FOw § ¢

Ffa dama § vea weA (st nfes
Aegwme @ww) - (F) F (1) s A
faard wrsat & gaafas fagao & s

g

€T TSy AT farw #ix wgrse
sa i fare & ggg ¥ gfaafaaaret
X ¥ gre & ¥ FroE srgard ¥ saifera
g€ ot 3T g ¥ qQ Fiw A1 froe
F 191 0¥ §9 afuwifat ) faafag
frar war 1 37 afgwrfral & fasg s
araar W1 g {war aq1r § 1 AGIUS
Teq it fqw & 99§ UST gIHIN
¥ T Arqat &1 gued fwar g 1 gfgrm
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¥ arak & gfear dst w7 fad g9
QIO GCHFTTF sq19 § AW E | ST
FLEFI & ofw 5 & fou agdy fFar
g |

¥ 73 WA AT w1 TAFa fear
AT

2531, st T aar ufawr ;o Far
fratw wiy wamw w=dr ag Tar & F
FLa fa

(%) =Far w7 ¥y A w@Ew
MIAATT @NFdT FT 2;

(@) afz gl & 9% sFana frax
sfwal #1 a1 gr;

() = aFrwamed & A fFas
HFETH T TGIT d1T G&E &7 G917
I g faadY wifar sgq 37 71 8

(a) &ar §THIT T AVTTATEHT A
Tat § ft iy wEA &1 fame 7@
g; &

: () afzg, @ 3 % Wiz afg
AgY, a1 ITF F]YT FTLT & 7

fawior st wraa wx@a § 9T /A
(st Mgeag genE anfew) © (F) & ()
Jrarg sy #1 faua | ggwifza isET
fragdt & s=asiq Isq qIER/aq usy
& fafwe= gmrfas srarg oisamE 1
FATH YT ITFT Frgleggqd s39 & fqu
wqav 2 | agrfa, e qar < fqwa
frrm & 30 7, 1983 9% 1144.72
FUT TIY F q99aGql F 19 1439591
frgrmat sl & fAwior aar 47939

il & fawrw & fag 2484 e
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A EFET A TR 297 AT
qrrer &) & foq & fas fof gewr A
693435 fegraa uasl & faafo & fag
116.89 AT TIX FI I Jradr
eFHFT FT & |

Encouraging Fishing Industry to Exploit
International Waters

2532. SHRI EDUARO FALEIRO : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether saturation point has been
reached with regard to exploitation of our
territorial waters for fishing purposes; and

(b) if so, what measures have been
taken to encourage deep sea fishing industry
fpr:,_c_xploilation of international waters and
for off areas ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) A near
Saturation point is reported to have been
reached in certain coastal areas with regard
to exploitation of fisheries resources of our
territorial waters especially in respect of
shrimping operations.

(b) International waters lie beyond the
Exclusive Economic Zone extending upto
200 nautical miles. Government, at the
moment, is concentrating on the exploitation
of deep sea fishery resources within the
Exclusive Economic Zone. Measures taken
for exploitation of fisheries resources in the
Exclusive Economic Zones include :—

(i) Augmentation of deep sea fishing
fleet through charter, joint venture,
import and indigenous construction;

(i) Provision of soft loan for the
purchase of deep sea fishing vessels
through the Shipping Development
Fund Committee and grant of 33%
subsidy on the cost of indigenously
cobnstructed vessels.

(iii) Accelerated living resources survey
and training of operatives;
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(iv) Provision of financial and technical
assistance for construction of major
and minor fishing harbours with
suitable infrastructural facilities.

(v) Regulation of fishing by foreign
vessels through enactment of the
Maritime Zone of India (Regula-
tion of Fishing by foreign vessel;)
Act, 1981.

Aerial Seeding for Afforestation

2533, SHRI KRISHAN PRATAP SINGH.:
Will the Minister of AGRICULTURE be
pleased to state :

(a) names of the areas in the country
where aerial seeding has heen done so far
afforestation; and

(b) the land in acres and the names of
the arcas where this programme iS pro-
posed to be implemented during 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) Aerial
seeding has been carried out in the following
areas :—

Morena, Bhind in Madhya Pradesh;
Dholpur and canal command area in
Rajasthan; Chambal Ravines in Agra

(Uttar Pradesh); and Arunachal Pradesh.

(b) In 1983-84 the following areas are
proposed to taken up :

(i) Chambal ravines in M.P. 5000 ha.
(ii) Chambal ravines in

Rajasthan 2000 ha,
(111) Rajasthan canal command

area 700 ha.
(iv) Mana-Badrinath area

in U. P, 1000 ha.
(v) Areas in Maharashtra 10,000 ha.

Implementation of NREP in Bolangir
District of Orissa.

2534. SHRI NITYAN \NDA MISRA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :
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(a) whether National Rural Employ-
ment Programmes have been implemented in
the drought affected districts in various
States ;

(b) if so, whether the above NREP
schemes have been implemented in Bolangir
district, Orissa in 1982-83 and 1983-84 finan-
cial year ; and

(©) if so, the details of the programmes
undertaken in Bolangir district in the above
financial years ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) National
Rural Employment Programme is a regular
Sixth Five Year Plan scheme and is being
implemented in all the districts of various
States/UTs. of the country.

(b) and (¢) District-wise information is
not being maintained at the Central level.

Floods in Saurashtra due to Overflowing of

Dams.
2535. SHRI MOHAN LAL PATEL:
Will the Minister of IRRIGATION be

pleased to state :

(a) the details of the dams in Saurashtra
region of Gujarat, which overflowing due to
heavy rain in the region recently causing
floods in the region ;

(b) whether these dams are declare&
unsafe ; and

(c) what steps are being taken to repair
them ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) A list
giving the names of 25 dams in Saurashtra
Region where waters over-flowed the spill-
way Crest during the unprecedented heavy
rains of 20-23 June, 1983 is attached. Of
these, 4 dams namely Vartu, Munjiasar,
Khodiar and Fodarness have teen reported
to be some what damaged. However, non.
of these da ms have been declared as unsafe
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(¢) At the request of the Government of
Gujarat, a team of officers from Central
Water Commission visited Saurashtra for
inspection of dams damaged during the
storm of June 20-23, for giving technical
advise. The team inspected 5 dams includ-
ing the damaged ones as above and suggest--
ed to the State authorities emergency re-
pairs, as also long term measures. The
Government of Gujarat has already taken
action on the emergency repairs of the dams
damaged during the storm, and also initiated
action with regard to the long term measures
on the lines suggested by the Central team.

Statement
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S. No. Name of the Project (Dam),

1. Fulzar-1

2. Sapada

3. Sasoi

4. Puna

5. Fulzar-I1

6. Ghee

7. Sorthi

8. Vartu

9. Fodarness
10. Khambhala
11. Hasnapur
12. Madhuvanti
13. Hiran-I

14. Ambajal
15. Jhanjesari
16. Moj

17. Dadar

18. Bhadar

19. Sankroali
20. Munjiasar
21. Khodiar
22. Dhatarwadi
23. Surajwadi
24. Shetrunji
25. Malan
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Impact of Operation Flood-I and 1I

2536. SHRIMATI PRAMILA DANDA.-
VATE : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) since which year the Operation
Flood Phase II has started and how much
expenditure is involved in the project ;

(b) how much has been invested so far;
and

(c) what has been the impact of the
operation Flood I and II on the production
of milk and the per capita consumption of
milk by the innumerable sections in urban
and rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (@) The
Operation Flood II project was sanctioned
by the Government in 1978 with a total out-
lay for Rs. 485.50 crores over a period of
seven years.

(b) The total expenditure on operation
Flood II since inception upto the end of
May, 1983 was of the order of Rs. 144.43
crores.

(¢) The milk production has increased
significantly since 1970-71 due to various
animal husbandry programmes of the Central
and State Governments. The <Operation
Flood’’ did not envisage any target of
increase in milk production. The per capita
availability during 1971-72 was estimated at
111.4 gms per person per day which increas-
ed to 135 gms per person per day by
1982-83.

Wt 24§t gea aAeafa 9 F1 fawy

2537. =0 |9 TR qawIE

s B farg e

Y IR A ¢

st wee fagrQy aaad :

= gz waTx afor
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st gw Avga wgAl
ot ool st mwl
Mo liﬂi'rag :

FqT T WiT Arnfos gfa qAY I3
I F FIT F fa

(F) =Favr FTHIT FT &AM 0T F
fafwer eqrat & w1 ==t g6 Faeafa
Y 77 3§ qA1Y qT faFr f&y sy &
gaTar &1 N fewrar mr ;

(@) afc g, & @ T T&
foeras s<F ot & fa9™ a1 #9-
FIgr #r § ag1 3w foefgar o dfeq =
fraeare f&a 73 a1m #) FAT-sreAT
&7 F4T §;

() Far ¥ GIHT FY ST F f9w
Frs gfufg afea =t 8 afs g, aF
TF GIEWT F7 AT FAT & qIT 4§ 9T
FTT & AT4T frq1E F9 % T 30,

(w) afz faet afufa 1 737 98
frar war § av gvae &1 39 afqafaaar
Tar qraTaEr #1597 yF1¢ A9 wqT
F1 faa1T & a1 Je@adt QU sqIRT #4T
g A

(3) @IFHIT I T qa9 A FT TR
fary F1aaEr &1 a1 F4T 8 ?

rfagy faam & agr @ i
awfiw ofa #=wa & So WAt (&0
gwe QHo waArat ) : (F) T gl |

(@) w=im awwreq giaa faar g
fr Teg @XFR g1 UFT (5T 97 §9
FgAl F e FY =& @ T4 g s
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AT & gy fwar qgr @ fF & amwer
F QO AT FI JAT IYH  HEATEY
FT |

(w) S =gy |

(7) ax (3) fafwes 3= & qora
gqaeqfy fadarag & A1 aqeafa &
F1@TAl &1 fAafog =7 & a0 F@
@I E AR SR F AT AF WA & |
gF TgAT FT FBI qUEeAl fqgaer ®
fao fazorgor fwar srar § 1« sERgEar
9 9T IS § A g7 fag 9@ g

Supply of Wheat and Rice to States
2538. SHRI CHINTAMANI JENA :
SHRI MOHAN LAL PATEL :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state the total
quantity of wheat and rice distributed
through public distribution system in the
country during the years 1981 and 82 ?

r

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : The quantities of
wheat and rice distributed through the
public distribution system in the country
during the years 1981 and 1982 were as

under :(—
(In lakh tonnes)
Year Wheat Rice Total
(for public
distribution)
1981 32.54 61.57 94.11
1982 38.69 74.29 112.98

Establishment of Advance Studies by ICAR

2539. SHRIMATI JAYANTI
PATNAIK :. Will the Minister of
AGRICULTURE be pleased to state :
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(a) whether a project has been for-
mulated by his Ministry under which some
advance studies centres are proposed to
be established by Indian Council of Agri-
cultural Research;

(b) whether those centres of advance
studies in agriculture are going to be
assisted by UNDP;

(c) the number of such centres pro-
posed to be established; and

(d) the details of the agricultural
studies proposed to be undertaken through
those centres ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes,
Sir. The Indian Council of Agricultural
Research has formulated a proiect-Agri-

cultural Education and Research for
Accelerated  Agricultural Development-
under which centres of advanced studies

are proposed to be established.

(b) UNDP assistance to these centres
would mainly cover consultancy services
from collaborating overseas institutions,
visits by Indian scientists for “advanced
training abroad and purchase of sophisticat-
ed cquipment not manufactured in India.

(c) Seven.

(d) The details of the studies propo-
sed to be undertaken through these centres
are as follows :

() ENERGY MANAGEMENT IN
AGRICULTURE :

To establish programmes of advanced
training and research in the application
and management of energy in the agricul-
tural sector including agro-industries.

(i) POST-HARVEST
LOGY :

TECHNO-

To strengthen education at M. Sc. and

Ph. D. levels for advanced training of
engineers/scientists in the country in

various aspects of post-harvest technology,
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and to strengthen the technology base
necessary for problem-solving research
capabilities.

(iiiy AGRICULTURAL STATISTICS
AND COMPUTER APPLICATION :

To strengthen postgraduate education
in these areas and to develop suitable
statistical models for determining the op-
timum use of water and other inputs and
to manage crops in case of drought condi-

tions; to develop suitable breeding pro-
grammes; ecological and environmental
studies in relation to agriculture and to

develop techniques for processing
scale data on electronic computer.

large

(ivy AGRICULTURAL COMMUNI-
CATION FOR RURAL DEVELOP-
MENT :

To develop academic programmes in
this area and to establish a model commu-
nication service for rapid transmi.sion of
agricultural and other developmental in-
formation to the rural masses with the
help of various communication channels,
including mass media.

(v) PLANT VIRUS EDUCATION
AND RESEARCH :

To strengthen the existing cducation
programmes at postgraduate level and to
enhance research capabilities so that prob-
lems of virus diseases prevalent in cereal
crops, vegetables, legume and fruit could
be solved.

(vij EDUCATION TECHNOLOGY
FOR AGRICULTURAL EDUCATION :

To establish pedagogical training
facilities for teachers in agricultural univer-
sities and other institutions imparting
agricultural education, ,and to undertake

studies on manpower planning, curriculum
development, and development of instruc-

tional techniques and materials.

(vii) AGRICULTURAL METEORO-
LOGY :
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To initiate post-graduate education in
this area and to establish facilities for
fundamental and applied research in agri-
cultural meteorology, which would include
studies on meteorological and biological
responses in  relation to agricultural
production activities.

YT agraE qfd=At

2540, sy AT WEY o FAT
faqi€ wesit g AT I FITFAA F

(%) #a1 3¢ gAY FAAFQ & 5
areet agras  qfxarswar @ fEd #r
FHEAT F IR T UF I1F UL T 8 A
afg azf, @ @@ear Ft 27 37 & fag
Far gwta fau qu § ST FAT 3T g@AD
1 fparfaa s ¥g &1 FFar€ 41
€ e

(@) wwifaa framt &1 317 9gr-
agr & 1% MY sSa-fawra sorEr ® fao
o7 T F41 g+ fau a3 & 7%

(1) =Faragaw @ f& sa-fasm
sorret &1 faata #17 ger sifvyaar gra
guy T 9T OF fear war g sk afe
gf, @1 39% a1 FT ¢ ?

faand s=nwg & Twg /AT (A7 W
frama faet) - () ST @ @@
TATFIFT 8T &7 fadeor F77 Far 7@
gREgT 97 F1g 919 & ¥ gwrEEsrd
SUTT g &g AT Fea A aqr
gt weflegs gofaad 1 afeafag 5@
uw gfafag afsa a o7 1 afafa 7 ea=
#1 faden <7 & o wgAr froRe
FI afeaa &7 < fgarg A fo@ A= @
ST GIAIT &Y wega Orar o1 @qrE,
st frqrd & feo 7w gwrat oz fa=me
FAAT qAT ITYTH FITITEN FAIT |
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(@) Sarfs oaT RT & ger w5
gri A9 24 914, 1983 & g¥ grq
AT §GT I FT 9gA g giwa
fear sr g#r 8 fF wwifag go gosl @
Y-TAAET FT TGAT g1 FT 97 GF g ;I
ot yfs gdr-arst & fag feaga a9
g1 7% &, 995 fag +ff @1 ey aga
Agt fwar srow st fae yeafaat £
st foad grar wwifaa g€ €, S9F
fao <rga +14 #7138 gearg fFar wan
g7 |

fraga 7ot & faator & fao g%
v ¥ fg=ars fawnr grar faasay, 1982
T giage faa F fao 0w e qes
garaT w1 91 | fF gEeT & g
w9 & fou afwwar mfawrfat gra
ararge forer § geng, 1983 & wex aF
freafafas fanfo-srd quf feg &1 9%

3 —

(1) fFamr & = & S|
1ot 1.3 fFarae a1 T

(2) fFaTE A8 fFaET FToaF

AT 15 fFaeT § qr997d #1946

HIAT |

zAay fearr 7€y Y agT qar ¥
aga wfas gare gur § | fFarEy &1 5+
st 3aF fFar & STy agxe faam
A T T AT GT, AT TP dEUA F
AT &N waAr & |

(3) frartadr & 9% M F
YT § AFFILT A7 2.5 ferredie Y
ararg ¥ qum w3 faar aar § ek 9@
T F fegr war g
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(4) fodst «& 9T arzdl &7 2
gfeat g &1 o1 57 & fomd afkor-
e T FEHEL IFAT H AT @I F

(5) 2w 2.5 feernileT £t @@t
¥ geamyL AT QUG IFT R | T
qraT 8 feaer dwT § Ol §am-
WAF A ¥ F1T FX |l g |

(6) wFRMEIE ATH 9T A 9,
UF §3F (F1977), uF qa-Frfaw qar
u® wearat 9z g &1 famber fear
TAT & | THY TG ATA FT IgT &HQAT §
T AT R |

g+ afafea, 9 aagal &1 5 -
qfa®T Y FH F@ GIET IAE AT
FT TeATT FL g, TedA &f 399 (dR)
frar ST gFT 2 | TE AT I1Y I
faw 913 &t gwar g1 g9 fawmm @
AgT & qIt qT a7 qmra F fqw A9 wan
TaAT |

(W) Tar FE g L AL
fFatqar g 1
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Production of Certified Seeds of Pulses

2541, SHRI A.C. DAS: Will the
Minister of AGRICULTURE be pleased to
state :

(@) whether the National Seeds Cor-
poration and State Farms Corporation of

India have been producing certified seeds
of pulses ;

(b) if so, the total quintals/tonnes of
certified seeds of pulses were asked to be
produced by the NSC and SFCI in 1981-82
and 1982-83 ; and

(¢) the achievement made by them in
the above years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) Yes,
Sir.

(b) and (¢c) The production targets of
certified seeds of pulses for NSC and SFCI
and their achievements during 1981-82 and
1982-83 are indicated below :—

(Quantity in Qtls.)

Name of Corporation Year Target Achievement

National Seeds 1981-82 36,740 24,647

Corporation 1982-83 45,000 45,352 (Anticipated)
State Farms 1981-82 86,537 44,609

Corporation of India 1982-83 97,863 63,971

(Anticipated)

Retirement of Former Deputy Director
General, Animal Sciences of ICAR

2542. SHRI P. K. KODIYAN : Will
the Minister 0 f AGRICULTURE be pleased
to state :

(a) whether Government have allowed
voluntary retirement to former Deputy

Director General (Animal Sciences) of ICAR
despite  serious established charges as
detailed in Jyotirmoy Bosu Committee’s
reports and if so, the reasons thereof ;

(b) whether Government have not
accepted Jyotirmoy Bosu Committee’ s report
on ICAR Sheep Institute ; if so, reasons
therefor ; and
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(¢) whether a retired re-employed
ICAR Scientist had been processing Joytir-
moy Bosu Committee's report even when
he did not have qualifications equal to any
of the technical membears of Bosu Committee
and the reasons for choosing this retired
scientist ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Dr. B. K
Soni sought voluntary retirement after giving
the required notice of three months under
FR 56K. As per Rule, his request for
voluntary retirement had to be accepted
within the stipulated time. It may be stated
that there were no established charges against
him in the Joytirmoy Bosu Committee’s
report which could have come in the way of
his voluntary retirement.

(b) A Committee under the Chairman-
ship of Shri Jyotirmoy Bosu was constituted
by the President, ICAR on the recommen-
dations of the council’ s Governing Body to
look into the matter relating to the high rate
of mortality of sheep at Central] Sheep &
Wool Research Institute, Avikanagar & Sheep
Breeding Farm, Tal (H.P.)). The report
of the Committee was placed before the
Governing Body which has made some
recommendations after processing the report.
The matter is being processed and appro-
priate action is being taken with the appro-
val of the Competent Authority. There is on
question of accepting or not accepting the
report by the Government.

(c) The Jyotirmoy Bosu Committee’ s
report in the Council has been examined
and processed at the highest level. A Senior
Scientist from the Animal Science discipline
who was re-employed after retirement has
only been associated in the examination of
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fications required for the job. He is a very
experienced scientist and is an eminent ex-
pert in the field of animal health and disease
Control. The said scientist holds, two Post-
graduate qualifications viz. Assoc iateship
of Indian Veterinary Research Institute in
Veterinary Bacteriology and FRVCS
(Sweden) in Veterinary Pathology. He has
held responsible posts in the Government of
India and is fully conversant with problems
relating to livestock health etc. He was
chosen to assist in dealing with this report
because of his high academic qualifications
and long experience covering research and
development as well as planning activities in
the field of animal health and disease con-
trol. He is fully suited for the task assigned
to him.

Food Assistance to Private Educational and
Social Welfare Institutions in Karnataka
and Andhra Pradesh

2543. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether food assistance has been
given to private educational and social
welfare institutions in Karnataka in 1981
from the U.N.’s World Food Programme ;
and

(b) if so, whether this assistance will
be extended to Andhra Pradesh also ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
World Food Programme (WFP). did not
commit to supply any new food assistance
to the Private Educational & Social Welfare
Institutions in Karnataka in 1981. However,
the WFP committed food assistance to
Karnataka during 1972 for five years as

this report. He does not lack the quali- follows :—
(in metric Tonnes)
Project Wheat Edible Oil Dry Skimmed
Milk Powder

614-Feeding Programme in Educa- 21,660 2,166 2,166
tional and Social Welfare Institu-
tions in the State of Karnataka.
620-Food Assistance to Private 13,276 1,401 1,693
Educational and Social Welfare

Institutions, Karnataka.

As the assistance could not be utilised within 5 years, it was continued till 30th Septem-

ber, 1982,

(b) The question does not arise as the State Government have not submitted any

proposal in this behalf,
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Holding of 1992 Olympic Games in India

2544, SHRI CHATURBHUIJ Will
the Minister of SPORTS be pleasedto
state :

(a) whether the Indian Olympic
Association and the Department of Sports
have submitted a joint report to the
Central Government for organising the
Olympic Games in India in 1992; and

(b) if so, the main
suggestions contained in
the full details thereof ?

guidelines and
the report and

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) No, Sir.

(b) Does not arise.

Outlets for Sale of Agricultural Inputs.

2545. DR. KRUPASINDHU BHOI ;
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact  that
an additional 15,000 outlets for sale
of agricultural inputs are proposed to be
opened in the interior of dryland areas
this year as part of the strategy to achieve
the foodgrains production target of 142
million tonnes;

(b) if so, what are the
these new outlets will sell;

items that

(c) whether Government have also
formulated a strategy for distribution of
20,000 seed-cum-fertilizer drills, particu-
larly in the rainfed and dryland areas
where productivity is at present low;

(d) if so; what are the other steps
being taken in this regard; and

(¢) to what extent these steps have
improved the agricultural production ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Yes,
Sir.
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(b) These outlets will mostly distri-
bute fertilisers. They may, however, deal
with seeds and pesticides also.

() Yes, Sir.

(d) The Government have taken a
number of steps to increase the agriculture
production in the country. Some of them
are mentioned below :—

(i) Prices of fertilisers have been

reduced in June, 1983,

(if) The support prices of Kharif crop
have been incresed and declared before the
commencement of the season.

(i) National agricultural Inputs Fort-
night was observed throughout the country
during first fortnight of June, 1983. The
objective of the fortnight was to mobilise
all agencies connected with agricultural
inputs and ensure the timely, adequate ansl
easy availability of agricultural inputd
during Kharif, 1983.

(iv) The Centrally Sponsored Scheme
for assistance to small and marginal far-
mers for agriculture production has been
introduced this year. The scheme envisa-
ges an investment of Rs. 250 crores during
1983-84 for strengthening Minor Irrigation
facilities, plantation of trees and distri-
bution of mini kits of fertilisers and seeds
of pulses and oilseeds.

(v) Centrally Sponsored Schemes for
different crops are also under implementa-
tion.

(¢) As a result of the steps taken
by the Government it is expected that
agricultural production will go up and the
target for Xharif production has bcen
kept at about 83 million tonnes.

Housing Crisis in Big and Metropolitan Cities

2546. SHRI RAJNATH SONKAR
SHASTRI :

SHRI MANI RAM BAGRI :

Will the Minister of WORKS AND
HOUSING be pleased to state :
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(a) the cost of Union Government
Housing Schemes being implemented in each
metropolitan city during the financial year
1983-84, and

(b) the complete details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF):
(a) and (b) The information is being collec-
ted and will be laid on the Table of the

Sabha.
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Value of Crops Lost Due ‘to 'Drought/Fl

2547. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of AGRICUL-
TURE be pleased to state State-wise/ crops
lost in rupee value due to droughts and
Aoods during the last 3 years ?

THE MINISTER OF STATE/ IN THE
MINISTRY OF AGRICULTYRE (SHRI
ARIF MOHAMMED KHAN)/ A statement
giving State-wise cropped area affected due
to droughts and i#oods, during the years
1980-81, 1981-82 and 1982483 is attached.
The data about loss in/monetory value is
not collecied by this Ministry.

Statement
(lakh hect.)
Sl State Cropped Area affected due to
No. Drought Flood/Cyclone
1980-81 1981-82 1982-83 1980 1981 1982
1. Andhra Pradesh 62.80 14.40 38.00 0.3 0.02 0.43
2, Assam - - 2.9 0.7 35.50
3. Bihar 30.00 4417 10.0 7.70 3.23
4. Gujarat 11.24 26.14 2.8 2.3 N.R,
5. Haryana 4.36 10.28 5.91 1.2 0.1 =
6. Himachal Pradesh 4.90 1.64 2.16 Neg. Neg. =
7. Jammu & Kashmir — - Neg. N.R. —
8. Karnataka 31.43 32.21 21.67 0.2 0.5 0.59
9. Kerala — 1.04 0.60 0.9 0.008
10. Madhya Pradesh 90.08 30.00 N.R N.R. 4.30
11. Maharashtra 48.57 22.84 0.90 0.1 0.03
12. Manipur —_ - — 0.5 Nil 0.19
13. Meghalaya — — — N.R. Nil N.R
14. Nagaland —_ _ — N.R. N.R. N.R.
15. Orissa 35.22 — 35.82 3.60 0.4 12.84
16. Punjab — — - 0.5 0.2 Neg.
17. Rajasthan 113.00 161.00 68.12 Nil 2.50 0.54
18. Sikkim — —_ - N.R. Nil N.R.
19. Tamil Nadu 22.24 23.74 38.26 Neg. N.R. 0.002
20.. Tripura — — — Neg. 0.03 0.42
21. Uttar Pradesh 105.00 — 70.41 30.9 16.4 33.00
N.A 20.14 2.1 0.40 0.31

22. West Bengal —
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Requirement/Production of Certified Seeds

2548. SHRI HAN. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
state :

1

(a) the total optimum need of certified
seeds for main crops for the entire country ;

(b) the total production of such seeds
by all Central and State Government
agencies ; and

(c) whether it is a fact that NSC has
special plans for exports of seeds and whether
these exports are in view of surplus of such
seeds in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) At the
beginning of 1983-84, the State Governments
tentatively indicated their reguirecment of
certified 'quality seeds of various crops at
48.52 lakh quintals. Since then the demand
for seeds has gone up. The target for seed
distribution 1is, therefore, proposed to be
increased to about 58 lakh quintals from the
original target of about 51 lakh quintals.

(b) The total production of certified’
quality seeds by all Central and State
Government agencies would be about 50.67
Jakh guintals during 1983-84.

(c) The National Seeds Corporation
have executed an agreement with Bangladesh
for export of about 35,000 quintals of wheat
certified. seeds and 400 quintals of potato
certified seeds during 1983-84. They are also
going to export of about 1,000 quintals of
wheat seeds to Yemen during the current
year. Export of seeds is allowed after taking
into consideration of various factors such as
domestic demand, supply position within the
country, prices, etc.

Establishment of S.D.A.1.

2549, DR. VASANT KUMAR PANDIT :
Wi{] the Minister of SPORTS be pleased to
staté\i

(_a)\gvhethcr Government have set up the
Sports Development Authority of India ;

.\‘
\
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(b) if so, the jurisdiction of their autho-
rity and the extension of their control over
the existing bodies functioning in sports
world like the All India Council of Sport
ctc. ;

(¢) to what extent the Sports Develop-
ment Authority of India overlaps the func-
tions of the Department of Sports and other
independent bodies functioning in the field
of National Sports ;

(d) whether it is a fact that Sports
Development Authority of India was initially
conceived for ASIAD and the future use of
the Asiad facilities for training and opportu-
nities in the sports only ; and

(¢) the reasons for establishing the
Sports Development Authority of India
which covers the functions and jurisdictions
of existing sports organisation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRTI BUTA SINGH) :
(a) A decision has been taken to set up a
Sports Development Authority of India.

(b) to (¢) Government is working out
the details.

Water Resource

2550. DR. A. U. AZMI
SHR1 HARISH KUMAR
GANGWAR :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether as per Sixth Plan areas
where water recources are in excess of land
recources, irrigation will be applied to obtain
maximum yield per unit of land ; where
water resources are deficient irrigation sche-
duling will obtain maximum production
per unit of water ; scheduling of water will
be tailored to ensure water supply at such
stages of crop growth which are more criti-
cal in their demand for water, consolidation
of holdings for better land and water mana-
gement will be continued and institutions
for training in-service Engineers will be set
up in the States and at the Centre ; '
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(b) if so, details of action taken in the
matter ; and

(¢) how many institutiond to trained
Engineers in the Soil and Water Management
Practices have been set up in States and
Centre and how many Engineers given train-
ing so far?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The principle of obtaining maximum
yield per unit of land where water resources
are rich and of obtaining maximum yield per
unit of water where water resources are
deficient is kept in view while deciding the
cropping pattern in irrigation commands.
For scheduling of water to ensure supply at
critical stages of crop growth, a system of
Warabandi is being introduced in the irrrga-
tion commands. For better water manage-
ment, a centrally sponsored command area
development programme covering 76 selected
projects is in operation. Among its various
other activities, is inculded consolidation of
land holdings also. State Governments have
been advised to adopt the CAD approach in

projects not covered by the CAD pro-
gramme.

(c) Staff training institutes for in service
training of Engineers have been set up in
Andhra Pradesh, Karnataka, Maharashtra
and Uttar Pradesh. These institutes are
expected to train 200 to 400 engineers in a
year. Information regarding actual number
of engineers trained so far is not available.

Full Utilisation of Irrigation Potential
Created through Major and Medium
Projects.

2551. SHRI CHITTA BASU :
SHRI SUBHASH CHANDRA

BOSE ALLURI :

Will the Minister
pleased to state :

of IRRIGATION be

(a) whether it is a fact that out of total
potential of about 30 million hectares genera-
ted through major or medium irrigation
projects till now, about 4.8 million hectares
remain still un-used ;
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-
(b) if so, what are thc reasons for Such
unutilisation ; and

(c) steps taken or proposed to be take\

to fully utilise the generated potential ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRGATION (SHRI RAM
NIWAS MIRDHA) : 1 (a) Yes, Sir.

(b) The main reasons for under utilisa-
tion of the created irrigation potential are
lack of field channels, lack of on farm deve-
lopment works like land levelling, land shap-
ing etc. and control structures in the canal
systems.

(c) For improving the utilisation, a
Centrally Sponsored Scheme of Command
Area Development covering 15 million hec-
tares in 76 major and medium irrigation
projects in 16 States and one Union Territory
has been taken up. Further, the State
Governments have been advised to take up
in a big way construction of water courses
and control structures in projects not cover-
ed by the Command Area Development
Programme.

D.M.S. and Mother Dairy

2552,  SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of AGRICUL-
TURE be pleased to staic :

(a) whether DMS and Mother Dairy
have been set up to cater to the needs of
actual milk consumers and for milk supply
to public institutions and whether these
norms are strictly followed and principle of
cash and carry followed fully ;

(b) whether Government are aware
that Mother Dairy has been issuing permits
for public supply of milk from the Booths
and the main Mother Dairy against cash as
well as against credit to private manufac-
turers who have, been engaged in making
cheese, curds, sterilised milk etc ; and selling

them at high profits and if so, the reasons
thereof and action taken against such
practices ;

(¢) whether Mother Dairy has been

selling whole milk and standarised milk as

\
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also toned milk by this surreptitious means ;
and

(d) if s6, whether suitable action will
be taken against the persons concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
In case of DMS, however, supply of milk is
made to the Defence Units and Government
Institutions on credit basis also. '

(b) Out of about 6 lakhs litres of milk
sold by Mother Dairy per day, about 10,000
litres .are being supplied in bulk to public
institutions like hospitals, schools, colleges,
hotels and canteens of Public Sector Under-
taking etc. and about 4,000 litres are being
supplied to similar organisations under the
private sector. Mother Dairy has reported
that out of the milk sold to the units in
private sector, about 1,000 litres of milk are
sold to such parties who may be manu-
facturing milk products from it.

(¢c) and (d) Such private parties have
been authorised to draw Toned milk only
outside vending hours after the milk require-
ment of the individual consumers are fully
met through the bulk vending booths,

Implementation of Consolidation of Holding

Programme
2553. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of RURAL

DEVELOPMENT be pleased to state :

(a) the amount earmarked for imple-
mentation of ¢Consolidation of Holding”
programme during the Sixth Plan ;

(b) the amount allocated to different
States for implementing the above pro-
gramme in the current plansperiod ;

(¢) whether some States are being
assisted by World Bank for implementing
such programmes ;

(d) if so,
and

the name of those States ;
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(¢) the progress made by those States
in achieving the Sixth Plan target ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) and
(b) An outlay of Rs. 120.82 crores has
been made for consolidation of holdings dur-
ing the Sixth Plan and out of this Rs. 25.23
crores for the current year.

(¢) to (e) Yes, Sir. According to availa-
ble information, in certain areas of Orissa
consolidation of holding is been assisted by
the World Bank. So far 1.16 lakh hectares
have been consolidated in these areas out
of a target of 2 lakh hectares.

Water Pollution Caused by Municipal
Wastes

2554. SHRI AHMED M. PATEL :

SHRI CHINTAMANI JENAS :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether 90 per cent of the water
pollution in the country is duc to municipal
wastes; and

(b) if so, the measures being taken to
treat the waste water and avoid water
pollution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The Central Board for Prevention and
Control of Water pollution has arrived at the
conclusion from a study of the water course
in the country that about 90° of the pollu-
tion of water is duc to municipal wastes.

(b) Proper collecticn and  treatment
prior to the disposal of wastes in the water
cnvironment is the only solution. During the
International Drinking Water Supply and
Sanitalion Decade, which in India covers
the period from April 1981 to March 1991,
the effort will be to cover 100% of the
population in Class 1 cities with sewerage
and sewage treatment facilities and 509 in
Class II and other towns with low cost
sanitation methods for disposal of human
wastes. The total coverage envisaged by
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the end of the Decade is about 80% of the
Urban population. From the information
furnished by the State Government it is
seen that sewerage systems are being cons-
tructed in about 60 towns all over the
country.

Transfer of Production Unit of Dalda to
M/s. Liptons & Co. from Hindustan Lever

2555. SHRI INDRAJIT GUPTA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that the produc-
tion units of M,s. Hindustan Lever manu-
facturing Dalda vanaspati have been trans-
ferred to M/s,. Lipton & Co;

(b) if so, whether the distribution of
this essential commodity is likely to be
adversely affected in view of M s. Lipton’s
lack of comprehensive and country vide
distribution system; and

(¢) what steps Government will take to
protect the consumers’
regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAQ) : (a) No, Sir. However, an applica-
tion dated 20th July, 1983 from Lipton
India Ltd. has been received by the Govern-
ment for permission to issue further capital
for a equiring as going concern certain
undertakings of M/s. Hindustan Lever Ltd.
including some of their vanaspati units.

(b) and (¢) It has been reported that

M/s. Lipton India Ltd. have a wide market-

ing net work and the distribution of vanas-
pati 1s not likely to be adversely affected in
case the transfer is finally approved. No.
difficulties are anticipated in the availability
of vanaspati in the market particularly in
the context of Government making available
a major portion of the raw material to the
industry.
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Shellac Industry to Compete with Synthetic
Resins.

2556. SHRI A. K. ROY Will the
Minister of AGRICULTURE be pleased to
statc :

(a) whether the shellac industry, one of
the prime exportable material and from the
backward area of the country, is dying its

- natural death;

(b) if so, details giving the year-wise
decline of the industry in the last twenty
years;

(¢) whether any research is bzing con-
ducted to make it compete with the synthe-
tic resins and survive; and

(d) if so,
so far ?

details giving achievements

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and (b)
No, Sir. Shellac is not a dying industry and
it has not been showing any declining trend.

() Yes, Sir. Research is being carried
out.

(d) The Indian Lac Research Instt. at
Ranchi has done considerable work to modify
properties of lac by combining it with suit-
able chemicals, synthetic monomers/resins
and drying oils resulting in the development
of many useful products which can compete
well with synthetic resins. Some of the pro-
ducts developed from shellac are :

() ETHYLENE PROPYLENE MODI-
FIED SHELLAC : It can be used in
hair lacquers, water based paints,
primers etc.

(i) REBULAC : It is obtained by heat-
ing total hydrolysed lac. It dissolves
in agueous ammonia and forms films
which on baking, show good gloss,
flexibility, hardness and adhesion.

(i) HYDROLYSED LAC WITH EPOXY
RESIN which gives after treatment,
very hard, glossy, flexible films hav-



363

Written Answers

ing good resistance to water solvents
and chemicals.

(iv) DUROPHEN TYPE OF SHELLAC

v)

(vi)

(vii)

(viif)

(ix)

(%)

(xi)

COATINGS : These have been pre-
pared from shellac-castor oil combi-
nation. The product has been found
suitable for thermohardening type of
coatings.

PICTURE VARNISH : This varnish
when applied on paintings and ske-
tches leaves a thin transparent and
flexible film which not only fixes the
colour on the art work but also
gives a high gloss without disturbing
the original brightness and tone.

BOOK VARNISH (INSECTICIDAL
SHELLAC LACQUER): This is
useful in protecting books in the
libraries from insect attack.

SHELLAC ETCH PRIMER : It is
an anticorrosive primer for exposed
surface of aluminium and gives excel-
lent performance.

SHELLAC PAINTS FOR INTERIOR
DECORATION : These paints are

quick drying and also water proof

and can be used as a substitute for

acrylic paints.

METAL LACQUERS are suitable
for internal coating of containers
used for storing shellac varnish,
paints and consumer goods. Lacquer
tins are also suitable for packing
food materials.

WATER PROOF SHELLAC VAR-
NISH : A heat, water and liquor
proof shellac polsch has been deve-
loped for wooden furniture. This
has already entered commercial pro-
duction and compares favourably
with synthetic wood lacquers.

SPIRITLESS FRENCH POLISH :
This compares favourably with con-
ventional french polish and produces
a smooth and glossy finish on
wooden furniture.
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(xii) INSULATING VARNISHES : A
number of insulating varnishes have

been developed for coating of coils
of motors and transformers which

operate in open atmosphere and
where high thermal resistance is not
required.

12.00 hrs.

st wAlvm el (feare) : weae
wgrza, g% fagw 222 & wada, o)
gruest g 2qr€ F faams o7 safor
# ox feae o faer 71 8, S9% arR
¥ argwy fo@r 911 ST WD HOEN
97 I97 g1 1€ & |

weaw AEEw o #q 9w faw oot
sraF! garar 91 fx ag fqaw 222 «
faRrarfasrz @ 7Y srar & 1 &R ag WY
AraF! Fgr 41 fF e ggur ¥ afVw
T TH I FITAT T gA1F 7 fqar g
X FIFT AT ag |y FI AT

DR. SUBRAMANIAM SWAMY
(Bombay North East) : I have given Call
Attention Motion and so many other things
under the rules. I have given you the
notices. But you have not accepted it.

weqeT WEQW . H9 vFbe  Agl
frar &, ag 87 #3 wgr & ? &% a5 #ar
e ¥ UFHT FT QT E |

PROF. K. K. TEWARY (Buxar): I

want (0 raise 1wo very important issues
today.

MR. SPEAKER : "I UF ‘é‘]‘ FT

Arisrg |
Concentrate on one of them.

PROF. K. K. TEWARY : The
““Hindustan Times" of today has come out
with a report that hundreds of crores of
rupces have been misappropriatcd and
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embezzled by a corrupt oligarchy in Jammu
& Kashmir.

MR. SPEAKER : 1 will
will handle it.

consider il. 1

PROF. K. K TEWARY : Let me read
out. This is very important. Central
allocations have been ealen up by the
Government of Jammu & Kashmir.

MR. SPEAKER : I will handle it.

PROF. K. K. TEWARY : My second
point is about mv privilege notice against
Shri Kushwant Singh, a Member of Rajya
Sabha, who has hurled unspeakable and
unmentionable scurrilities on the Members
of Parliament of both Houses. He should
be hauled up for his vilification campaign
against this Parliament.

MR. SPEAKER : g7 fiyg 7+ 2
I E

T shall see. Let me go through it.

PROF. K. K. TEWARY : It is against
the institution of Parliament, not only
against the Members of Parliament.

SHRI SATISH AC_rARWAL (Jaipur) :
He is a nominated Member of the House.

DR. SUBRAMANIAM
Shri Kushwant Singh
dom of press rights !

SWAMY :
should be given free-

PROF. K. K. TEWARY : Do you

agree 7 Ts it freedom to abuse people like
that ?

SHRI K. P UNNIKRISHNAN
(Badagara) : A number of Members have

again written to you demanding once again,
reiterating my demand.

MR. SPEAKER : 1 will
ATTHT AT 919 A7 747 2 |

consider it.

SHRI K. P. UNNIKRISHNAN : Please
listen to me for a minute. Are you notin
a position to even listen on this vital Consi-
tutional 1ssue ?
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MR. SPEAKER : I know how to guard

the Constitution. I know my responsibili-
ties well.

SHRI K. P. UNNIKRISHNAN : It is
not a question of your responsibilities
alone. It is a question of the responsibili-
ties of this House. We have also got
certain rights. You cannot ride roughshod
like this over those rights. Please under-
stand. You cannet.

MR. SPEAKER : Don’t get angry.

SHRI K. P. UNNIKRISHNAN : You
did not listen to me.

MR. SPEAKER : You cannot brewbeat
me like this.

SHRI K. P. UNNIKRISHNAN : No
question of browbeating,

(Interruptions)

qEAS WA . QA FAF AT
ATTFT  F1 HT /Y QU FTSATT & AT
TEATIA 7,

I know, I will do whatever is neceded;

according to what the rules say; I will do
it. I know my duties.

SATYASADHAN CHAKRA-
You publish

SHRI
BORTY (Calcutta South) :
those letters in the bulletin.

SHRI
The letters should be given

K. MAYATHEVAR (Dindigul) :
to all of us.

SHRI INDRAJIT GUPTA (Basirhat) :
Let the earlier letter and the sub-
seguent letter be given to us.

MR. SPEAKER : Who has denied it ?

SHRI INDRAJIT GUPTA ; You
publish in the bulletin the text of the two
letters.
denied

MR. SPEAKER : ] have not

access.
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AN HON. MEMBER : Let it be
known. He is anelccted Member of the
House.

SHRI SATYASADHAN CHAKRA-
BORTY : It is the property of the House.

MR. SPEAKER : Whatever docu-
ments are there, they are there for your
examination. Come and see whatever you
like. 1 have nothing to hide, 1 have
nothing to favour. I have none (O
favour. 1 have got noting 1o gain from
favour. I have to perform my duties
according to the rules and with imparriality.
I have nothing to gain. 1 am not going (O
break any rule. You can come and see me.

gH FIg UqUA TGl 2 |
(Interruptions)

MR. SPEAKER : There is nothing in
the rules to provide you with copies. 1
can show you. You can see whatever you
like.

(Interruptions)

eege mgiea @ A9 qge Wi faEra

g, 7 Al fa@rar |

You can discuss them, whatever you
like, but 1 am not going to break any rule.
1 have nothing to hide. You can come and
see whatever you like.

The Chamber is yours. Kaghazat are
yours. But I have to go according to rules.

T =g faad arus g
(Interruptions)

weger wglaa - AT gasr fegrar
& ora ot g\ AfAT | arad AT o

SHRI K.P. UNNIKRISHNAN : He is
not your appointee. He has becn appointed
by the House.

(Interruptions)

MR. SPEAKER : I know the rules,
1 have studied the rules, I have gone through
them, and 1 will act accordingly.
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st WEhE wge (IgTEYR) - FiEd-

QAT F AT |
(saaeT)

,,°

LY s I 5 E
:..f}]d'-

UEA@ Agiaq ;. FFIfET T & FiedT-
OUR] q |G a%rtfraqsr:r F1 qF
A T AR rrfgmﬁé AT TH
FEAT ;

I will be the last person to go against
any rules or Constitution.

(Interruptions)

SHR1 SATISH AGARWAL ; Those
two letters are the property of the House.

(Interruptions)

MR. SPEAKER Everything is the
property of the House. Even 1l am the
property of the house but I am not going
to break any rule.

(Interruptions)

SHRI M.M. LAWRENCE (Idukki) : He
has been elected by the House.

MR. SPEAKER :
I am firm on that.

Any other subject?
SHRI K.P. UNNIKRISHNAN : Will
you at least listen?

SHR1 INDRAJIT GUPTA ;
not consider it necessary at all...

Do you

MR. SPEAKER
of necessity.

SHRI INDRAJIT GUPTA : I have
not spoken the sentence yet. 1 am saying
this. Do you not consider it necessary to
satisfy the House as to what is the content
of those two letters...

There is no question

MR. SPEAKER :
them.

] am ready to show

(Interruptions)**

Not recorded.
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MR. SPEAKER : No. I do not permit
any one. Papers to be laid on the Table.
Raop Birendra Singh.

12.09 hrs.
PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT

OF NATIONAL AGRICULTURAL CO-

OPERATIVE MARKETING FEDERA-

TION CF INDIA LTD., NEW LELHI
FOR 1981-82, ETC.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : I beg to lay
on the Table :

A copy of the Annual Report
(Hindi and English versions)
of the National Agricultural
Cooperative Marketing Fede-
ration of India Limited, New
Delhi, for the year 1981-82
along with Accounts and the
Audit Report thereon.

(@)

(iiy A copy of the Review (Hindi

and English versions) by the .

Government on the working
of the National Agricultural
Cooperative Marketing Fede-
ration of India Limited, New
Delhi, for the year 1981-82.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papcrs mentioned at

(1) above.
[Placed in Library See No LT-6817/
83].

NOTIFICATION UNDER DELHI

DEVELOPMENT ACT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
I beg to lay on the Tablec a copy of the
Delhi  Development Authority-Director
(Horticulture) and Deputy Director (Horti-
culture)/Officer on Special Duty (Horticulture)
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Recruitment Regulations, 1983 (Hindi and
English versions) published in Notification
No. F. 7 (11)/83-PBI /43 in Gazette of India
dated the Sth July, 1983 together with a
corrigendum thereto published in Notifica-
tion No. F. 7 (11)/83-PBI/43 in Gazette of
India dated the 23rd July, 1983, under sec-
tion 58 of the Delhi Development Act, 1957.
[Placed in Library. See No. LT-6818/83].

NOTIFICATION TUNDER BRAHMA-

PUTRA BOARD (AMENDMENT) RULES

AND CORRIGENDUM TO HINDI

VERSION OF ANNUAL REPORT OF

BETWA RIVER BOARD, JHANSI FOR
1981-82

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): I beg to lay
on the Table :—

(1) A copy of the Brahmaputra Board
(Amendment) Rules, 1983 (Hindi
and English versions) published in
Notification No. G.S.R. 561 (E)
in Gazette of India dated the 14th
July, 1983 under section 30 of the
Brahmaputra Board , Act, 1980.
[Placed in Library. See No. LT-
6819/83].

(2) A copy of Corrigendum {o the
Hindi version of the *Annual
Report of the Betwa River Board,
Jhansi, for the vyears 1981-82,
[Placed in Library. See No. LT-
6820/83].

(Interruptions) **

MR. SPEAKER : Nothing
record without my permission.

goes on

(Interruptions)

MR. SPEAKER : Shri Pranab Kumar
Mukherjee.

*The Annual
*%*Not recorded.

Report was laid on the Table on 21st March, 1983,
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12.09 hrs.

SUPPLEMENTARY DEMANDS
GRANTS (GENERAL) 1983-84.

FOR

THE MINISTER OF FINANCE
SHRI PRANAB MUKHERIJEE) : Sir, 1
beg to present a statement (Hindi and
English versions) showing Supplementary
Demands for Grants in respect of the
Budget (General) for 1983-84,

MR. SPEAKER : Go
seats. Hon. Members. . . .

back to yout

(Interruptions) **

MR. SPEAKER : Nothing goes on
record. Whatever may be the rcasons, the
House is competent to discuss or move a
no-confidence motion at any time, and I
have allowed that. But beyond that,
nothing ; you cannot discuss any point ;
not allowed.

(Interruptions)

MR. SPEAKER : I will name you.
Get back to your seats. It is not good. I
am going according to rules. Nobody can
force me to go beyond the rules.

(Interruptions)

MR. SPEAKER ; Nothing goes on
record-whatever it is. . . .Not allowed.

(Interruptions)

SHRI A. K. BALAM (Ottapalan) : There
are no foodstuffs in the ration shop in
Kerala, Sir,

MR. SPEAKER : 1 have already
decided to have a full-scale discussion this
very week.

(Interruptions)

SHR1I SATYASADHAN CHAKRA-
BORTY (Calcutta South) : In Kerala ration
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shops have gone dry. Let us have a discus-
sion on Kerala.

MR. SPEAKER : We are going to have
it.

st smam fag (zfare) @ sfeaa
ZIgFT FTEOAT AT FAT AGHT FEOAY
% f@ars FUTT T FT OFHIZST A
T F A F FrgAq fafarer § fEar
TAT TIIE AT FATIE {A FAOZHAT AV
qiF T #1 o qrar gr famr s
garo fosaz 7 far aa1 2 1 g& ga907
TAGHAA Tool WX TTAXFAT F Fafaw
2 AT =ifga 4n)

TTETET qg\rau R A q3
qTT AT FY 19 F4T |

meael M@l - UTT JA HIFX

qa1g, § 39 G AT

(zmagt)

geasl "WElEg ¢ " 919 40,000
33794 I 2, g1 GFAT & T@HAT HY &Y
FFAT &, AfFT TFAT T AT |

(zaaa)

weast WEIEW ;. ATUT 219§ AL
wragr agl & | Fat faemr @ g ? AN
Fiq g4 {fqq |

(smaqra)

qeqer AEed © § AT qIG FIATE
ar Iga FIg a1d wfFy |

(sagum)

**Not recorded
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HETr WEed © WY TR G AT@ FT
Nfay, ga gaar AfaF, & =@ Jm,
wadt WY g aTdr 21 (suauiA)

7 ARET  ATUS AT FAT

wraer ?

ot st fag . w0 -FUST &Y

HT SZTAT 8

meqer wgad o H Tl Fg @TE
fo & Zaq 0 | AL AAAT gE AT AR
g7 3 | AT LN g8 AT WIAFT FHAT
i | e 3 fwy, @ngr 3 AT T
1T 8 |

st T wHE . 89 USAMAE

grga fzor 20 qrdlgg & AEE H
faegears #1 ATd@ 5 gAaT A AT |
GEST PAT &, HIT AIATT FT HIE FT
SHFT AG FUAT AT @1 & |

easy WA ;g7 TARUA FHIAA
FT &9 2, gaFed aamA w1 fafar |

B, 22)"‘“—&;@6 o
ALl e byl
—_ ///U‘i/ld/uL/)Mu"
«fd'b’u-ﬂf ud/)/ & ly 0
& Lll /‘_,«'

St qtodre fag © e #1 @ir oy
a1sT fagoma gua g @ 2 T 0
uF WIS THAT TS E 1 T 9T 1HAIR
grar =1fgd |

asa@ wglea . &% @ four 2,
FIA | TAY AR FEAIEE Hiv ¥} E
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SHRI SATISH AGARWAL : (Jaipur)
Sir, You may kindly recall that I had given
a Motion under Rule 200 and under ‘Act.
94(b) for the removal of the Deputy-
Speaker.

MR. SPEAKER :
ted it.

I have already admit-

SHRI SATISH AGARWAL : Just a
minute. The notion was found to be some-
what defective because the charges were not
specified in that. 1 again gave the Substitute
Motion clarifying the whole thing on 5th of
August., 1 have also requested xou that it
may not be listed on the §th, that is, today.
So yours is not the fault so far as listing
for leave is concerned. [ have already
addressed a letter individually as well as
jointly. If 1 have to move this on the basis
of these two letters, I must have the photo-
stat copies of the two letters. What is the
latest position? How am I to make out the
case?

MR. SPEAKER : There is no question
at all. You may do whatever you like, I
have given my ruling. 1 am not going to
budge. I am firm on that. (Interruptions)
You may do whatever you like. 1 am not
going to publish that. My ruling is firm.
I am not going to budge. You may do
whatever you like.

SHR1 SATISH AGARWAL : You
make available those (wo letters. Otherwise
how am I to speak?

MR SPEAKER : 1 am not going to per-
mit that, You can come to me and discuss.

& mqar fF osmg 3w A, gEd
SATET § $F TE[ 3 THAT |

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : Give us the photostat copies of
those letters.

MR. SPEAKER : They are open (0o you
any tine. My office is yours. I am in your
hands. The records are at your hands. You
can come and discuss with me.

(Unterruptions)
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MR. SPEAKER : There is no question
of any misgiving because there is nothing to
hide from you. You can come and discuss
it with me-not on the floor of the House.
I am not going to do that. I am not hiding
anything here from the Members.

AN HON. MEMBER : Sir, he is an
elected Member of the House.

(Interruptions)

MR. SPEAKER : Now, Calling Atten-
tion. Shri Ram Vilas Paswan.

(Interruptions)

SHRI SATISH AGARWAL : Since the
letters have been posted, they are the pro-
perty of the House.

MR SPEAKER : 1 am also the pro-
perty of the House. '

(Interruptions)

SHRI K. P. UNNIKRISHNAN : You
cannot carry on like this.

AN HON. MEMBER : Is it demo-
cratic . . .

MR. SPEAKER : It is a democratic
process. You might not agree. 1 do not
demand that you should agree.

AN HON. MEMBER : Is it democratic
that the people are denied the right (o
know what the Deputy Speaker has written.

MR. SPEAKAR : 1 do not agree. 1 have
given my ruling,

.SHR1 SATYASADHAN CHAKRA-
BORTY : Everything should be published.
It is a public document.

MR. SPEAKER : You come to me and
you can see me and discuss with me. There
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is nothing in the rules which permit me to
do that.

SHRI INDERAJIT GUPTA
what rule are you doing it.

: Under

MR. SPEAKER : 1 will not break the
rule. Under what rule are you asking me to
place these letters before the Housc. You
get me the rule. I have given my ruling.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he is an elected Membszr of
this House.

MR. SPEAKER : That is why | say that
a No-Confidence Motion has been tabled
against him. T am convinced that what I
am doing is right. You may differ from me.
You may be right. But I think 1 am right.

(Interruptions)

SHRI K.P. UNNIKRISHNAN : Kindly
listen t0 me.

MR, SPEAKER : [ do net
listen. 1 do not have to agrce.

have to

AN HON. MEMBER : Under what rule
you have given that ruling ?

MR. SPEAKER : Under what rule are
you asking for the copies? 1 have given
I am not going t0 explain my

ruling. You come to me and sec me in my

chamber. 1 am at your disposal.
Now, Calling Attention. Shri Ram
Vilas Paswan. He is not here. Shri Banat-

walla, you may move it.

(Interruptions)

12.22 brs.

At this stage, Shri Rasheed Masood and
some hon. Members left the House.
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(Interruptions)**

MR. SPEAKER : Nothing goes on
record. Shri Banatwalla.

At this stage Shri K. Mayathevar and
some other lon. Members left the House.

DR. SUBRAMANIAM SWAMY : Sir,
1 want the House to take note of the Niran-
kari's jathedars going to Amritsar. You can
appeal to them not to do that.

MR. SPEAKER : This is not my job.

DR. SUBRAMANIAM SWAMY : What
about my adjournment motion on  Sri
Lanka ? Are you going to admit it ? [Is it
under your consideration ?

MR. SPEAKER : That has been rejec-
ted.

DR. SUBRAMANIAM SWAMY : Then,
T must also join them to stage walk-out.

12.23 hrs.

At this stage, Dr. Subramaniam Swamy
left the House.

(Interruptions)™**

MR. SPEAKER : Not allowed.

(Interruptions)**

MR. SPEAKER : Most irresponsible and .

insulting behaviour of some of the Hon.
Members. 1t is very deplorable. 1 deplore
it very much.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, it is highly condemnable on the part of
some of the Opposition Members to shout a
slogan in the House and then walk out
against the ruling of the Chair. This is a

thing which is unheard of and I put it on
record that the Opposition Leaders, staging
a walk-out against the ruling of the Chair
cannot be pardoned and I want the House
to take note of it.

(Interruptions)

SHRI K. MAYATHEVAR (Dindigul) :
Sir, Sri Lankan Government have beaten
the Tamilians. Docs this not have the
sympathy of the Government ?

(Interruptions)™**

MR. SPEAKER : Not allowed.

(Interruptions)

MR. SPEAKER : Shri Banatwalla is om
his legs. He is going to speak now.

(Interruptions)**

qiwTq RAATT ¥R AW SN, €
deq & gA A a5ed §, 3R 9 afaw

g

(Interruption)
wsa® WEAA : ag FfaFIC Fgl g 7
gg a1 gaifaET 2, SH% |) FT T97 g
@ E

(emawrey) **

VTR WA 30 . 6 JE o a9
AT AL 4G HAT § | Ag SAHI AWTAY
2, 39 FT GHY qI1E FIAT § | TH VG
q aF AEN THAT 2 |

(Tmaera ) **

TR WAUIT g TH TG § g
AE FT FFA & | 9T Sqfch AU FH

v

**Not recorded.
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939 FT QA7 Fqic Ag HT HA g |
o1q g9 Sfaaey qamed |

(smamT)**

fras & zmgEe #1€ ) 19 geq I
T §Far ¢ AfFT 39 T & AFAHT
FTH ¥ Taq FT g97 74%% q87 77 AT

g
(zuzaim)**

eger Y, § 199 UF sqITAr FIgAT
g | T/l T a1F w3 fear & a1 Ad—
a0 9% 17 fAarm Afqo

WEAW WElaq 1 T Al H*EC @E g,
qIZT FE 7T § ?

WG WA R : T AT 959 § qB
gU &, 98 aTF HT7T gt AT ST |

(caaera)**

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, you may kindly recall that on the day
these unfortunate happenings started in Sri
Lanka, the hon. Members on the opposite
side, and espccially the hon. Members who
are now trying to obstruct the proceedings
of the House. . . . (Interruptions)**

Hon. Members who are now trying very
much to obstruct the proceedings of this
august House. . .. (Inrerruptions)**

I tell the hon. Members of this House
that this is an issue where every one has
and all the national parties have an equal
concern. It is not only a question of some
of our unfortunate people belonging {o one
particular . region ©or any particular
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language group. It is the Indian people. . . .

Sir, you have very correctly and kindly
observed from the Chair that this situation
is affecting all Indians. Based on that, this
august House had the fyllest opportunity—
we discussed it for tWo Jong days, and the
Government of Indja. ... (Interruptions)**

The  hon. Prime Minister made a
personal effort. She intervened during the
discussion on the subject; and as a resull of
the intervention of our hon. Prime Minister,
the whole world knows that efforts are
being made to normalize the situation.

The hon. members want to misuse their
position in this House and they went to
scuttle the parliamentary democracy and the
parliamentary procedure in this house. This
is highly reprehensible. 1 will request you
kindly to proceed with the business of the
House and not allow these elements to stall
the proceedings of this House.

(Interruptions)

MR. SPEAKER : 1
patient . . .

have been very

(Interruptions)

MR. SPEAKER : I have heard a lot of
these things. Mr. Mayathevar, the more
you shout the more you lose the impetus
what you want to say. You know, it is not
only you, the whole House is with you in
this matter. But you do not realise that two
days I had devoted to this.

(Interruptions)

MR. SPEAKER : Now,
work.

let this House

. (Interruptions)

SHRI BUTA SINGIH : They are making
political, capital out of it.

SHRI K. MAYATHEVAR : 1 amon a
point of order.

**Not recorded.
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MR. SPEAKER : If you have any point
of order, then you first listen to me. Dr.
Swamy, can you make them understand.

(Intertuptions)

MR. SPEAKER : You do not realise
that, at any time, if there is more need for
it, we will again discuss; and [ am alive to
the situation; and whatever we can do, we
will discuss.

(Interruptions)

SHRI K. MAYATHEVAR : What is the
government capable of ?

MR. SPEAKER : What the government
is capable, it is doing; whatever can be done
is being done. It cannot be done according
to what you think is proper.

(Interruptions)

SHRI K. MAYATHEVAR : We do not
want to invade this country; we want to
protect at least our human rights.

MR. SPEAKER : You can only use the
influence. It is not the way you are trying
to do it. Now, you are trying to harm the
interest of the people.

SHRI K. MAYATHEVAR : No. We are
begging the government . . .

(Interruptions)

MR. SPEAKER : Don’t make me to
use that word. You are unnecessarily brea-
king this whole system. Don’t do it like
this. It will bring a bad name; it s not
going to do you good. Let this democratic
process go on. This is the whole democratic
House. You are not the only custodian of
this; the whole House is the custodian of
this; everybody is the custodian of this. It
is not shouting which makes a democracy.
It is not the fissiparious tendency like this
that can help you. You bshave properly
like a gentleman: you are an honourable
member. If you say like this, it is no going
to save the situation.

SHRI K. MAYATHEVAR : My blood
is boiling. (Interruptions)

MR.SPEAKER : Don’t make a lauging
stock of yourself and don’t make a laughing
stock of this House. We are quite respon-
sible people. We will do whatever is our
responsibility.

(Interruption]

DR. SUBRAMANIAM SWAMY
What has happened to the resolution ?

MR. SPEAKER : The resolution is
when the whole House is combined. Even-
now, if the whole House come with one
voice, at any time, we will do it.

SHRI K. MAYATHEVAR : We already
came with one voice. (Interruptions)

MR. SPEAKER : You do not know.
SHRI K. MAYATHEVAR : You abrup-
tly adjourned it that day.

MR. SPEAKER : No, I did not adjourn
it abrupty. It was adjourned only when it
finished its business. Again if you get all
the parties together, I am at your disposal,
always at your disposal. 1 am not going to
deny you any opportunity when I say I am
in your hands. I am amenable to anything,
but not to this.

(Interruptions)

SHR1 K. MAYATHEVAR : To save
human life, we want that. . . . (Interruptions)

MR. SPEAKER : That we will see later
on. You can discuss it amongst yourself
and then come to me.

(Interruptions)

DR. SUBRAMANIAM SWAMY :
Don’t underestimate the feelings in Tamil-
nadu.

MR. SPEAKER : Who has dope it?
I had never. 1 have never underestimated it.
You know, we share the anguish, but we have
to be within our bounds. Mr. Mayathevar,
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everything has to be dome according to
the rules. What can we do about this ?
You have to do it according to what is
possible ; and a certain government has
to perform their duties according to a code
of conduct. You cannot just go and do it
like this. We are not ordinary people. We
are elected representatives of the great
democratic country. We have to go accord-
ing to what our traditions are. We have to
give a very good image of this country ;
and we have to exert our influence and in a
very perfect manner.

(Interruptions)

MR. SPEAKER : Mr. Banatwalla.

Please sit down.

DR. V. KULANDAIVELU (Chidam-
baram) : There is one objectionable point.
The hon. Minister of Parliamentary Affairs
had stated ‘these elements’. What he refer-
red to 1 do not know.

(Interruptions)

SHRI K. MAYATHEVAR : We are for

India ; we are Indians first and secondly
Tamilians. We are ready to die for our
country.

(Interruptions)

MR. SPEAKER : Again you are shout-
ing ; again you are levelling down yourself.

(Interruptions)
SHRI K. MAYATHEVAR : We are

walking out in protest because the Govern-
ment is not protecting the lives of Tamilians

in Sri Lanka . . (Interruptions)
12.35 hrs.
Shri K. Mayathevar and some other

Member then left the House.

——

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DIFFICULTIES IN GET-
TING ADMISSION TO UNDER GRA-
DUATE COURSES IN DELHI UNIVER-
SITY ESPECIALLY BY SCHEDULED
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CASTE AND SCHEDULED TRIBE
STUDENTS
SHRI G. M. BANATWALLA (Pon-

nani) : I call the attention of the Minister
of Education and Culture and Social
Welfare to the following matter of urgent
public importance and request that he may
make a statement thereon :

““The reported difficulties in getting
admission to undergraduate courses in
Delhi University especially by Scheduled
Caste and Scheduled Tribe students
coming from all over the country.”

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL) : The undergraduate
programmes offered by the University of
can admit over 37,000 Delhi students in a
year. These facilities comprise of about
23,000 seats in regular B.A., B.Sc. and
B.Com. courses, some 11,500 seats
in  Correspondence  Courses and over
3,000 seats for women students who register
with the Non-Collegiate Women's Education
Board.

As against these facilities available in the
University of Delhi, the total number of
students who have secured 409, or more
marks in Senior Secondary School Examina-
tion in Delhi and qualified to seek admission
to colleges is 35,266.

The process of admissions to colleges in
Delhi started on July 11, 1983 and will con-
tinue till August 16, 1983.

There are 64 institutions including even-
ing colleges attached to Delhi University.
According to the admissiun procedure, stu-
dents apply directly to colleges of their
choice, and admissions are made by each
college from among the students who apply,
on the basis of merit. A large number of
students apply simultaneously to several
colleges, and those who have secured high
percentage of marks get selected in several
of them. In consequence, in the initial
stages, it is likely that an impression is
created that a large number of students with
high percentage of marks have been denied
admission. However, as actual admissions
stablise, most such students are able to
secure admission in one college or another.
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It is true that all students in Delhi are
not able to secure admissions to collgees and
courses of their choice. The seats in diffe-
rent courses are limiled, and so is the
admission capacity in the individual colleges.
However, on an overall basis, it is unlikely
that any eligible student will be unable to
get admission to an undergraduate pro-
gramme of the Delhi University. The correct
position will emerge only when the admis-
sion is closed on August 16, 1983.

The University has prescribed a separate
procedure for admission of students belong-
ing to Schedulcd Castes and Scheduled
Tribes. Such candidates register with the
University for admission to B.A., B.Sc. and
B.Com. courses.

12.39 hrs.

(Mr. Deputy Speaker in the Chair)

For Science courses, the total number of
Scheduled Caste, Scheduled Tribe candidates
registered was 210, of whom, 202 who ful-
filled the qualifications were allotted to diffe-
rent colleges. According to information
available so far, only 165 students have col-
lected their admission slips from the Univer-
sity. Evidently, there is no difficulty for
SC/ST candidates seeking admission (o
Science courses.

For B.A. and B.Com. courses, out of
3069 candidates registered, 2486 were allotied
to different colleges and courses of their
choice in the first phase ending 8th July.
The remaining candidates alongwith fresh
applicants belonging to this category were
given an opportunity to register again for
other courses on July 26-27, 1983, 380 out
of 501 candidates registered during these
days were allotted to colleges. 110 out of
the remaining 121 were again permitted to
exercise a fresh option of courses and are
being accommodated in various colleges,
leaving only 11 candidates who have not
been allotted to any college so far.

The Government are anxious that the
facilities provided for admission of SC/ST
students in all Central Universities including
Delhi University, are in accordance with the
guide-lines suggested by the Government.

Accordingly, the Delhi University agreed to
reserve 22.5% of the seats for SC/ST (15%
for SC and 7.5% for ST) from the current
year, as against 20% (15%; for SC and 5%
for ST) in earlier years. The University has
also agreed to relax the minimum percentage
of marks for eligibility beyond 5%, and
wherever reserved seats are available, to
admit students who have obtained not less
than 33%, marks pass marks in the aggregate
in the qualifying examination.

I have had the position of admission
during the current year reviewed, in consulta-
tion with the University of Delhi and the
University Grants Commission. 1 am glad
to inform the House that the University has
assured me that all the SC and ST candi-
dates who are eligible to join the University
will be offered admission in various courses.
For this purpose, registration for SC/ST
candidates will be kept open upto August
16, 1983.

It was brought to my notice that several
students who had secured very high marks
were unable to join Science (Honours)
courses due to non-availability of seats, I
am glad to inform the House that the Chair-
man, UGC has assured me that a few more
colleges in Delhi will be allowed to offer
Honours courses in Science enabling an
additional 260 students to get admission to
Science (Honours) courses,

I am sure the House will appreciate that
the Govesrnment, the UGC and the Delhi
University are making every endeavour to
ensure that eligible students, including those
belonging to SC and ST, are admitted to
various undergraduate programmes offered
by the Delhi University.

SHR1 G. M. BANATWALLA (Ponnani) :
Mr. Deputy Speaker, Sir, we are
grateful to the hon. Minister for assuring
this House that everything will be done in
order to see that all those who are eligible,
get admission to the different colleges in

" Delhi University. We welcome this assu-

rance. But you will realised that it is a fact
that there are lot of hardships being faced
by our students in securing admissions. I
must also regret that despite the assurance
which has come now, the Government have
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treated this question of admissions and the
hardships being faced by the students rather
lightly. We are, therefore, being given such
excuses as students applying in different
colleges and, therefore, the situation not
becoming very clear. We are also told that
after some time the situation will stabilise
and so on and so forth. But this is not to
be taken so lightly and the complaints
should not be so easily dismissed We are
told that the undergraduate facility offered
by the Delhi University came to about
37,000. As against this facility available in
the Delhi University, the total number of
students who secured 40 per cent and so on
and so forth to 35,266. However, when we are
told that the intake capacity of our colleges
is 37,000 students we must remember that
the facilities comprised only 23,000 students
in the regular B.A., B.Sc. and B. Com.
courses. So, we do not know how many
students seeking admission to these regular
courses are there when the capacity is
23,000. We are given the overall figure of
35,256, who desire admission. But all of
them may not like to go in for corres-
pondence courses and so on and so forth.
Therefore, the question is this. How many
students want admission in the regular
courses in the different colleges? When
there is a wide difference between the
demand for and the supply of seats in the
colleges, what is being done to see that
those who are qualified and who are
applying, get the seats? I must ask the
Government for information regarding the
number of students who desire admission in
the regular courses.

Of course, we are told that the intake
capacity is 23,000, What is being done in
order to see that-those who desire admission
in these regular courses do get the required
admission ? We are told that a large number
of students have reported to the University
that they have been refused admission, cither
on very absurd grounds or without assigning
any reason what so ever. 1f it is a fact, how
many students have made such complaints to
the University and what has the University
done in order to see that the complaints are
properly looked into and the remedial mea-
sures taken ?

I must also say that there are difficulties
with respect to Scheduled Caste and Tribe
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students. While the Government have
decided to increase the percentage of seats
for the Scheduled Tribes from 5 to 7-1/2, is
it a fact that the colleges are not prepared to
accept that, they are not prepared to imple-
ment it ? Are there complaints to this effect
with the Government and, if so, what has
been done with respect to it ?

We are being told that there is no diffi-
culty with respect to Scheduled Caste and
Tribe students because all those who regis-
tered with the University, almost all of them
were given admission slips. But it is not a
question of mere allotment being done by
the University. It is not a question of mere
admission slips being issued by the University.
The point is whether they have, on the basis
of those admission slips, secured admission
in colleges or not. This is the crux of the
problem. Is it or is it not a fact that these
admission slips are not being honourcd by
the colleges ? The University may assign
a student to a particular college, but then
the college turns down the application on
very arbitrary grounds.

We have a number of instances of com-
plaints by the Scheduled Caste and Tribe
students of being harassed, by the colleges.
1 may refer here to one such reported incid-
ent, that the Scheduled Castes and Scheduled
Tribes students assigned to the College of
Vocational Studies— —we are told and it is
reported — —have complained in writing to
the University that not only admission was
refused, but the Principal hurled filthy abuses
on them and the police was called to throw
them out. The University assigns students
to a particular college. Whea they go to
that college it is this humiliating treatment
that they have to suffer. There is an alleg-
ation that even the Principal hurled Althy
abuses against them and the police was
called to throw out those students assigned
to this particular College of Vocational
Studies. It is a matter that has appeared

in the press. I would like the hon. Mini-
ster to enlighten this House with respect
to such incidents of harassment. What

strict action is being taken in the matter?

That the colleges are not honouring this
reservation for both the Scheduled Castes
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and Scheduled Tribes students is a matter
that must be taken rather seriously. It it a
fact that on 23rd of July, the Vice-Chancellor
wrote to colleges to let him know the total
intake capacity of the colleges and the total
number of Scheduled Castes and Scheduled
Tribes students who have been admitted to
such colleges? We are thankful to the Vice-
Chancellor for having so addressed the coll-
eges. But is it a fact that while the Vice-
Chancellor asked the colleges to give this
information by the 26th of July, very few
colleges cared to reply even to the Vice-
Chancellor? If such is the situation, one
would like to know from the Government
what effective steps are being taken in crder
to see that these complaints of Scheduled
Castes and Scheduled Tribes students are
also being properly looked into.

Sir, we are told that there is a particular
question about minority institutions. There
is, for example, the St. Stephen’s College in
Delhi and the Khalsa College in Delhi, who
have declined to abide by the reservation
policy. Now, I would like the hon. Minister
to enlighten the House with respect 0O
the position of reservation for Scheduled
Castes and Scheduled Tribes students and
the minority institutions. These minority
institutions established and administered by
the minorities enjoy certain protection under
Article 30 of the Constitution  As such, as
per the article, this circular with respect to
the reservations cannot be imposed upon the
minority institutions.  Will the Government,
therefore, assure this House that this Cir-
cular will not be sought to be imposed upon
the minority institutions and their position
vis-a-vis Article 30 will be duly respected ?
This is the question throughout India ; in
various other universities also circulars have
been issued and the minority institutions are
protesting, complaining about that. That is
the position in Bombay and various other
places. Therefore, what is the thinking ot
the Government ? And will the Government
assure that these restrictions with respect 1o
admission and with respect to the appoint-
ment of the teaching stafl and others and
the reservation there to will not be imposed
upon the minority institutions ? At the same
time, however, the Scheduled Castes and
Scheduled Tribes students must have all the
facilities and their reservation must be duly
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implemented in other colleges in order to see
that they do not have any hardships.

Is it not a fact that compared to the
total number of seats which can be made
available for the Scheduled castes and
Scheduled Tribes under the reservation,
hardly half of the number have applied ?
If that is the case, there should be no
difficulty  whatsoever.  Therefore, the
Government should not merely seek a kind
of refuge in the fact that admission slips
have been issued. What has been done
in order to see that these admission slips
are duly honoured by the various colleges ?
Colleges have all sorts of, 1 must say,
excuses. Some colleges for example Hans
Raj and Karori Mal and others, go on
saying that the students have not taken
English in Standard XI, so the admissions
are turned down despite admission slips
issued by the university. We have another
very funny case of Ram Lal Anand which
have refused admission in the ground that
they do not have facility to teach Hindi.
Have such things come to the knowledge
of the Government, to the knowledge of
the University ? If so, what action has
been taken thereon ?

I will conclude by saying that not
merely assurances are to be given to this
House but these assurances have also to
be implemented.

SHRIMATI SHEILA KAUL Had
this Calling Attention come on the 20th
of August, things might have been clearer
to us. We would have been in a position
to give a clear picture. To-day is the 8th
of August. The admission is open till 16th
of August. Much more will be before our
eyes when the admissions are closed.

There are a few points that the hon.
Member has enquired into. Say that the
number of Scheduled Castes and Scheduled
Tribes students have not joined and their
number is so and so and only half of them
have joined the colleges or the university,
it is upto them to come and join. You
cannot force any body to go and join
university education.

SHRI G. M. BANATWALLA

. That
IS not what I said at all.
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SHRIMATI SHEILA KAUL : So
many seats are available.

SHRI G. M. BANATWALLA When
so many scats are available and hardly
50% of them have come to secure admi-
ssion, then why should there be difficulty
for those 509 to secure admission ?

SHRIMATI SHEILA KAUL There
1s no difficulty. Only eleven scheduled
castes and scheduled tribes students are
left in whole of Delhi. Even in that case
University is going into the matter to sce
how these eleven are taken up.

SHRI G. M. BANATWALLA : Is it
your contention that all those to whom
admission slips have been given have got
admission ?

SHRIMATI SHEILA KAUL : To-day
is 8th of August. Let us reach 16th of
August. Then you can put another ques-
tion.

MR. DEPUTY SPEAKER Clearer
picture can be given only after 16th of
August which is the last date for admission.

SHRI G. M. BANATWALLA : Admis-
sion has been refused. They are complai-
ning to the Unijversity. Where is the ques-
tion of 16th of August ?

SHRIMATI SHEILA KAUL : There
is Admission Grievance Committee. They
go into the complaint of hardships which
the students face. These complaints are
individually attended to. In all 120 complai-
nts have been received. These have been
processed and sorted out in a large majority
of cases.

13.60 hrs.
And stull it

call-attention has just come a week
That is our problem.

is going on. You see, the
earlier.

23,000 seats are available and that would
take care of the students up to 47.1 per-
centage of marks at the school leaving
stage. As I said before, the university has
undertaken special efTorts. You will be very
happy to know from the statement as to
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how we are working that every Scheduled
Caste or Scheduled Tribe candidate who
comes forward for education should get a
place.

What happens actually is, as you also
mentioned, some of these students—even
the non—SC & ST students—go to different
colleges and want to bc admitted there.
What happens js that they do not mark or
cut the subject of their choice and then they
arc asked to take another one. Now if
anybody, even among the SC & ST student
gets more marks, then naturally the candi-

dates who have got more marks  would
be taken in and not the one who
has got less marks. Otherwise, there is

plenty of seats available and if there is any
need, we can also look into it.

I refer-
Principal

SHRI G. M. BANATWALLA :
red to certain incidents of
abusing.

MR. DEPUTY SPEAKER : The state-
ment 1s also very much explanatory.

SHR1 G. M. BANATWALLA : 1 have
referred to the harassment. There is no
reply. At least, the Government should say
that they will look into these incidents of
harassments.

MR. DEPUTY SPEAKER : Whatever
you have said, the Government will look
into it.

SHRIMATI SHEILA KAUL ; It has
come out in the newspaper. We have (o go
into the details because whatever comces out
we have to find out the facts.

SHRI G. M. BANATWALLA : At least
say so.

SHRIMATI SHEILA KAUL
said so.

o Yes, 1

MR. DEPUTY SPEAKER : There are
two more Members....Shri Ram Swarup Ram
and Shri Bhiku Ram Jain....present. If they
complete within 5 minutes each, wc¢ can
adjourn for lunch.

SHRI BHIKU RAM JAIN
Chowk) : Lunch can be delayed.

(Chandni
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SHRI G. M. BANATWALLA : Are
you satisfied with the reply ? Nothing has
been said about the minority institutions.

MR. DEPUTY SPEAKER: We will

see after lunch.

SHRI G. M. BANATWALLA : She is
saying something.

MR. DEPUTY SPEAKER : The state-
ment given by the Minister gives all the
information.

G. M. BANATWALLA : Not
all. What about the minority institutions
about which 1 have asked ? If we are to
ask questions and not to get reply, let us
not have the farce of call-attention. What
is the pasition with regard to the minority
institutions ?

SHRI

MR. DEPUTY SPEAKER : For your
information, the call-attention does not deal
with minority institutions.

SHRI G. M. BANATWALLA : What
about the circular of reservations and the
position of minority institutions ?

MR. DEPUTY SPEAKER : She can
only deal with the subject.

SHRI G. M. BANATWALLA : You
are not the Minister of Education. But
right now, ask her to explain it. I know
you are in the process of becoming a
Minister. But that is a different question
altogether. That is different matter altoge-
ther.

MR. DEPUTY SPEAKER : Is Minister-
ship a better job or Deputy Speakership ?

SHRI G. M. BANATWALLA : It is
your choice.
MR. DEPUTY SPEAKER : The call-

attention does not deal with minority institu-
tions. It is left to her. If she wants to
reply, I have no objection. The point is in
the call-attention, there is no mention about
the minorities. It is only Scheduled Castes
and Scheduled Tribes. In the call-attention,

we can only deal with the subject-matter

mentioned in I1t.

sy Tm e uw (74r) - 99T
t3er UEIGH, WAAG HAAT AZIRT FT
Sara 939 & a1 fewrt AR 9T w@gfee
gy 2 et awmar 2 fF faenfaat &
arag vefaora &1 #18  qr@aw AT R |
Ffwa snggre @ gw dEq § fF arsr o
12,000 ¥ afa® @ "=y T¥4T T FT
WY feedt &1 TS 9T T gfA-
gfadt & gfufaqg ¥ g @ & 3T s
3HT @r g & A fEer nwe dle &
w2 # g1 ey frmmrz & agh g9

AR

T Fga 2 & gav 39+ a9 @g-
faaq &7 77 saqeqr Fv a7 1 & @Al
qZIZT F1 SATH AGHT ) §5 HAEA!
F1 avg fawrar FEgam | g9% oF eyt
wzar 2 Fr zifgar Y fremga a=t #r
STEAT 2 1 g9 Al |ar g FE ITEW
#rEqr g T | 60 7@ ¥ Afyw Aag
fsrr faarfaat & 2, 3957 #rs feeet @
AT gHIGT  qgAT 7 TEr 2 TEE
JEATAT ATT AT FFA 2 | fawa w@E,
1971 & faselt ¥ 15 WY 97 F1AS
T8 g1 & 1 gAr fogat 3z feg afew
ggar a1 @1 g ) afs faer weweg
a1 areT g faar & gfa ad w0
¥ qpres Ed AR 5 3 3AST g
FLrar grar ar & gawar g sns  faar
fasvir & guey 3T AT F1 ArsaAn  ARI
21T | AT HIE BT A ATGIAT
g USHIAT JIFT T A ATY AN
gad | Arw faafaat & goer o1 9=
g 3% ag guwAT Aifge 5 g g@
ey F wfasy & qry f@gaae #1 WE |
qTg IFATAT W g1 AT A #qF, I
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g7 qET 9T ATH A0G 23 g A
‘F®Y qAT X A sqFeqr g Fafs 35
BT BT &1 9z & fou gF € |
fozafaemar & 23 g9iX i@ §,
FIEqTET 306 ¥ fao 11 gaw &2
g qra-wifafme afgsr e a1 &
fou 3 gore & w87 T &1 40 9IET
aF a7 e famdt  FTEqreE w0
¥ atfegar o1 gxa &1 gfAafadr &
Teaa SO FTASTST § H SFAT FFAT
fragf 9T 1971 F 713 F1§ 72 FEAN
F41 ALY @IS AU ? TAT F1 ASE H A
Ug WISTTH gHIT T8 1% € |

Sgl aF gl T §FE § H ST
g fefewfusgs  adf wwar w=
gfewa g1, anfeawt g1, 77 efksq &
a1 qeqeEdF gl, @17 fFEngf vg a9
F g, IAFT <Y Yl frdr ma
FIF AT TG AEH a9 F< a4 &
ggfaa fawmg FwA1¢ |

12 g1 &1% ST AT AgYee &L
g, 939 99T AT & AW F2 &
& wgl g% FIgee FWE  FIAT &
graeg g, fow @ 71 & fgde #war
g, S $aw uF qrace faer @wn aF
Qg § 1T 9F 1952 gL STg AWET
§ g% guer fegwa wr @ €1 kel
fagafaa@a & weada 5 gwR HIiE
Jgges FEE WL AIGES  FEW
frefaal & fau (gefam @ @
gl 99 g9 g F s f4w
1500 . ®@ 4 g uwrEdnd
&l g oo frar fawmwr wv Far
AT g, I (@A FT WA 3F &
WX FFedl F 9 &7 FAT IF 2
@ feT e 3@ wifew sdga &) @F

AUGUST 8, 1983

SC & ST Students (CA) 396

®TF7 Afaeg § ? Sga &R & WX
1500 ueetdmra &, @l &1 geHrT gt
ST =TT 9r |

ggt feufa g3t F = g9 a9
FIIGAE Q| T79 AT HIE T AWM
F fau frsg &, 1500 vedrwa= o
e, 3% q1T o1 TAH vsfAwmA ¥ arar-
FTAT &1 7@ & | 99 g4 @faand & srea-
ia fesigaa &1 afgsiz fear war g, av
THH T 419 913 A1 AT AT g
ifge | afe F1&ST gra 1500 &R11 &
vetawa #< fdqu g, o1 39 %17 #1
FIT Agh TN ATal | F1as 9 vfama
A FT GRS F0 g e fF F@r &
fafageq wARIAT 9% qefqragd -dar
TIAT TR & | g7 SWg HIE B\ FT
@ gE & | %9 WISl ¥ agT 97 feya
@I Ard F1qe, zfao fgedr v @
A= FIAST 07 §2 (EFA FIRS 959
€ |WW I FEAT T gL TIIAFH H
132 &1z o1, Tgare 0 ¥z & T8
e | ¥ Qg § VAT 1972 F1AST H
FHE & fav 200 g1z a9 T L T |
FIFFT F1AF ¥ dT 150 12 39 FT &
TE T | TEFET FIAT HIT @TAAT F 1AL
T e T F W g7 fagafacrey F
frast &1 se=aa frar o sgr g fam
YFIT H H1E FH K1 w1 7 £, zAfag
WA wEAE AT gRy @ oggg & fa
50 #1 g 9¢ 100 T afs aart g9,
Ta afgar 15 wgerqnr ara wgr w0
T wEgIEA A1 ag W gar F#Ar =ifen
fF s FEwi & fufgoesw & f&q A
gfrmg @ T HiZ ¥ AT g ?

# Al WgIRT FT €417 AT9&  HIeqH
& T8 I AT Efud &A1 WIgAr g
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e ¥ g a9 9 & Fawafeeran ag-
A ATahr gt feqie & famr 91—
s fazafaerraal £ srragrferar & agl
ST FrQAT AT IFF MR AFRAT - Fifga
FadATg 9gf A4 747 A gW 39 ATT &
fag qarz vgar =ifga f gardr fefrat
FT qged AqATT FH grar sroar o« faga
a7g It F1 wgAT 4 aqar 2 v zqd
ATAWT FI 33T JJTFAT FT AAFAT FI
fear 8 a1 g9 FEAT T F4T AT H
zq frafy  fao gar7 w7 faar g ? ga
AN & 919 AT I FIE A FIE ATSH
AT AT 2 A7 #7747 & fF g W OF
fazdt faa DAfac 7egx & v=faga &
fac 1 gw =1tr 47 zH-TRE 77 femd
€1 917 74 feedt ¥ oY g7 =9 wpai #
qasq 98 ¢ &, 3% feu fy fasar @
AAEAT 93T ET ME 2 |

U WAAND ageq :  ATqET 93 T8

AN

St W TAET A ATITAN TZAT
UF FAGA JIEAH F WX UF 4499
HIFZAT O TARI I@AT ZWT | ATATEY
FZT & ATA I3 AT HE  TIDAA FX
T, 48 1T § AE 7191 | §HST T547 F1
rgdl § gifaar agl faa w@r & %7 wg
7 #gi 727 | zafen A" gEET, snq
TIF FI T qrf=d

MR. DEPUTY-SPEAKER : You would
have written so many letters. They would
have been honoured by the respective heads
of institutions. After the students get the

admission, they do not come and tell us that
they have got the admission.

it T Ta%q N yrfe #1E =g
TG F1 a1T 3, T A TZAR U9 W
w®e

DR. DEPUTY-SPEAKER : The students
do not come and tell us. That is the case
with me also When T enquire from the in-
stitution, they say that they have already
given admission. You may have sent 15
letters. Please make a reference to the in-
stitution to know how many got admission.

st R TaEq W ygfag § AE-
g gt wEtear & Sraar "ga fEoaad
gu famfgal Y g=a1 F1 337 g AR
37 %Y #fcz #1 sarg & vay g, faeet
gfrafgdr & seada ger &1 fFad
FTAT @IFT FT AT g JIT FT HACA
ga ¥ ar T gx § 3T famiaar T,
faasr ArgieT a8 297 2 ATT TAL-
397 gq 72 &, wfaey garea & fau 4%
f¥ 3371 wigeqs z9 gug wgv ¥ T,
gt w1 fafema o a0 F9Fq Fa
frar & arag Far 2 ?

sitgaY ST @i @ "G, I
qiaFty Ag€q 9 42 w1 & fF #&Ew
TRy drzi & FF oA w7 fzgr g
gaa ¥ g1ar 7z & 5w Sifsg wrees
Fuoraa A l00w@sd AT 3 100
wid 919 gl FT AW AT A, ql
AT IF FIAT F BT 3, T FEA 3

F1  gga faar sar & s«
AT wE g, T wga 2w
OO 1 e B O O A A
F7if 7 39  fau &2 #9 g1 T &
7 7g 741 agf & fr fra =3 |
SI1ET g1 et Y few o qra w9 @Y
Ty | ZF F I A q1EAR Z SIS

=
Q

o s
Y
A

AY 9wy

st T/ TITT W © 1T TF FIaT
fees #3 Dfoo f& gadr i g
YT FTAT § 3T 200 @ &, ar
200 g & |
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siwat s W gl &
FTAT FT 2@ FWQ § | T TG OF
mAT g1

S TR AT VR . AT {1 F
FARAFE WE
A AT FYS ;. TETHT  FTAA

F1 Z ard F9 € A aga § F1ET
g ggfaxay Feroar & f& wast 7
et oo Y e €1 st agi fgl g
781, fHe ot §a @r agr A F fag 92
g wm @ ai Qe g, ar gar fag
ger gfexs g1 Srar 2 1 T OF &
TEFES T@T A0, A9 A1 F Grg FI GEA!
g @fFd g7 uF agg § geafaw e
& W13 & ste few g fag agr giew
g1 ST & 1 WNT Fg aTd &7 o1 @l 4l
f @rersi @ 12 #4181 1 AT GF A |
gUI agal g @ lv gaT 4g @l
fF 1S & STa gwa amT G20 1 93T
fear, ar 7zl wat agf g€ #v SwE
grar e § gifE TgT A1 S OE,
gz  4-5 Fr@sl ¥ neg FEr
g @k wgi wu wwg  faw SET
g Fzt woAr oEElwA F Far g
o7 gAY1 FAE 97 HiF FrA 0¥ F | AT
qqy Teevz ¥ gz gqrar g fF aEges
FESH WL HYFT Z13EE F AN &
veda & fao gqir zeasw frar @
ga &1 Uzdiyq faw 731 11 #7198
FCI 11 & adT agf foarg w116
e % gg WY QT @y Froar, vy
gwilz g 1 gl ar gwr g =nfEn
fF gaar w=er 17 gaq faar g afEA
@ awg # A AgY FIAT & | gEy
gw®Y wee a8t fasdar &1 giowr gwId
foua-awag s FIfgU |
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At QHTAY I AYFIE & gy
¥ gg g WX 5 g e gura fwsd §
safe 1500 geardaww & | a1 g9 1500
F a1 fgar 7 wewga fas  SrEn

arfgw |
sYRAT ST &S 0 g ar Tr g |

st TIRTHET A ; IF fAT  ATIHT
CEEREE

sfimeY Mar ®¥a ¢ giear | s
g 91g ar fzar |

SHR1 BHIKU RAM JAIN (Chandni
Chowk) : Mr. Deputy-Speaker, Sir the Call-
Attention today is on (wo issues : one, the
reported difficulties in getting admission to
undergraduate courses in  Delhi University,
and then_ specially to the Scheduled Castes
and Scheduled Tribes. I would like to say
that the Minister has mentioned that there
are about 37,000 seats reserved for students
who come from High Schools and all that.
But as my friend Shri Banatwalla was say-
ing, in fact it is only 23,000 regular seats
which can be taken by students who are
about 35,260 in number. The aifficulty,
therefore, arises for these 35,266 students of
Delhi.  Apart from Delhi students, students
from other States also come. Here | must
congratulate the Delhi University, for the
ceducation in Delhi University is supposed to
be one of the best and I do feel that quite a
large number of people from all around,
whether it is UP or Madhya Pradesh or
even from far off places want to come and
have education in Delhi. 1 do not want to
undes-estimate Kerala education but T must
very frankly and honestly say that Delhi
comes No. 2 to Kerala if not No. I, That
is the reason why a lot of people are coming
from outside,

Now the Minister has said that the num-
ber of seats available is 37,000 and out of
that, 23,000 are regular B.A., B.Sc., B.Com.,
B.Com. (Hons.) course seats. She has not
taken into account those students who are
coming from outside because education in
Delhi is so good and the administration of
Delhi University is better. I, therefore,
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would respectfully wish to suggest that some
such arrangement has to be made that all
the Delhi students numbering 35,000 are
absorbed. And besides that, a number of
students who are coming from places other
than Declhi are also absorbed. Delhi iy hav-
ing a bigger heart and anybody may come-it
does not matter. When I am talking in that
connection, Sir, the population of Delhi has
gone up from 5 lakhs to 70 lakhs during the
last 35 years. The number of boys and girls
seeking education has also gone up. But,
my grouse is that proporuonate arrange-
ments have not been made for imparting
education in Delhi. If Delhi's education is
such that there is a good demand, then why
arrangements are not being made ? 1 would
like to know from the hon Minister whether
there is any such scheme by the UGC or the
Delhi University or the Central Government
to arrange for the admission of those

students.
1 want to mention what the Minister
had said some 3 to 4 months ago. I

read it in the papers. She has said,
*‘The States should check the mushroom
growth of colleges and universities.” She
has also said that she does not want to
sanction opening of new universities without
UGC's approval and over the vears’-—you
had also mentioned-‘quite a large number of
people are coming up but without quality'.
This evidently means that the standard of
education is going down and this deteriora-
ting condition of education in this country
is responsible for 7.66 million highly educat-
ed youth remaining out of job. 1 am, there-
fore, wanting to know with such a high
standard as the Delhi University has and
with such a high rate of unemployed highly
educated persons in India, what arrange-
ments you are making in Delhi to see that
these boys and girls who are having this
education are properly utilised in service,
in the national service, apart from their
personal scrvice.

I want to quote what the Chairman of
the University Grants Commission Miss
Madhuri Shah, has said just probably a
month ago. She had said, ‘The present
anarchy in higher education can only be
resolved by scrapping the present regimen-
ted and “archaic courscs of self-iearning.’
She has also said, ‘The unplanned proli-
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feration of colleges and universities in
1950s and 1960s saw a phenomenal number
of people going in for higher education
irrespective of its merits and usefulness.
The level of higher education went up by
16 times during the last 30 years. This
is quite contradictory. If education has
gone up by 16 times during the last 30
years but it is going up without any merit
and usefulness and if money is spent-al-
though it is very low, inIndia the total
expenditure on higher education 1is only
59, of the GNP —and after spending that
59/ if you are not bringing out pcople who
can be of any utility to the country and
who can be of any utility for their personal
families and personal selves, who are just
getting Degrees and doing nothing and
this has been admitted by both of you that
therc is a deteriorating  condition in the
educational stand in this country. Then I
would like the hon. Minister kindly to
say in what manner she wants to solve
this problem of education in India, parti-
cularly in Delhi whose educational standard
is so high. Delhi is the seat of learning
for everybody, including those who do
not belong to Delhi. 1 want the hon.
Minister to find out and let us know as
to how she wants to solve the problem.

Here 1 share with the views expressed
by Mr. Banatwallah. 1 wish to congra-
tulate him and other hon. Members who
have given this Calling Attention Motion. I
am glad that something is happening. The
University has realised that there are
difficulties in admission. | understand
that your Department has takan note of
what the Members of Parliament feel with
regard (0 admissions to various colleges.
As far as enrolement to these educational
institutions is concerned, I am happy that
there is a Circular to this effect. You talk
about reservation of 7-1,29, that has been
made for the ST. But it is not being im-
plemented and one of the officers of your
Department is not even caring for that.
Something should be done for this.
(Interruptions)

Another point is that Delhi does not
have a large number of ST. Delhi does
have a large number of Scheduled Castes.
Half of the number of reserved
quota for ST is not filled up. Therefore,
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they remain vacant. They should not
remain vacant for a very long time.

Then, Sir, if the officers concerned do
not take note of what has been directed in
the Circular, there would be a bad day in
the history of educatioal institutions. We
all should know that education is necessary
for building up the nation and it is going
to give all the other advantages which we
have not been able to get so far. But
unfortunately the standard of education
has been deteriorating every day. Fortu-
nately, it is not the case of Delhi, but is
happening elsewhere.

Now, more than 12,000 students are on
the road. If you say that 11,500 students
can have their education through corres-
pondence course and about 3000 women
students can go to non-collegiate courses,
I won't call it higher education. There-
fore, according to you, higher education
can only be given to 37,000 and odd

students. They have got to . keep pace
with the demand. When there is more
demand for B. Com. (Hons), Science

(Hons.) courses, you should make arrange-
ments for those courses. If those students
later on do not get admission, then they
carry on with the sterco-typed system of

education. That is what is happening
now. Here, I would like to draw your
attention to page 4 of your statement.

You have stated-

“] am glad to inform the Housc that
the Chairman, UGC has assured me
that a few more colleges in Delhi will
be allowed to offer Honours courses in
Science enabling an additional 260
students to get admission to Science
(Honours) courses.”

That means, there were Science Students
with very high marks but they were still
walking here and there because of non-
availability of seats in the colleges. One
thing is clear that there is more demand
for Science (Honours) courses, more
demand for B. Com. (Hons.) course, more
demand for Political Science (Hons.) course--
not that they want to become politicians.
So, number of seats for these courses
should be increased rather than stick to
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the gun that only 30 or 36 seats would be
available for B. Com. (Hons) courses, etc.

Now, after having taken note of this
Calling Attention Notice, the apathy of the
students particulary of the Delhi students, I
hope all the students who are still unable to
get admissions to the colleges, would be
absorbed and also anybody who comes to
Delhi would be quite welcome and he would
be given a seat in one college or the
other.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): The hon.
Member has just mentioned about the
students coming to Delhi from outside. The
number of students coming from outside
always kept in view while fixing the total
enrolement capacity and that is why there
are an additional 1500 seats over and above
the number of 35,600 students who have
becoine eligible in Delhi alone. 1 would also
like to mention here that there are some
who want admission in certain colleges
here. Then there are already students who
are undecr-graduates who have applied for
[.1.Ts., Medical Colleges and for different
Engineering courses all over India. So,
students from Delhi also go out because
these courses are on all-India basis. When
you mentioned that so many students come
from outside, 1 may point out that so many
students are also going out, of course, the
number of students going out and the
number of students coming in may not be
the same. What I am saying is that some
number of students are also going out of
Delhi. If we are talking of job-oriented
education, we notice that in the correspon-
dence courses, there are so many people
who are employed and who want to
improve their educational qualification. So,
they join the correspondence courses. There
is nothing bad about it. There are so many
women who are working and who want to
improve their knowledge. So they join the
correspondence courses. Correspondence
Course have become very popular among
the working women and [ think .you should
be happy about it.
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14.40 hrs.

SOCIETIES REGISTRATION (DELHI
AMENDMENT) BILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : I beg to move for
leave to introduce a Bill further to amend
the Societies Registration Act, 1860 as in
force in the Union Territory of Delhi.

MR. DEPUTY-SPEAKER : The question

“That leave be granted to introduce a
Bill further to amend the Societies
Registration Act, 1860 as in force in the
Union territory of Delhi.™

The motion was adopted.

SHRI JAGAN NATH KAUSHAL : 1
introduce the Bill.

14.41. hrs

STATEMENT GIVING REASONS
FOR IMMEDIATE LEGISLATION BY
THE SOCIETIES REGISTRATION
(DELHI AMENDMENT) ORDINANCE,
1983.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
JAGAN NATH KAUSHAL) : I beg to lay
on the Table an explanatory statement
(Hindi and English version) giving reasons
for immediate legislation by the Sociecties
Registration (Delhi Amendment) Ordinance,
1983.

The Lok Sabha then adjourned for lunch

till Thirty-five minutes past Fourteen of
the Clock.
The Lok Sabha re-assembled afrer

Lunch at five minutes past Fourteen of the
Clock.

(Mr. Deputy Speaker in the Chair).
MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER
House shall take up matters
377. Shri Kunjambu.

: Now the
under Rule
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(i) FINANCIAL ASSISTANCE TO
KERALA FOR PAYING COMPENSATION
FOR LANDS ACQUIRED FOR NAVAL
ACADEMY AT EZHIMALA :

SHR1 K. KUNHAMBU (Cannanore) :
The Central Government has decided to
set up the Naval Academy at Ezhimala in
Kerala. The people of Kerala are grateful
to the hon. Prime Minister for this decision.
The Government of Kerala has already
taken steps to acquire the land for the
academy.

However, some problem has arisen in
connection with the acquisition of land.
Most of the inhabitants of Ezhimala are
Harijans, fishermen belonging to the Muslim
community and people belonging to the
other weaker sections. It is only proper
that when their land is acquired fair and
adequate compensation is paid to them and
necessary arrangements ar¢ made for their
rehabilitation.  Since it is basically a ques-
tion of livelihood of these people the full
market value of their land should be paid
to them. But the financial condition of the
State Government is not such as would
enable it to meet this huge expenditure.
Therefore, I would request the Central
Government Lo assist the State to meet the
expenditure in connection with the payment
of compensation to these whose land is being
acquired and their rehabilitation.

(i) MOVE BY UNITED STATES
TO SUPPLY HARPOON MISSILES TO
PAKISTAN :

SHRI MADHAVRAO
(Guna) According to congressional
sources, the U.S. has agreed to supply the
versatile non-nuclear Harpoon missiles to
Pakistan. It is one of the latest weapons
in the U.S. armoury which cannot be coun-
tered without electronic counter measures.

SCINDIA

U.S. policies have, time and again,
escalated the armgs race in the sub-continent.
The recent massive induction of third
generation weaponry including the F-16s
into Pakistan by the U.S. has forced India

*Published in gazette of India Extraordinary, Part II Section 2 dt 8-8-1983.
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to go
threat.

in for purchases to counter this

Besides the latest U.S. move being
naval in nature has no bearing on the
Afghanistan  situation. The supply of
Harpoon missiles to Pakistan by the U.S.
would introduce sophistication in warfare,
where it has been comparatively limited so
far.

To compound this, Washington Journal
“Defence and Foreign Affaris' has reported
that a proposal is pending for approval
before the U.S. Congress for the supply
to Pakistan of the sophisticated vulcan air
defence system. The supply of 4 vulcan-
Phalan close in weapon system would cost
£ 38 million.

The Government must try to persuade
the U.S. to reconsider its decision and
impress upon Pakistan the
quences of further
race in the region.

escalation of the arms

(i) ESTABLISHMENT OF NICKEL
EXTRACTION PLANT IN SUKINDA
CUTTACK (ORISSA).

SHRI ARJUN SETHI (Bhadrak)
Government of India approved a proposal
for establishment of a nickel extraction plant
in Sukinda area in the district of Cuttack in
Orissa in 1974 involving an investment
of Rs. 39.50 crores. The project is yet to
be taken up by Government in view of
certain technical difficulties involving process
technology. Sukinda area in the District of
Cuttack in Orissa contains only commercially
workable deposits of nickel ore in the coun-
try. As India is a net importer of nickel
metal involving sizable foreign exchange,
production of nickel from ores available in
the country is necesary from all considera-
tions. Tt is understood that the Ministry of
Steel and Mines had approached Government
of Canada for assistance in providing an
appropriate technology for setting up a
nickel extraction unit in Orissa. It is reques-
ted that the matter may plesse be expedited
as otherwise, the cost which has already
escalated appreciably, will increase still
further. It may be noted that it is already
9 years since Government of India accorded
approval to the project.
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(ivy REMOVAL OF HOTELS AND
COMMERCIAL COMPLEX  FROM
SARNATH (VARANASI) :

st Fegare wATAY (Frawg) I

sT&7 wElew, IO yeur & faza faeara
wgTq ug gfax afg @19 €O qIETY
FT U gAY ¥ ATH-GIY  FledA, [IALE
9T Iex  SYIqIfIE  EGTH AT FI
Iga Freafgrar v Sfasar w1 61
¥R FgeT A1 Wra ) 1956 ¥ wIEq
g7 1 2500 FaeAt & g FATHT T
gAY IACTATIF F(F T919 HAT To
FAIETETT J7w 4 fazg & M & gue
argra fear ar fx aqra 9@ gyl
dt atg g &, gAar areafawar
mg gerfa & 9T gF17 F1 A€ FIATT
Fat frar sroar o gy faFr grfy-
FIO AILATT § AAF HTA AT SAT-
frw gegmat &1 faafor FET Ggar 21
zo}y F1 ZE7 &Y 2w F FT fAUTT A97
qaeq faam wifg 7 qrvarg #1 efagfas
qfr 93 wend F fagre & g o
TFIA FATT FT TITAT FAT & & AT 39
a3 oftgr &1 fAufosd g @ arer
> | afz 3t sarorfew F= 790 9Ty 2,
ar zg afgx e wiffafya  agegrs A
gfaesr ua fasraar g awreq gt Jrm |
o O WEN TR JILATT H UHIHA
FA T GAFEQT ¥ FGT TFH FHIF
gz &1 fanloq #Fzrar 731 8 1 g6 @
ST T3 a9 qg qoad For g F
qY GAETATZ F FHIT OF EH TAITHT

IY ZFSIU & AT & ISTAT AT @I
&1 399 gled@ { [T agr =g TAAY

Fegat &1 siqw fad ger-sra #} Sy
¥ fagsr asg § Fgr aqrafas qeat
FT IAge @ar g, foaad srew uwarfaal
FY WrFATl FI 3T ATAT § |

U gIFIT ¥ Ay g 5 g, feeg
JaT S9, T ar Ay feEraTen
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F) GAF-TTST FTATAT & A FTATE T

¥ g QIETT F AE-919 A gRA,
sqTqTfen F+% J9AT AEAEE AT ATl

&1 faafor 7 g @ a1 g9 999 gaTy

F&Y fagrz weTady &% ¥ a1 giee #Afs
Y &, Ig dEIT geT FI FIATT *I

gifas afqaar, sfassr oa srr%ﬁ‘rr aegfa

-

F1 A6 21N ¥ T T FAT FL

(V) HIGH COURT BRANCH IN
WESTERN UTTAR PRADESH

st Ee wgz (9g1eAge) @ A9
fegdY ez qrga, 39T 9T UF AT
ger foarga 2 % g3 framma & sqrer-
a7 g@iEl # fay Iowram grg @re
qFETAE & GAA F37 F1 A9 2, Faas
I9g § ITL I F AAET AR F
TZT AT FRO AT HA GHESATT FT TAT
FA 0 fA¥ FATRIATG AAT AT €,
fora® ag7 sART TIA W TAAT GH
gL & | 39 qRerAT A AT g0 AqLET
fireft F 72T ATA IFX G/A F FW( A
AT g€ A2 KT OF qrar w7l
fraf ¥y fray fasr T @ sd #1
qIT F1 AF TF GeATAZ FATAT 9T HIT
quedt faat & AFAEd an irram%r_
qifgsariz & @1 gz @ir #1491, e, Tv
YT A U g fast fgar, F&r@rﬁ
gaar fwae = w@T ¥ 9w FAY 9T
TR 3 FHwA F1 RNE I wI F
fag a1 7gat a3 faar &1 gFE o
o TH ST H JFAGT TF 1A graqr
2, foad i & IO iR a9gAl
g AT T 2 |

a0 gER A AT g 5 ag ua T4
FHIAT H TFGEAT F T H B
zagrEre g FIE &1 UF 99 §AET
fral & & frdt fsrar & s1a9 w3, arfs
wrd@y el & |TF T S ¥ 99
T G4 FY q97 & T R IT AW FT

qedr 5T e qF o

AEE———
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(V) CENTRAL AID FOR MOGHAL
ROAD IN J & K STATE

SHRI ABDUL RASHID KABULI
(Srinagar) The Jammu and Srinagar
National Highway is the only vehicular road
linking the valley of Kashmir and Ladakh
with the rest of the country. Transportation
of goods to and from Kashmir is carried
through this road. Kashmiri handicrafts,
fruits, deodar sleepers. goat skin and other
goods pass through it to the country. Tho-
ugh after the opening of the Banihal Jawahar
Tunnel the road has remained Qpen for traffic
throughout the year except temporary closu-
res in winter months of December, January
and February, but of late, the road has
shown great strain by regular blockades.
causing much trouble and anxiety. This
development came as a result of further
deterioration in the condition of road at
Nashri Nullah, Ramban in 1982-83 as a
result of which people living in the valley
and Ladakh suffered a lot tor lack of supplics
of essential commodities; and tourists have
been noneless victim to this state of affairs.

Need is felt for an alternate National
Highway, which can be non else than the
historic Moghal Road, connecting valley
with Jammu vie Shopian. It is a gigantic
task and can be accomplished with perseve-
rance and generous aid from the Centre. 1
would urge the Ministry of Transport and
the Ministry of Tourism (0 respond favour-
ably to this request, as it is vital in the natio-
nal interest as well as 1n the interest of
promoting tourism and in ensuring that
essential goods are available at reasonabl:
rates in the Jammu & Kashmir State.

(vi) REHABILITATION OF REFU-
GEE FAMILIES OF BETTIAH CAMP

SHRI AJIT BAG (Serampore) : Sir, a
scheme of rehabilitation of 100 new migrant
families from erstwhile East Pakistan (now
Bangladesh) from Bettiah (Bihar) refugee
camp to Jamshedpur was worked out and
finalised by the Union Rehabilitation Mini-
stry as early as in 1976 and the refugees
were to be moved to Jamshedpur in 1979,
The Central Government - had also
made arrangements for land, loan etc. with
the State Government of Bihar. In January
1980, 25 of these 100 refugee families were
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only moved into Jamshedpur and till now
even these 25 families have not been properly
settled. Sir, since then we have been pur-
suing the question of rehabilitation of the
remaining refugee families of Bettiah Camp
in Jamshedpur, according to the original
scheme of 1977. For some time, the Govern-
ment of Bihar, as well as the Central
Government, had taken the plea that owing
to Jamshedpur communal riots, the remaining
families could not be settled there. But,
even after normalcy had been restored at
Jamshedpur. they were not brought to
Jamshedpur for settlement. Now the Chief
Minister of Bihar has informed Shri Samar
Mukherjee, M.P. on 1.8.83 that 22 families
from Bettiah camp have been settled at
Katihar and that the other remaining 52
families have been provided rehabilitation
in the districts of Darbhanga, East Cham-
paran and Muzaflarpur. Sir, thus these rem-
aining families are being dispersed in different
places against their wishes and in violation
of the original scheme. I, therefore, demand
that the remaining refugee familics of Bettiah
camp should not be dispersed to different
places and should be properly rehabilitated
at Jamshedpur as per the original scheme.

(vin) PAYMENT OF ARREARS TO
SUGARCANE GROWERS AND SALA-
RIES TO WORKERS BY SUGAR MILLS.

W WAGE  gAA (FETIIT )
IqrEnE wElEd, WA frarat 11 fred
a9 aat g a=t Ffza1€ F1 qJragar 47
9% @I E | W Q7 aweq AT iy 9
giT & F190 "rea 97 frEra qigra
ware | fas =T 97 94 & wrAa #
g YT WY ATAT FIF HrAT 97
agT gFT 2 |

Fq% I gew A fagre § &

o1 fRaTEt 1 31 wraad 7iT 54 wrgar
g wfas axrar fogsd g 71 3899
fgger YS9 &1 IF1ET g | Tg a4l
Faw fast A foest & faegr & A3t 8
afed F=g 9F F g7 < sy -
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FIT & FET T GgHTN A4 f7al &
foem 3t 2 1372 FTFER AR VST -
FIT & AT qaT a4y fas
frarat F asw & 14 fza & sfaw
fase # guam & Caear fago R’
#1 "I 3-0 & dgq €9tz F1qar fzgraq
FT 199 T8¢ @l |

g3 faatas &3 o fegar arse AT
faar 7Y 271 Y gag  wfasw fea+a 2
T HYSAT FT A1 qeAT fRgral &1 qer
wqar arar F &1, foew draq w1 awan
ft ot T AgY garr 21 faa AT W
wE-RF £ AAAT 7ET Z AT T O
1S9 | AGHT &HAT FT ATHT TA=AT AT
g0 T f39%F #1900 T@o oA A7 AT
gal o gadr @ A gifae 3@ gqd
fasi ®1 qeenig graT wgr | wg=rfay &
qAEATZ WY AT 7€ F | Aq1zRr a3 fqq
3IF g F9 T4 feU adr ¥ yramaF F9q
I3 & A®IT & | fFFET F FFT0 A7
ITAE 7T AT & giadra @\ gera
qAAF & | FHFET F1 IAF JF0
T F1 YA A wfqqsw g wifzgo
af7 &g IR A ®YT AT 9T gEAAT
T fFar ar feara ;T FAI19 Y F19-
FIET & AU a1y gi | Feg gIHIC AT
g IR B Fwd fagw gar wifgo

14.55 hrs.

JUTE MANUFACTURES CESS BILL-
Contd.
AND
JUTE MANUFACTURES DEVELOP-
MENT COUNCIL BILL-Contd.

MR. DEPUTY-SPEAKER : Now we
shall take up the Jute Manufacturers Cess
Bill. Shri P. A. Sangma has to continue
his speech.
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Council.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : Mr. Deputy-Speaker, Sir, I
was submitting the other day before the
House that the existing Jute Manufactures
Development Council set up under the
Industries (Devclopment and Regulation)
Act, 1951, is ill-equipped as it does not
have adequate funds, nor is it constitu-
tionally broad-based with  well-defined
powers and functions to take a dynamic
view of the promotional and developmen-
tal needs of the jute industry.

It is, therefore, proposed to provide
for the establishment of a new Council to
be known by the same name as the exis-
ting Council sct up under the Industries
(Development and Regulation) Act, 1951
in view of the fact that the existing Coun-
cil has received international recognition
over the years. The new Council is
proposed to be constituted among
others, with the representatives of pro-
ducers and exporters of jute manufac-
tures, growers of jute, workmen employed
in factories producing jute manufactures,
experts in iule technological research,
marketing or economics, representatives of
the Ministries of the Central Government
dealing with Agriculture, Commerce (Tex-

tiles), Finance, Industry, Civil Supplies
and Cooperation, and  representatives
of the State  Governments where
jute is cultivated on a large scale.
It is proposed to vest the Council

with adequate powers to deal with various
aspects of the jute industry. The existing
Council set up under the Industries (Deve-
lopment and Regulation) Act, 1951, will be
dissolved as soon as the Council is estab-
lished under the proposed legislation and
provision has been made in the Bill for the
transfer of the officers and staff employed
in the existing Council.

14.57 hrs.

(Shri R. S. Sparrow in the Chair)

The finances of the Council will consist
of sums provided by the Central Govern-
ment from out of the proceeds of the
cess on jute manufactures collected under
the provisiong of the Jute Manufactures
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Cess Bill, 1983, grants or loans made by
the Central Government or by any person
and sums realised by the Council in the
discharge of its functions. The Council
shall also have the power to borrow on
the security of the Jute Fund set up under
the proposed legislation or any of its
assets.

Under the Jute Manufactures Cess
Bill, cess at the rate of 1 per cent (instcad
of the present rate of 0.125 per cent) of
the value of jute goods cleared for sale,
both for internal and external markets, has
been proposed, with an enabling provision
to raise it to 3 per cent. depending upon
the market conditions and other develop-
mental needs. One per cess is estimated
to enable the Government to collect about

Rs. 6.5 crores annually. It would be
possible with this collection (0 mount the
necessary  promotional campaigns and

give the much needed boost to the research
and development efforts.

I am sure the Members will support
the twin Bills which, when enacted. will go
a long way in solving some of the present
and persistent problems of the jute indus-
try.

MR. CHAIRMAN : Motion moved :

““That the Bill to provide for the levy
and collection, by way of cess, of a
duty of excise on jule manufacturers
for the purpose of carrying out measures
for the development of production of
jute manufactures and for matters
connected therewith, be taken into
consideration."

““That the Bill to provide for the esta-
blishment of a Council for the develop-
ment of producticn of jute manufactures
by increasing the efficiency and
productivity in the jute industry, the
financing of activities for such develop-
ment and for matters connected there-
with, be taken into consideration.”

Shri D.L. Baitha and Shri R.L.P. Verma
have given notice of amendments 1o the
motion under consideration in respect of
Jute Manufactures Development Council
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Bill. Mr. Baitha is not present. Mr. R.L.P.
Verma, are you moving your amendment?

15.00 hrs.

SHRIR. L. P. VERMA : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 21st November, 1983."" (2)

MR. CHAIRMAN : Prof. Rup Chand
Pal.

PROF. RUP CHAND PAL (Hooghly) :
The present Bill for setting up a new
Jute Manufactures Council in place of the
old one as has been stated in the statement
of objects and Reasons has four fold
purpose. These are market promotion,
cost reduction. dynamic approach to
rescarch for improvement in  technical
process of production and stabilisation of
prices. The present Blll is the ofl-shoot of
a long process which seems to be the re-
action of this Government to the persistent
demand throughout the country for this
ailing industry which has been sufiering for
guite some time, has become sick gradually
and is facing very serious problems.

By an Order dated September 22, 1980
a task force on jute textile was set up. So
far as I know Shri P.K. Kaul was Incharge.
There were other Members also.  This task
force submitted a report. 1t is the report
of 1981 February. In September, 1981 the
Textile Secretary, Shri Amul Datta, as
Chairman was entrutred to look into the
report of this task force. This Amul Datta
Committee had five meetings. The last one
might be towards the end of 1981. The
major recommendation of this task force
was cancelled. It was not accepted by Amul
Datta Committee. The major recommen-
dation of the task force was to set up a
Jute Board on the lines of Tea Board and
such other Boards. But Amul Datta
Committee did not accept it.

Apart from this Jute Board which was
not accepted by this empowered committee,
there were so far as 1 know about 40 other
recommendations. That was in relation to
the lot of workers, in relation to the problecm
of modernisation, underutilisation of the
installed- capacity, their viability and many
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other things. But in this Bill which has
come now in this House, this House is in
the dark about the other recommendations
of the task force and the views and the
comments of the empowered Amul Datta
Committee. On the basis of the report
submitted by the task force, 1 would very
much like hon. Minister while replying to
make it clear what were the other recommen-
dations. 1 say this because 1 have grave
reservations, serious reservations, about the
futility of the Council and the Cess Bill that
has come up with a view to improving the
lot of the Jute Industry. Jute Industry is a
very important industry. It is very impor-
tant as a foreign exchange earner. It is our
traditional foreign exchange earner. But
over the years, it has been allowed to grow
sick deliberately by mismanagement.

No doubt, there is a problem in the
foreign market because Bangladesh and other
have come in a big way as competiters.
More ever with improved techniques, science

and technology developing in the Western -

countries and others are also standing in the
way of our export promotion. But if you
look into the problem in a dillerent way, We
have 69 jute mills spread over the whole
country, especially in the Eastern region and
West Bengal with about 2.5 lakhs of workers.
It is not a small thing. The lot of more
than 40 lakhs of jute workers is directly
related to the future of this industry. S0,
millions of people—if we take ancillaries and
other allied industries——are dependent in
other ways. Quite a large number of people
of this couniry are dependent on the jute
industry. But it is monopolised by nine
monopolists, to say the least.
looted the industry like anything and they
have allowed the industry to become sick
deliberately by mismanagement and diver-
sion of funds and siphoning of funds. Even
funds provided by the Reserve Bank for
purchase of raw jute have been diverted. |1
asked on the very floor of the House the
then Finance Minister and, later on, the
present Finance Minister as to what are they
going to do with those people who have
taken more than Rs. 192 crores for the pur-
pose of revitalisation of this industry to help
the jute growers but diverted the same amount,
What are you going to do about this?
Nothing has come out. The other day, I
had asked a straight question to the Minister
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of Law, Justice and Company Affairs
regarding the diversion of depreciation fund.
He just pleaded helplessness. He said, in
the existing Act, there is no such provision
by which 1 can interfere. Although it is
a known fact to every one that diversion of
depreciation fund is a serious matter which
is taking place not only in jute industry but
in many other industries, he is not able to
do anything. If you give them money, will
they utilise it ?

Even today when we were discussing in
my constituency about the jute mills, as in
my district there are so many jute mills
having 11,000 workers, 10,000 workers have
been laid off and the mills have been closed
for months together and years together.
Out of 69 jute mills in our country, 24 are
closed down of which 19 are located in
West Bengal. They are sick. What can
we do? There is no market. But one big
question 1 would ask. What are developed
countries like U.S.A., UK., France doing?
There is no market because in countries
where science and technology development
pace is much higher, they do not depend on
gunny bags. Our market is elsewhere. At
least, we should have tried there. In the
West African countries, you have markets.
They are badly in need of gunny bags and
other things. What is happening, do you
know? Because of the sinister plan of
these monopolists who are controlling this
jute industry, our people who are being
given money for market research and export
promotion do not like to go for searching
the market in these under-developed coun-
tries or developing countries. They better
prefer to go to U.S. or Brazil and have an
office there. I will come to it and I will
refer to it.

It is being said by this way that or that
way that this jute industry has no profit,
Sir, it has good future. Millions of people
are engaged in this industry and their ot is
directly associated with it. What will happen
to them ?

This Jute Manufactures Cess Bill and
this Jute Manufactures Development Coun-
cil Bill, in my-opinion, will not serve the
purpose. Repeatedly and persistently, taking
into consideration all the aspects of this
industry, taking into account the pleas,
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the pretexts, the arguments and the
reasons given by the Central Government,
on this occasion or that, the consensus is
that nationalisation of this industry is the
only solution. But the Government, instead
of looking into that, have brought forward
these two Bills which will not help. There
were unanimous resolutions passed, not once
but more than once, in the West Bengal
Assembly. That is the opinion of all-trade
unions, including that of INTUC; that is
the opinion of State Governments including
that of West Bengal Government. But by
cleverly avoiding this demand, by passing
this d:mand, the Government has come for-
ward with these kind of Bills.

The hon. Minister in his statement has
not mentioned about 40 other recommenda-
tions of the Task Force which had gone
into this matter. He has not accepted the
proposal of having a Jute Board.

Then, about research and development,
it is agreed that if there is no modernisation,
if there is no research and development, to
compete in the international-market, our
jute industry cannot survive. Let me give
you some examples of how f{rom the labo-
ratory, the research already done. has not
yet come into practice. One such example
is the jute reinforcement plastic research.
Under the Commonwealth scheme, near
London, the IJMA had completed that by
using jute. They have made one model, In
place of ply wood, we can use jute for
sanilary ware and in a number of ways for
having a modern life. We can manufacture
many things by which we can expand our
market and we can have a very bright
future for the jute industry. A lot of time
has passed but the result of that research
has not come-into practice. We are not at
all interested in that.

The monopoly-houses which control the
jute industry are not only-exploiting labour,
not only holding the whole nation and our
economy to ransom, but they are also
fleecing jute growers., That has become
their primary purpose. Their ‘be all and
end all” purpose, by manipulating the mar-
ket is just to fleece jute growers and make
money, and in this name or that name,
divert that money and siphon off that money.
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There is no one to whom the monopoly
houses have to account for.

Let me give you another example of
research work that has been done in Holland.
TNO laboratory, regarding twistless spinn-
ing. A lot of fibre is wasted in the spinning
process. This laboratory has done very
good research work. It has been tested. If
twistless spinning is accepted, if that in put
into practice, it will help our jute industry
for the export market and all that. Bul it
is not being done.

1 just want to bring home the point that
this piece of legislation is not going to solve
the problem of the jute industry. 1 would
like to draw the attention of the hon.
Minister to that aspect of the matter.

As regards export promotion, what is the
Government doing ?  Are they taking care
of the market which has got a lot of poten-
Bangladesh is our immediate neigh-
bour. We are also interested in healthy
competition. There may be healthy compe-
tition. We¢ must see the mutual interest of
both the countries in proper perspective.
But, what our own people who are entrusted
with the job of looking into the market
affairs, have been are doing ? There is one
Officer in the USA for markct proper
promotion, market resecarch and market
development. [ would like to ask the Hon.

Minister to say who is that person. Is he
not a green card holder who is not at all
interested in the industry 7 What is he

doing ? 1 can give you further details about
He is not doing anything for
expanding our market. There is another
office in Brussels. What this office is doing ?
Is it sincerely looking after the prospects of
the indusiry ? It is not. So, instead of
looking into the crux of the problem, the
Central Government comes forward with a
piece of lcgislation only to bypass the gen-
uine and sincere demand of the nationalisa-
tion of the industry and to which will ulti-
mately serve the interests of those who are
causing harm to the industry and of those
who are holding the whole industry to ran-
som.

On several occasions I have informed the
House that I have seen the plight of the jute
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workers with my own eyes. 1 have organi-
sed relief when for months together, years
together, thousands and thousands of wor-
kers were thrown out of employment. What
can they do ? The workers are now ovar-
burdened with work load. It is a serious
problem now a days. Our senior comrade .nd
parliamentarian Shri Indrajit Gupta is ther..
He has been associated for decades together
with the movement of the jute workers. He
will speak about that problem.

This Development Council is not going
to solve the problem of the workers. Not
even a bit. I tell you that because the
composition of this Development Coun-
cil will ultimately be manipulated by the
same people. The Government, preside over
the Jute Corporation of India which was
set up in order to protect the interests of
the jute growers. But our experience has
been that the Jute Corporation is hand in
glove with the agents of these big monopoly
houses, with the owners of these big mono-
poly houses and is manipulating the market
in such a way that the marginal jute growers
cannot hold their stocks. They are very
cager to sell their produce. Because of the
stress, they are compelled to make these
distress sales. Not even the cost of produ-
tion they get. That is the role of the Jute
Corporation.

I am not against the setting up of this
Council. 1 am not against the Cess Bill.
You may raise the cess from 1% to 3% and
thereby get an increase in cess from the
present Rs. 6.5 crores to Rs. 19 crores. But
my plea is that this will not solve the

problem.

If you want to solve the problem of the
Jute industry, nationalise it, enquire into the
past and the present malpractices of the
owners of the jute mills, what they are
doing, how they are misappropriating money
embezzling, diverting money and siphoning
of the money.

If you want to bring about modernisa-
tion of the industry, you should look into
the several other recommendations madec by
the task force which were looked into by
Amal Datta Committec. You should study
the recommendations regarding modernisa-
tion and research and development.
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I had mentioned only two points.
These two aspects were not Jooked into.
This only shows that those who are at

the helm of affairs are not looking into the
prospects of this industry. I have mentioned
only two, the Commonwealth Research,
London, and Holland Research, by which
we can use the fibre jute for partitioning
wall, sanitary tubes, etc. they have manufa-
ctured models also: twistless spinning process,
others. From the
laboratory the end result will have to be put
into practice. And the market will have to
be searched. There are other places where
the officials generally do not like to go.
They are more interested in USA, New York,
Washington, and other developed countries.
Go and search and for the market in other
places where you may not have the comfort
and amenities which you do have in the
modern metropolis of developed countries.

Lastly, Government should sincerely
realise the problem of the industry. Nation-
alisation is the only answer to the problem
of jute industry.

PROF. N.G. RANGA (Guntur) : Mr.
Chairman, Sir, this country through Parlia-
ment has got commiited to a mixed economy.
Several of us were very keen that such
industries as jute and sugar should be natio-
nalised. But then we discussed it on several
occasions in the Congress Working Comm-
ittee, also in the Congress General Body and
later on in this House and we came to the
conclusion that the time had not come to
think of nationalising these industries and
that we should continue to manage thess
industries through private enterprise also. I
am using tke word ‘also’ advisedly because
nothing prevents any State Government or
any cooperative concern from taking over as
many mills as possible or from starting
their own independent mill and in that way
make their own contribution and gain some
of the advantages of nationalisation. But
most unfortunately so far as the jute industry
is concerned, neither the State Government
nor any cooperative effort has come forward
till now to come to the rescue of either the
growers or the workers. My hon. friend
has said just now that as many as two and
a half lakhs of workers are employed in this
industry, that means two and a half lakhs of
families, and in them are employed not only
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the Bengalis but also the Oriyas and the
Andhras and quite a number of Biharis also.
All these people generally in those days
were supposed to be concentrated in Bengal.

But then Bengal came to be divided into
two and now we have Bangladesh and our-
selves. We are supposed to be competing
one with the other. But only the other dav
through the initiative of our Prime Minister
as Head of the Non-Aligned Summit, the
leaders of seven of these countries have got
together and come to the conclusion that they
should try to have as much of economic
cooperation between themselves as possible.
If some effort, genuine effort, constructive
effort, is made in that direction, then it
should not be impossible for us to try and
minimise the evils of competition between
Bangladesh and ourselves at least in this
direction. I am sure Bangladesh also is
faced with evcn greater problems of economic
failure of this industry than West Bengal.

What is the position in regard to several
other industries also? Whenever several of
these industrial units go sick, Government is

obliged to take them over more in the
interest of workers than in the interest of
anyone alse, and this is how Government

has come to be saddled with the manage-
ment of these sick industries: they call sick
enterprise because private enterprise is
failing. Why does private enterprise fail in
some industries, in some industrial plants,
whereas it makes a lot of profit in some
others? There must be something wrong so
far as the management of labour and
management of relations between labour and
employers. It is a notorious fact that in
some parts of the country including West
Bengal, these relations have not been
cordial, have not been co-operative, have not
been productive of efficient management and
naturally no good results c¢nsue no wonder
the socalled monopoly houses are trying to
divert as much of their assets as possible
from this industry in West Bengal where
they seem to be having according to them,
too much of trouble and too much of diffi-

culty in managing labour, to sore other
States.
Now, how do they divert those

resources ? Some time ago they were thinking
of taking away the industries. Then the
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local government at that time was being run
by the Marxist Party. So they came across
with a lot of difficulties. The local govern-
ment would not allow them. Being re-
sougceful people, they seem to have hit open
this new solution of not ploughing back
profits into the depreciation fund. Now
why is a depreciation fund created ? Itis
in order to help the industry to perpetually
go on functioning in an cfficient manner and
in order to reimburse whatever is being lost
through wear and tear year after year. Now
how is it that these depreciation funds are
being diverted from one place to another by
the same mapagement Or any management
for that matter ? There is the Companies
Law. My hon. friends want us to believe
that the Companies Law is incapable of
preventing them from doing this. Then
what about the Income Tax Department ?
Is it not a fact that whatever is being set
apart for depreciation fund is being given
certain concessions so far as payment of
income tax is concerned ? If that is so,
certainly the Income Tax Department has
to be taken to task. Why is that not being
done ? 1Itis a mystery to me. I would
like to be enlightened.

There are growers also. My hon friend,
the Minister said that workers are being
provided with some representation on this
Council. I raised the same objection the
other day in regard to Oil Seeds Board olso
that there is no representation for agricultu-
ral workers. It is not only that 40 lakhs of
farmers are producing jute but there must be
an equal number of khet mazdoors also
who are engaged in this industry in growing
jute. Now they are not provided with any
representation at all. I would like that also
to be looked into by the Government.

Having said that, there is also the other
proposition. Same difficulty was found in
regard to oil seeds also. There are a num-
ber of States which are interested in this
jute industry—in the growing of it, in the
processing of it and in the manufacturing of
it. All the States are provided equal repre-
sentation irrespective of the verying dcgrees
of importance that the different States have
in the production and totality of this indu-
stry. Certainly, West Bengal is the primary
State, a State of prime importance. Then
comes Bihar. Then comes Andhra and also
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there is Assam and so on. Now, there
should not be the same quantum of repre-
sentation for all these States. It should be
varying. I was suggesting this the other
day, but the Department does not scem to
have become the wiser by suggestions that
we make. We made these suggestions 10
days ago and the same government brings
forward this Bill. I am not satisfied with
the manner the Law Ministry is co-operating
with the various other Ministries which arc
interested in placing these Bills before us.

There is the Jute Corporation; it is supp-
osed to look after the marketing. Is it
not so? It was not doing its work properly
not effectively. It was expected to purchase
jute from the farmers and then, afterwards,
make it available to the manufacturers.
There was some difficulty between the manu-
facturers and the Jute Corporation and this
difficulty goes on varying from year to year
with the result that the Jute Corporation
has not succeeded in protecting the growers.
At the same time, the manufacturers have
great complaints against this Corporation.
I do not know what would be the relations
between the Corporation and this Council.
Is this Council going to be entrusted with
the task of maintaining jute prices or not ?
Or, is the maintenance of jute prices going
to be the sole .responsibility of the Corpora-
tion ? 1 would like to be enlightened about
that. I would like this Council itself to be
entrusted with the task of maintaining jute
prices—the minimum as well as the maxi-
mum prices 7 The minimum price and the
maximum price are supposed to be taken
care of in so far as oil seeds are concerned
by that Board. The Bill which we have
recently passed in this House would soon
become an Act. Why is not this Council
to be entrusted with the same responsibility ?
For this, this Council should be entitled to
raise the money in the same way as the
Oilseeds Board is entrusted with that
authority to issue debentures or raise money
by way of loan and so on. I do not find
that power any where here in so far as this
Council is concerned. If the Council is
entrusted with these functions which are as
important as for the other Board, I would
also like it to be entrusted with the price
management. Otherwise, this Council 1is
not going to serve the purpose at all of
rehabilitating this industry.
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I will come back again to the original
point of the sick mills that are being taken
over by the Government. Here this is this
industry. But, this industry was not always
a sick one. Fifty years ago or sixty years
ago, it used to be a major industry. It was

then not mostly owned by the Indian
Monopoly houses but by the British
Monopoly houses. It was there in Lundon

and other places in Scotland. From them,
our people had taken over the ownership
as well as the management of this industry.
Then this industry had become sick. This
industry is becoming continuously sick and
it goes on defaulting as also losing.

So far as the workers as also the country
are concerned, in the nation’s interest, we
expect the Govenment to take it over. There
are two or three stages before the national
Government takes it over. What is the role
that the local Government—the- State
Government—is expected to play ? Is it
not a fact that the State Governments took
over some of the factories and their shares
are bought in the bazar by such people as
Shri Swraj Paul and how many of the
tycoons are afraid of him? Why not the
State Governments purchase their shares and
take over the factories. Why is it that the
State Government in West Bengal is failing
in this direction ? Has it taken over even
one factory ?

PROF. RUP CHAND PAL : Where-
from is the money to come ?

PROF. N. G. RANGA : Sir, Marxists
Government is now thinking of money.
They are raising plenty of money ; they are

always in deficit and yet, they go to the
Reserve Bank and State Bank of India.
Whenever they do not get overdraf(s, they
make a complaint against the Government
of India. When it comes to the workers or
the growers and in rehabilitating them they
say that the industry has become sick. [t
is because of their own wrong labour policy.
That is why they are not able to have
enough money by issuing debentures and
by various other means for raising the
loans. By raising loans why do they not
do it ? There must be plenty of people.
They are having enough loose money and
they have their own Marxist Government
there. Why don’t they put that money in



427 Jute Manufacturers
Cess Bill and

(Prof. N. G. Ranga)

the loans that the Government raises ? How,
with that money why don't they take over
one after the other, as many factories as
possible which are being managed or con-
trolled or exploited by these monopolists ?
They can set an example with the rest of
India. They don’t want to do that. They
want the Government of India to take them
over. It is these theoreticians who talk
about pationalisation. 1 also believe in
nationalisation provided it can be managed
properly, it can yield profits, it can Yyield
good prices for the growers, good enough
wages for the workers and proper manage-
ment for everybody concerned. But when
the whole of the industry becomes comple-
tely sick and when it is taken over, who is
going to be benefited 7 - Monopoly houses
would be benefited. They would only be
‘100 glad.

Now, on the other hand, the monopoly
houses will not be very happy, I am sure,
because they would be paying Rs. 600 crores
every year by way of cess. I am glad this
is being raised now. It was 0.15 and now it
is going to be 1.5. At least this i1s one good
thing that our Government has come forward
to do. Let them raise this money, not
Rs. 6.5 crore, but three times or four times.
as much money as they can, let them raise
and let them set apart a portion of the
proceeds after going into shares with the
West Bengal Government and then try to
purchase as many of the mills as possible
and then rehabilitate them. Let them
improve their technology and then increase
their efficiency and thus help the workers.
We were talking about sharing of labour
and capital in management, Let them make
experiments with that. Let the workers
have half of the management responsibility.
Let the employers, what you call the mana-
gement, have half of the responsibility for
the management. Let them make these ex-
periments. But no proposals for such ex-
periements are coming from West Bsngal. It
is most unfortunate. If I were in the posi-
tion of my hon. friends, in charge of that
Government, I would, certainly try to do
something. I am all in favour of workers,
just as my hon. friends are. (Interruptions)

PROF. RUP CHAND PAL : There
are jute mills in U.P. and in other States
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also. “What are those State Governments
doing ? (Interruptions)

PROF. N.G. RANGA : We know the
results now. The West Bengal Government
is not playing as much socialistic role in
regard to the rehabilitation and reconstruc-
tion of these industries as they should have
done, as they should. I appeal to them let
them come forward. It is nota matter of
challenge or anything like that. They should
play their role also just as constructively....
(Interrutions) Therefore, 1 want the
Government of India any how to play its
own role in a constructive manner. This
Bill is a constructive move, but this is not
enough. (Interruptions)

SHRI1 SOMNATH CHATTERIJEE
(Jadavpur) : The jute mills owned by the
Central Government are also not running
properly. Are they running properly 7 |
have brought it to the notice of the House
repeatedly and the Minister not bothered.
(Interruptions)

PROF. N. G. RANGA : My hon. friend
will get all the opportunity and that time
he can put those questions to the Govern-
ment and get the answers. [ am not satis-
fied with the roles that this Government
is playing. Nor am 1 satisfied with their
Government in West Bengal, the Communist
Government. Both the Governments have
failed so far. But at least this Government
has come forward with this proposal. It has
already had that Corporation. On the whole,
neither the peasants nor the industrial
workers nor the khet mazdoors, nor the
industry as a whole is satisfied with the
kind of dispensation we are having, either
from that end or from this end.
(Interruptions)

Let the Government make an effort to
reach cooperative relations with the West
Bengal Government. Let the West Bengal
Government come forward with constructive
proposals, not partisan proposals, not in
rivalry, but in a cooperative manner. Let
them come forward with constructive pro-
posals by way of cooperativization of this
industry, progressive collective management
between the workers and employers in this
industry, and also by proper, adequate and
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timely financing of this industry, by first
of all paying the greatest possible attention
to the interests of the workers and growers.

My hon. friends are all.the time thinking
of the industrial workers. Sometimes they
think of growers’ interests also. My friend
Mr. Chitta Basu sometimes does it. Let
them pay as much attention to the interests
of growers and agriculturists. I want them
to do that also. In this way alone, can
this industry be rehabilitated, not by political
exchanges or partisan considerations.

SHRI INDRAJIT GUPTA (Basirhat) :
I would have appreciated it very much if
the senior Minister had also been present.
I do not mean any disrespect to
Mr. Sangama, a voung man with a lot of
enthusiasm and all that. But I think this
is a sufficiently important matter which
warranted the presence of the senior Minis-
ter. Anyway, he must be—I suppose —busy
with something or the other. He is in town;

[ know that, because 1 saw him at the
airport last night.
It is better if we do not go on accusing

the State and taking up cudgels on behalf
of the Central Government against the State
Government, because this is a problem which
is not going 1o be solved. If I may say so
just by political exchanges, nor is it going
to be solved by this kind of a piecemeal

tinkering legislation which is brought from
time to ume. [ am opposed to these
Bills, not Dbecause of their content,

but because as Mr. Rup Chand Pal
also said, these Bills, in our opinion, are
meant to create some sort of a diversion
from the pressure which is growing in the
country now for nationalization, despite
what respected Prof. Ranga may have said.

At the moment, there are some 23 or
24 mills lying closed. Of them, 18 or 19 are
in West Bengal; three in Andhra Pradesh,
closed; one is in Madhya Pradesh, in
Raigarh, closed; one in Bihar, in Kasihar,
lying closed. 70,000 to 80,000 workers are
unemployed, as a result. These closures or
Jock-outs, whatever they are, are entirely the
handiwork of the employers. Government
claims that by setting up this Jute Manu-
factures Development Council, and providing
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it with funds which will be realised from
the cess, they will be able to re-organize
whole production of this industry and regu-
late export trade, and revive the export
trade which has slumped to some extent,
and to restore the fortunes of this industry.

Even if I had supported these Bills, which
1 do not because of the reasons I have given.
I would have pointed out some interest-
ing things. But I don’t want to waste too
much time on that. For example, in this
Cess Bill, the Jute Manufactures Cess Bill,
in the definition given in clause 2-because
the cess is to be levied on manufactured
goods-the definition is given here. What is
meant by jute manufacture ? The definition
is 1 ““Jute manufacture’’ means any article
specified in the Schedule which contains
more than fifty per cent of jute (including
Bimlipatnam jute or mesta fibre of any sort)
by weight of the total fibre content...”” The
definition given of the type of jute goods on
which the cass is going to be levied, 1 would
like to know from the hon. Minister, if he
could kindly tell us knowing the jute
industry as we do-what is the machinery
that they have got, what is the monitoring
system they have got, by which they will be
able to check whether any particular article
more than
fifty per cent of jute including Bimlipatnam
jute or mesta fibre or does not ? Have they
got anything ? Have they made any provi-
sion 7 They will have to accept whatever
mill-owners tell them ?  We know from
many years of experience what is called the
batching mix when different types of fibres,
when different varieties of fibres are mixed,
before the process of batching and preparing
begins. When it goes to the spinning frame,
it is the batching mix, a mixture in the
batching process which really determines the
entire end-product and also determines the
extent of profitability which will accure to
the company. How are you going to check
this ? You have put a very big definition
here. But, I think, the whole thing will be
reduced to absurdily because these people
will hoodwink you every time. You have
no means of knowing which manufacture
contains 50 per cent of jute or Bimlipatnam
or mesta. How will you check up ? I am
not going into that further.
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Another thing has not been made clear.
For example, the money which will accrue
into this fund from the cess. Is it permissi-
ble for the Council to spend any part of that
money for pay export subsidy also to the
mill-owners ? It is not ruled out. Anything
can come under omnibus .definition of pro-
motion of export, encouragement to €xport,
incentives for expoit. That means that In
addition to hundreds of crores of rupees
which this industry has swallowed up from
the nationalised banks and from public
financial institutions like the Industrial
Development Bank of India, is this Council
also going to give money for export subsidy.
1 would like to know. Your Ministry of
Commerce is very much interested in export.
That is its main function. Will he also
kindly tell us-because this aspect is very
much in the air now-a-day show private
employers investing very small amount of
their own money are able to control a large

number of companies using public funds for.

the purpose ?  You know it is a very hot
issue at the moment. So, I would like t0
know, if be could kindly tell us that over
the years, how much money has been given
to these mill-owners, advance to these mill-
owners by way of bank loan, by way of
grant, by way of money given by the 1IDBI
and other such financial institutions in the
modernisation, sometimes, in the name of
procuring raw jute sometimes and what is
the net result now ? The biggest single mill
in this industry, the National Jute Mill,
situated near Calcutta, which was at one
time employing some 14-15,000 workers and
which belonged at one time to our friend,
Goenka, who threatened to close it down,
said, we are running at a loss. We know
how much money the State Bank of India
gave 10 that company. They were given
loan apainst a security. They said, so many
crores of rupees worth of raw jute which
they had in their own godown, against that
security, the State Bank of India gave them
huge loan. Later it was discovered in their
godowns that there was no raw jute at all.
This is how the State Bank of India func-
tions. So, we would like to know that this
money is going to be used for, apart from
these functions which have been prescribed
here,

Take the Development Council Bill. 1
do not support it. But there are some odd
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things in it. Take, for example, composition
of the Council. As far as the State Govern-
ments are concerned, there are seven State
Governments  mentioned here—Andhra
Pradesh, Assam,. Bihar, Meghalaya, Orissa,
Tripura and West Bengal. They have provi-
ded in this Council for six members to be
appointed representing the State Govern-
ments. What does that mean ? That means
that somebody will have to be left out. It
says that they arec going to be rotated by
alphabetical oder. I do not know whether
it will be from year to year or what the
period will be. because it has not been
specified here. As Prof. Ranga has said,
you cannot compare in this matter of jute
Tripura, Orissa or Meghalaya with West
Bengal. Prof. Ranga himself has said that
West Bengal should be given more represen-
1ation for obvious reasons., The whole
industry is situated there. So, if West
Bengal is to be given not one but. let us say
for argument sake, two out of six, then only

four seats will be left for other six State
Governments. What is the idea behind
this 7 Why are they juggling with figures ?

They could easily provide one for each State
Government and may be one extra for West
Bengal. But they have done it for some
reasons which he may explain. In addition
to the Members of the Council under clause
3, they have given the powers to the Council
to associate a number of persons. Again
there is another clause to coopt any number
of persons whome they may think fit and
necessary to advise and guide them. Why
so much association and so much cooption ?
What is the idea ? What have they got in
mind ?

PROF. N. G. RANGA : They do pot
have any right to vote.

SHRI INDRAJIT GUPTA : No right,
of course. But all the possible interests they
could think of have been provided speci-
fically under different categories. \Who are
all these people who are to be associated
and coopted, I do not know. But when
a Bill is presented before the House, this
is to be clarified and explained.

I have noticed one thing to which I
want to draw the attention of Prof. Ranga.
The functions of this Council are set out
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great length in clause 7 from (a) to (k).
But there is not a single mention of any
promotional measure which will help the
grower of raw jute. The idea is that this
Council using some of this money in the
case fund should help the raw jute growers
to set up cooperatives. It is not there any-
where. You know that in the whole of
eastern India, Orissa, Bihar, Assam or
West Bengal, the cooperative movement is
at a very low level of development. It is
the weakest in the whole country. These
raw jute growers are very small people.
They are not big farmers owning big plots
of land. They are raw jute growers who
are so poor that most of them even before
the crop has come in the field, sell it in
advance by a contract with the middlemen
and traders, because they cannot hang on to
their raw jute even for one day. They have
not got the wherewithal to feed their families
the next day. They have to sell it imme-
diately. They have no staying power oOr
holding power. Therefore, if they are to
be given a better bargaining power with the
middlemen, traders and agents of the mills,
they must be taught, helped and encouraged
to form cooperatives. But I do not find
mention of that here. 1 suspect the reason
is, once they have formed the cooperative,
they will be able to bargain for a higher
price for their raw jute. And if there is a
higher price, then th¢ mill-owner friends of
this Government will come and say that the
price of raw jute has gone up and, therefore,
they are losing money. Or they say that
exports will suffer because higher prices of
raw jute will have to be reflected in the
finished products and that will harm our
export market. Therefore, there 15 no
anxiety shown here to help the raw jute
growers to get a remunerative price.

I have a lot of things to say, but there
iIs no time. We have been pressing since
the beginning of this session for a special
discussion on jute. Unfortunately, we have
not succeeded. That is why I am taking
this opportunity to say a few things. I
hope you will permit me to take another 5
or 7 minutes.

The Statement of Objects and Reasons
has dealt at length with what is the
Government’s general plea always that this
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is a sick industry, it is facing so much
competition that it has lost its export mar-
ket and it has become sick. But there is
one very peculiar, interesting and curious
question which agitates us in West Bengal
that in this industry, while the employers
always say that their cost of production is
higher than the price at which they sell their
goods and, therefore, they are losing, while
they cannot even recover their cost of pro-
duction, while there is such a crisis in the
industry, according to’ them, how is it that
when any jute mill owner wants to sell his
mill, wants to dispose of his mill, there is
no difficulty what soever ? How is it that
so many parties are coming, rushing forward
to purchase that mill, to take that mill?
If it is such a hopeless condition that you
cannot even recover your cost of produc-
tion, because the selling price is so low and
your cost of production so high, why is it
that the industrialists are falling over each
other to buy and how are they able to
transfer them from one hand to another so
easily ? The answer is that this is anothér
source of utilising and converting black
money in this country. Therefore, people
are very eager to be jute mill owners.

They are not interested in the industry,
tn its long term prospects or the earning of
foreign exchange. It was one of the best
foreign exchange earners this country ever
had. But now 70 per cent of the produc-
tion of the mills is not exported, it is sold
in the domestic market. That change you
must understand. This industry is no
longer as dependent on the export markets,
as it used to be. 70 per cent of its produc-
tion is sold internally —it is a good thing in
our country that only for 30 per cent of our
production we arec depending on the export
market.

It is the mill owners who have ruined
the export market. I can give you so many
quotations from* the past to show that
over the years it is they who have ruined
the export market. For some time, for some
period, there was a boom during the Korean
war ; during the Bangladesh war the boom
condition came. They increased their prices
to such an extent that they were able to
make record profits, but they ruined the
future of the industry. Speculation is
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(Shri Indrajit Gupta)
rampant in the industry. Is this Council
seriously going to try to curb the speculative
trade, what goes on in the name of forward
trading, forward market in the jute indus-
try ? They will not be able to touch even
a marginal fraction of it, I am quite sure.
Then, by the under-invoicing of exports,
you know what big scandals have taken
place in the past. So, these things are there.

As Shri Sangma knows, as far as cotton
textiles and ready-made garments, which
come under his Ministry are concerned,
there is a hullabaloo going on at the
moment about foreign importers complaining
about the noor quality of our exports ship-
ped to them, because the pre-shipment
quality control and inspection is not working
properly. The same thing will happen in
the jute goods ; in fact, it is happening in
the jute goods. Our unscrupulous mill-
owners contract for something and then they
sell sub-standard goods, defective goods,
which do not come to their required speci-
fications. This is how the export markets
have been ruined. The importers abroad
want that there should be a fairly stable
price ; they do not want sharp ups and
downs in the prices ; no importer would
Jike that. The despatch of sub-standard
goods has created such a situation where
the importers abroad do not want to buy
from India ; they prefer to go to other
sellers, or they are going for substitute
material, synthetic materials and all that.

Incidentally, I should say one thing.
Perhaps it is wrong to say that all our
exports have slumped ; only the US market
has slumped and no other market. Every
other market, UK, the rest of Western
Europe, the rest if Eastern Europe, Africa,
they all continue, and these are all figures
from the Indian Jute Mills’ Association
figures.

16.00 hrs.

You will find that there has been a
growth in our exports. 1t is only in the
USA that there has been a slump and that
is due to the fact that the US economy
itself is in recession at the moment due to
Mr. Reagan's policy. The money is being
spent on building nuclear missiles and arms.
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There is a cut-back on housing where this
carpet backing made of jute is required.
There is a cut-back in the automobile indus-
try where this jute carpet backing is required.
Housing programmes have been drastically
cut in the United States. Automobile
factories are being closed down and people
thrown out, and then if you want the whole
future, the fate and destiny of our industry,
to be linked with the United States market,
you are bound to getinto trouble. For
years and years we have been saying, ‘Diver-
sify, do market promotion, go out to other
countries’. As Mr. Rup Chand Pal said,
you can manufacture so many different types
of things. Why have they not done it ?
Who prevented them ? And they will never
do it unless the Government takes over.
Simply by giving them some money through
this Development Council they are not going
to change. They are not laterested in the
future prospects of this industry, they are
interested in making some quick money,
that is all. I do not want to impute any
motives, but those people who are now the
millowers, the main bulk of mill owners con-
trolling this industry are only interested in
quick profits, easy profits and that also is
then siphoned off and diverted for other
purposes and not spent in this industry at all.

16.02 hns.

(Shri N.K. Shcjwalkar in the Chair)

Sir, these concessions are being made
repeatedly by the Government. I do know
why. Just now I read that if there are
going to be any losses now on exports of
carpet backing to the USA, the Govern-
ment has agreed that these losses are going
to be shared between the government and the
industry. Why? What for? Why should the
Government share these losses? Then the In-
dian Jute Mills Association is now demanding
that this 70 per cent of production which
is sold inside the country, thatis mainly -
gunny bags and the main buyer, by the
way, is the government of India, the
Supplies Department and all that, they are
demanding that a statutory minimum price
must be fixed at which these gunny bags
will be sold, that is, cost plus something,f
to assure them a reasonable margin o-
profit, and we are told that the Govern
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ment is now cantemplating, and till that is
done those mills will- not be opened. Those
mills will remain closed until the pres-
surise and force this government to
agree to the stalutory minimum price for
the carpet backing so that they can make
a margin of profit, then one or two or five
or six of these mills may be opened. This
is a strike by the millowners, it is nota
strike by the workers, it is a strike by the
millowners 1o compel and pressurise and
coerce the Governmeni to accept their de-
mands. What have you goi to say about
these things ?

Finally, T would say that in this whole
jute business, from the raw jutc to the fini-
shed product, a small. nationalised sector
has already come. In the marketing of raw
jute there is the Jute Corporation of India
set up by the Central Government. Its per-
formance is thoroughly inadequate, every-
body knows. It is able to purchase a very
small quantity of the total raw jute pro-
duced. Its performance in the last one or
two vyears has slightly improved, 1 must
admit, 1 have got the figures with me, but
still the bulk of the raw jute is outside their
control and it is purchased, as usual, by the
agents of the millowners and by big traders
and middlemen who depress the prices and
refused to buy at the time of the sale of the
crop, and force the small farmers to sell it
at ridiculously low prices. But the Jute
Corporation is there. It is meant to serve
a certain purpose, that is, to see that the
minimum support price declared by the
Government is maintained and if prices fall
below that, they arc supposed to buy up. But
the JC1 is not able to perform its role. Of
course, they have their own complaints
against Mr. Sangma. They say that they
are not supplied with enough funds, they do
not have cnough godowns and so on and so
forth. But it is there. Secondly, in the
production in the mills, a small pationalised
sector has come into existencc over the last
few years, called the National Jute Manufac-
turers” Corporation which is now, I think,
in charge of about six mills.

These are all nationalised, not management
taken over, They are fully nationalised
mills including Shri R. P. Goenka’s Natio-
nal Jute Mills which is the biggest jute mill
in Asia. How is NJMC functioning ? Is it
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in any way different from any other mills ?
It is not different in any way. Big expecta-
tion was aroused in the mind of the workers
that these are sick mills which have been
taken over by the Government, there will be
some marked difference, some qualitative
difference in the way they behave and
function as compared (o private mills. Now
the workers are thoroughly demoralised and
angry also. They say what is this ? The
same thing is herc also. Not only that,
the management of the nationalised Corpo-
ration, is following religiously the foot-
steps of the private jute mill owners
in everything. The worst thing of all that
is they are treating their workers just in the
same way as private mill owners treat them.
Prof. Ranga wanted to know what the
the State Government is doing. The State
Government the Labour Minister of West
Bengal had intervened in the serious dispute
which was dragging on for years in the
industry between the workers and  the
management and has given an award on the
basis of previous commitment on Dboth
sides that whatever award he gives, both
thc Union and Management will abide by
it. That award related to thc introduction
of wage scales and grades, grades and incre-
ments in this. There are no grades in this
industry. Therc arc no grades or scales
except for clerks. He gave an award.
That award is not implemented in any single
jute mill in the State including your natio-
nalised jute mills. When we ask them, why
do you not implement it, why do you not
set an example for others ? They have no
reply. Whatever private mill does, the
Indian Jute Mill Association does, NJMC
also follows their foot steps. The same
loot, same corruption, same malpractice,
same treatment to workers is going on.

SHRI SOMNATH CHATTERIJEE : They
became thc Members of IJMA. That is our
complaint. You are giving protection. This
Ministry is giving protection to these corrupt
officers in NJMC.

SHRI INDRAJIT GUPTA : The third
thing is export. About the export, we in
West Bengal all feel very strongly on this.
All parties delegation from the West Bengal
Legislative Assembly including the Congress
Party, came here and met the Prime Minis-
ter on this issue. But there is no response
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Nothing happened. We have been brushed
cuffed off with the piece of legislation for
setting up of a Development Council. That
is no reply to the question. In the export
trade the only machinery wc have got in
the nationalised sector is the State Trading
Corporation. At the moment, the State
Trading Corporation is channelising some
part of jute exports. But they have been
made to enter into agreement with the mills
that whatever the mills export, S.T.C. is also
exporting and whatever losses are suffered
must be shared by the two. I do not un-
derstand the idea. Please make up vour
mind. You have got one foot in the small
public sector. The other foot you have got
in the private sector. Prof. Ranga is of the
view that it must be preserved because we
are wedded to the theory of mixed economy.
This is where mixed economy has brought
us now !

A hrec-man delegation was sent by
IJMA recently to Australia and Japan in
the name of Jooking for new markets. This
delegation has come up back and reported.
I am sure the Government has its report
that the markels in these countries are
being adversely affected by intense com-
petition among the Indian exporters and
by unreliable quality in the supply of
exported jute goods. This is their own
report. Who is to be blamed for this ? I
would say that there is no salvation for
this industiry unless Government 1s able to
establish effective control on all points.
This means nationalisation. What does
this mean ? The word ‘nationalisation™
sometimes, creates scarc or bogey. You
don’t use it. Don’t use the word if you
do not like this. It means, the Govern-
ment must have total and effective control
over the three stages. That is, from cxport
of raw jute to the foreign markets. Other-
wise, your farmers will never be saved.
Secondly production in the mills. Thirdly
export trade in jute goods. If this is not
controlled completely in a centralised and
planned way by the Government—this
industry is already being ruined—it will
further ruin. It will further ruin. It is
the most valuable national asset that we
have got. But it is brought 10 the brink
of disaster by the greed and unscrupulous
means of the mill-owners.
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I do not wish to take more time. I
think, thcse Bills will be quite useless in tack-
ling these problems. That is the reason
why I am opposing them. And can we at
least get an assurance of something that
the Government is seriously considering the
mechanics of nationalisation and that we
should take this sctting up of the council
only as a transitional stage towards nati-
onalisation or something ? 1 do not know
I am asking too much from Mr. Sangma,
perhaps. Hc is not in a position perhaps
to make that type of commitment or give
that type of assurance. Apart from any-
thing else, it will bring IJMA buzzing round
their ears like the hornest nest tomorrow.
1 do not kncw. What kind of tremendous
pull they have got with the Government,
we all know very well. This is the position.
For goodness sake, get these mills opened.
Our workers are starving. 21-26 mills are
lying closed. 1 never heard a single word
from either the Prime Minister or the Com-
merce Minister or Mr. Veerendra Patil ever
rebuking these employers for keeping their
mills closed for months together. If workers
go on strike, then everybody is at their
throat that you are sabotaging the national
production, you are ruining the country and
so on. But nobody has the courage to utter
a single peep against the jute mill-owners
who are kecping their mills closed for
months together.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : Can you tell me what is the State
Government doing ?

SHRI INDRAJIT GUPTA : That is
your only reply.
SHRI VEERENDRA PATIL: You

know very well that the jute industry comes
under the State’s sphere.

SHRI INDRAIJIT GUPTA : Does it
not directly come under the Central sphere ?
As far as the management-labour relations
are concerned it is under the State’s sphere.
But it comes very much under the Central
sphere as far as exports and production are
concerned. (Interruptions)
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SHRI GIRDHARI LAL VYAS
(Bhilwara) : Your West Bengal Government
is hopeless. It is not working

SHRI INDRAIJIT GUPTA : This is not
going to help my Youth Congress friend
also. You must realise as you know very
well that the workers employed in this indus-
try, as Prof. Ranga said, are coming from
so many parts of the country. The majo-
rity of them are not Bengalis at all. The
majority of them are either Biharis or
people from U.P. or from Orissa. Then,
there are mills which are in Andra Pradesh,
Bihar, Assam and all that. And nobody in
Bengal has ever raised this slogan in any
form that outsiders must get.out from here
and we will allow only Bengalis to work
here. We do not indulge in this kind of
thing which some States are doing. We do
not allow that kind of thing. There are mil-
lions of unemployed Bengali youth but never
have we allowed this movement to be raised
to drive out these people and then get the
job.

SHRI GIRDHARI LAL VYAS : That
is not your culture. -

SHR1 INDRAIJIT GUPTA : That is
the concern of your Government.
st freerd ® cam@ o FedY
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Thank you, Mr. Chairman, for the time

given to me. [ tried to bring out some of
the aspects of the problems. Sir, surely
they are going to pass them. But wider

connotations in which we have tried to put
these problems and bigger issues are at
stake. I hope the Government will have
something at least to say on these points.

ot gaAees g (qretr) o gl
Agiay, QAT 71gy grar g f& ar fafae
T fas &1 gF =l AT T@T § A TG
oF grar g faa ¥ @rg FT fmar sar
FirguT aw faar & & w9 fafaed)
aref A FaRzar &1 feqrdve a=
TAT 2 |

SHRI INDRAJIT GUPTA : I think, the
time will have to be extended. The Minis-
ter of Parliamentary Affairs is there.
You will have to extend the time for the
discussion.

MR. CHAIRMAN : Let us see.

T gawsE IUN 39 faw & gra
o1 wifas egrfaq 1 o7 <@ g, 9gH 32
TFT g, fad Igda F) ged Tad e
maTEE AT | g7 7 o A0 7 wFr B,
T FIgA T 40 AT U FoaIS I
fRgeefea aga #7 g | sraw e
gegeet fasg Fifga o F1F G997 AR
TSI YT & 17 387 W I &, JAfede
gz Tqaqde  Fifga F qrfwgrde s
gfafafaea 77 & fou 1€ Fray w@x
®1 STexd Tgt anwAr a8 & )

g faq § “uw gewrgss”’ @sE) &
Tgq 1T 9qW fagr war 1 zw faw W
X | foarr = ®) ST @ FHw
T & | 91 fafaedr & A gad AT
THwa g | grfaamz § o faw faeme
FALY QN A FFT T HACAT, ag TN
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(=t ga=Y= STIT)
7gF g aFar | aeA; Agigw Fan fF
vaYIRT 3FTIY FY SO, FAT G ITET
UEE q AT AW F GHMEAA H W g
GHY, AT IS FT IqET g JTOAT AT
g7 Mars F1 egaxfza grsfas T a7 |
ag ag Wraarg fx s gaufy gxd
g, ag feg-fxa #19 & &9 griT |

urer feqfa ag & f&F 92 1 IaRT
g¢ T &, TFGIIE & g W@ &; Tl
W M T VT B Igd 919 JIGT
qia &, TAmfan gl W@ g HT Iz
TTET A1 AT @779 g1 ET & |

7o faa & gy g gdwfer Fv
&t 7% § | Fifgs aY a7 faare gnn, w2
qrgw TgF g 1 T AR # o faar g
QY SEFTEsE I & gg T F1A9r FIgar
g f& zg #ifgq #1 a9 § Fag
falaedt &1 fxaar @=f #7921 Sroar
Sa FHN ST ATAST IIW g (F qgF
geea] M1 g g g, av gL FE
a1 T Fifed ga1 adt g (I qfeas 71
Fgal g f& ggg qrd mrEggFamw gl
gl STuIt | ag FYfas daT H ST ? ey
¥ qarT &1 97 w3 {5 39 Fifga @
AT fegiaeg fou JET IaFr georddsT
HY g0 7 oIaA wgT § fF carga ¥
3T ATT I A UFIE & AT A9 34
AR foal & greatiorgT 6 WY w3e O
FON | Afwq ag qF &9 F19 F307 ?
T F qIF F19 G qzad g oz3x fya
137 F FIT AT JH 97157 fF 39
918 & faqra #1 frg g & g frar
AT #WX fFg ag & waAAe &1 @ut
Y AT | g8 & Fg  afaar @
ToH faa¥ N1F § a7 & guwar galw
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FgI AgF @ FY JAE  FgIEA
FIIIRET, FTT FTIRYT, A& FIRJA-
I F19RWT g F19Rw9T § 1 TFF R
arfegd Hiferd §F #Ts FW 1T R
AIfeas @reY @T g | UFT AT @
fF ga qdag ¥ sguscqg ¥ I
SUFE T@AT AT £ VT qIAHT AT |
gfaF1e SFEF & T AT =TRAT & 1 AT
Fral 1 fAofg sqqF =9 g L7 | A
S ®SH FAT F JIT G IGE N FHY
FH UF JIA FIT | TqH Frag feEqege
F AN I, UAIFeAL, F19G, WA,
guzedy, fafad goAze, Fremaima—
F1g fearddz a1Fy Agr a=7 gWr 1 gl
feqrzsza & AT g9 &7 AN |

weg T fgm At ¢ mifssg =g
F47 | afFa a1 Fafafedgs g I9
F1 18 fqF 921 & 1 6 TTq § AT AT
QAT 98 a9z QoAEs gir ar §1%
UFITE ZYT — TAFT IS qIT AZY & |

«Six Members to be appointed by the
Central Government by rotation in
alphabetical order to represent especially
the Governments of the States of Andhra
Pradesh, Assam, Bihar, Meghalaya,
Orissa. Tripura and West Bengal.””

fody e&z & §z &1 fFaar gomea
2Xar &, 1 TqF qI9qTL 9T RSy
far srT ?

TqEH AT 399 a1 ag gSEaT
“Two members by the Central Governmet

to represent the exporters of jute
manufactures.”

TIAT TBT AIS EA F 17 o srrad

gl & fe tmad gaifaee feg wrdd (&
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# straAt =g fve @raiT 9w gaiface
frg wEY ? vegrs FRSW Y gEIX A
swradt | @ sg avg F famsw @R
FaTdt § 99 ¥ 97 T 1G9 97 o FE
4T AT & fF 1 91 J99T ITFT RIEAA
¥ AT ? NG THH g7 @ G FATE
¢ fr Sz AT I F STATT IJN
# AT SIZAT E T AIEEATHT & AT
agY ar 3z fas [@EEma F1 & A
FAAT ? H qIS F1 qrag FT ERIT ¢ o)

AT ST auT WIT AT I« fF zwEr
arsy &4

““The Council shall carry out such
directions as may be issued to it from
time to time by the Central Government
for the efficient administration of this
Act.””

32 Ay fgegear ¥ gFEs T F
qI% TIIFAFE Y FHIA | HIT I A
FarsC fF SRS T FT W JEQ
g, ¥ faar § fa—

«“The Central Government may, by
notification in the Gazette, make rules
for carrying out the purpope of this
Act.”

Y FwEz @ g fx wgifssz
HIfEa & It 17 97 FIq4 1 39 @9
@A F IR AT Ag T AT F
qe &1 IeaTET 9 747 1 H qugarn g i«
gsAies Afqgqas § A 1§ wama
AT FX FHAT & | 5T qF F A19F IR
®A, FIEATST A [YAWT T qF 1T |
g faa & g ux Fors A A9 AEY
srat g f& @i & fsdtsea a1 fem gwrx
J grueArHma fwar smoar | g9 faw w=@y
ggq & 913 § A9 ¥ A1 Jrgar g f+
it #1937 amaA qgw qATS A1, SEH

SRAVANA 17, 1905 (SAKA)
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I gAT ? TF e FITRWT ATS gfear
d-ag Sz arygs 1 AT gfw ¥ ag
s{a%n'ﬁrﬁvﬂa{mfwa—

“The net loss for the year 1980-81
amounted to Rs. 1,181.18 lakhs as
against Rs. 1,552.96 lakhs in 1979-80.”’

¥ qz FTEtEE ww gfear
FATAT GAT 2 | 39 q2 HT9q F1IfAA
F1 97 feqr | 7g a8t wefs 2, aM
IgY o, W 9gA 9T, SHIT reai AT
& ? YW, 9E H WIT IA Z g
HT IGEHT AIA TIT FI WGT I T
%% &Y fa@ar, A0 gfe 6 F% = A8
fear | meaTed F sw=x =W faar §—

«It is, therefore, proposed to provide for
the establishment of a new Council to
be known by the same name as the
existing Council set up under the
Industries (Development & Regulations)
Act, 1981, in view of the fact that the
existing Council has received inter-
pational recognition over the years®

a1 ggdx wisfra o1, I ANA
Fal Fge faar ? S@d F@r gEi #1
faar ? 3Ig¥% @vaT FAT-Fq7 HRAT o,
g F1T07 sTga A€ wrIfema gar v ?
zg¥ faqr g f& Tgdge qqqr g3 M,
FIEHTT fwRaaT a1 JM ? 39 THIT A9
aTE-Aree a0F ¥ fag iy & o9
QW FT FIS AT Al ZIAT § | ATHS
F1 g § wigw gar & fw 1950-51
fgarRIm ¥ 7 om@ 27 W T L
UFATIE 1T 4T, ATFT AT qG TE FY
4 1@ 4 g G TAT 8 | HIT THA-
N TR gedT 91 @l g ) K 919 #7

qIy fedew #ar g Afww ag aqmEr
Jgar g f& ag g« gJAT 911 492,
439, 404
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(= gerw== =)

T A ¥ A g fF quat vH-
¢ AT ST @r &1 HAF  FIAH
feqrésiz 1 wi@ 3 gawl @ ag @A
gAT & | FqAT T s ST @ E A
TR FEIT AT G @ £ T FEI
UFAGIE FH G OET & | TG FEAR T Al
fiz o7 g1 & AT 9T TAFI ATYA g
gfFaaEs ot @& TFWE A
fazama FF &, sa1q1T ¥ fazarg Fd €,
§FF1 20 W17 uger graqar Arfgy 91 5
gHIR 3 & Ha< g @ fFg gFIT |
AT 7 | A AT FUST ®IAT FT FI2T
gr¥grT &, Jg i g W@ E A IAF0
qger aaAT Frfgn qr ) ewafeT g @ 8
AT ATF L &1 @ & AT qwarsy s fF
UF 9T W FAT &;  IAT ASS! qUH
Far & AR FA AT AT TAT AW A
o HTET AT ATT A AT F 0 AT
Frag feqrEdz F4T 4T FIAT 1A
g fF gRIT ag AT g2 | &9 o9 4§
fa o1 & s 7gd & % gw 3 wfem
FI | g9 9 v FT Ax AfET T
9gd FAT gg g7 (F qZ 3T FAT 7T & |
AAa IFWEARS FRATEIT F o FHUE
AT FT 1T g | I 99 § qF A
fasr 19 o7 @Tw 8, THFT AT 9EA
AT Ffgy 91 1 FF W S faw 9y g,
T ag 15 avzeq Al & fF 3w w1
TEIHATHE FA aTAT FI15 FAAT R |
QaT THH AE R

TAAT FE FT T AqIA 1T gWIT

HWTE |
16.32 hrs.

{t  UIM FE fag
(fedstrare) :  awiafy  wgas, it

AT Agg g9 faqw & FIX A 99T FT
WA T AT 3@ fag s A@rd

SRAVANA 17, 1905 (SAKA)

Laboratories, Jute
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wEr wTEy & Yar ewar @ fF o @
Wty A g€ FAH T GET HI GHE
Farg 41 faar § fww fesar agl g,
Fa1 g1 50 fax ¥ fxar g1 ax S am
ofvada agl f&ar ng1 & 1| vF A€ Fifqa
FA7T T TR & 1T T AW AT TEay A

ST AT

Stgt aF JATAFENl FT AT §, UG
ST FYET FAA, IAE FHIERE @I FT
g1z af@eart i;;; o ATHE F qT9 ZWT |
g9 399 QEIAALT g3 glEgdal & qm
gnT at agY, ag gar gl g | f98% FTw
IR, T ZAT | THT G & faer oA
F AT A WT g ofgFr T o fzam

TAT B | AT A AHA T HTT ATAT 1T @)

gz st faa & 9% savFeq U
UATH |, IT 341 AT FRO & F99 H
ag 9% faar 2

vganr (fasre st fafagas) sfy-
fagm, 1951 F <19 @199 fa9-
g 51z fafafsa fasm afwag g7
Fedl § § A Feal &7 qrad a7
H a9y g Fal(F z9F 9 qgie
fafer Swass agy & 1"

zau fafg a1 aa w8 7§83 39
s & § UF T FEAT AFA I o197
uw 7% fagrg afkeg 41 &, ssg)y 9rq
g, aaTsC, afdT 38F 9gd W wITET FI
Ut T FAFHT aga & enATRNTI
of, A d g9 7 §

Jute Commissioner, Jute Corporation
of India, Jute Tecchnological Research
Agriculture Research

Institute, Jute Industries Assosiation, etc.

STF ZTAT I SATTATRoNRIRg oY, a«
T AT qOF TG TG H TFT |
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gaar st fows)y =ifas 91, g
frald ¥R qrg & 1 T JTRFAY SAATHE
ige &1 s 1981-82 =1 wfadas &,
SEH IqY Ig7 & gara for § Afe w7
qT GIHTT ¥ #1E s« g fwar g
qraFYg aey St 9gt ag fmEaT #@ g
ff sz # uFadlE § Y w41 g g,
NEFIA § IS FUT AT 7€ & AT IGHT
IeTST Wl g AT aIg § T FL AT
@ § 1Y srRITAT  AIHRS F FFEALIA
ggq sarer § afeT ag o Fifaa qar a1
o fag#r foe a3 gra @ 2, @y s
gwig fea &, 97 97 oy gwwa 47 T8
far & |

qATE F TART UF dew g, 97 9%
1,91,189 31T ar 9,28,915 w90 @9
FIfex o g uw Fw@H 1 =@ XA
Fg guTa fxu 1w g f& srde-aiFmT
1 77 femre g1 Ffgg ) 47 @
U &1 g fegrwar g, st 9z F%
1,2 §UST ®IT g JAI0aT | 3897 R
I=WST HATAT T F1uam, JfFd Igq i}
£ TE 1T arar g |

T TFGIIZA FT CEH KT T FLE,
1981 & zadt frqie & #gryrfE &
T F dad 9T AE gEgr FArE Qg |
AT T RGIT Iy ggHa Ag) g,
rafay ad 59 -9 v 3g faw
AT AT § |

g fxare § gr war g fvogw e
SZ UFA9IE 1 §, ISP Jg & o
SaEr §, F 9 g Afgy | 9ud gow
F FH FIT AT atd W FH TS 1 Tg
Wowgr war § & Fwswr R gfeear

SRAVANA 17, 1905 (SAKA)
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FRWMET #T &% geqwrear ger Wifgy,
gifF gw SIaTA, FIEAT, 9IEWs AR
AR FT GHEAT F Th | GTARY
% i & game fear war & 5 99% @i
fae w3 g3 wrwe g+ wifgy, foay
IFE FTI GHIT FFAETAT T g |

g A1y ¥ offgw WS F graa
gaeal &1 TS g ennfas g, aqifE
50 uxde o[z afkTw SO § & gar
g1 TEF YA 92 9IHE §[Z YEF FT
3cqrEA Tgr a7 grar £ | (ggre 7 14.29
q3de e gar gt § 1T ATgrH A7
gier 939 § 11.82 9@z sz a7 giar
&1 qX 3T F a1 AY T FT Iqar&q grarv
& AT Fz YIF FT IA1T giar 2 | AfwA
FATT FT gEEH WY AT ¢ /X gafag
ggi & AAFG gaear F1 JITFAT H]Y
SAIRT 2 |

T FY JAJFFST JIT agi & @
T mir 71 g 5 gz #1 wedrasw fwar
T | IFFT HTI a5 & F 50 qfz faq
FAT H gt FEy fram o feaa g
SIgT 9% 2 fgal & wFwiar &7 g
g, Seid AT TEr g f& MemT d 15
qIHE FHY FT (WIAT & FIT | T FFJ |
f¥ g7 wifss &7 gsr &1 anaa &
iz % A8 g7 & | €9 qraW & oo
wfefeess  griqgems J, ST ew
TIFHE FT FTAAZIAT &, ¥ & :—

“The rate of gross profit earned by the |
industry in the period 1960-1978 had |
been of the order of 31 per cent ovcr']
the capital employed. A  Business
Standard Research Bureau Study of
22 Jute Mill Companies of different
size groups found the rate of profits
after tax negative for 1978-79 and



451 Jute Manufacturers
Cess Bill and

(st TS g fazg)

1978-79, but a phenomenal rise was
noted in 1979-80 to the extent of
Rs. 26.2 crores which came down to
Rs. 8.3 crores in 1980-81.”

g F1 fegfy a1 aeftear )
waRdr Sifgw | § wifeate aqd 7 w9r-
faq g ®T Trgrasw £ am T8 7
W@ g afex § areafasar & gfeeam &
FE WTE | [ TS 1 AT 2187 T80
fa <&t & 1 qron< & sz #r 3er fgean
QIS™T & wmreaw & wgwar 31 mf A
TR I A Farar § gz ¥ aga
9% fFama 78 € 1 g8 wa T @A A
AT AT FEgT 1 S frar 92 qa
FIAT &, HAT g 919 97 FTT @7,
Al JZ FT IWET FH & ATGAT |

1948 & ag 3T 44 93§z ERA
wfars sifqa w=ar a1 @feT ane gz
qUTIT FaT 2 @z F AT @ AT
TAFT #19 g8t g f& S emrqrey a2
Iq% feurr @ ag 919 91% 2 fx qreafd-
AT A FeAT 2 afET goeed
S & AR gvFR § fanad (s399)
a7 ot Fraara grar g 1 afe ag frafe

AT @ JeHAT  ITRT FHT AT TG
qrAT |

39 fa@ & wisaw & g7 gar  ATan
g fF 98 93F17 grvr qavg F7 F1 0T
weat 2 | afe ag fgs et § «IX 4g
F71 oar & fx fadfes qza =1 feume
SOTET & WX Igy  FENdEA g ar #13
T FILISGE FATY F AIF €A77 i
gl fear a1 ? ag am 9w 93 F37W
§ AT SEAT § FAT Ag FitAA areq
FLHN? 16 2 fad g7 wagd #1
AHIT F3T JEAT §, gA AGI B A
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S 6 fad FIFR GIRT TAAATLSE § ITH
S RATTT eraRaey § gz o S ggfy
FT FTHIT F § 5 5 wgrgde e
FYAr &1 afe ag) feafs <@ Y aral
AN S SE AT 9T amyifid § IAa
ATTAF AT FA gy~ AgY gAY g 1 g
F AW Y Y ATUS § qg F gRAAr
7 R sarer g =rfge o

weAl ST 7 wtfgd Fareg A Ar Q)
g afsg arag # g3 ot g =gy
f7gd f& o8 gy o vagae -ag 9% |
§ wawar g 5t faaly gew & 2|90 ger
a1 =1fgu s |rg g |y araat ag W
gt F 991 Frigr 5 guaa § A9
TGS TR g1 A0 | Fr 0F 6 af7-
g7 § ot i o[z gueedt 93 BT gU R
I T AR FAF=g 97 AT g | 7
fod @128 & 3o 787 9f 99 F47 IEIA
TqAT ETAST AN F afe fzar gqr ? afg
gal wIgT § 39 q0eRE & AT E,
awgY 1 1w dar g A7 foarayl «1 6
IFFT AT AT TET F AT 4T qAT
TR IHES § HYAT gTG | FATFT
@AY 2 A 9T At AT T (A%y
qTT 3AT RO | IS Arad X1 A&
qrer § g gEE W oA
greafagr @ gardY femos fav @g g |
«q gfgags # g {% feure ag a4 &

1 firx 3 frg ) A Fa 2 7

=q" S 1T FiHad AT § a8
ST § UF U qeFES] g T g
YT #17 FI, SXAT & 91 | F gAAqr
g AeAl st # ag fas =9 ¥ gy &
gt Iy #1 grar qifge gr1 F 9%
q7. WA g FEA F A UGIFW FA
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F fag agi vz F1E fag o9 3R ag
T0EEE! W gaNTa § IEET aATH HT
TqTd FT |

Y wegqre sAT (F197H) 0 HIA-
T gwigfy o, & g4 QA7 fadaai
ardd 37 & fag @ergar g1 49 (#
arfl gF & qgor A3 aifgal 7 3g g, g
gy 7Y 9 ATET g (F T @ § vTEA
SN T AT QT 8 AT ITF I qAF
THFTT 27 FEEAE g 1§ ag 977 fazarg
& fo gewre o fadas zo @ew ¥ oang
§ g g F1qA a7 AT 1 45 gAREATA
g ghfr T Sz e & faFm § fau
qYg A7g #1 ggfarad qar 7 JrFAY |

ureag?, At fF nrg gdl SqEy &
fF Sz oFf agd & w9art aeg g, o«
F TxAATET d4F F1a1 & fro faar
TATE | g AF wT § AR g F
g A fagg agar stroan. e
1 qarfaar T 7 afus agdr e T
SITOAT ¢ TFT GEARIS A1}, 9, &G0
o &1eqe wife aTrd & fau fFwar
ST g | §9 949 39 H AT gAL g &
I gET T®IT ¢ 1 39 fgd F gy
faatart & st so@z aga fwar smoa,
SgHT 3EIRIA Fgi faar suan, fva
gF1T fFar s, gEs ek § ogav
grfagt 7 T=1t #F1 &, FfFT § FFAUET
fragd FaT IgaT § f& SoFe F ®W
¥ o ggaiw gIFITFT q0G gAY, A
Fr3fiasa fagsr au dn § fanty GFar
ST RET R, IFE W, savarfiat ¥
feg & a1 ¥ gremr Tfgw #17 qF &7
qgIART FIAT AIFIC | SAFT F@ TFIL
& F9 & Tifge aifs z0 5 ¥ 7m

SRAVANA 17, 1905 (S4KA)
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FTT aray #1 afgw ¥ afaF gon faq
as |

qragY, 48 Al 929d FAT-FOT
a¥Y g qar giar &, afFs sgaraa A
sfgs migr ® ofesww Ut H qay
grar g, wifs  gag sfuw  gegw
g1 F7AT £ a@l 97 way  sawEr
fomg ¥, fgaw f= g
=rsf fafga &% a1 &1 ST gwid {/W
FHH T AT & T AT AR gH
frzmiarxY e 1 ag am gt e &
foea = agt & 5z #1 gmrw faafa
¥R AT g, fwast awg & gawr fadan
gET FT JFHFTT ISAT 98AT & | AR
qETEY I FAAT G FT JEA AT 727
F g% grar AT gE FEGHi " gHIR
gxrae fadel wiEe & giar Far
2 | IAF) qEgY AfgF @ @Ed
g zaw wm § gq afuw agug
g srarggar | w4 gfss 7 ostygfa®
SFATATST &) THFT &I FTL g1 TFAT
a; faaY adg & gok wra #r (A
¥ Fg7 Aar ¢ ar Iaar afyw faFr agh
glaT g IFT MY IFIT 1 fa3g =7 &
€O FAT ATIET |

qcaqd

HIFGd7Y, 39 39 Eil gd F 8F ¥
SHEITH 1A §, IT T ATHIL &1 G
TREr § gus & fgwm w@r &
AIATAFAT § | T g 9% g FIOY §
TgF SATAN 1 IFHT frarT W wazg fa=
STCAT | 39 997 70 § dFT 80 «T@
<F tFaMEl &1 g2 FIwIT qr F#E W
fag-arfas @iy 7t Rafa & ad 2.
fas-mfas oY fe a3 arraat &, Sediq
ar f&aT 7 § Tqar s AT B, TW
IAg q Ieg FI% qRArAT Ag gEr &



455 Jute Manufacturers
Cess Bill and

(=it SFgaTe AATAT)
afsr o e fram &, ada faam

g, weaw ad &1 feara g, sy e oqam
FW@I§, Fq IFET THE  IeIA AN
Fraa 78t faed) &, @1 Iqr a97 IqH
qfrare #t oifa® fegfa szmw wrdt 2
Ig%r @ga g g7 few d@F 9sq &
wafe Taat AGTA FI F 13 ITHT AL
g AMMET | 5147, 3§ 497 gAIX 2
SN § F¥@ 10 FUT w4 FT 1T
ST T & I 3g &1 }Er A1 Vgl @
TE & AT AAF FIRUZ 1 F IT a1af AN
4g0 IT FZAT AFT FIGAT L T UAA-
difas v 37 #1341 Tgar g fow 7@
TH 1T &1 AT ekl &l AfFA HA
g fa=re & f5 o1 & ASg A WIET
FI T ATTHIYT EATA  FIAT T
AR F1 qAYE Fvd g, faq 1 avg
T Fw g A T3 & oArw fAm
qvg TE YgAT &, A1 VAT & &F q 7q=AT
FIH TG KT TZ & | THH wAGA FT T
FHATA GIA1 & AT 3T FT 0l FHFIA
2T & @i s g el qx wfagy
a7 fgar Srw ST g4 AT AR
ST, AT ag St q127 8, a8 qEl gH S{i%
qg SUNT GATH § AT WFAT g1 A4l
fF #X g (AT 7 aqare 5 Fas0
& ofggw gmrer § 8 A7 I F 9Nl
gt ¥ #d7 69 e #1 faw 2 afs
FAFIT § a9 ¥ sq7al WA & W Iq
§ ¥ 49 15-20 fAst Tt § W aga
#Y srgafaad swfaw & 39 @ &

T I AR F Igd 987 &€ ¢ |
FIFM FT J&a sq19 3 FT T &I
qaaEr wifgq | A aga & qrfgat F
AMAATINIT FT 91T FgY §, L TAFHI
#I AT FE & | g U wfgsiad qW
g T gt WA gy ¥ 0¥ Uy §

AUGUST 8, 1983
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f97 qz 3@ #37 g7 oAl 99 -sqaeT
T GEN T qFA & | TAAATZANT TH
SE A & awd & 39 &1 §E W
g iy fear @ AT gHIl AWAT,
gAY FHA, AR WY, SATARIA
¥ AT qwrErd ¥ @ F fgg F qmwA
T HT FIH KL e@rag Tar ¢ f&@ I
foq wr& & =Iadr § WX A 9T #19
WY qsEr A7g & AT 1T & AlFA AR
T T THIAFTE sggEdT &1 ;fera
fear g, waasx #1 9gfr &1 "wfear
frar g 139 am ag A @ f@ fow
7§ §IX SEE &1 §IFIT A
TTEFI fHAr &, qT 3T AT gH
FF7 Ag AlgAT 2 fF @ F1 gTa
TEEIGFT fRAT A1g T HAT JET
TEGHFI FIA  FT FIHIT FT HIG
zerar A&F 2, fa=se &&Y &, a1 "}
qAvEIT FTag gaTa ¢ & for@ a@ |
TAAS ZFGIITA  KIIARGA Fq4T FI
fstady ot @rare ot g fas 3w #
ue37 gt g€ 41, 39 a1 g fFar g
YT UFo o Hro ST IF T HIT fagr
g 3 arg A S e fag v @1 §
39 F1 g9 fagr st FfwT Ay 977 9L
g, U drArR AT 7 9T gra 9§ 99§
318 fgafrage a7we 1 agr g
F1fgT | [ IATH AT T gFa gufa
g1 Y@ &, S¥ HOUF FET TST AT
gz AT g (& gO¥r 49gTal [T FATATRT
Y Sz FT IgT qIT IOEF § AR T
9T S[E FTH AIAT H AT & 1T F1H
qIAT § gHIL AT F 3T FT qEFQ gdr
g1 99%T ag & awar @ § faaar
wfa® ez gar giar & 91 9gf 9 I«

F Frod ot F9 ¢ A Tgt F famed &
fao ag gufa # g & quaar g &
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97 & gz 7 fawr & fag agr #1 gww
7 a=gl sygeqT Agf #Y 8, fog & g
Ft 9z 7gf faw o% wix fearal =t gz
®1 ¥=B) AT fae q% ot i 39 fAd
g Tt & 1 gAY FILO g5 W § ¥ ;9
1 g ATHE § e 94T 81 F UK
ST F GG § q7A § 2 & FHG
SATRT & HIX &7 @-FUF AT & afaeqa
SAATRIT & | THAT TZ ST AEFHA FIAT
&S ¥ I FI NG A IH I H
FIG TTAT g &1 FFT F fFAE0 &7
Sz @137 AN AT A7 JgT 97 A€FA
& gear fas omar @, (a7 398 ¥ 98
gal g1 W@l & 1 WA =@igal @ (%
3 feafa @ guv 81 s a=g foal &1
FATIT ST |

§ ST |1gar g {F a1 9w #°7
fagz wiasy & sz =TT FT U TIF
FA FT fA=1T 2; 3T 2, ar |gIFEI
F4 aF TT AR giwg  Fw ISTOAT
AR IEFT  TCEGFTAT FH T |
GIFT FT (3917 gy avar vgrz, A1
SUFT FTL7 47 2 ? 51 9§ Iz fAA-
wifa® AR qaEr A gaqE 7T
q arEEsy 7T & (7al w1 g1 fvo go
g, FT HAIFIT IA & [@ATH qeHIA
THTET F&9 I5M &7 (G917 @At 2 7
agr ?

F7 T giqaai 7 guar & g (%
S fadt ®  Q@ewrdr  gEarw Ay
SrQdt | FAT GIFER F JAFTN L F
faawa o wFgEay & 3@ gFHIT A
QUEATGT FIATH FIA &1 FIAAT 3T
gfaaat & Far aar @ & «wT g, ar
zaq faged & fau gws7 3avr F=w
ST AT @ g ?
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FIT GIFTT HT T ITNT FT THETHI
F grey ¥ "fysi otz fag-mfast &
sfafafaai st avs a #+1§ fors eaw
faer & o #41 IAFT F1§ THETA
ATHTT ¥ faar g; sy gh, a1 g
7 399 FT FIGAT AT T AT IR

FHEGTAHT & GHIYTT & 70 FIFC 9
Fq7 wrFaTHA fzar & 7 st dET A4 T R,

At Fgr  gTwre "wfgEt & FFve
. fasr  wifast & whafafay
F AT FL  IT GHEATHT  ®

qETITT F (40 &1§ FATIFRIY FEH
zztoay; afs @, A1 48 =9 9’9
QrEgy I KT 4410, ATIE FAAT THAT-
gfg TEET &1 A1 a7 F fa0 aga wgea-
QUi HT ITYRT F HT JT FH AT F
AT 9T @3 2, aFMAT AT 8F |

st fawra gaE a/t (FIETET) ¢
aurgfa wgiea, gz fafafag fawm afwas
st gz fafafafy sowc faqas F gaw
§§ wgar wmgar g 5 ag fFEas F1-
qRarAT, aret ik afwest ¥ zfagw #
mE A% w Fig ar | afwa g afewdd &
fowar sfagr Y g |y & F dar T gl
awar fr gq faem afwweg & g f&a
gagt wfgsy F1 famfor ghr o s
e atx fafsfafs fawgw, 1951 &
gty gz fafafafa faww afwwg, e
s s sfearn, sqF fogd dar-
Xz arfz ax 1 39F FHOF A
& ar gt anar fv 3@ fagw afmg
F FA9 g FIE A IwTREMG Ja7 F
STTQAT |
16.59 hrs.

[MR. DEPUTY-SPEAKER
Chair|

in the
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(#t Qawre TR TA7)
UF FUs ®IT FT Figs @at 39

- oftyg & F7 I § T€T T |
17.00 hrs.

UF FUE HF FT 41 GIH FAAT
g dfdT @& gg =gagiy ¥ AIFAT a1
IYET &1 g1 FUS aF UgT AMET F%
TEENT FTF AZ g (g9 fa@ Ha &l
gggITql F1 AT TET § AL T & 4
gamaragr & fF o A9 @ TEwA A
AT zast wratmaT 5 grr o Ay &
grT SEFT FATT fFRFAr grrr—ag Y
AT FqTAT TAT ¢ | gEfAQ 4g fad aga
g €% fazg ¢ ol Tag gg S=F 8 F1
w7 gFAr f@ qdf TId F1 S gAY HEA-
qu gz saw g feud fraw g arm

sfgs 719 737 § Wiw arat fFamEr ¥

qftae T IaF arg g gU g, ITHT
FATO Y TFAT | AT 14 5 TSI
7aT & fFaTY 80 gz fas g, arw & @iy
fagre &+ 5-7 fad § o= A& aiar
geq S 9¥ Wy F% fag g 1 5w gvaey
a1 g &1 uF sifygfaa fae @
aifer @1 foaw 3o sEm w1 faEw
graeet 97 faazor grar 1 weE) AgEy T
al fraw g9 & QO qEd g@ETd
afusifzal & gig & gfa & &1 & aw-
war g faaa ot 17 a7 § o= fganw
HEIFTL {1 "l & §@ 78) gar
g fefgw z= f§ eger areqd- zg+l
A F& grAmEEr 4 98 faq w A
w3 fear | 38% 91y agY aeefadr @
g i g gfcfegfa & sa@r § surEr v
ISTAT ST | IAF] 7 AT AqgA FT 9AE
# #E famr g atva & frami 1
sfaa geg &7 #1 FE A=t § )
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qgel ST TTTF BYE  SATIT AT o7
Ia7 Sy F A faorg @ i gfegz &
UF €Y IATAT AT =rfzo 7 gy
STAET FI ATAT Ffgm | IgFY Tz 9%
32-34 &M FT UF F1E FAT fagr qar &
Sy % faam ofewd @t &1 8% g%

It w, S o FT A1 grfgdq @ roar
¥ A1 AT A @ N FAFAT WY T
W, a8 JgI9 § 96T F30 foayH
FUT] ®IT FT @IT 31JT |

aET wfg 9 Famr g 5 afz ==
faat w1 gasitfaq #331 2 97 99 97 25
0T 90 918 FT w9f FrAAr | ag WA
9iT o199 qTAT . TW 9T A o FIvE
AT gMT | 39 93w &7 qfsas avex-
et aY 164Y fogfe 20 gmea, 1978 &
IRl H ge g€ 4 sEH W7 Ear
Tar gt 5§ §o#re S ogar @ s Sy
Fifaer § SaAr aXF § a9z 7R faray

& AFA A faw awfes &, S gz

ST F IA(IF §, TUT & IeEY F
wzz fadlt 21 & ¥ @mwy  ag
SRR GAT ;IgAT fF S wier 3fear
9z faw & gasr #3fad 60 gIw 71 3
affT 57 155 gaR & "fax #1919
AT 2 1 ggW 9 92 fva, foga fafad
70 3T d@F T@T FT & FF 105 FAIX
TF @AY <@ € | 3qT ag ¥ fagar faw
F 60 g7 #Y &ufgdt & AfEa 79.6
g7 F AT & | AT Iy A7 AT
22 fast § S st Fafad § sawar @1
w@dl & W & AfFET amay Frd AT
dama Agl faar & ek T & sasr 1%
gfaadee fyer & fagd fF ag afaa g
fe grreadel & fga ¥ 9 FIET |
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gaftau 39 fqid § gamar a1—

Such offenders must be deprived of credit
facilities provided by nationalised banks and
other financial institutions so that their capa-
city to indulge in heinous economic offences

is effcctively curtailed.”

3 faole 9 wa0 safaqa g gga
T fzar g1, ITFT H Fe FLAT AIEAT —

“l1t1s amazing” Mr. Jyotirmoy Bosu
said, *“that in a span of 10 long years, not
even a single person in jute trade which is
seething with malprctices and economic offe-
nces, violating Foreign Exchange Regulation
Act (FERA) was prosecutcd. Neither ther
is a single instance where the maximum
penalty had becn imposed in spite of Lhe
fact that some of them were found to have
repeatedly vielated the FERA.”

T IFIT F1 AT 989 7a—ad @Y E,
sa frgy Wt IR o999 FH FE
TSI F A1 FIIE G F19 g1 far
TqT | gHifAT § Figa A1zan g, ..

MR. DEPUTY-SPEAKER : The total
time allotted is only 2 hours for this Bill.
It is for your very Kind and sympathetic
consideration.

SHRI AMAR ROY PRADHAN
Time should be extended.

MR. DEPUTY-SPEAKER - For every-
thing we cannot extend the time, we have
to finish it. It is not like this. We cannot
extend the time for every Bill. We are very
much behind schedule in this Session. 1
cannot extend the time. Please complete it.’

st TAY A qA@IT qut ;. gEfeu #
FZAT FRAT § fF 9a 9% g1 IV
fearat = sfaa atwa feeama aY sygeqr
g FT 1AM, IT IF QTR T I8 A
o 78§ FX 1@ | 99 aF W@F A
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&1 eqrat @Y fwar smon, 99 a5 fow
frat &7 qofifaa w7 & fao sigfae-
30 agl fwar Froar, 9 9F AT
faarg gera ag@ 21 Sdrsns. g s
182 %+ g2 wrgg gafex fearaan g,
39 qT fagraY w1 qrara ag @A Srar
2, Ig#r fedr 7= feur war &, fogst
goig ¥ fwarat #1 80-90 ®o wfg fgTes
Sz fFarat #1 3997 98ar 21 & 01 9
TEIT AqAT Fo  GI97 L AT § AL
frama w1 qru a17 AT A9 2, TT AE
g fegrat &1 fawm T8 2rar faamr giar
21 59 AT GLEIT &1 &A17 AT A1ZC |
og! FEq g0 § ATAT 1T AT FEATE |

MR. DEPUTY-SPEAKER : Now, Mr.
B.K. Nair will speak. I would request all

hon. Members not to takec more than five
minutes. We have already exhausted 2
hours.

SHRI B.K. NAIR (Quilon) : Sir, I know

that on this Bill the earlier speakers got
more time. So. why can‘t you cxtend the
time?

MR. DEPUTY-SPEAKER Nobody
has taken more than 12 to 15 minutes. My
record 1s here.

(Interruptions)

MR. DEPUTY-SPEAKER : You must
go through the Bill. The Bill is for the
increase of cess. It is a small B’IL.

(Inrerruptions)

Mr. DEPUTY-SPEAKER : Everything
is important for you. I cannot convince
you. I am not going to call you.

SHRI B.K. NAJR (Quilon) Sir, 1
welcome these two Bills to the extent that
thev try to seek to modernise the jute
industry and to effect some improvement in
the jute mill industry in the country.
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(Shri B. K. Nair)

Their objectives are limited. There was a
Council which was set up in 1976 under
the Industrial Development and Regulation
Act. It has taken six years of functioning
Now the Government finds that something
is lacking. I find that the small attempt
being made now and the course of action
to remedy the ills of the industry should
have been adopted much earlier. They
should not have waited for about seven
long years if the legislation was inadequate.
Now they have come to the conclusion
that this was not eflective.

This is a limitcd measure. We are
only re-constituting the  whole thing
increasing the number of members and pro-
viding more funds. The old Council had
funds made available to the extent of
Rs. 51 lakbs in 1981-82 and the total ex-
penditure came to Rs. 55 lakhs. That was
at the rate of. 1259,. At the rate of 1%
now it is going up to Rs. 4 crores. The
Minister says it would be Rs. 6 crores or
so. With adequate funds and expanded
activities this new Council may be able to
bring back the industry to health in course
of time. But the major ailment of the
industry, as you find, sir is in the whole
of Bengal. Not only jute, you take any
industry over there. All of them are sick.
The entire State is sick. Take textile
industry the Notional Textile Corporation.
The Bengal unit has taken the cake in
regard to losses. In coal the Eastern Coal-
fields are the worst sufferers amongst the
regional units. Take electricity. The whole
thing is going down. Even inD. V. C,
they were having a strike. The strike was
against an appointment. A new Mana-
ging Director was appointed. They gheroed
him. A Minister of West Bengal govt.
organised this strike. How can industry
thrive in the State in these circumstances ?

Even in the matter of paddy cultivation
what is their own production. TIn paddy
they are going down.
Bengal are the only States where paddy
cultivation and production are going down.
In Haryana and Panjab, the production has
gone up four to five times. Why should
Bengal suffer like this ? There is too much
of politics. They inject too much of poli-
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tics in everything. Can you
Government going on strike, a Cabinet
calling for a strike ? The root couse of
industrial sickness is the sickness in admini-
stration. They are complaining about
corruption and mis-management in the jute
industry. But I feel that the jute mill
owners and jute employers are humouring
the political parties and the Government
of West Bengal as well. The complaints
are made against the Central Government.
They want nationalisation. Why do you
spend so much maney on the sick units ?
If units are sick why take them over ?
What is the advantage ? Allof them have
suffered loss to the extent of crores of

rupees. They have never been able to cure
stckness.

imagine

My suggestions are that
should be given proper representations and
participation. The original Industrial
Development and Regulation Act and the
present Act psovide for certain amount of
participation by the workmen in the indus-
try. Keeping Out side politicians, the workers
themselves can be given some repre-
sentation, some  control and some
sense of management and participation,
Sickness of units in the jute industry must
be due to financial mismanagement. Why
should not Govt. convert the loans from
banks and other institution into shares ?
There must be converting clauses regarding
these loans. Why are a few people allowed
to carry on with these benefits, perks
and the several advantages without any ade-
quate share participation ?  Why do they
not try to convert the whole thing into
shares so that the owners’ own control will
be limited ? With such measures, 1 think,
some improvements could be effected.

the workers

But the main thing is that the Bengal
Government and the Bengal Parties should
rcalised that they owe something to the people
of India and to the entire nation. They are
putting too much of politics in the indus-

tries.  Politics and industry do not go
together.

I would like to make one or two appeals
to the Honible Minister. There is a cashew
industry in Kerala. It also employe about
one and a half lakh of persons in about 200
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units. It is also one of the most important
industries from the economic point of view
of that State. This industry earns a foreign
exchange of more than Rs. 300 crores. 1
have been appealing
again and again to set up some sort of a
Board so that there could be some coordina-
tion at the stage of cashew cultivation, pro-
duction, export etc. Lot of activities can be
taken up by this board. For example, they
can render technical advice allocation of
area. Study of markets also can be done.
These can be controlled and coordinated
only through a Cashew Board which we have
been requesting the Government to consti-
tute. That can help the industry to develop
in a scientific and coordinate manner. 1 am
appealing so many time to the Government

to think of setting up a board for the cashew
industry.

We are going 1o set up a council for the
jute industry. Now, there is already Autho-
rity for the marine products export develop-
ment. That Authority has been defunct for
more than a year now and the Parliament
elected two representatives of this august
body to serve in the new authority when
set up in April last. But the authority has
not been set up. The Government is keen
about setting up councils and authorities.
But where is the earnestness in making then
function. The marine product industry is
not a small industry. It earns more than
Rs. 250 crores by way of export.

A reference has been made in the state-
ment of objects of the present Bill that about
40 lakhs of people are engaged in the
cultivation of jute. But they are not given
any representation in the council. Nor are
they given in any other board. As far as
the Government is concerned, ‘industry’’

means only the owners. . .it may be techni- -

cians, but not the ultimate growers, not the
primary producers. In the case of jute as
also in other industries, the primary producer
is neglected. In marine products export
industry also, only the exporters, processors
ctc., are given representation in the authority,
not the fishermen who are collecting fish in

the deep sea. So, the Government should

examine this matter of lopsided representa-

tion. This sort of approach will not help
the Government to fulfil its objectives.
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As regards cashew industry and the
fishery industry, I would suggest that the
decision for the constitution of boards or
councils be expedited and councils be set up.
Let us hope that it would give necessary
assistance and support to help the growth of
these industries.

With these words, T support these Bills.

sit vRa ugt (frafea) @ saeae
ggiey, T 99T T & Jqraq < fas
faaraeta & : uw sz fafafafy fasme
afvag fada® g A gqU SFT §gHAF
faer 2, f99® IgFx & =7 ¥ Fg u«
wfsrs 7% =9 faw &7 770 #) QU FH
FI1 sOgeqT &1 5 § |

UF @d HIW § S ST FT T8-
afgal, faay &1 adl, #agAd A FHD
1T Ieq1ed 1 fredl g€ qar 1 d@FT
amaTy 9sAr @ g fFoTw Senvoar
TCHTFT FIAT AMFT | A1 {1 fader
TeT FT AIEAT 4 I TR § UL TTH
FI 1T FEr ¢ | fay g F o e
T 8, IaFT 7T § 5 usHaHr A0
Iifge | g3FT wfkass a1% § fao Tsdig-
N FET A% g | faagda e ag
g fF 57 g5 ai;g gaeg At @A, Qb
AGT dTar o7 fr 9 ¥ wada &, ITer
nid A=Y AT gIT @t § 1§ Ag) strear
f& zm®r #a1 Fror § 1 F 97A7 § o vyl
FAT TITET & WX IqFT HY g Fopar v
FFHAT & | 3AfoT ITFT Gre FgAT A1fgQ
qr |

HTAATT gT€q, Slo AT %35 § | & AT
FEY TooT AT ATETFQT § IgIT WS-
TH & IS T TF 95 qT@ 3T qId
g fF ag 3w fafwg ad-sgaeqr ox
JaY & fou wfeag & 1 “ag qw wfeag
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(=1 TwAT W)

8, 9% ¥ 52 gT FT YA I JISYA
gAT | § Fgar sigar g 5 dw g9% fou
Fas wfeag agf 21 g &A1F TAT B |
AT Y fAfg  gd sgaeqr o) F@AT
STRAT &, AT AT AEY aﬁrﬁ‘rw gr, @
§ fraza sxar wgar g & gz fam gx
Tgl, 17 I frarfaar a’r IO |

¥ agl faamrar & arg Fgar w1gar
g fo <1 a1ga @ F ITRT W sgaAA
q3 f#rrrg TA | IIIET & fau =AY
IYIT FGIF 5 T WY 2 iz fAsT &g
F ot 2 1 adY feafy gz 3 oix afvaga
SN FY ) 9T FT FH L FRO F
A sam #17 5w Fg F a1 =Jgarn |
FAT AT g, AT FI§ THY ARTAE
gzeg, e1ce AT facqer g1 & g=|aA, al
QT f 3 di sEET § zAer Wl
91T, TFEr M Fge-|@gz g, FaFr 71
fowtar agy &1 fash &= & uw aq &7
qrfa® uF 97 AT & AT U1 I9
I 9T AAT 2 | FERT FqF § 0% (&9
q gt 99 gt F1aY €. MR ¥ 79 Fafg FY
&Y sttt € 1 =Y safew Aot &9 § uF a9
g argl 9¥ FATAT F, FF g AHTA
8§ ATAT §, A7 9T g qrEr grarv g
1% 2 {5 Fiw fash &7 F fasr e =7
134T F19 F341 §, zafeu =gfe a7+

FH FT
TTEY AT T FLFTY FF T gz gt 2

THY g AT 3G faar & fE e &
fasht &a ¥ gz g1 & & M aTFHTY
% sl aga Tgag g W@ 21 =W feufa w
gH FaT FX0 P gH us TIEAT AGATAT
qg AT | fAs &% § F179 HA  FIH AN

I T=T I &, IFFT TAT ALY A
g, arfe ITFT MATAT a7 | 1 T
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uF Trear fafzaq w7 & 19wy FATAT
qg AT AT T AY H— AT Ag AN
g1 arTeqaqry g, =ge g (F|rg 0|
A v o1 gz AfgFrd § 7 FIav
ot gir | zreT fager §F  #nr AIeT
a1 g AfEa sﬁ SATAGY g T A
&YE Wiy arar & ag a0 w1 a0T &

TEAT |

TRy Fo @M FgT an fFaF
samgfa a3 grdt 2§ zafao fasn
& ¥ uTeA1ga 47 Fifgu 1 sgia agr
f fag=t 1 2fed, fraa =T “—a'? afax
91 TgT & ar &+ #8171 fx #fgz gaar
TET 2, gIRET FTT AT FAAT QT &, THA
FIT AEN FAFT QT g1 FAF I A
faaa a1 190 F@ ¥, FAT & TFHT
ARAL aF, Hge 37 A & fam g1 7T
FEIT nEFNT w1 F#19 F 777 grar a7
Wl gq AAEy fF F FTW FT F1H F
7% 1 ¥ FgT &7 arqqg gy g fF fa
qT T AT g 48 SN E T 7IAT JTA g
2 E AT I AN AT AT H FH
w3 gra fewifeal =1 w9 E,
3T EYF § FIH 921 FIT 2q |

FIFIT TG OF FAT I TAT AT
@ 21 zEY ggd Al FIE A1 a1 AR
gz Y §5 dag Igw Fl 911 H

ArAAT FIEr 5 Iq A8 ?rwr Frar
qT | A ﬂrrrrﬁ gl gz faq @’ & iR

a3 AWGT FFTL d5 gU B, TENET
firg xgr & &t fada arsny § W1 aw
Fr 1@ e “{g”r FA1f% wrer agr Ffear
AT & 1 HIIT JFT IF FIT AT AL
saeqT AgY AT | FLETT FT FAAT TR
SIEFAT & ST g g q9 FH B
W@y e faw v & 1 A F1 faw
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Araar g @i giggaar &1 afewms
AT § | 39 T § Fg fragy fa=
¥ 3¢ dga gE o1 ag ft 47 faIeA
fear g1 ez fex ®gar =igar § F
faa® gral & F19 gar g afs gl
JUETT T AIATMT a1 gL W FTH HA
T | Y He seareT fRuty g SAwT
F7 ey rEa & 0 #mw 3 (4) (@)
FY 17 eq1A7 WTFGT FET ARAT -

“8 g wafggr va ggeg w1 fqEA-
fafgs qafus Frg qTFv +F
geareat &1 gfafafaca &37 F fou
FENT GIETT I, &1 I 3F
aua, fagw® 59 s,

zq% Ffa gensg g, arfosa qar-
o grrr; fas aarax g wrfe | wgq
1 gasg dg g f& o wigwtd iR
sAFQTAT I AT ATATT W1 TFTT G
FAN | T Fgy & {5 aEamEg qrEy
Y ST ATASIE 3119 Far AT ag faar-
T A AW H AT WA | AOF S
TE § ag TAAT &% g [F gasr av-
FTUFT &I 77 arg X agi 9
AT & fagmt ¥ &9 gar 2 gar-
fag arad foad «ft a9 #w fam @)
g7 & a8l 9% T3AT grat |

# wwt wgea g faaga &<AT Frgar
g f& oo g1 #%F T@ fag w5 arfog
F & 1 afg e arfga 78 A7 § ar ey
st ya< gfafa & ¥9 afsg ) afz
AT THFT SgAT A4 &I IIA T 1Y
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FIT Y &, & ¥4 o § us faaeq g,
A weN §g usal 1 9% fwar g
g usg wgh ax e &1 #fuw e
grat &, agr & g Sefea g o waf ?
FH SUIET F74 qJIT AT FT FHH
grifas A g, ag aa facges 79 §
z faa-fog asal & d9ar gar g, 9y
gg 41 Wz gl a1 g17 Wiz gr, fuyeefaa
g vIsg F1 AT F1few | ofwq, qT &
sqagry ¥ ooty gEifear Y F, ifs
A &1 TTH WIAGSAT &1 FATT FT
SHY, agT &1 sawafs ams ¥ JEe
SATTIT 217 &1 Agl & w@r & FfeA Wiy
Sfgt 9% F4 J 91 grar @, agi fae
gt A @ g1 afe sg agr gv fae

1T at fEarat &1 9 =1 g ) garR
HATgT F a1 agHrAl § [ qar grer &
U FEMYR (971 8, 91gt QR faar § qz
Gar g 1 aTiEa A agagT faw
o Sz 937 g g | Fg F qATH A1 A
air # g fe qrargy, Ty S -
g% & 19 T 0F e I egriaa fear
SrAT ATfgw | wfFT §@R T 3@ AR
sqry A8l faar 81 3@ gEI 9T

IFT & AT FIT1 § 7 zq#T @tig i
F1fgn 1 ag g AT & fo Tz oF away
RHA § A& &1 AGI N1, YAGAT vy o
qAFE FEA ¢ AT & ATTY e AT
T1gaT g f fo7 {97 o7 97 & 7% was
g 3A da srad fEar qET Wfgw
ST & Al § agi hFGT AT FI qAEYT
FT Aifgu - uw fAdew g W g fw
Hage @R @MY F §19 H 0F 92
GFZ AT FT AT GUHTT FT - SqTA
AT 9ifgr 1 s wERl & g9 ¥ AT
1T AT FIGT E |
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17.32 hrs.

HALF-AN-HOUR DISCUSSION

TARGET OF TRRIGATION POTENTIAL
DURING SIXTH PLAN

MR. DEPUTY SPEAKER : We now
take up the Half-an-Hour Discussion.

MR. B. V. DESAI:
word ‘Half-an-Hour'.

Underline the

SHRI B. V. DESAI (Raichur): Mr.
Decputy-Speaker, Sir, this is a discussion on
the points arising out of the reply given on
Ist August, 1983, to my Unstarred Question
No. 1367 regarding the target of irrigation
potential during the Sixth Plan.

After our independence, as soon as we
started our Five-Year Plans, in all respects
we used to have our own targets and try to
achieve them. The same thing has been
happening with regard to irrigation also.
During the previous Five-Year Plans we
had certain targets so far as irrigation was
concerned and achievements were also there.

In the Sixth Five-Year Plan, the target
of irrigatio potential was about 13.7 million
hectares. We have already completed three
years of our Plan period and our achieve-
ment in creating the potential has been only
6.824 million hectares. Only two years are
left out for the Sixth Plan to be completed.
For 1983-84, that 1is, for this year, the
Irrigation Ministry has kept another 2.370
million hectares as the target, and if we take
the fifth year target also to be of the same
order, then we will be left with a shortfall
of about two million hectares. 1 just wanted
to ask in my question as to what were the
reasons for it. The hon. Minister was
pleased to state that financial constraint was
responsible. Then, in reply t0 my (wo
points, he has replied—I quote :

«It has since been decided to make
available additional Central Assistance
of Rs. 1650 crores for the two-year
period of 1983-84 and 1984-85. 1t has
further been decided to allow the States
20%, step-up in market borrowings pro-
gramme in 1983-84, as compared to that
in 1982-83, but the sectoral break-up of

this additional Central assistance will
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have to be worked out by the State
Governments.”

In view of this statement, I would like to
put one important question to the hon,
Minister : with this additional allotment of
Rs. 1650 crores, and the allowing of 20%
more borrowings for the States, is he going
to achieve the target for the entire 6th five-
year plan, which Government of India has
fixed ? That is the most important question,
as far as T am concerned, because he has
not replied to it in the earlier statement.

Secondly, regarding the creation of
targets, there are so many other conslrains,
apart from finance. Our Government has
declared (his sector as a priority sector.
Even then, what we find in some of our
States is (hat cement is not available, coal
is not available and so much of railway
transport bottleneck is there for carrying the
inputs for irrigation potential. For cxample,
cement allotment, “which was cxpected to be
about 6 million tonnes every year, has been
cut to 3.75 million tonnes.

I do not know if these figurcs arc cor-
rect ; 1 am subject to correction by the hon.
Minister. Being an important and priority -
sector, why is there this cut of cement which
is most essential for creating the irrigation
potential, i.e. for building dams ? In fact,
even the 6 million tonnes of cement were
not sufficient as far as the targeted figure is
concerned. So, why fix the target and say
it is a top priority sector ? This is the basic
industry of our country, and more than
70%, of our people are residing in villages.
Their avocation in farming, and our entire
economy is based on agriculture. So, if
we create the potential and utilize it pro-
perly so that irresults in excess production,
then our economy will be definitely streng-
thened. Knowing this well, how is it that
cement or any other inputs required by the
Irrigation Department are not made availa-
ble ? 1s it because the Department or the
Ministry is not particular about asking for
this, or is there a shortage of cement ? For
so many other things we are importing
cement. Why not for this priority sector,
if there is shortage ? If they have imported,
have they not indented for it ? Because of
cement shortage and other shortages, the
irrigation potcntrial is lagging behind.
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Secondly, the creation of potential is not
enough, in itself. The potential is created
for the basic purpose of its utilization. In
utilization also, we lag behind. There also
we do fix the target in every five-year plan ;
and this year also we have fixed it.. 1 do
not want to quote all these things. Utiliza-
tion for the 6th Plan was fixed at approxi-
mately 14 million hectares ; and for the first
three years, we have completed only 6.22
million tonnes. For the third year, just like
capacity creation, it has been fixed. We

will be lagging behind by about 6.40
million tonnes as on date. This is about
utilization.

We do create potential ; and if we do
not utilize it, where is the fun in creating
it ? We lag behind in creation of potential
itself; and then whatever potential we

create, we do not use bescause of so
many reasons which are given, but
which can be rectified. For example,

regarding field channels, in my State of
Karnataka, the field channel is the responsi-
bility of the State Government, and not of
the cultivator ; so is it in Andhra Pradesh.
So is in Maharashtra. Why not in all other
States ? 50 per cept of the cost of the feed-
channel has to be borne by the cultivator.
Is it ever possible ? To start with, when
he utilises irrigation potential, he will be put
into great stresses and strains. That is how
the Irrigation Department or the Irrigation
Ministry of the Central Government has to
impress upon the State Governments and
come to their. aid so thal the cultivator is
not handicapped. So far as feed channel is
concerned, probably the Central Government
is also thinking in terms of generalising this
funding of this water course construction.
For that, they are devising some ways and
means. Three States have already gone
forward in this regard have constructed feed
channels there by they are trying to utilize
whatever channel is created.

Not only these feed channels, in utiliza-
tion there are certain other aspects where
water management is also one of them. For
water management, every irrigation channel
or main canal or feed channel, distributory,
sub-distributory, or each water course has

‘_“ got its. own. So, if excess utilization of
~ water 1s being done in the earlier stages,
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naturally the tail-end people will suffer. So,
the judicious management of water course is
also essential. In this regard, the Central
Government, I feel, should take step; and
formulate a certain formula so that the State
Governments’ Irrigation Departments can
follow it. Apart from the excess utilization
of water in the carlier stages and tail-enders
being suflering, another aspect of utilization
which lags behind is salinity. Specially this
problem is very acute where the soil is

black. Immediately within three years or
six years,” or five years, the salinity
comes up and the land becomes

useless, although potential is created, utiliza-
tion also is being made because of drain and
other aspects, and drainage, etc. has not been
properly done, again we do not produce,
the end is to have the optimum production
out of the irrigation potential which we have
created. That is our aim. If all these
aspects arc not taken into consideration, it
is so difficult to produce more from the
potential which you have created and the
utilization which you have made. So, in so
many places, the salinity question also arises.
Our final aim should bz the maximum utili-
zation of irrigation potential and ensure
optimum productivity. I would like to know
from the hon. Minister whether he is think-
ing towards this end so that the drainage,
wherever irrigation potential is utilized, is
being done.

These were some of the points which
were not answered in the reply given by him,
although whatever questions were asked, he
had tried to give the complete reply. There
were no supplementaries and all that. On
this basis, one more point 1 would like to
stress. I would like to get some answer
in this connection. The irrigation potential,
by the turn of the century, we are aiming is
at about 113 million hectares ; and as on
today, we are having only 63 or 65 million
hectares. Another 50 million hectares, we
are short of. With this target and utilization,
can we achieve that ? 1 would like to know
from the hon. Minister ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : The hon. member,
Shri B.V. Desai, has very ably summed up in
a way the total situation, so far as irrigation
is concerned and the problem that arises in



475 Target of Irr. Pot. during

(Shri Ram Niwas Mirdha)

this context. The question was of a limited
nature and we did try to give all the answer
that the hon. member wanted. But now
he has tried to amplify some of the things
that he wanted to elicit from the govern-
ment I will try to answer as best as I can. It
is true that there would be a shortfall in our
achievement of irrigation target at the end
of the Sixth Plan. The Sixth Plan target is
13.74 million hectares and the likely achieve-
ment is going to be 11.50 million hectares.
Thus there will be shortfall of 2.25 million
hectares. As 1 answered in the question,
the main constraint is that of resources. |
mentioned the figure of Re. 1650 crores as
additional central assistance for two years
i.e. 1983-84 and 1984-85, plus 20 per cent
step-up in market borrowings for the pro-
gramme in 1983-84 as compared to last
year. I want to clarify that this is not the
figure which would be made available for
irrigation. This is the total additionality
that the Government has made available 1o
the States in the State sector. We¢ do hope
that the States would be able to use as much
of these additional resources that have been
made available to them to reach the target
and expedite irrigation programmes, about
whose importance the hon. Member very
rightly stressed. It is a wvery important
sector of our development and in a way, all
future development in agriculture and in
other areas can only come from irrigation
and development of agriculture, which
depends on provision of water. 1 cannot
say that the targets would bec reached with
these additional funds because it all depends
how much priority the State Government
would give in allocating these additional
resources so far as irrigation development is
concerned.

Another constraint is that the imputs
sometimes are not available, which hinders
developments and construction of irrigation
works. It is true ‘that some time back,
that was the situation .and we were passing
through a great scarcity, which, unfortu-
nately, we are not still able to get over.
But it is not true that the  cement - allocation
has been reduced from six million tonnes, as
stated by the hon. Member, to five million
tonnes. But the problem is that even the al-
locations are not made available by the ce-
ment factories because of many other things.
In the last year or two there have been vari-
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ous serioys cuts in electricity for cement works
and this hampered the supply of cement
for irrigation works to the extent we wanted.
We in the Ministry of Irrigation have set up
an inter-Ministerial group. We are consten-
tly in touch with the Cement Controller,
who also attends these meetings. The state
Governments’ requisitions are received and
we try to sort out the things. I can say as
of now, no serious complaint about this has
been received. We have tried to streamlinc
the distribution of cement to various States
and project authorities. :

Another very important point raised by
the hon. Member is : why do we create
potential when the potential already created
is not being utilised ? This is a serious
problem. The figure for utilised potential
is, unfortunately, growing. In 1973-74 the
figure of unutilised potential was 2 million
hectares and it has gone up in 1982-83 to
4.8 million hectares. On the one hand, we
have completed some irrigation works,
provided more potential; on the other hand
we have not been able to utilize it through
the various methods that are available to
us. This problem has been with us for
quite a few years. It s because of this
situation of lag between potential created
and its utilization that in 1974-75 the
Command Area Decvelopment Programme
was introduced. It has been going on since
then in a number of States and number of
Projects have started.

All the things that the hon. Member
mentioned rcgarding the field channcls,
water management technique, provision of
water to the tail-enders, rotational irrigation,
drainage and cross drainage works, all these
from part of the CAD programme. We have
further strengthened the CAD programme
this year by announcing that Rs. 25 crores
would be made available to the Command
Area Development Authority; where the
performance is found to exceed the target,
for the construction of field channels, we
would be able to assist them more than
what they normally get.

Lastly, the hon. Member mentioned that
we have a potential of 113 million hectares.
This is true. According to the surveys
carried out, as on today our water resources



477 Taget of Irr. Pot. during

minor, medium, ground water etc. is 113
million hectares, of which we have utilized
just about 50 per cent. If we continue the
rate of development that we are projecting,
by the end of the century or may be a little
beyond, we would have utilized all this.
But, still vast arcas would remain without
irrigation,

So, what is the solution for this pro-
blem ? It is a very serious thing to imagine
that all our known water resources are only
113 million hectares, only 50 per cent of
which we have so far been able to utilize
and with the tempo of development we have
created, we propose (0 increase the tempo
and by the turn of the century or a litile
beyond that, we will be able to utilize them.
So, the only solution before us is that we
should have a massive transfer of water
from areas where at times it is plentiful.
Flood waters have to be impounded, have
to be stored; when the flood waters are
plenty, that water has to be transferred to
areas which are drought-prone, which are
not getting water. That is the only solution
before us. In that context, we have done
a Jot and 1 will presently explain what we
are doing.

I will first refer to the rate of our deve-
lopment of irrigation. When our planning
started in 1951, till the end of the Forth
Plan in 1974, we were developing potential
at the rate of onc million hectares every
year. From that time onwarde we stepped
up this potential to 2 million hectares. In
the Sixth rlan jt is more than 2 million
hectares. Qur aim is to step it up to 3
milllon hectares every year. If wc can
maintain this tempo at anything between 2.5
to 3 milllon hectares, we would have utilized
everything by the end of the century. This
is the plan before us.

In 1980 the Ministry of Irrigation and
the Central Water Commission, after making
all possible surveys. came out with what we
call a national perspective for water resource
development, which means we took an over-
all view of the situation and accepted the
necessity of massive inter-basin transfer of
water, water from the river basin, particu-
larly the flood waters to areas which do
not have sufficient rainfall. So, last ycar
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we started the Nationa] Water Development
Agency. It is given a time span of 7 to 10
years and a tentative budget as on today of
Rs. 110 crores. We have asked this Agency
to survey all river basins in the country to
see how much surplus water i$ available and
what possible steps can we taken for storing
the flood water, because In our country
almost three-fourths of the water we obtain
during the few months of the monsoon.
And the rest of the months get much less.
So, unless that water which flows down (o
the sea and in thc process causes tremen-
dous difficulties by way of floods and other
damages, is stored and is transferred when
it is needed in the lean months, there is no
other solution. That is the only solution
for this and we do hope that this National
Water Development Agency which have
surveyed the whole thing would receive the
cooperation of various States and other agen-
cies so that in the next 10 or 12 years we are
able to prepare a complete blueprint of our
country's water resources and the way it
can be developed and we do hope that
through this method of what is popularly
called Ganga-Cauvery or Garland Canal
concept, the basic idea between all these
concepts is, take water at the time when it
is most available, which means storage in
the flood season and take it to other areas
whether by lifting or through any other
means, to areas where they are needed.
This is how we propose to meet our
ultimate demands after 2000 A.D. when we
would havc exhausted our known rasources
as at present.

MR. DEPUTY-SPEAKER : Now, Mr.
Sudhir Giri. You can put a question
because Half-an-Hour discussion is already
over.

SHRI SUDHIR GIRI (Contai) : I am
putting a question. Sir, the importance of
agriculture in the life of the Indian people
is no doubt the greatest thing. In this
coonection, the importance of irrigation is
very much felt by all sections of people.

We have been importing foodgrains from
abroad by spending thousands of crores of
rupees. Still why do we not. ..

(Interruptions).
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MR. DEPUTY-SPEAKER: Why 1
said you must put a question is this, what
question you would have put to the Minister
if that question had been allowed and you
would have participated ? That is why 1
said ‘put your question’. Some reply given
by the Minister is not satisfying. And there-
fore, what Supplementary you would have

put, that question only you must put even.

now, not as a general discussion on food
situation and all that.

(Interruptions)

SHRI SUDHIR GIRI : There has been
a convention that by putting the question we
have to prepare the background.

MR. DEPUTY-SPEAKER :
Half-an-Hour discussion,

Not in the

SHRI SUDHIR GIRI : No, Sir I am

not going to have any discussion.
MR. DEPUTY-SPEAKER : Be short.
That is my request to you.

SHRI SUDHIR GIRI: Sir, thc impor=-
tance of irrigation has been felt by all sec-
tions of the people and it is more felt
because of the fact that we have been impor-
ting foodgrains from outside by spending
thousands of crores of rupees. Sir, the pro-
duction of food crops in our country defini-
tely contributes towards (he price stabilisa-

tion. In the age of spiralling prices, we
want that sufficient foodstuffs should be
here. But my question 1s : Why does not

the Government pay due attention for mak-
ing more land irrigated because due to lack
of irrigation we are not in a position to
produce more ?

Sir, in the Sixth Five-Year Plan a total
sum of Rs. 8,448.36 crores has been allotted.
Out of this total sum, the States will spend
Rs. 8,301.46 crores and the Union Trri-
tories will spend Rs. 56.90 crores.

18.00 hrs.
Central sector will spend only Rs. 90
crores. You are aware that the States

resources are very much limited. Now-a-day
the Central Government has been taking
away power from the States and in this
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background T want to put a specific question
to the hon. Minister whether the Minister
would agree to give more money to the
States for irrigation purposes.

In my own Constitutency Central] Ground
Water Development Corporation made an
investigation about ten years back and they
submitted a report to the effect that in South
of West Bengal Ground water is not avail-
able. But for the last two years there has
been severe drought in our area. People
who could afford some money have been
arranging for sinking shallow tube well.
They have been able to draw underground
water. In this background may I put a
question to the hon. Minister whether the
would agree to instruct the Central Ground
Water Development Corporation to make a
further investigation in that area of whether
water can be drawn from underground ?

St qA=T T (FrEy) o IAIEAS
qgrEd, § 73 9T § AA97 A1ZATE
f& oy ax gt fg=id oA a4y
&, 7 59 g fFRE A qQIAAT AT AT
9T AT & | I 1§ AT Fa71 3, fogar
TTAT g7 &1 AT 8T 1.

afsqr® THiS g@ FHT 7 oY foqre
q Fgreg —

Faulty planning shows out of 58 irriga-
tion projects not a single irrigation project
in the country has been completed in time.
As many as 58 irrigation projects, started
before 1969, are still languishing. Of these
11 projects were catried over from the First
Plan, 30 from the Second Plan, 24 from the

Third Plan and 10 projects from the Annual
Plan.

gHIR 9T &1 SI(EIVN g USRATA
HATA 970 Sf T 1958 § IqFT I7ATEA
frar, safes I@aT g 58 w3 =TT
FFT AL | T 500 FAUT &GC T HY
g g0 agl 17 a1 W 1 3 yeiaeE
F F1 aAar @ 7 FE it e g
9T gt gt g aidl g | aftAw eF=E
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Fa2r #) fRald § fF 58 wroidey ey
a® QU T&1 g% & 1 39 feafa & shaam
FT F1H Sy U GO 7

TT gIEEH 9 @ F1 AV gAUfh
g9 #1152, gawr F47 freq fer g
AT TIHIT 398 F471 freqd Fgar o1 ?
St st FrEard s gAE 9
AT HT I JIAA AG FAT THIAT
grar grar ¢ 1 fev ey fed Far
faar ?

S A ag 2 f5 goR uswaE
T AIOFHT TF FTSAT 8 |

““A target of creating an additional irri-
gation potential of say, 7 million hectares
from ground-water sources is proposed during
the Sixth Five Year Plan (1980-85) through
construction of the following units of ground
water structures.”

ag @3l 993yl JIqAT FT  ATIFT
TS g | AT HEIATE! FG A1 %
arg fFas ard@z aF 9gw 9wy ! US-
A H 1SS qrev s #11 gleargy
fFar ST @FITE AT FIFTIT X QEFHT
STQIE FATHT g AfHT ST 97 arsrar gy
2 IqFT Frgifaa agt frar srar g | s
ST AT AT F#gT AT sudr § fdle agy
FAT Igar afrg ag aaagl & f+
SEr IF qr4Y #7 graey g, fSas gy F
ST3T § 98 IqFI JIIeT o JaqT F 1 HF
ATHAT FTRAT § & qFael § F|T A9
FI§ AT ®cq a1 & foa®r fx ard
TREH HTAT F g6 ? sO7q feqEde 5
®cq AT g & {7 wrer A fSraar ary
AATH AT g STHT ITYIT 3-8 AR
gl 7YY §, o A 39y afqq w|w 9
g1

#r Y /g o § SA%r SEx
gt ST 3T FT YT F

oY afg a7z o= : ITEAE wEEA,

gt 97 WAty geedl F ST 93 09 §
SAFT § SEAT g A1gAT § | @i a%
UTEATT HATA FT a7 §, AAT A
ggT 7 g fF 1958 ¥ Iq&T IqHEA
frar war a1 Afe ot a% g7 fautor
F19 QX0 A G IFTZ | 577 a8 g fF
foat Y TTF § a8 FEAFAF ATAR
T ASHT SATET T F4T o TFT & 7 AR
T § faaay o« arsarg aqrg af § 999
fer 2% & 1 & wowar g fadm aYT & Tw
fedr &1 FTor  Trevadz fegegEy 7
za% fav fasgas gwlv fru oy & o
feesqaer aga erem &% & | g TAqT H=
% qrg fgam awwE-gEE & o
afyFTT T T & TATAT F1 AL
Frgqee faegz W& | & Sa41 F1GAT §
FT 3 TAFAE HIY g9 F TF qLg
F1 JfgF1T F71 FRAT & (39 TFTH |
g® srrargT Y fear war a1) #ik S9F
fao #1% afgeaas arar igdr § Fad
fF grevede feagea &1 sedt § Sreat
faga fvar ST ? s @I
qrg sfy® wfFa gh, #47 39% fa0 w18
Faq I3 & fag sg Far¢ § ?

FAF & I T GTE qIET ¥ N
T@T 97 5 ag aaa 9T I9d=q AGY gav
g 1 " AT & 0T IqAed qg gy
AT & ) AT FHAara &7 fawta afq
ST AT @ SEF 9ig WY gEr #ra
qr | USEgT g F1 faata s14 a1q
dig afq & 99 WrE K g@d ' F;v
FIA AT & | AR &7 § AU VT F,
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WifF raEdl @x &, 185 faarex
FT VAT ATATE | QL A1G UFE & A &l
fears aigiT sx Smawe # gl
g1 #AT  FFElg g fadw
gZEAT I Al USRI &7 WAl
freart & 7 §, guF! FFAfa g1 AFAl
g, AT | fawg FrawAr ) A8}
wiatafa e @ g 7z Az) fewg a0
gfsz & aga &1 wevaqy & | afz qa afq
q 39 9T FIH fogr  SATOAT HIT AT HIG
& AFT T A2 2, 92 & qARA Wl
9% WTOAT AR AGHKT FIHAT FT
wEET Wl QU T SFMMAT | 9@ A
110 g7z 1.0 9zge zfegal
gfedregst w7 2 #1T @Ex AifHT
gaT Z1 Wi &F § 40-50 9%
g TAfaEY 21T & | IqF STAIT § Fedl-
AT F& AR & T F1 faFm afz
FETARATE AT FA1 39 gag § AT
FIFIT fa=re Fva Ia#7 areq #3015
fe 110-120 ze=2fadt o g1ze @ifrm
q Flzq 1 NgRT T FA7 g1 ET E,
S zRfadt &1 w9 W& &F &1
fazra F30 ? 99 fF o wwanar &
wd% 1 fEa #3& §19e wia ofars
§ IUHT GEATAT  SqIOAT, IHI FHIX AT
e 7 qfasfaa &, gree ofwe &, @i
IIE FT TS AT FES §, IT g AL A
faara w37 & fou sno 3o fagaay ?

S &t 91, Tag (F@g) @ IqTeAd
wgred, a1 7 Ffw ¥ serraw #1 F@T &
fau g¥ fa=r€ 1 aat=g grafaswar a1
gy | dfFT ag am aF agT A € 7
AEAI G936, ST QIS AT AT qa@
ST & WY 3@ a1F MrEEwmrR fFar g =
g B3 gHANiT JIFAT FT AT A&Q
FATAT A1, TR QU FW A
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aqd Fg F1 gAY QA FAIX T &,
a® 113 fafaga gzdax fa=rd @
F1 weg w@r g | afg fgara amar s,
71 dtt fafags g9z wfaad was smar
2, afe ag weafiz, #¥ g gFaT & 9
ZEY THFUTg AIFAT FT <Tqre, fweEr W
AT F g AET g1 WT & | I THIwq
TIHAT & AT 19 41T IF & A AT

zHET cETT FT @gd 14 fafagw gwa%

g1, FfFa a7 @ 1T a7 § gHT 6.8
fafaas ZFeav geg fFar & 1 29 9F1T
gH Aed Al Ofa 7 agT T g |

gat oY FrAdT gAr S FA7©
nfrar T¥WMIHT TWIN AT IT AT Z
¥qd WY B3T ggqufg  AISAT FT AT qEq
a1, 3gaT qfF FIF F g Ay W g
TH 93 987 966.3 FAT To @ [%AT
ST 4T |

afw gua foed f9 qret § Faq
AlexUT oy @A & | g aw® @
FAWE gfar saqqse STH § W gw
d& ¥ 9gT 119 § |

JIVAET FT AT 15 qA1@ & FFEAL
F1 9T R A9 & fogor a7 @
F ZATTT UHgHe 5.64 AT gFAT @ |
T AT 3@ Tgafy gL oAa ¥
Faard =1 wifeq g7 & aga g & | gHA
Fg d&q WY AT 97 % 25 @@ avat +7
wdl T9IAIT gIAAT § uAAEd Fr
fea Q1T arar 17 @ & A1 I dad
10 @T® 9¥9-8T FT FAATES g1 1T § |
FHT AT gW g AE FL AT W |

uw a9 H qg FgAr dear g &
gaRy & & ufar g, 389 w9 349
28 qyge fguarg s 9w § wefes &g



485 Target of Irr. Pot. during SRAVANA 17, 1905 (SAKA) 6th Plan (HAH Dis) 486

e 20 gAT grawe & adar @} ghe-
AT Y GG FIG & AfHT A grgAd
ofear 3, 399 gfasa & 1 a1 2 q@+2
gfear & & faar§ «f gfaar 3 qm
g9 @39 ya17 #7359 & dT%
T FAT TET T3T W& & |

UF AL AT FIAT AIZAT 1 AT Tga-
o T AT &, ITFT &ATT T 1A
FO A @ TAT AT & ATHT AT JIEA
§ o zgaaa faaar gfzar /=T, 4| T
F1 gfqad 419 FT FIAT UHlgHe faamy
g | ST gY@veq HEqT 2, IAW! AT AIE-
T8 41 AgF FA, 4§ AW TZA § ?

ZATE AT qIAT £ IFHF g7 grar
Z | AW go UFo o Glo & FEAAT &
FFIT ga1T FAaT1 3 {6 25 93 F=2 qr4dy
w7 gFA1H FA1a fawew § grar g, 22.5
g 7 QAT FT JFAME JrET F19T &
gtar & s} 21.5 9% @7 FT JFAIA
gATHF AT & 1 WA H 69 9T AT
qret FT gFarT gar ¢ faad fqadas
W] FYIAFTL G g rAT JFA1T qieA-
faa agt 1 =T gAsr F aifad &%
faar s, gFaT aga wfas g |

# I I2% FI AT AIAAT AT S
FT =19 feamT =gar 1 agh 9% &1 A
QT #1 qrgs §, 399 fwarat 1 oareE
Stw ¥ FgY fawrar & 1 ¥ 9T I F
Arfeat ste 98% § A1 g9 qIT A8 &
f atat & aregg ¥ arfaar § g 787
qqr r=r rar 91 fr wegEE T e
gNTT, @ 9% AT wsg g4 Q¥ | Friaar
T9 M afsw 9% 37 W F oA,
- FRIAETT T F @ arfEar SF @
- AgF a9 M7 it ST R F q@R

yamrfrar 2 fe 1| garg & fewrg &t
g7 20 glaya F31 27 § 1 AT §F TFI
20 FOF w7g7 Afafea @ faaq @
TET & | AN 917 7 IAT VT qIFIL
#Y frae ¢ f& fa=r 1 T 9@ & st
TAFT BTAT ATOIT, qE JTIT FT JILT T7AT
TiaT § FAeT 1 % F@ A Arfaa
#1 geeq F¥ § =, ey fegmy &
gal & qrdY qgw @& 5 fx iy agy
TgF 9T @I 2 |

oA § H UF 959 48 FIAT AFM
feaqg 1947 F1982 aF gaIY 3T #7
afzaY 1 N qiAt 2, ag wfw aw feaa
gfasra a9z & 971 7gr &, 39 q19 A1 wal
ST gaTe e faaa sfama o a2 |
AT R, Ian A g g Aar 4fe g% ]

IR ZT AT &1 3T QAT gl
ST

SHRI RAM NIWAS MIRDHA : I
am very grateful to the hon. Members for
raising the issues that can really keep us
busy for a much longer time than what you
would permit. However, I would try to
answer briefly the points that have been
raised, starting with Shri Sudhir Giri, about
the survey of ground water in West Bengal.

The Central Ground Water Board is
carrying on survey all over the country for
water resources. First they have a systematic
survey hydrologically and then they do the
actual borings to test the water situation.
The same thing is happening in West
Bengal. As regards hydrological survey,
almost the whole State has been covered,
and the next stage now would be to actually
bore holes and see what sort of strata is
available, what sort of water is available.
Even then, this would be only sample testing.
What we expect after this survey is over i$
that the State Goveraments, on their own,
would carry out detailed surveys in their
own areas so that water-bearing strata is
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discovered and tubewalls are dug so that
water could be taken.

About the recent drought which was
mentioned, that some wells were dug and
results have come, we discussed it with the
West Bengal Government authorities and we
have suggested to them that they should
strengthen their organization for ground
water development. We are prepared to
assist them in this, We have a scheme of
of providing rigs at 50 per cent subsidy to
the various State organizations and a lot
can be done to tone up the ground water
development organization in West Bengal.
I am in touch with them, and it is only
after they have carried out thesc surveys
that it would be possible to see which
pockets in South West Bengal have actually
water-bearing strata

As regards the general point raised
regarding more resources to be made availa-
ble to the State Governments, I have said
just now in my reply to Mr. Desai that a
sum of Rs. 1,650 crores has been made
available to the State Goveroments, apart
from more share in the loang that will be
raised. But the problem lies in this. The
State Governments themselves do not give
the priority which should be given to irriga-
tion projects. And most of the difficulties
that have been recounted actually start
from this. Water is a State subject. They
are responsible for its development and
utilisation. Whatever assistance is available
from the Central Government is available to
them and jhey should give enough of im-
portance to this; I do hope, as a said earlier,
that, out of the additional resources, more
and more money would be made available
for irrigation in the respective areas.

As regards the Public Accounts Commit-
tee’s observations regarding the problem of
irrigation works not finishing in time, as
1 said earliet, this is a situation which we
have been considering for a long time. It
is not a situation that has developed all of
a sudden and to which the Public Accounts
Committee has drawn our attention. We
are indeed grateful to the Public Accounts
Committee for taking on a subject which is
of vital importance. Their conclusions are
based on the data supplied by us, and the
conclusions they bave arrived at have high-
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lighted the problems which we in our Minis-
try have always been conscious of. To have
them prejected at a higher level by a res-
pectable Committee and a very important
Committee of this House has served the
purpose well, and we support all that they
have said with respect to this.

Just to recount, we appointed a Com-
mittee long time back exactly to consider
the whole situation. We called it Naigam-
wala Committee which was established in
1972. The Central Water Commission
established the Committee to avoid delays.
Then the Conference of State Irrigation
Ministers discussed this problem on a
number of occasions. And various things
came to light, Then it was asked why these
schemes are faulty. Well, it is not because
of any faulty scheme. Mostly it is because
of various other factors which I will refer
to. The procedure is that State Govern-
ment surveys a particular scheme, it sends
it to the Central Water Commission which
scrutinises it from the technical angle and
then there is a Technical Advisory Committee
of the Planning Commission who goes
through and recommends it to the Planning
Commission for inclusion as a plan scheme.
This is the proccdure that is followed. But
the type of difficulties that arise are many.
Firstly there is the cost escalation. Whatever
targets we had before, because of the delays,
they have not been able to stick to them
and delays are there because States have
taken up too many projects under pressure
from all of us—I should say, because we
are always after the State, ‘Please include my
project.” and rightly so. Why not ? Still,
the States have maintained a discipline in
this respect. I should bring it to the
notice of the House that as much as 75%
to 80% of the annual allocations, we advise
the States, to use for existing and on going
works and more or less they conform to
that. What more can we expect from
them ? Whatever little is left, that is, about
20% npaturally goes to areas which have
been deprived of irrigation till now. These
are very backward and drougnt-prone areas
which have not had any survey scheme. If
you accept this proposition that from now
onwards, all money will be used for ongoing
projects only, I think it would not be a
very healthy proposition because there are
vast areas which are waiting at least for a
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beginning of a scheme apd it is these
schemes which are included in this 20%(
that I mentioned. A new beginning is made.
This is mainly due to lack of funds. When
mare funds become available, we take up
more schemes.

Another thing is that when you start it,
there are a certain type and scope of the
scheme like how much do yos want to
extend it and what are the canals you want,
etc. Thep again because of public pressure
you want to take the canal a little further
and then the scheme js revised further.
Cost escalation is also there and it goes on
and on. What I say is that we very much
welcame in this respect the findings of the
Public Accounts Committee which will be a
guideline for us how to act in future so far
as formulation and implementation of these
policies are concerned.

About the cost-benefit ratio we have a
certain formula, In drought areas it is a
little liberal and in other areas it is a little
different. It is according to this we evolve
and before we approve it, we mantion it in
our appraisal of the project as ta what is
the cost-benefit ratia of that particular pro-
ject. From that point of view it works all
right.

We come to the Rajasthan canal about
which a mention was made. It was started
in 1958. It has been delayed. The reasons
of delay, as I said, are that the State is not
able, like many other States, to devote a
large portion of their resources for this
purpose.

As regards the coal situation, it is now
very satisfactory. We are constantly in
touch with the Rajasthan Government
authorities. There is no-problem as of now.
They are getting good quality coal and ever-
thing is going on all right.

One very important point Mr. Virdhi
Chander Jain mentioned and that takes us
to the root of the irrigation policy - whether
we should bhave concentrated on 2-3 crop
intensive irrigation in a limited area or use
that same water to spread it to wider areas
as a sort of a protective irrigation or an
irrigation which will at least give people one
crop. I think he has pointed to a very

important aspect of the policy and thig
extension of Rajasthan Canal to the Gadra
Road is part of the some policy that we
should extend the benefits of irrigation to as
wide areas as possible even if it results in
less intensity of irrigation. 1 do hope that
this policy would work.

As regards reducing it in Punjab and
other places, as you knaow, the States haye
their share of water as per the Ravi-Beas
accord and they can use water of their
share in apy way they like and Rajasthan is
execrising its option. Itis a welcome sign
that it is using it for more extensive irrigation
becausc it meets the situation in a very
special way. As regards special assistance, to
Rajasthan Canal al] I can say is that Rs. 40
crore  was sanctioned  specially for
Rajasthan Capal - Rs. 15 crores in the last
year, Rs. 15 crore this year and Rs. 10
crore for the next year. This js over and
above the State Plan resources and 1 think
this should help them ingrease the tempo
of construction of the canal.

SHRI RAM SINGH YADAY :
Rajasthan is the only State which has
invested the full amount, which was entrust-
ed to it for Rajastban Canal and therefore

special assitance should be given to the
State.
SHRI RAM NIWAS MIRDHA : Of

late, the tempo of work of Rajasthan
Canal has been stepped up a lot.

SHRI VIRDHI CHANDER JAIN :
They also want more money for Garda
Road project.

SHRI RAM NIWAS MIRDHA :
As regards Gadra Extension Scheme, funds
have not yet been sanctioned. As soon as
the detailed project report and estimates
come, I am sure we will give consideration
to that and we will make available the
resources.

(Interruptions)

Now, Mr. B. D. Singh has raised a
number of points which are very basic and
important. I do not deny them. But if I

answer everything, that will take a lot of
time. He mentioned about the targets not
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being reached .in C.A.D. in Warahandi, in
water development and . other types.  That
is  precisely because the States have not
allocated enough funds. As regard Central
Governmen’s seriousness, I .may point out
that in the Sixth Plan allocation, for irri-
gation, it is Rs. 12,700 crores or so, which
is more than all the previous Plans put
together. It is also the first point in our
20-point Programme. We are very much
conscious of the importance of irrigation
and we try to do all that we can. But
whether the pumpsets are functioning or
not, whether the channels that are drawn
are proper or not, again it is the area of
the State Government and we would not
like to interfere too much in this. But
whatever hon. Members bring to our notice,
we take up with them in an informal way.
Sometimes in a formal way and sometimes
these problems do get solved.

Now, lining of the channels, because of
the lot of loss in transition, 1s also cne of
the very important programmes. Most of
the losses are because of the old unlined
channels. Some of them in U.P. is hundred
years old or meore than that. So they do
need modermsaiion. Sc, cnc of the ideas
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is to have modernisation of old works by
lining them, by remodelling the barrages
and other works so. that more and proper
use of water can be made. Some Statcs
have made modernisation schemes of old
irrigation projects and I think we would be
able to do it.

Lastly, about the inter-State disputes,
it is true that they are holding up many of
our projects. But all we can say is that
these disputes can only be solved by mutual
cooperation between the States themselves
and Central Government has always played
the role of conciliatory which brings them
together for discussion and many of the
things have been solved. So, all that we
can say is that given the goodwill and a
little accommodation, these water disputcs
would be solved so that many of the worls
which have been held up because of the
absence of agreement between the various
States are taken up immediatelyv for the
benefit of the people. Thank you.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, August 9, 1983/
Sravana 18, 1505 (Saka).





